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List of Agents in India trom whom Government of India Publications are availableg 
; (a) Provercrat, है? fal Ay. - 

Mapaas :—Superintendent, Government Press, Mount Road, Madras, gs 
Bomsay :—Superintendent, Government Printing and Stationery, Queen's Road, Bombay. प्‌ 
‘Susp :—Manager, Sind Government Book Depot and Record 090०, Karachi (Sadar). = 7 

Usrrep +—Superintendent, Press, Allahabad. तु 5 

Puxsan :—Superintendent, Government Printing, Punjab, Lahore. ——_ 

Carrer tendon Printing, Central Provinoes, Nagpur. 
Assam :—Si Assam Secretariat Press, Shillong =~ 

Bian Printing, 72, 0. Guizarbagh, Patna, aE: 
Nowra-Wusr Frontier Provnres i ee jonery, Peshawar. 

Ontssa:—Press Officer, Secretariat, Cuttack, ee जल 
(6) Parvare Booxseters, 

Advani Bros., 7, O. Box 00, Cawnpore. Messrs, U. P. Malhotra & Co., Post Box Ni Lahore 
Aero Stores, Karachi Minerva Book Shop, Anarkall stroot, “अर 
Banthiya & Co., Ltd., Station Road, Ajmer. Modern Book De Road, Sialkot t. 
— Flying Club, Dum Modern Book Depot, Napier Road, Jullundur Cantt., 

wnani & Sons, New Delhi. and Careers, shore. 
Bhatia Book 06966, Sadar Bazar, Ranikhett. एाणा आता Dossabhai ४. 
Book Company, Caloutta. - | Nandkishore & Bros., Chowk, 
Booklover’s Resort, Taikad, Trivandrum, South India, New Book Co., “ Kitab Mahal ”, 92, Hornby Road, 
Burma Book Club, Lid., — Bombay. ; 
Butterworth a es care aes Caloutta. Trae: Newman & Co:, Ltd., Caloutts, Mosars. W. 

Chakeerrerity, Obatterjoo के Co., Lad., 76, College Square, | eae weet te जी मम 
ta. Parikh & Co. i 

Das Gupta & Co., 54/3, College Street, Calcutta. anes a Bolts nas 4 ra lout Pina BO Supply Co., 20, Shib Narayan Das Lane 
Cloth Market, Delhi 3 

Bo: 

Krishna & Sons, Lahore. 
Krishna Bros., Opposite Bishrambag, Poona City. 

Ram Narain Lal, Kat bad. 
Ramesh Book Depot & Stationery Mart, Kashmere 

Gate, Delhi. 

Rey & Sons, 43, K. & L, Edwardes Road, Rawalpindi, 

Gautama & 00., Ltd., Meston Road, Cawnpore. 
Madras. 

Heke tiene 37/F, Balaram De Stpera Me ८ ५ 

Hyderabad it, Chaderghat, Hyderal Deccan). 
Imperial Book eee Press, near Jama Masji: 
02800 * Delhi. Marree and Peshawar; Messrs. J. 

Tadian Amy Book Depot, Dapabegh, aoe Roy Chowdhury & Co,, 72, Harrison Road, Caloutts, 
Indian Book Benares » 
Indian School Suppl: pei t, Central Avenue, South, tear & Sons, 5, Coll 6 cee | & ५, College Square, Caloutta, Messrs. ML 

SDbaramt ‘f Caloutta. " | Sarkar Ltd., 6, 

<araol 

jacques & Kamptee Road, Nagpur, Messrs. Neston. | Standard Bookstall, Q 
j Saing,& ae Ns Gat, Delhi, end Connaught Place, | Standard Book Depot, Lahore, Dalhousie and Delhi, 

fow Delhi, Messrs. J. = Law Book 22208 69, Harrison Road, 
‘Tara & Sons, Razmak ( 
Tara Sons 

Kitabistan, 7-A, City Road, Allahabad, 
Krishnaswami & Co., Teppakulam P ©,, Trichinopoly 

Lovel Self-Govt. Institute, Bombay. 
London Book Co, ay }, Arbab Road, Peshawar, Murree, 

Agent for publications on Aviation only, 
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न Rp: DICATION— 

Question re— 

me Consultation of Go: 
4 regarding éz- LS ota 

at of India 

with M हर marriage W! TS, impson 
त OO, Seat his 86. 

Non-consultation of India regarding | 
important events resulting in the | 

— of ex-King Edward VILL 
02. 

so
a 

“ABDOOLA HAROON, SETH HAJI— 
Indian Finance Bill— 

Motion to consider. 
960, 978-82. 

957, 958, 

Consideration of clause 3. 2I/2-33. 

—— nen in way fares for 
ee Pilgrims atiending certain fairs 

4 Sind,.I88, 2248. 

clorks in the Del 
- Office. 85 

ro i persons employed in Baluchis 
tan due to earthyuake, 32 

a Offers invited for Cantonment Land 
: at Karachi. 24-25, 857. 

ai: indhi. 23I. ae 

of India at the Conf 

to ३४ rd. \pri > 0 = 
9 to 3rd April, 7037- 

ABDUL HAMID; KHAN BAHADU 

sIR— 

Election of —— to the Standing Com- 
mittee for Railways, 2250. 

General discussion of the General 
Budget. 203-05. 

Motion to reduce demand for Exe- 
cutive Council re poliey of repres- 
sion. 73-5. 

Resolution re— 

's withdrawal 
Membership of the League of 
Nations. 2602-04, 2605 

ABDULLAH, MR. H. M.— 

Moslem Personal Law (Shariat) Appli- 
cation Bill — 

Motion to refer to Select Committee. 
2528-29. 

ABOLITION— 
Question. re— 

“alter of —— of posts in the highest 
grades of State Railways. 449. 

ABORIGINE(8)— 

Question re——in the Andamans. 48. 

a London. 776. 

from the 
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acessioN—- 5... जल आज 77777 

Motion re ~ congratulations to 
His Majesty King George VI, 
Emperor of India, upon his ——, and 
an assurance of devotion to His 

ACCIDENT(S)—- 
Question re— 

— on the Kalka-Simla 
way. 2299-2300. 

Issue of insurance tickets 
or death ocourring 
travelling. 3-]4. 

Report of the Inspector of Railways 
on the Barhan ——. i]4. 

ACCOMMODATION— 
Question re— 

—— for patients in the Anti-Rabic 
Hospital at Delhi. १7, 

—— for servants and permission for 
third class passengers to travel 

the East Indian Railway 
PunjabMail. 543. 

ACCOMMODATION, HIGHER CLASS— 
Question re retention of quarters in 
New Delhi by ve noe aor non-Mi 
staff on becoming é 

Rail- 

= of —— on certain 
rail on the ion of 

Government service for the pur- 
pose of enrolment on the register 
of —... 909... 

ACCOUNTANT(8)’ EXAMINATIONS— 
See “ Examination(s)”, ome 

ACCOUNTANT GENERAL— Bes). 30 

Recruitment in the sorters’ cadre 
in the office of the Deputy —— 
Posts and Telographs. 2562-63. 

See “ Public ——", | 
ACCOUNTS DEPARTMENT— 

Question re scales of pay for the 
subordinate staff of the Bast Indian 
Railway —. 2357. 

Tepresentatives by rulers in 
cases of casual vacancies. 88, 

Enforcement of —— X of 858 

796-97, 
2363. 

—— presented to Sir Muhammad 
Yamin Khan and Raizada Hans 
Raj in the aie 477. 

4 

iia ie 

ACT(S)— ना 
Government of India— = ——- 

Question re— 42 मे = 

Absence of provisigns 5 न 
4985, for the appo i 

in portion of the Delhi District जला which was under the 
= 

Wermment.  352. 
— +< न 

Question re recent am ~ section 4 (2) of the ——. ]4-]5, 

Indian Railways— 
. = 

Question re— 

Authority competent to take cog- 
nizance and inflict punishment” ~~ 
under section 47 (2) of the ——. 7786. = 

Authority empowering agents of 
State Railways ध ee en 

Payment of Wages— * 
Question re applicability of the —— = 

to Burma. 609-0. = 

ACTUARIAL VALUE— ne 
iz Question जात nn 

rency transferred to the 
Reserve Bank of India, 
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ws” ee oo Se आर 
of the ive Assembly for 

See ADMINISTR 
Piette 

_-Demand for Grant. 755. 

want of quorum. 2552. 

Motion for —— re— 
Amendment of the Rules of Business 

of the Assembly relating to the 
the privilege of interpellation. 
96-2I. 
Ruled out of order. 920-2I. 

‘Arrest of a Member of th 

ADULTERATION— 

Question re import of vegetable oil, 
and its with ghee. 768. 

ADVANCE(S)— 

Demand for Grant in respect of —— 
““Interest-free ——". 764. 

“Loans and —— bearing interest ”. 
eee डे 

of Congress leaders and Arrest 
volunteers in Delhi. 2565-72, 
2605-27. 
Adopted. 2627. 

Banning by the Police Commissioner, 
Caleutta, of processions, meetings 
and other demonstrations. 2365- 
69, 2382-84. 
Ruled out of order. 2384. 

Firing by Police at Panipat. 25I]- 
है। 2 

cutta. 

y the Governor Gene- 

Official interference in elections at 
Moradabad. 58-59. 

~— Ruled out of order. 259. 
Racial discrimination against Indian 

TION— 

<86--< 

examine 
Jail —— in India. 37-38. 

Press articles against the —— of 
the Central Telegraph Office, 
Madras. 780. 

ATION OF JUSTICE— 

AGENT(S)— 

ADVERTISEMENT(S)— 
Question re— 

Blocking of the passage to the 
Dharamshala outside the Etawah 
Railway Station and —— in 
= Aj and Pratap newspapers. 

Newspapers in the United Provinces 
and Bengal receiving —— from 
the East. Indian Railway. 93-94. 

Publica 

See “ Centra] —— ”, 

ADVISORY COMMITTEE(S)— 
Election of Members to the Standing 
—— for the Indian Posts and Tele- 
graphs Department. 2572-73. 

See also ४ Committee(s) *. 
AERATED WATER(S)— 

Question re contract for the sale of ice 
and Railay anon, on the North 

Question re travelling of Executive 
SeGouncillas of the Covernment of 

India in ——, 334, 
AGE(S)— 

Question re gazetted officers granted 
extensions after the ccmpletion of 
superannuation ——, 238. 
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AGENT (S)—contd. AGRICULTURAL IMPROVEMENT Mr : 
Question re—contd. AND RESEARCH. belli os 

Circular No. I] of 932 of the ——, Demand for supplementary grant 
Rohilkund and Kumaon Railway. respect of Capital outlay on schemes 
48-48. ] के of ——. 263. 4 = 

hi felt by. condida ia ——— 
for elections and their ——. ee : 
2329-30. 

Powers given to —— of State Rail- 
ways to modify the rules for the 

385, 4486. grant of allowances. 

Removal of ७ 
vice in dis 4 
Rules framed by the —— Eas 
Bengal Railway. 2247-2242. 

Responsibility of the Governor 
General in Council and the Secre- 
tary of State for India in Council 
for the actions of the of State 
Railways. 49. 

Tours of the —— to the Viceroy to 
the various States. 549-50. 

AGENT GENERAL— 

Question re appointment of an —— of 
the Government of India in Fiji. 
2333. 

AGRA— 

vee estion re civil suit filed by Mr. J 
oll, formerly a Roman Catholic 

Military Chaplain in the Arch- 
diocese of ——, for the recovery of 
his salary. 327-28 

— with the Maritime States and 
French India regulating the 
import of foreign goods, 34-35. 

‘Trade ——. 26-27. 

AGRICULTURAL CREDIT= ~ 
Question re steps Drops Se 

taken by the Reserve = of 
for financing ——. i 

AGRICULTURAL EDUCATION— 

Question re absence of facilities for 
——in Ajmer-Merwara. 73, 

“AGRICULTURAL IMPROVEMENT— 

+ Demand for Grant in respect of 
5 “ Capital Outlay on Schemes of —— 
and eee 3587 Pe TGG3e 

Question re 
vinee. 0. 

AGRICULTURAL MARKETING— 

Demand for Grant in respect of - 
Schemes for the Improvement of 

in India 758 2 

Question re— 

Appointment of Muslims under the 
——- to the Government of India. 
285. io 

Marketing Officers under the 
to the Government of India. 
284-85. 
= Jace My 

AGRICULTURAL - 
(GRADING AND 
BILL— 

See * Bill(s) ” 

“Capital Outlay on Schemes of 
Agricultural Improvement and- = r 
763. 

AGRICULTURAL RESEARCH ~DE- 
DEPARTMENT— = 

” s See ** Imperial Council of —— ”. a 

Question re supply of Government of 
India publica: in regard to —— - 

‘vernacular es 9. 

AGRICULTURIST(S)}— 



गा एनकह किक 5 | ४ 
Question re—contd. 

Implementing of the assurance of 
—— kon ome Member regarding Legis- 
a y to exempt from 

ing arrested for civil decrees. 
6ll 

जा AHMAD  NAWAZ. KHAN, MAJOR 
54५५४ SIR— 

Election of —— to 
Committee on 

aye(Amendment) Bill —— 
> pass. 380-8I. 

Indian Finance Bill —— Motion to 
consider. 80I. 

AHSAN. MAULVI MUHAMMAD— 

Election of —— to the 
mmittee for Roads. 2296 

Oath oF Office. 
Se Question re— 

5 ; Appointment of accountants on 
certain railways on the 

Department. 2444. 
99 Goilléttionof statistics of property 

owned ‘by the employees of the 
Central Public Works Depart- 
ment in New Delhi. 2443. 

AIKMAN, MR, A.— 
— to the 
for 

= ll INDEX ‘TO LEGISLATIVE ASSEMBLY DEBATES, 5 
a mg 7a 

Election of Standing 
partment of 

the 
Industries and Labour. 98 

ATRCRAFT— 

Question re anti —— preparations in 
India. 03-04. 

AISHBAGH— 

Quest 56 >]970' isi quarters ‘at -—+ Junotion, m, Bareilly and 
Mailani for the members of the ~ 
Traffic and Loco. Department. 48, 

AJ— 
Question re blocking of the passage 

to the Dharamshala outside the 

Question re— 

Acquisition of a building in Purani 
Mandi, ——, to provide a liquor 
shop on rent. 2422-23 

Central Public Works 

Public 7 
tgs 445. 

ithe Dr 

Central 
ib. 

के + Works 
> Department. 
+ employees of the Drawing 

; wh of the office of the Divi 
Superintendent, North. 
Railway, Delhi. 79I. 

Complaints against Judicial Officers 
in ——._ _ 79% 

Grant to the —— Municipality for 
ipply, 

Prosecution of prostitutes in ——. 
42-43. 

Rumoured transfer of the Railway 
Workshop from ——. 909-0. 

Thefts committed in the —— city. 
I34-42. 

Want of knowledge in’ Hindi of the 
Inspector of Schools, ——. 835, 

2360. 

“AJMER-MERWARA— 

“Demand. for Grant. 762. 

=
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A JMER-MERWARA—contd. ALLAHABAD—contd . 

Question re— Question re—contd. = 
Absence of facilities for agricul- 

tural education in ——. 
Communal percentage fixed for 

admission to the or 
= classes in ——. 836, 

Communal percentage fixed for ser 
vice in the Education Depart 
ment of ——. 835. 2564. 

Grant. paid schools in —— 
and pupils ae schools. 836, 
2364. 

835, Inspecting Officers in ——. 
2364. 

Occupation for the purposes of 
residence of a part of office by 
the -employees of the Educati 
Department, ——. 5836,. 2365 

Battalions, etc. T480-8I, 2248, 
Wool exported from -—— and 

Beawar. 74. 

ALCOHOL— 
Question re— 

Manufacture of power ——. 2345. | 
Production of power —— for use 

internal ‘combustion engines. 
2344-45, 

Production of power —— in British 
India, 2345. 

ALIBAG— > 
Question re location of Mangaon 
(—) Post Office. 887. = 

ALIPORE— 

Question re non-grant of increments 
to certain clerks in the office of the 
Controller of ‘elegraphs Stores, 

Calcutta," on confirmation. 
335-37. % 

ALL-INDIA SERVICE(S)— 

See “ Service(s)”’. 

Rates charged for hides from —— 
d Cawnpore to Caleutta.. 635. 

Running of the Bombay Caleta, 5८ 
Mails via —— and Benares. 20l- ~ 
02, रे ‘ae 

Special train run from = to |. 
Lucknow in connection with the b= 
Industrial Exhibition. 276-27. हट 

ALLAHABAD DIVISION— cies 
Question re— and 

Promotion of Assistant | 
ters in the —— of the East Indian 
Railway. 9l, 858. 

ALLEGATION(S)— 

% 

= । 

— against certain employees of 
the ee al 2 Railway. 7 

Station Superintendents 
Western Railway. 62, 337. 

— against the customs authorities) न 

ing at Samastipur Station on the 
“ Bengal and North Western Rail- 

way. 488-89. 
against the officials the 

Central Public Works Depart- 
ment. 90-9I. 

ALLOWANCE(S)— ———— हि 

Demand. for | i 

Demand for supplementary ४ 
respect of Superannuation = B so 
Pensions. 2287-88. i = 

a for a ete., allowed to x 
detenus. 28. हो 

—— given to. certain detenus and = 
their dependants. 72. 

—— of the Governor General, 224- ४ 
25. i 

—— pies to = 
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ALLOWANCE(S)—contd. a 

Question re—contd. mo = 

Compensatory —— to Assistants 
and Superintendents of Army 
Headquarters. 9. 

Continuation of the cut on —— of 
“oe the Railway staff at Howrah and 

Caleutta, 28. pee 

if re —— allo to soldiers: 
785i-52. 

Grant of an —— to the clerks in 
the city Booking Offices. 773. 

Grant of daily —— to linemen of 
the Posts and Telegraphs Depart- 
ment. 2057 

हिल: कर —— for the inheri 
of the property under the 

Court of Wards management. in 
52. 

Malaria —— paid to Railway staff 
at. Lhaksar. _856, 

‘parcel ५ 
Bengal Railway.” l54: 

Non-Grant of overtime or Special 
“—— to the or Loco. Staff 
‘on the Shahdara Saharanpur Light 
Railway 

es Si ee and 
Provincial’ Govern. 

=m 

~~» Qrders-in-Council 
5. ete, 

Payment of outstation —— to the 
Railway Mail Service officials. 
802-3. 

for the grant of —— 

> 3486. 

‘Rates of —— given to the soldiers. 
848. Bee! 

ee in the diet —— of detenus. 

या OEIOKe | ALLOWS WANCE(S)—coneld. bn FUAS Ap 

Question re—coneld, . 

‘Reduction inthe house rent —— of 
the inferior servants of the’ Postal 
‘Department in the Bombay city. 

Stoppage of +— of Head Tele- 
phone Operators. 4782. 

Study —— allowed to detenus. 28. 

AMALGAMATION— 

Questi 
arding 

the = of the two éleri¢al grades 
in the Operating Department of 
the ‘Divisional Superintendent’ 
Office, Lucknow. 2433, 

AMBALA— 

०००० teal 2॥8 
oe a : A ; ic: 

Motion for Adjournment re —— of 
the Rules of -B of the 
Assembly relating to the privilege 
ofinterpellation. 96-2] 

re —— of the 
lative Rules. 55-607, 62-6 

Question re recont —— of section (2) 
of the Indian Income-tax Bere 

passengers 
Burma Railways. 823-24. 

AMOUNT(S)— 
Question re —— of the 

2 Tlanda, 0477-78, — 

M89LAD 
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= 
ANDERSON, MR. J. D.—conid, . 

= | 

Convicts in the ——. 64-65... 
Difference in’ the treatment -of 

Political Prisoners and ordinary | Consideration of draft amendmentsto ह०2 
अर convicts in the ——. the , as reported by the Com- न 

2 age mitteo of the Assembly. 592, 598, 

Prisoners in the —— living on ticket Pas at Ofice. 7: - rae. 
of 6६४७ system. and convicts ANEY, MR. M. S8.—~ न 
confined in the Jail at Port Arya Marriage Validation Bill— 

Motion to pass. 2292. लि 
spat mess oes ana, SE armen है कु |. discussion of the General 

६ by Raizada se Hann = 77-8l, 4287, 302. submitted a : 
ae 27% and Sir p हि + 

Khan on their visit to the ——. हि 
46, 243-24, 888 3 “i 

Supplementing of their diet and Motion to consider. 8I7, 2893. - 
clothing by prisoners in the 

ais Unhealthy moral conditions obtain. 
ing in’ thes——. 48. 

ANDAMANS NICOBAR AND 

ANDERSON, MR. J. D+ = 
Agricul | Produce- (Grading and 

"Marking atking) Bill—_ 
Consideration of clauses. 896, 897. 

Code of Civil Procedure (Second. | 
ment) “~Bill-—(Insertion of new 

_ section 44A)— 8०४३७ ६ 

3-+ Consideration of clauses. 647. 
Gode of Civil Procedure (Third Amend- 
ment) Bill—{ Amendment of 
section 60)— 

Consideration of clauses. 658. 

Indian Incotiie-tax (Amendment) Bill— 

Consideration of clauses. 

Consideration of clauses...) I86.. 

Fr
an
s 

Consideration of— 

Indian Limitation 
Bill— 

Consideration of clatise 2. 3839, 
Indian Oaths (Amendment) Bill— 

Motions to consider to ire 
nin et, km नव. culate. 2379-80. , 

and 

Motion to consider and_to cir- 
culate. 2400. suites शक 

= : 
हा 

. 
Defence Department re — 

~~ Jndianisation of the Army. 498, 
॥583. 

Executive Couneil re— 

ee Li > ee 
I4, 748, = = 

‘Social insurance for industrial 
workers. 627, 53I. * “ 

५८ जे
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a en 

~ ATE ME fF. M. S.—contd. ; ANWAR-UL-AZIM, MR. MUHAMMAD 
कै reduce demand for—conéd, _ 

Railway Board re — Question re— 
Exclusion of Indians from the Officers serving under Mr. A. P. 

J Wodgwood Committee. 883-84. Hume, Officer on Special Duty in 

Consideration of clauses. 2644. 
Motion to pass. 2660. 

Repealing and Amending 

Motion to consider and to refer 

Bill— 

to Select Committee, 2390, 
३29 <3 

Considera‘ of clauses and 
schedules. 2404, 243. 

Report of the Public Accounts 
Committee on the accounts of 
933-34.. 2664, a 

of and Indian employees of 
Railways. 80, 337-38 

Be ANGLO-INDIAN AND. DOMICILED 
ade EUROPEAN ASSOCIATION— 

Questio: i eg of In tax from 
thes 0. inthe, —— 
06008 2243-44. 

: sity. Training 9 e 
University. 2॥8॥ ee वि 

LC BILL(S)— ae 2 mae Ae 

a ANTI-RABIC CENTRE is 
= Question. re absence of lights on the 

. roads on the Ridge leading to the 
me —— in Delhi. 97 

~*~ - ANTILRABIC HOSPITAL(S)— 

Hospital( 

f Executive = coon दद का re 
4 hi Policy of repression 2 

i Railway Board re— 

as General policy of railway adminis 
हू tration. 98]-. 

कक Paucity of Muslims in railway 
कु services. 098-II00 = 

connection with the Delhi Improve- 
‘ment Trust. 2985. 

Posts sanctioned’ for the: Delhi 
श86. 

५:7९: ah Fieoett 

“Question re— 
—— against the discrotion of the 

Divisional Superintendent on the 
East Indian Railway. 57 

Disposal of —— against orders of 
discharge or dismissal on State 
Railways, 2242. _ a 

Fixation of time-limit for 
of of subordinate Railway 
staff. 2243. 

Intervention in —— of Railwa; 
staff not lying to. the Governor 
General in Couneil. ..488. 

APPLICANT(S)— ; 
inecomé derived through 

entrance fess paid by —— for 
posts on tho Railways. 2353. 

APPLICATION(S)— 

the Professor. of ne at the 
Indian School of Mining. 
2 

APPOINTMENT(S)— 

of a Muslim as a Supervising 
Marketing Officer. श85. 

—— of Burma. Officers and clerks 
in the Joint Office of the High 
Commissioner for India and Burma. 
326. = 

—— of Indian Trade Commissioners 
mere in foreign 

—— of Muslims and other mino- 
in the Central services. 2926-3 

re rot Muslims alae ay 
eultural Marketing Adviser to 
he Government of Tndia. श85. 



0 INDEX g “TO LEGISLATIVE EHGISL 7 हू ASSEMBL’ Y DEBATES! ra 
. 
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APPOENPMENT(S}—<onia "| ARCHAOLOGICAL —_INVESTIGA- 
Question re—conid. ०59 OF uch 

sit, 
५ of whip in the La; 
ye 5 ही F 2329. 

sin E I of ane [0 Ser. 
vents in new —— = 

| Non-Pensionable in the: Tele- 
graph Depattment. - 382 

Proposal for the —— ofa High 
Commissioner for Burma in 
London. 325. es mearee? age a } erent 

vice. 2245-46. 

Reservation of percentage for Sikhs 
for —— in the Punjab and North- 
West. Frontier Postal Circle. 2062 

Question re audit report of the ——, 
vo | Frontier Circle, Lahore. 092. 

ARCHAOLOGY— 
Demand for Grant- 776. 

ARCHBISHOP(S)— 

made to the 

ARCHDIOCGHSE— 

Question re civil suit filed by Mr. J. 
Caroll, formerly a Roman Catholic 

APPRENTICE = aes Chaplain in the —— of 
Question re— ५. ६ Zh Agra, the recovery of his salary restic नम हैं आंत लण 327. 

Appointment of ———~on the East TS cing a S55 SP trmiyagt 
Indian Railway. 27-28 AREA(S)— 
[00० t of suceessfuil shanical Quest re— 

a oe the Lillooah Work- —— under cultivation in India for 
Shops. 

Classification of ——as technically 
trained hands on the East. Indian 
Rail: iy 

‘Ex —— of the Jamalpur Technical 
_, School, East Indian Railway. 28. 
Successful ex of the Lillooah 

Workshops. 28. 

APPROPRIATION TO DE ECIA- 
TION FUND— : 2:70 
Demand for Grant in respect of 

“Working Expenses ——".  50. 

enti & (PROTOCOL AND 

See * Pill(s) 

ARCHAOLOGICAL DEPARTMENT— 

Question re— ot 
Excavation and research activities 

of the ——. 7-8. 
Remoyal of shoes by yisitors to the 

mosques and tombs under the 
——. 2434-35 

Training of Indians in field-work in 

_EXCAVA- 

88-89. food purposes. 

the Karachi Cantonment to the 
Karachi Municipality. 482-83. 

Provision of Postal, Telegraph and 
Telephone facilites in rural ——. 
562. 

Publiesubscriptions raised for certain 

ARJUN— 
Question re case of one Mr. 

Jain, Chief BR 

ARM(S)— 
Question re exemption of the Members 

of the Indian Legislature from taking 
licence for their 2238. 

ARMS (AMENDMENT) BILL— 

See “ Indian ——” 

| 

; 

4. 

| 

4 

>>



INDEX TO LEGISHATIVE ASSEMBLY DEBATES. il 

ARMY—ontdinns > 

Question re— 
British —— in India. 304 

Certain’ information regarding the 
and personnel of the 

‘i Indian ——. | I844-45. 
3 Indian Commissioned Officersin the 

4 

४
७
 

ad
 

é 
ire

 a
 

tions and reported fit for promo- 

tion. 50. 

Major Cawthorn’s report r¢ suitability 

or -otherwise. of Kenya fer the 

settlement of ex-service men of 

the Indian ——. 629. 

People treated. as “non martial ” 
for recruitment in the — 847. 

Position of the —— in India. 0]. 

Recruitment of soldiers in the —— 
and Military stations, ete. 2235- 
37. 

Reduction in the number of staff 
officers in the. —— the 

a ee in the ——. ie 

ARMY (AMENDMENT) BILL— 

Mm See “ Indian——” Under “ Bill(s)””. 

= ARMY COMMITTEE— 

Question *¢— 

‘ Action taken. on the Resolution re 
< appointment of a Standing 

ae 

ARMY EXPENDITURE— 
५ pr Question re att.mpt made to reduce 

न the 564. 

am ARMY HEADQUARTERS— 
Question re— 

सं Compensatory allowances to assist: 
its ‘and Superintendents of ——. 

gaa | ARMY Sen OMEeeci iA suze SERVICE CORPS— हे 
Question re undisbursed गो pppoe 

of one 8. R. Soni of the Royal In 
Toe एकल: ; 

ARREST(8)— 
Motion for adjournment re arrest, of 

a Member of the Legislative Assem- 
f bly and subsequent: 

roceedings Ga against him. 57I-77 
ARTHUR ROAD— - aig 
Question re humiliating treatment 

meted out to certain detenus by 
the authorities of the —— Jail. 
22-23. 

ARTICLE(S)— 

Question re— 

— entitled “Railway Stores 
Scandal” published in the Pilot. 
2424-25. 

Rail-Road competition 
written by Mr. Hawkes, Chief 

reial Manager, No 
Western Railway. 245] 

Rise in the price of iron and steel 
]80. 

ARTILLERY UNIT(S)— 
Question re— 

Driver Combatants in the —— 

i8]5. 

Maintenance of followers in —— in 
India. 849-50. 

Strength of —— in India and 
England. 850. 

ARYA MARRIAGE VALIDATION 

Motion to consider. 82,950. 
Consideration of Schedule I. 2209, 

2225-27. 

Legislative 
Indian— 

Motions to consider and to refer to 
Committee. ah 357, 

359, 360, 86I, 362, 
29737. os 

Rules, Amendment of 

areas of the Rules of Business 

privilege of lane का. 
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ASAF ALI, MR. M.—contd. 

- Motion for Adjournment re—contd. 

Arrest of Congress leaders and volun- 

26I5, 26I6, 2625. , 
‘Motion to reduce demand — for— 

Frontier policy. 6I5-I9, 620, 
64], 642 643, 644 and 646. 

General policy of the Government of 
India. 665, 669, 679. 

Railway Board re— 
Indianisation of railway services: 

3074, 075, 078. 

Rail-road Competition. I4L 

Question re— 

Absence of provision in the Govern- 

ment of: India Act, 935, for the 

appointment of representatives by 
Rulers in cases of casual vacancies. 
88. 

Agricultural indebtedness in the 
Delhi Province, 05. 

Anti-aircraft. preparations in India. 
93-04. 

Asiatic Bills in the South African 
Legislature. 96)-64. 9 | 

| British Army in India, 04. 
"Givi suit filedby Mr. J. Caroll, 

formerly a» Roman Catholic Mili- 
tary Chaplain in the Archdiocese 
of Agra, for the recovery of his 
salary, «327-28, अं 

Compensatory allowances to. pe i 
ants and Superintendents of Ar 
Headquarters. 9. 

Demand for residential houses fot 
middle classes in Delhi. l04-05- 

television. 90-9]. alt 
था Sobol of the people of the Delhi 

» 328-29. 5 

Income from licences and duty on 
Radio Sets, etc. 332-33, 

tivity of soil. 89. 
Non-running of special trains by the 

North Western Railway for the 
Garhmukhteshwar mela. भी; 

Officers selected to relieve conges- 
tion in the War Block. 90. 

Payment of salaries of the Roman 
Catholic Military Chaplains. 88- 
89. 

Payments made to the Roman Catho- 
lic Military Chaplains. 89. 

Petition regarding confiscation of 
a@ Hindi Sindhi Musaferkhana of 
Sindhi emigrants, 789. 

Plots offered to publie in Now Delhi. 
304, 2247. ae 

Recruitment of Dominion subjects 

signifying 
accede to the Federation. 88. 

Strikeon the Bengal-Nagpur Rail- 
way. 333. 

Question (Supplementary) re—- 
Indianisation in the Broadeasting 

ASIATIC BILL(S)— 
See “ Bill(s) ”. 

ASIATIC. STEAM NAVIGATION 
COMPANY, LIMITED— 
Question re contract with the —— for — 

carriage of car and of Accession proposed 
=~ by the Rulers and Chiefs of Indian 

: States) 88 9 = 
mails. paises, Colonina, J 
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~ Question re— 
Appointment of a Protector of 

immigrants in ——. 2069 
Mr. Sisir Kumar Passports to 

Mazumdar and Mrs. Florence 

anti Mazumdar of Nowgong, ——- 

5 286. 

Statutory provision to have access 
to workers’ Houses in——. 

ASSEMBLY CHAMBER— 

See “ Chamber”. 

ASSISTANT(S)— 
Question re— 

Compensatory allowances to —— 
and Superintendents of Army 
Headquarters. 9. 

Creation of special post of —— in 
the General Branch of ‘the Rail 
way Board Office. 2329. 

«ct ASSISTANT STATION MASTER(S)— 

Non-promotion of as guards in 
the Allahabad Division of the East 

Te Indian Railway. 90-0,. 4857. 
; Posting "of unqualified —— at 
= Subzimandi and Delhi Railway 

Stations. 79-92. 

—_ Promotion of —— in the Allahabad 
ses n of tho Kast Indian Rail- 

ASSOCTATION(S)— 
F Question re— 

“ Dabarring of Government servants 
= from joining political bodies or 
nie: ——. 2239-40. 

Levy of Income-tax from tho staff 
employed in the Anglo-Indian 
and- % 

ASSOCIATION (S)—conid._. sae 

Question re—condd. : 

Steps taken by the Indian Sugar 
Mills ——- for the promotion of 
Joimt Sugar Selling Organisa- 
tidn. 2345-46. 

AUCTION(S)— 

755. 
Demand for Supplementary Grant. 

439-40. 

AUDIT AND ACCOUNTS SERVICES— 
Question re a, tof : 

on certain railways on the separa- 
tion of ——. 790-9l, 

AUDIT OFFICE(S)— 
Question re— 

Insufficient representation of Sikhs 
in the Posts and Telegraphs ——. 
वाप्र6-प7. 

AUDIT (RATLWAYS)— 
Demand for Grant. 446, 

AUDIT REPORT— 

Question re —— of the Archwological 
Survey Office, Frontier Circle, 
Lahore. _092; 

AUDITOR(S)}— 

Question re non-recognition of —— in 

pose of enrolment on the register of 
accountants. 909. = 

AUSTRALIA— 

Question re employment of Austra- 
lians in India and Indigns in ——- 
793-95 

AUSTRALIAN(S)— 

Question re employment of —— in 

>5-पन्टे #»0;47 

मत ‘Cuddalore. 2556-57, _ 
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= (IES)—contd. 

Question re—contd. 
Attitude of —— towards persons 

joining the Burma Railways 

Employees Union. 33]-32. 

नमः petent to take pgnizan 
and inflict punishment under sec- 
tion 47 (2) of the Indian Rail- 
ways Act. 86. 

empowering Agents of State 

Railways to frame and promul- 

gate subsidiary rules to general 

rules made under section 47 of 

the Indian Railways Act. !86- 
87. : 

.AUTUMN SESSION— 
Question re giving up of move to Simla 

and holding of the of the Legis- 

lative Assembly in New Delhi 

633-34, 

AUXILIARY TROOP(S)— 

Question re strength of the ——. 
48458-46. 

AVIATION— 

Demand for Grant. 758. 

Demand for grant in respect of 

“Capital outlay on Civil —— 
el to Reyenue”. 758. 

AYYANGAR, MR. M. ANANTHA- 
SAYANAM— 

Arya Marriage Validation Bill— 
Motion to pass. 2203-94. 

Code of Civil Procedure (Third Amend- 
‘ment) Bill— Ss 
Motion to consider, 2382, 2384-85. 

Demand for supplementary grant in 
respect of— 
Agriculture. 2280. 

Election of —— to the Standing 
Committee for the of 

_ Industries and_ Labour TI88. 7 eae 

se ‘consider. 7888, 887, 

AYYANGAR, MRM ANANTHAS. 
SAYANAM—conid. 
Indian Finance Bili—contd. 

Consideration of— 
Clause 2. 2070-76. 

Clause 3. 252. 

Schedule I. 298-2202, 2204, 
22i6, 25 

Tndian Limitation (Amendment) Bill— 

Motion to consider. I$42-42, 4343- 
Consideration of clause 2. 3349-50. 

Indian Oaths (Amendment) Bill— 

Motions to consider and to circulate. 

ment) Bill— 

Motions to consider and to circulate. 
2386-88, 2390, 2392. 

Motion to pass. 2393-94. 
Indian Soft Coke Cess (Reconstitution 

of Committee) Bill— 
Motions to consider and to cireulate- 

2395-2396. 
Motion re election of Members to the 

Central Advisory Board of Health. 

339. 

ye 67% to a ge - 
Mi 

protection. 420-23, 
“ne a ra 

Policy of repression. 87. 

Railway Board re— 
Grievances of third class passengers. 

050-5l. 

Question re— 

Abolition of the import duty on pig 
jron in the United “eo ingdom. 
7989-90. 

Address presented 
in Khan Yamin 

Pha? 
467-68. 

Alleged prevention of a Prince going 
to Bombay to board a first class 
compartment by railway officials 
holding passes; 465, 

wat Hae Sir Muha 
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a WESTIE Ey 
AYYANGAR; जार, Mi ANANTHA- AYYANGAR, MR. M. ANANTHA- 

~  SAYANAM—contd. SAYANAM—contd. 
Question re—contd. Question -re-coneld. 

Charge for empty haulage of saloons 
of Members. of the Executive 
Council. 479. 

Education Expert Co 
692-93. 

Establishment of a Statutory Rail- 

T and causes of the 
trouble by tribesmen. 694-95. 

Levy of entrance fee for visiting the 
Museum at Sarnath in Benares. 

Negotiations regarding the Tunga- 
bhadra project. 695-96. 

Non-booking of passengers from and 
to the Chheoki Station on the East 
Indian Railway. 466. 

Proposal of the Great Indian Penin- 
sula Railway to remove the wire- 
fencing of the railway lines. - 467. 

et a—Rrpposal. to. shift Te gee 
~~" of the Railway hose बुपप0. 

Punishment for violation of Govern- 
ment Servants’ Conduct Rules in 
the Centrally Administered Areas. 
—_ 

Representation of India at the Inter- 
ational - ig “Conk ag 

Geneva. 2324-26. 
pertaining to the number of 

अरब 2, be sent in the same घर ~ letters to , 
ta envelo hee ER 

~ Saloon of Maharaja of pore“ © lent 
_ for the use of the Ma ja of 

©) -Baroda,_.478-79. 
‘Selection of Mr. Staig as Financial 

Commissioner for Railways. 768- 

States willing to join the Federation. 
4548-49. 

Supply of ice-containers 
and second 

to first 
Ts on 

479. 

Waste ‘of electrivity “in “certain 
Government quarters in New Delh i 
480. 

Question (Supplementary), re— 

Abolition of import duty. on) pig 
~ jron in the United Kingdom. 

__._ 9059, 2060. 

Appointment -of an’ Indian in place 
of Diwan Bahadur Mathura Das, 
Director of Establishment, Rail- 

way Board. 4844. 

Bilateral trade ‘agreements with 
countries other than the United 
Kingdom. व567. 

Broadcasting stations and pro- 
grammes. I9]I. 

Building of Radio iving sets in 

India, 555. 
Certain information regarding the 

strength and personnel of the 
Indian Army. I845. 

Collection of free salt in certain areas 
in the Madras Presidency. 084, 

९ i of the G t of 
India in the appointment of the 
Chief Justice of the Madras High 
Court. 568. 

Elections in the Provinces. 55-52. 

Expenditure onthe erection and re- 
pair of churches and cemeteries. 
i84l. 

Extension of the life of the Legis- 
lative Assembly. 552. . 

Extention of the University Train- 
ing Corps. 565. 

Goyvernment’s policy in respect of 
the Training Ship “ Dufferin”. 

452, 453, I454. 

Indianisation in the Broadcasting 
Services, 553, I554. 

India’s balance of धा्चते०- - 3559. 
Instructions 
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AYYANGAR, MR. M. ANANTHA- 
SAYANAM—contd. 
Question (Supple mentary) re—conid. 

Postal rates between India and 
Burma. 774, 

Practising of medici yy unquali 
fied and unregistered people. 
3840. 

Railway Enquiry Commi 472, 
Settling down in India for practice 

of German doctors. 840. 
Sleepers taken by the Assam Bengal 

Railway. 30. 

‘Tours of the Agents to the Viceroy 
to the various States. 549, 550. 

Values ofimports and exports from 
and to Italy. l9L). 

Repealing and Amending  Bill— 
Motion to consider and to refer to 

Select Committee. 388-92. 
Consideration of clauses and 

schedules. 2405-06. 

AZHAR ALI, MR. MUHAMMAD— 

Agricultural Produce (Grading and 

Budget. 264-66. 
Indian Finance Bill— 

Motion to consider. 869. 
a Naval Armament (Amendment) 

Motion to consider. 90I-02. 
Legislative Rules, Amendment of 

Indian— 

Motions to consider and to refer to 
a Committee. 352-53 

Moslem-Personal Law (Shariat) Appli 
cation Bili— 

Motion to reduce demand for— 
Executive Council re— 

General policy of the Govern- 
ment of India. 675-76. 

~ Exclusion of Indians from. the 
Wedgwood Committee. 968. 

Motion to reduce demand for—contd. 
Railway Board re—contd. 

Grievances of third class passen- 
gers. 05]-54, 060. 

Question re— 
ee Girdarwoar- Qan 

as Manager of the Court of Wards. 
52. 

Approaching Members of the Legis- 
latures by railway staff for 
ventilating their grievances. 86, 

Authority competent to take 

Authority empowering Agents of 
State Railways to frame and pro- 
mulgate subsidiary rules to general 
Tules made under section 47 of 
the Indian Railways Act. 86- 
87. 

Claims of Shahzada Saleem» Muham- 
mad Shah's debtors. 52. 

Costs of litigation for execution of 
decrees on the side of the Court 
of Wards. 52. 

Fines realised from the ex of ~ 
Press, 

Issue of free passes to certain staff 
on State Railways. 85. 

Maintenance allowance for the inheri- 
tants of the property under the 
Court. of Wards management in 
Delhi. 3852, 

Rules for the issue of passes on State 
Railways. L87. 3 ” 

Rules regarding the issue of free 
passes on railways. 82-85. 

Students admitted in the Lady 
Hardinge 798. 

Question (Supplementary) re— 

Employment of Australians in India 
and Indians in Australia. 798. 

Income-tax deducted by the Reserve 
Bank of India from the dividends 
paid on its shares. 795-96. 
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= B 
BA NYUN, U— 

Oath of Office. 2299. 

BA SI, U— 

sg cores of regret on the deaths of 
ulvi Badi-uz-Zaman and ——. 

व&य-58 

up ofa post of higher 
| un in the Railway Clearing 

Office. 33. 

BADRUL HASAN, MAULVI— 

Question re enforcement of Government 
of India Act X of I858 in portion of 
the Delhi District which was under 
the Punjab Government . 52. 

BAHADUR SHAH, EMPEROR— 
Question r2 construction of a tomb over 

Accounts 

the graves of the late——and 
Empress Zinat Mahal at Rangoon. 
332-37 

~ BarApuRGARE— a 
Questions re supply of water to passen: 

gers at the Railway Station on 
> the ‘North Western Railway. 94. 

BAJORIA, BABU BAIJNATH— 

_ Code of Criminal Procedure (Amend- 

ment) Bill— 
Moti to refer to Select Committee. 

Working expenses—Maintenance of 
supply and locomotive power- 

a 464. 

Working Expenses—Miscellaneous 
. expenses. 465-66. 

~ Election of ——to the Central Advi- 
sory Council for Railways. 2. 

General discussion of the General 
Budget. 235-38. ae oe 

Hindu Marriage Validity Bill— 
Motion to refer to Select. Committee 

| 280, 299-304, 309, 3I7, 3I9, 468, 
473, 474, 475. 

BAJORIA, BABU BAIJNATH—contd. 
a Women’s Rights to Property 

Bill— 

Motion to consider—492, 493, 494, 
495, 499-50l, 502, 

Consideration of clauses. 5) 
Indian Arms (Amendment) Bill— 

Motion to refer to Select Committee. 
759-60. pis 

Indian Finance Bill— ‘ats 
Consideration of — 

Clause 3. 2I37, 238, 239-44. 

Clause 4. 263. 

Schedule I. 225, 226, 227, 223I, 

Indian Income-tax (Amendment) 

Bill— 
Motions to consider and to refer to 

Select Committee. 623, 629, 630- 
3i. 

Indian Railways (Amendment). Bill— 

Motion to refer to Select Committee, 

48-9. 

Motion to reduce demand for— 
Railway Board re— 

Exclusion of Indians from the 
Wedgwood Committee. 975-77 

Grievances of ‘third class passen- 
gers. 056-58, 059, 060. 

Muslim Intestate Succession Bill— 
Motion to circulate. 2546. 

Question re— 

Abolition or reduction of stamp 
duties on inland Bills of Exchange. 
908-09. 

A m of a building in Purani 
Ajmer, to provide a liquor 

shop on rent. 
Disaters in coal mines in India. 769- 

70. 
Export of beef from India. 77. 

Export of pig iron to Japan. 626. 
Import duty on plain cotton fents 

from the United Kingdom. 796. 
Import of vegetable oil and its 

Adulteration with ghee. 768 
Reduction of the rate for transport 

of Dry Cattle on Railways. 770. 
a bai deputed to 
ae to stu “ the Processing 

and Han in Dairy 
~ Farms. me § 

¢ 

ee 2-७ «- 

We
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BAJORIA, BABU BALJNATH—coneld. 
Question re—contd 

Reservation of Intermediate and 
Class Seats on Railways. 

767-68. 

Restrictions ports and Exports 
of Indian Goods. 669. 

Slaughter of Cows and Calves in 
India. 770-7. 

Third Class touring cars on the East 
Indian Railways. 767. 

Question. (Supplementary) re— 

Absence of facilities for agricultural 
education in Ajmer-Merwara. 73. 

Steps to be taken in case é protected 
industries make a profit above the 
amount contemplated by the 
Tariff Board. 332 

Terms of reference of Sir Ralph Wedg- 
wood Enquiry Committee, 

BAJPAI, SIR GIRJA SHANKAR— 

Agricultural Produce (Grading and 
Marketing) Bill— 
Motion for leave to introduce. 84. 
Motion:to consider. 892-93, 895-96. 

Motion to pass. 897. 
Demand for Supplementary Grant in 

Tespect of —_ cast Es 
Agriculture. 228-82. 

Capital outlay on schemes of Agri- 
cutiural improyement and Re- 
search, 263. 

Indian Finance Bill— 

Consideration of clause 3. 23, 2I32- 
33, 234-37, 2938-39. 

Indian Lac Cess (Second Amendment) 
Bill— 

Motion to consider. 85. 
Motion to pass. 86, 

Motion re— ial 

Election of Members to Central 
Advisory Board of Health, 337, 

_ 338, 339. 

Election of Members to the Standing 
४ on Emigration. S 

ar है] ning 0 

BAJPAI, SIR GIRJA SHANKAR— 
contd. 

Motion to reduce domand for Depart: 
ment of Ediéation, Health “and 
Lands re treatment of Indians 
abroad. [596-]403. 

Notification referred to in olution 
re emigration to Burma ( on the 
table. 89] 

Resolution re— 

Emigration to Burma. 90304, 9 
Introduction of Homeopathic treat- 

ment in Government hospitls and 
iti pathie col- 

90. 

Question re——in the New Delhi Can- 
tonment. 2442. 

BALANCE OF TRADE— 

See“ Trade(s).” 

BALLY— 

Question re opening of the Willingdon 
Bridge at —— for certain trains 
only. 550. 

BALUCHISTAN. 

Question re loc aployed in 
——due to 32. 

BAN— 7 

Motion for Adjournment re— by the 
Police Commissioner, Cal on 
processions, meetings and other 
demonstrations. 2365-69, 2382-84 

Question re— 

—— on confirmation of 2०% clerks 
in the Bombay Circle, 890-9]. 

——on Congress message of inde- 
pendence. 885-86. 

it lian students tn Groat 
ie on Mr. Dhiren Sarkar to visit 

Remoyal of —— placed on Maulana 
Obaidullah Sindhi 23i 

BANERJEA, DR. P. N.— 

General discussion of the General 

Budget. 205-08. ea 

Indian Finance Bill— 
Motion to consider. 
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a 

के _ अं  ——— 

y ~BANERJEA, DR. P. N.—conid. BARAKAKHANA—conid.. 

| Indian Finance Bill—contd. Question re—conid. 

Consideration, of— Grievances of passenger ‘the —— 

ce Clause 3. 2i30, 233, 284. Loop Line of the East Tidian 

पर Schedule T.  2797-98, 2205. , Railway. श2876. | ~ 3 

|| bri मादक Cess (Reconstitution | BARAUT— BRAG 

ao marnittee) Bill— réQ dation Fe" Ses the: 

+ Motion to consider and to circulate. —, 320“ ed किन पक malt 

aie 2395; Sead aranpur Light Railway. 432. 

: ae a BAREILLY— 

नमक ~ General policy of the Government Question're— 

of India. 669. Frauds in the supply of eoal to the 

Policy of repression. 707,. I726 oe Department in —— (ity. 
28. Novw-provision of quarters at Aish- 

| नकल = 

‘ pe of the yield of the Salt bagh: Punction, and Mailani 
(Additional) Import Duty 7922. for the members of the Traffic 

: po and Loco. Department. 48. 

Introdiiction of new rates of pay in 

the Posts and Telegraphs Depart- BARHAN— 

ment. 2633. é Question re— 

Purposes on which the Government Collision at —— station on the East 

as . of raver Homa t the Indian Railway. 42-I3, 

— = Additional) ~ Report of the of Railways 

ह न on the —— accident. 374: 

Values of imports and exports from 

The and to Italy. I9]I-l2. BARODA— 
ANE) MR. a Question re saloon of Maharaja of 

+ B pain iwi eet tis Dholpur lent for the use of the 

the Dooli Detention Camp. —-48I- ~ cde 5८-८० 2 
82. BARTLEY, MR. J— 

अन्न Oath of Office. . 805, 2299. 
हे (te Repealing and Amending Bill— 

- Motions to consider to 

BANGALORE: MARRIAGES VALIDAT. पक Committee.” I886-87, T888, 

१ ges! Bin BREA = - Motion to adjourn further coneidera- 

BANKERS— डे omer 2409. बा 
Question ve payment for services ren- onsideration of clauses and Sche- 

> a“ dered by Treasury Officers as ——and dules. “ 240-2, 2455, 2457, 

suppliers of postage stamp and sta- 
tionery to the post offices in the 
Bombay Presidency. 882. 

< BANSIDHAR, RAI SAHIB— 
Oath of Office, L. _ 

BARAKAKHANA— 
Question re— 

Contemplated diversion of the mail 
and express trains from the main 

\ and Grand Chord Lines to the ——- 

Motion to pass. 2458. 

BASSEIN- 

Question re recruitment of the Rawat 
Ajmer= and Marat communities’ of 

its in _ certain ——, ete 
; ; Tosp Line. 236 
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ef B. T SUPERVISOR—OPERAT- 
fie 

Question re duty allowance of the ——. 

uf BafDoT SUPERVISOR—OPERATOR 
4 ME— 

Quetion re representations about the 
difficulties concerned with the—— 
089. 

BAY OF BENGAL— 

Question re fishing in the —— by 
Japanese trawlers. 2326-27. 

BEAWAR— ee 
Question re woolexported from Ajmer- 

Merwara and 

BEEF— = 

Question re export of —— from India. 
77. = 2 a 

BENARES— 

Question re— 

Alternative routes between —— and 
Delhi. 94. 

Alternative routes between —— and 

Indian Railway. 
Exhibits in the museum at Sarnath 
in——. 3: 

Keeping of through bogies at con- 
veniont places at Moghal. Sarai 
and —— Railway Stations. 95. 

Levy of entrance fee for visiting the 
Museum at Sarnath in ——. 7466: 
67 

Running of the Bombay-Caleutta 
Mail via Allahabad and—. 
203-02 

Running of the. ) 3-09 and 4-down 
Howrah- trains on 
the East Indian ries via —— 
and Janghai. 223. 

Sale of platform tickets at the —— 
Cantonment Railway Station. 09 

Tickets for the Bengal and North 
Western Rilway platform at the 
— Cantonment Railway station. 
श7. 

‘Question re classification ‘of soldiers 
convicted for raid on——. 95 

BENGAL— 

Question re— 

Colliery disasters in Bihar and —— 
406-] ‘ 

Newspapers in the United Provinces 
and —— advertisements 
from the East. Indian Railway. 
393-94 

BENGAL AND ASSAM CIRCLE— 

Question re employment of the sons 
and relatives. of Linemen in the 
Telegraph Department in the —. 

a कक 

BENGAL AND NORTH WESTERN 
RAILWAY— 

See “ Railway(s)”. 

BENGAL, BAY OF— 
See “ Bay of Bengal”. 

BENGAL, GOVERNMENT OF— 
See “ Government of Benga |”. 

BENGAL NAGPUR RAILWAY— 

See “ Railway(s) ”. 

2 ताप of four — ~ 

bay Presidoney. » 39. 

BEWOOR, MR. ७, V.— 

Demand for supplementary grant in 
respect of Customs, 2269-70. . 

Indian Finance Bill- के 
Motion to consider. 87, 954 
Consideration of Schedule I. 2202-09 , 

22il, 22I7-48, -22]9, 229) - 
2227, 2232-33. के 

Motien Pasir 2 —— 

a क 
Oath of Office. 

BHAGAT BAZAR— 

Question re condemnation by the 
Health Officer of the = Sub-Post. | 
Office building in Jullundur. का, 

BHAGAVAN DAS, DR.— {9 ~~ 
४989-90 

Arya Marriage Validation Bill— 
Motion to pass, 2295. 

वाया. 
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* | HAGAVAN DAS, DR.—conld 
Marriage Validity Bill— 

INDEX TO LEGISLATIVE ASSEMBLY DEBATES. 

BHERA—conid, 

Question re—contd. 

itt Connection of ——and Mona Rail- 
Motion to refer to Select Ci 

.270-9,, 298, 299, 302, 308, 306, 

3-20, 467-85 
Se India’s withdrawal from 

tho Membership of the League of 
Nations, 2595-99. 

of facilities for agricultural 

education in Ajmer-Merwara. 73 

Grant to the Ajmer Mynicipality for 

drainage and water supply 

schemes, 96-97. 

Improvement of water supply in 

Ajmer 

Letting out of contracts for sweet- 

meat, bread© and refreshment 

t rooms on the North Western Rail 

ह पे way. 9II-9]2 

rs } Non-recognition of auditors in Gov- 

en for th 

909. 

Recruitment of the Rawat and Marat 

Te communities of Ajmer-Merwara in 

Ly certain Battalions, ete L480-8 

शक 2248, 
Rumoured transfer of the Railway 

909-20. 

Dusehra and —— ‘festivals 

* 88 

oe . BHAVNAGAR DURBAR— 
Question re statement of the —— re- 

ported in the Statesman. 55. 

BHAWANI SAHAI— 
Question re detention of State Frison- 

ers Ihsan Tlahi and ——. 206. 

BHERA— 

: Question re— 

nh _ Absence of a telegraph effco “in 

village Hazurpur and derailment 
at —+- Railway sta- 

tidh., 78. = 

way stations by a railway line 

278-79, 2248. 

Provision of a a pl 

alee, ene 
Oath of Office. व. 

BHOJEEPURA— 

Question re absence of an overbridge 

at the Railway Station. 348: 

BIHAR— 

Question re— 

Amount spent in re ing, 

damages due to earthquakes at 

Quetta and in——. 

Colliery disasters in —— and Bengal. 
06-07 4 

Ope: ing of a military. base in the 

| district of Champaran in —— 

2354, 

Village Post cffices opened in ——+ 

particularly in the Chhota Nagpur 

Division. 09-92 

BILATERAL TRADE AGREEMENT— 

“See “ Trade Agreement(s).” 

_ Representation made to the British 
Government on Report re- 
garding the grievances of Indians 

in Zanzibar. 208. 

| Ree ६ Indians against 
| the "8 Report on Indians in 

Zanzibar. 2650-88: 7 

Statement issued by Mr. Tyab. Ali 
on ——’s report regarding Indiens 
in Zanzibar. : 

आहत - थ 

Question’ re payment made. to © the 

—. 430. 5-55 
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TLL (8)— go —A A 
ultural Prodi d sic Poti Mg? 

: BED 

Motion to consider, | $9296. 
Consideration of clauses. 896-97. 
Passed. 897, 
Passed by the. Council of State. 

L983. 

Anti-Asiatic—— 

‘Arbitration (Protocol and Convention) tion) 

Referred to Select Committee. . 488; < 

Presentation of the Report of the 
Select Committee. 322 

to consider. | 647549, 
ration of dlanses 

assed. 650. 
Passed by the Council of State. 93 

Arya Marriage Validation 
Debate adjourned to. the first non- 

official day for Bills after 23rd 
February, 937, 2069-70 9) 

Consideration of clatises: 9. 
Passed as amended. 2 

Assent of Governor General.’ 32]. 
Can (Amendment) 

Assent of Governor General 32-22. 
Child Marriage (Amend 

ment}——Mr. B. Das— 
Presentation of the--Report of the 

Committee on Petitions. 393. 

Chittagong Port (Amendment}—— 
Assent of Governor General. 32l 

Vehicies (Amendment) ——. 94. 
Code of Civil Procedure (Amend- 
ment}— 
Assent of Governor General. 32-22 

Code of Civil Procedure (Second Amend- 
ment) —— (Insertion of new section 
44-A)— 
Motion to continue adopted. 84, 
Rameramidted to Beles Committee 

84-85. 

BILLS)—cond. ... .... श 

Presentation of the rt of the 
lect Committee. 

to onsider. “647-42, 0 
ata eration of clauses. 649-47 
Passed. 647 है ‘edt 

Passed by the Council of State. की = 
Code of Civil Procedure (Third Amend 
Ore 00 नि nt of Rule ‘3 

Motion {0 consider. 887.82) "3884- 

Passed. 2885, 

Code of Civil Procedure (Third Amend- 
ment) —— (Amendment of ‘section 

Passed as amended, 658. . ~ 
Passed by the Council of State. 793 —i 

Code of Criminal Procedure (Amend* 

30, 

Negatived, 756. 

Commercial Documents Eyidence——_ 
Introduced. 928-29. 

Circulated. 2459. 
Contempt of Courts (Amendment 

Passed by the Council. of State. 4490. 
Control of Coastal Traffic of India—— 

Motion to refer to Select Committee: __ 

~~ (Discussion adjourned for want of 
quorum). 

Durgah Khwaja Saheb—— के 
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j ~ BILL(S)—contd. 
Hindu Marriage Validity-—— 

Motion to refer to Select Committee. 
270-320, 467—85. 

> Negatived. 485. 
Hindu Women’s Rights to Property —— 

Presentation of the Report of the 

Motion to adjourn the discussion. 
Ruled out. 25!2—5. 

Motion to refer Select Committee. 

757—66, 25]2—28. 

Negatived. 2528. 

Indian Army (Amendment}—— 

Introduced. 892. 
Considered and passed. 352—85. 
Passed by the Council’ of State. 

2573. 

ye Indian Boilers (Amendment) —- 

~~ “Yntroduced. 83. 
Referred to Select Committee. 394. 

. Presentation of the Report of the 
__ Select Committee. 62. 

De Motion to consider. 898. 

- Consideration of clauses, 898-99. 

Passed. 899. 
sie ig the Council of State 

‘Indian Companies (Amendment}— 
- Assent of Governor General. 22. 

a Sodian ‘Electricity (Amendment)— 
Introduced. 83. 

as Referred to Select Committee, 396. 

“ जद Presentation of the Report of the 
मु Select . 00%णां॥७९.._ 6]2. 

Motion to consider. 899. 
- Consideration of clauses, 899-900. 

+ Passed. 900. 
= Passed by the Council of State 

293. 

Indian Finance—— 
» Introduced. 70. 

3g 
Motion to consider. 788—833, 
yeh ep a eee ait Ppt eres ESS 929—82, 990—2058- 

BILL(S)—contd. 

Indian Finance—conid. 
Consideration of — 

Clause 2. ,2070—92. 

Clause 3. 2092—2I20, 2I2l—63. 
Clause 4. 2063---.66. 

Schedule I. 966--78, श्रध-- 

5 5 *ernor General recommending res- 
toration of the excies and import 
duties on sugar and of the postcard 
rate as proposed in the ——as in- 
troduced. 225. 

Motion to consider recommended 
amendment to clause 3. 2252— 68. मं 

Negatived. 2267. 

Indian Income-tax (Amendment)—— 

Introduced. 340. 

Motions to consider and to refer to 
Select Committee. 6l7—34 

Motion to refer to Select Committee, 
negatived. 

Motion to consider, adopted. 635. 
Consideration of clauses. 635—38. 
Passed as amended. 635. 
Passed by the Council of State. ॥ 93. 

Indian Lac Cess (Second Amendment). 

Motion to consider. 85. 

Passed. 86. 
Passed by the Council of State. 

293. 

Indian” Limitation (Amendment)—— 

Motion to consider. 340—48 
Passed.  35I. 
‘Passed by the Council of State- 

696. 

Indian Motor Vehicles (Amend- 
ment)—— 

Question re position — regard to 

Bill and the ——. 94. 
Indian Naval Armament (Amend- 
ment)—— 

Introduced. 550. 
“Motion to consider. 900—02. 

Passed by the Council of State. 93. 

MsoLAD छः 
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BILL(S)—ontd. 
Indian Oaths (Amendment)—— 

Introduced. 3928, 

Motions to consider and to circulate. 
५ © /2370—8L. 2 

Circulated. 2384. 

Indian Railways (Amendment)—— 

Referred to Select Co: 4i6— 
28. 

Indian Red Cross Society (Amend- 
ment)—— 

Motions to consider and to circulate. 
2385—92. 

Motion to pass. 2393-94. ~ 
Passed. 2394. 

Indian Rubber . Control (Amend- 
ment)——. 

Assent of Governor General. 32] 
Indian Soft Coke Cess (Reconstitution 

of Committee)—— 
Introduced. 7788. 

Motions to consider and to circulate. 
2394—2403. 

Circulated. 2403. 
Indian Subscriptions— 

Discussion not within the competence 
= of the Legislative Assembly. 

28 —-A8, 
See also “ Point (9) of Order” and 

“Ruling (8) by Mr. Chairman 
(Sir Leslie Hudson). 

Indian Tariff (Amendment)—— 

Introduced. 2370. 

Considered and passed. 2633—38. 

Indian Tea Cess (Amendment)—— 
3986--- 

Assent of Governor General. 32. 
ee Tea Cess (Amendment)—— 

.~. Introduced. 89-92. 
Considered and passed. 884-52. 

Indian Tea Control (Amendment)— 
Assent of Governor General. 32]. 

~Tnsurance— 

eet of Mr. J. A. Mackeown 
Select Committee in place 

of Mr. P. J. Griffiths. 2633. 

BILL(S)—coneld. - 

Land Customs (Amendment)—— 
Introduced. 484. 
Motion to consider. 887—9I. 
Passed. 392. 

Passed by the Council of State. 
93, 

Manceuvres Field Firing and Artillery 
Practice —— 

Referred to Select Committee,  74- 

Moslem Personal Law (Shariat) Appli- 

Referred to Select Committee: 2528 
—44. 

Muslim Intestate Succession—— 
Cireulated. 2544—46. 

Payment of Wages (Amendment)—— 
Introduced. 2370. 

Motion to consider. 2638. 
Consideration of clauses.  2642—60. 
Passed as amended. 2662. 

Question re— 

Asiatic——in the South African 
Legislature. 96l—64. 

public oi लक ion. 95-96. 

Red Cross Society (Allocation of 

Property)—— 
Assent of Governor General. वश -29: 

Repealing and Amending —— 936— 

Withdrawn. 83. 

Repealing and Amending — 937— 
Introduced. _ 660. A 
Motions to consider and to refer to 

Select Committee. 885—92, 
2403-04, — 

Motion to consider adopted. 2404, 
Consideration of clauses and sche- ~ 

dules. 2404—5, 2453—57 
Motion to adjoun further considera 

tion ruled out. 240. 
Passed. 2458. P 

Workmen’s Compensation {Amend- - 
ment )—— 

Introduced. 660. 
Motion to consider. 
Passed, 903. 
pees by the Council of State. 

902-03. 

~ 
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a SSS Se 

~ pILLs OF EXCHANGE— BOMBAY PRESIDENCY— 
Question re abi iti reduction of Question re— 

stamp duties on inland ——. 908- Payment for services rendered by 

: ‘Treasury Officers as bankers बस 

ees suppliers of postage stamp an 

E BOARD(S)— stationery to the post offices im 
Question re— the——.. 882 eee 

er hs “Prisoners detained रह Regula- 

aad 
tion ILI of 88 in Jail in the ——. 

" : 9. 

iam Feoal fixed by the Indian | 

— Goal Grading ——. 2554-55. BOOK(S)— 

BOARDS OF HEALTH AND WEL- 

FARE— 

Question re constitution of for 
workers in the tea plantation. 2069 

BOGIES— 

rf Question re keeping of through — at 

|| convenient places at Moghal Sarai 
et and Benares Railway Stations. 98. 

See * Indian ——” under “ Bill(s) ”. 

| («38 Question re -- 

Aleged prevention of a Prince going 
board a first class 

e officials 

Me  —BOMBAY— 
7 

~ छक्का? published the S. gee ४ pul in unday 

Ban on confirmation of postal clerks 
C in the circle. 890-9) 

a 

4; Reduction in the house rent allow- 
es ance of thoinferiorservants of the 

कु Department in the——city. 

Mails 
wee Rooning of ea मन : =: : 

ot Allahabad and Benares. 20l- 

~ BOMBAY, BARODA AND CENTRAL 
a INDIA RATLWAY— 

See “ Railwa, y{s) ”, Se ley) eS ie ee ee अमन y 

Question re— 

Allowties for —— etc., allowed to 

detenus. 28. 
and publications forfeited in 

263) 

High prices cliarged for —— and 
magazines, ote., by A. H, Wheeler 
arid Company, Limited. 437-38. 

Now ——for the library in’ the 
Cellular Jail, Port Blair, 47. 

Scant attention given to the econo- 
mic conditions of India in the —— 
“ World Economic Survey, -9885- 
36° of the League of Nations. 

242-22. 

BOOK PACKET(S)— 
See “ Packet(s).” 

BOOKSTALL(S)— 

Western Railway. 22-283. 
Passes given to European Refresh- 

ment Roomand ~— Contractors 
on the North Western Railway. 
T24- 

BOOKING OFFICES— - 

Question re grant of an allowance to the 
clarks ity ——. 773. 

BOSE, MR. SUBBASH CHANDRA—_ 
Question re— 

50-6 
‘Present condition of the health of — 

474—76, 547-48. . 

Prospects of release of 

— ., 

the Centrally administered areas. _
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BOTANICAL SURVEY— 
Demand for Grant. 756. 

BOXES— 

Question re provision of box khala 
to carry the —— of Indian drivers. 
l64. 

BOX KHALASIE(S)}— 
See “ Khalasie(s).” 

BOY (S)— 

BRANCH POSTMASTER(S)— 

See “ Postmaster(s)””. 

BRAR, CAPTAIN H. 8. S.— 

Question re enquiry into the conduct 
of ——of the Political Department 
of the Government of India. 
207-08. 

BREAD— 

Question re letting out of contracts 
for — and 
rooms on the North Western Rail 
way. 9I]-I2. 

BRIDGE(S)— 
Question re cost incurred in the preven- 

tion of da: te the Hardinge 
96. 

BRITISH ARMY— 

Question re ——in India. 04, 

BRITISH DELEGATES— 

BRITISH INDIA— 

Question re— i 

Difficulties regarding trade relations 
of ——and Indian States. 82. 

ee prohibited from entering —. 

Production of power. aleohol in ——. 
2345. 

BRITISH OFFICER(S)— 

See “ Officer(s)””. 

BRITISH POSSESSI0N(S)— 

Question re Indians in —— and foreign 

BRITISHER(S)— 

Question re recuruitment of —— to the 
Indian Civil Service. 22I-22, 

BROADCASTING— 

Demand for Grant. 759. 
Demand for Grant in respect of 

“Capital outlay on —— 769. 
Demand for Supplementary Grant in 

respect of “Expenditure on the 
Development of 
Fund.” 256-57. 

Question re money spent on—. 44. 
BROADCASTING DEPARTMENT 

Question re competency of the Indian 
——to undertake Research work. 
49-50. 

BOADCASTING PROGRAMME(S)— 

Question re broadcasting stations and 
#9—L]. 

BROADCASTING SERVICES— 

met from the 
_— 

one 

See“ Delogate(s)”. Question re Indianisation in the ——. 
BRITISH EMPIRE— नाक 8 a, 

BROADCASTING STATION(S)— cz Question re— ०2०४ कक (Vie 
Disabilities of Indians in the Colonies ——and programmes. 909—I] 

99-20, ve ५ ——in India. 2237, 2439. 

Publica ee tion of a hensive note BUDGET/GENERAL— 
relating to or affecting Indians in General Di t —=—, [9h— different parts of the——. 9. 245. spree! ibe 52 

BRITISH GOVERNMENT— Presentation of the —— for 937-38. 
Question re tation made to the Le : 0. Mr. Binder ‘8 Report regard- BUDGET/RAILWAY— : 

ing the grievances of Indians General Discussion the Railway Zanzibar. Budget. 8I6—78. 



the presentation of ‘the —— and its 

or , occasion of 

eral Dicussion of the 
803. 

Presentation 
804—I2. 

of the ——for 937-38° 

BUDGET LEAKAGE— 

Statement re attempted ——- 

BUILDING(S)— 
Question re— 

Acquisition of 
Mandi, Ajmer, 

shop on rent. 2422- 

092-93. 

a —— in Purani 
to provide a liquor 

23. i 

x ,— Construction of the office —— for the 
bs way Clearing Accounts Office. 

: 879. 

Occupation of certain private —— in 

New Delhi without obtaining com- 

_ pletion certificates. 9] 

oe aes 7 \ nt_ of —— Officers 

ete acti Si Os of She 
High Commissioner for India ond 

हे 
326. 

Cessation of tepresention by Members 

Sd of the ‘Legislative Assembly from 

—. 247. 

“Clause in the Instrument of 

i regarding Indians 
Instruc- 
in—— 

‘00-6 )-6. 
“Damage done t0 ed ae atook 

by leepers See i of 

Sicepers from ——. 2i. 

Postal rates between India and —. 

x ॥773--76. 

Posting of Indian Medical Service 

= hee अल अप पटा पन्‍ नम 
to ——. 6-27: . 

INDEX TO LEGISLATIVE ASSEMBLY DEBATES.’ ag7 

pe BUDGET/RAILWA Ytonid. पर 
SSS 

ee ee eer tiie > 

Message from His Excellency the Gov- Question re—contd, i 

ernor General. appointing... day for Rebellion. in —— and non-employ- 

General discussion of the ——- 774. ment of Indian troops in——- 

from His Excellency the Gov- 280-8i. 

a appointing days for Reduction in the number of staff 

officers in the Army during the 

separation of —. 2328-29. ~~ 
Restriction on the ५ entry of Indians 

puede TONR 8 

Retirement of British Officers'in —— 

~ before the separation. 326. 

Revised Postal rates between India 

and ——. 2I8I. 

Resolution re emigration to——- 
903-04. 

BURMA OIL COMPANY— 

Question re ———"s oil-field and petrol 
refinery. 328. 

BURMA RAILWAY— 
See ‘* Railway(s) ”. 

BURMA RAILWAY EMPLOYEES 

UNION— 

‘Attitude of authorities towards per- 

sons joining the ——. 433-32. 

Recognition of the + 3329-3]. 

BUSINESS— 

See “ Statement of ——”. 

BUSINESSES— 

Question re running of —— by the 

<-wives of railway servants. 2246-47. 

BUXAR— . 

caused by silting up of a certain 

<cwaterway between ——and Chausa 

= vee yy Stations on the East Indian 

% yy. 433. 

6 

CADET(S)— 
Sev 

Question re— 

Employment of ex “ Dufferin” —— 

“on steamers of Shipping Companies. 
वकठय i * 

4



Motion for Adjournment re— 
Banning by «the Police Commis- 

sioner, ——,. of processions, 
meetings and other demonstra- 
tions. 2365—6 2— S84. 

5 ount allotted to the — General 
Post Office for purchase of furni- 
ture. 2349-50. 

shipment of hides and 2 ed 
certain places to ——. 696: 

tituted by“ the National 

Petroleum Company, Limited 
against the Secretary of State for 
India. 99. 

of the cut on all 
of the Railway staff at Howrah 
oad ——..5 

Contract. with the Asiatic Steam 
Navigation Company, Limited, 

of cargo, : 
and mails between —— and Port 
Blair. 2336—39. 

Despatch of hides from Lohardaga 
to — by lorries. 636. 

Different sets of Outturn statements 
the Central Telegraph 

Continuation 

Office, 784. 

Grant of increased house rent to 
Linemen of the Posts 

phs Department in ——. 2067 
Levy of Income-tax from the staff 

- esha in Anglo-Indian and 
Associa- 

“clerks in the office of the Co ais in of mtroller 
xe Telegraphs Stores, __Alipore, 

> On confirmation. _ 335—3' 

728 - INDEX TO LEGISLATIVE ASSEMBLY DEBATES. 

CADET(S)—contd. CALCUTTA—contd. 

Question re—contd, प्रखरेस्काई Question re—contd. 

bsidies to the Peninsular Rates charged for hides from Allab- 
and Oriental Shipping Company abad ‘Cawnpore to —., 
and employment of “ Dufferin ” 3688. vt 

ire Reduced return fame for dairy cattle 
CALCUTTA— sent back from —— धर i the by 

North Western and East Indian 
Railways. 23-24. 

Running of the Bomba: 
via Allahabad and Benares, 20“ कि 
202 

Supervision of certain post offices in 
2349. 

Tenders for invited by the 
Indian Stores Department, —— 
Circle. 536. 

Tenders invited by the Indian Stores 
Department, —— Circle, for paint 
readymixed lead white: 535. 

Transfer of certain officials : 
Railway Service, न 
sion, ——, to the moffusil. 248-... 
2479, 

Volume of work in certain Post 
Offices in ——. 2350. 

a 
in India. 770-7. 

CANDIDATE(S)— oe 

Question re— 

Alleged injustice to .certain Public 
Service Commission _ examina- 
tion 

—— declared qualified in the Public 
Service Commission examination 
of I935, वप्77 

_Aneonvenience felt by —— for elec- 
tions and their agents. 2329-30, 

Re-examination by the Public Ser- 
vice Commission of —— already 
declared qualified in a previous 
examination. 777-78. 

Rejection of nomination _papers 
the Sikh —— 



७-एएए 

= CANDIDATE(S)—comld. 
.. ५ 

Question. re—contd. 

., Selection of —— by the Public 

Serviee Commission for the) Indian 

Re same udit_and Accounts Service Exa- 

ani 

Offers invited for ——and at Karachi- 

4857. 

Proposed sale of certain areas in the 

Karachi —— tothe Karachi 

Municipality. 3482-83. 

+रकक्ले#यंत —— in India) १85]. 

Sale of platform tickets at the Benares 

s+ Railway Station. 309. 

Tickets for the Bengal and North 

Western Railway. platform at the 

_ __-Benares > Railway station. 

ie ये A 

CANTO. LAND— 

Question re offers invited for at 

Karachi. 24-25. 

CANTONMENTS 
(AMENDMENT) 

BILL— = - | 5« 

See “ Bill(s).” 

; (8) — 2 

~ qt 7 n 

= Question re ——invested “in” the 
Shahdara, Saharanpur} Light Rail- 

way. 43]. 

CAPITAL OUTLAY ON BROAD- 

CASTING— 

Demand for Grant. पुप59. 

हे CAPITAL ०एा r ON CIVIL 

& हि. ON ED TO RE- 

Demand for Grants ] 70 अंक 

CAPITAL OUTLAY ON - INDIAN 

i > posts AND TELEGRAPHS— 

ple Demand for supplementary grant, 

ह SS किन
 

AND. LIGHTSHIPS— 

‘Demand for grant. 763. 

CAPITALOUTLAY ON SCHEMES OF 

AGRICULTURAL IMPROVEMENT 
AND RESEARCH— 

Demand for Grant. 763. 

Demand for supplementary stant. 

CAPITAL OUTLAY ON 
7 Capra OUTLAY oN LIGHTHLOUEES 

CAPITAL 0 UTLAY ON SECURITY 
‘PRINTING— 
Demand for Grant. 762. 

CAPITAL OUTLAY ON VIZAGAPA- 

TAM HARBOUR— 

Demand for Grant,» 763. 

CAPITATION CHARGE(S)— 
Question —_re contribution towards 

the 54. 

CAPTAIN(S)— 
Questi sending ‘of gist tered. 

~ letter mail-bag to Dabhol in charge 

CARS\— ४5 " 
Question re—_ 

Basis of taxation on private —— 

motor buses and lorries. 79. 

Taxation on private ——- 78. 

Third Class touring —— on the 

Fast Indian Railway. 767. 

CAR TICENCE— 

_ See **Livenee(s).” _ a6 

CAR REGISTERING AUTHORITY— 

Question re delay in obtaining driving 

and car licences from the —— in 

Delhi. 40-02,.29I. 

OAR REGISTRATION OFFICE— 

Question re cost of the Delhi —— and 

receipts from driving and car 

licences. ~ व9. 

CARBON BLACK 0 
PAINT— i 

| 868 “ Paints)”. 

CARD PASSES—_ 
iy 
"his कल tena = 
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CARGO — 
Question re contract with the Asiatic 

Seer 

cutta and Port}Blair. 2336—39. 

CAROLL, MR. J.— 

- Question. re— 

Civil suit filed by” — 
formerly a Roman Catholic Mili 
tary I in the 
of Agra, for the recovery of his 
salary. 327-28. 

CARRIAGE(S)— i 

Demand for Grant in respect of * Work 
ing Expenses—Maintenance of 
——and__ Wagon Stock”. 48, 

Lavatories, fans, etc., provided in 
Intermediate Third 

Location of refreshment rooms in 
special type —— on the North 
Western Railway. 2322-23. 

Over f intermediate class 
—— on the Frontier Mail. 838, 

/74-5, 8I6, ' 
MARRIAGE AND WAGON SECTION— 

Question re— 

Transfer of staff employed in 
the —— attached to the Divi- 
sions of the East Indian Railway. 
2449, 

CASE(S)— 

Question re —— instituted by the Na- 
tional Petroleum Company, 

CASHEW NUT\S)—coned. गधा 
Question re—contd. 

Leavy of import duty on 
Portuguese ——, -632 

CASUAL VACANCY— 
See “ Vacancy(ies) ”. 

CATERER(S)— 

Sei re complaints against Messrs. 

Se ak ee 
Railway. 800. Sod 

CATERING— 7 
Question re— 

—— in refreshment rooms and dining 
cars on the North Western Rail- 
way. 220, 86. 

=== im the Railway School of 
Transportation, Chandausi.. 488. 

CATERING CONTRACT(S)— 

Question re auction of —— for 
European Refreshment Rooms on 
Railways. held. by Spencer and 

yo —Company...436.0, 2. 
CATTLE— =! a 
+ Question re reduction of the transport 

of Dry —— on Railways. . 770. 

CAWNPORE— = 

Question re— 

Rates charged for hides from 
Allahabad and —— to Caleutta. 
4635. 

Supply of wagons for the carriage 
al to ——.. 399.400. 

CAWTHORN, MAJOR— : 

Question re 
—"s oes ort re suitability or other- 

of Kenya for the settlement 
of ex-service men of the Indian 
army. 629. 

CELLULAR JAIL— i 

See “ Jail(s)”, aa ter “I 
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+ cENSts— 
Demand for Grant. °I759. 
Question re undertaking of milk ——. 

24. 

rt ip ees: 

ar eee > 3 

CENTRAL ADVISORY BOARD OF 
HEALTH— 

Election of Members to the —— 
337—39, 577. 

Electi of Members to the ——. 
१92, 2452. 

CENTRAL BOARD OF REVENUE— 

Demand for Grant. I754. 

CENTRAL COLLEGE— 

See“ College(s) ”. 

CENTRAL GOVERNMENT. 

Demand for Grant in respect of * Mis- 

CENTRAL SERVICE(S)— 

Question re appointment of Muslims 
and other minorities in the ——. 

See also “ Service(s) ”. 

CENTRAL TELEGRAPH OFFICE— 

_ See “ Telegraph Office(s) 
GENTRALLY ~~ ADMINISTERED 
AREA(S)— 

Question re— 

Books and publications forfeited in 
the 263I, 

Conferment of titles in the. —~ 
2303-04. 

Honorary Magistrates in the ——. 
95. 

Periodical transfers in the ——. 
9]4. 

Persons under restraint orders in 
the ——. -2632-32. 

Public subscriptions raised for certain 
Ai 

the —— and Provincial Govern- 
~“Thents”. ॥76. 

See also “ Govenment of India". 

CENTRAL PROVINCES— 

Question re reducti f Railwayfreight 
on milch cattle to and from Chhatis- 
garh Division in the——. 24 

TARTAN WORKS: DE 

Allegations against the officials of 
Stinson 996: OL 

+ 886 “ Public Works Department ” 

CENTRAL PUBLICATION BRANCH— 

Question. re— 

: Administrative Control-of the—— 

= oe 2 ineurred on the ——. 

5 pen tente 
Increase in the —— staff. 23]0-]]. 

Memorial by the wives: of the 
——employees .. regarding. their 
financial hardships. « 232, 

7 purposes. in the ——. 389: 
Punishment for violation of Gov- 

ernment Servant’s Conduct Rules 
in the 48 

Registration of nurses in the ——. 
I84l. 

CERTIFICATE(S)— 
Question ve occupation of certain _pri- 

vate buildings in New 
obtaining completion ——. 9. 

CESS— #3 हे 
Question re raising of —-on Tea. 209 

CEYLON— 

Question re— 

Position of Indians in——. 563- 
64 

Representation. made by Indians in 
the terms of refe- 

rence of the Immigration Com: Ce 2 

Bd
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CHAKRAVARTY, MR. HARI 
KUMAR— 

‘Question re Permission to —— , a 
detenu, to arrange for his daug- 
hter’s marriage. 82, 2363. 

CHAFF CUTTERS— 

Question re exemption of the material 

imported for manufacture of 
—— from import duty imposed 
on steel. 76. 

CHAIRMAN(EN)— 

_ Nomination to the Panel. of —— 

CHALIHA, MR. KULADHAR— 
Demand for supplemetary grant in 

respectof opium. 2275. 
Election of —— to the Central 

Advisory Council for Railways. 
2452. 

~ General «discussion of tho General 
Budget. 200—02. 

Indian Finance Bill— 
Consideration of clause 3. 203—5. 

~* Motion to reduce demand for— 
Executive Council re— 
Policy of repression. 725-26. 

के जे sts 

Abolition of Second Class and crea. 
tion of an upper class on the Assam 
Bengal Railway. 287 

Ban on Mr. Dhiren Sarkar to visit 
India. 286. 

Determination of the quality of 
paints, varnishes and enamels, 
ete. 538. 

Layatories fans, ete., provided in 
Intermediate and Third Class car- 

Passports to Mr. Sisir Kumar Ma- 
zumdar and Mrs. Florence Ma- 
zumdar of Nowgong, Assam. 2386. 

Railway collision between Tinsukia 
“and Lumding districts on the 

Assam Bengal Railway. 252-52. 

Resignation of Sir Osborne Smith 
from the Governorship of the 

पा ‘Reserve Bank of India. 335. 
Test of samples of rendymixed red 

oxide paints submitted by certain 
= 

CHALIHA, MR. KULADHAR—conid. 

Question (Supplementary). re— __ 

Cost of Produetion of sugar-cane. 
2344. 

Persons under restraint orders in 
the Centrally administered areas. 
2632. SET At 

CHAMBER— 

Display of flags or emblems on 
tables of Honourable Meni 
within the Assembly ——. 2553. 

‘CHAMPARAN. — के see 

in the है किक — rated 

CHANDA, MR. A..K.— 

Indian Army (Amendment) 

Motion to consider. 36. 

Indian Finanee Bill— 

Motion to consider. 956—6, 2023 
Oath of Office. T, 

Bill— 

CHANDAUSI— 

Question re catering in - the. Railway 
Schooi of Transportatio: 
488 : 

CHAPLAIN(S)— eek 
Question re— 

Civil suit filed by Mr. J. Caroll, 
formerly a Roman Catholic Mili 
tary —— inthe Archdiocese of 
Agra, for the recovery of his 
salary... 327-28, 

Payment of salaries of the Roman 
Catholic Military ——, 88-89. 

Payments made to the Roman Ca- 
tholic Military ——, 88. 

Salaries of the Roman Catholic 
Military ——. 429-30. दि 

CHAPMAN-MORTIMER, MR. T.— 

Indian Army (Amendment) Bill— 

Motion to pass. 375. 
Indian Finance Bill— 

Motion to consider, 2056. कपल आन 
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CHAPMAN, MORTIME! T.—contd CHATTOPADHYAYA, © MR, 
= ‘ कि AMARENDRA NATH—conld. 

Question re—conid. Motion for Adjournment re arrest of 
Cot aders_and volunteers 
in Delhi. 269, 2620, 262) Annual contract placed b; 

| : Motio ae, = % 5 5 Feed i Indian Stores Department for the 

2 n ६0. duce, demand for— - supply of paint black readymixed 
जबकि eg सन bodies. 

= Department of Education, Health 
Lands ent of Indians 

Appointment of successful mecha- 
nical ex-apprentices of the Lillooah 

- | Railway Board re control of expendi- Workshops. 28. 

ture. 953-54. Ban on the Congress message of 

Point of order raised by —— as to independence. 885-86. 
whether it isin order for Honourable Classification of apprentices as tech- 
Members to ask the same question nically trained hands on the East 
twice in the same Session. 56: indian Railway. . 68-69. 

‘Resolution re aS 72 Classification of technically Gained 

~~ Road Fund for the purposes of supervising staifof the: Mecha- 
road’ development. 66I, 697— nical. Department, East Indian 

| 99, 700, 70. Railway.-,.69,327, 
es Colliery disasters in Bihar and 

Pe GEARCES)-~ + कलमतवरलरा छह Tah 5 ६ Bengali 206-07.  *5 
: “ast oS 

uestion re—— framed against the Complaints regarding official inter- 
= Deputy Postmaster, Dhubri Head ference in election matters. —624- 

4 ‘Post’ Office in connection with 25 ¥ 
न “défalcation from Savings Bank Continuation of the eut on allow- 3 
+e accounts by the Branch Post- wances. of the Railway staff at 

5 master, Sukehar. 4988-89. Howrah and Caleutta. 28. 

Cost incurred in the prevention of : 
adamages to Hardinge Bridge. 
550, 96. 

Death of -Mre Satcouri Banerji, x 

be : Se ony war snail Ea ooo Campy II8h-82. -. wef 

जे लक लि लक © Difterenide in the treatment of Poli- 
* Election of ---- to the Standing tical Prisoners and ordinary con- 

Finance Committee for Railways. victs in the Andamans. 44. 

aor. Disposal of appeals against orders 
xf tion = fc F of discharge or dismissal on State Mot for Adjournment re. arrest of 

lS as " 3s leaders and volunteer Railways. 2248 
Effect of enhaneed freight rate of 

income of 

a Accident on the Kalka-Simla Rail- posal of appeals of ‘subordinate 
way. 2299-2300, Railway staff. 2243.0 
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CHATTOPADHYAYA, MR- 
ARENDRA N. [—eontd. 

Question re— sae 

. Flogging of political prisoners. 43- 

Free passes granted fo nurses. govern- 
esses or guardians of gazetted 
officers on railways. ‘2448. 

Grant ofan allowance to the clerks 
in the city Booking Offices. 773. 

Grant of unrecorded leave on the 
_. Eastern Bengal Raiway. 2244. 
Improvements in train ser- 

vices on State Railways. 790. 
Income secured by the vg omen ion of 

third and intermediate class seats 
on Railways. 790. 

Indian exiles living in foreign coun- 
tries not permitted to return to 
India... 308, +h... 

Tndia’s export trade with Germany 
~~ and other European 

Indigenous Signal Red Paint manu: 
factured by the Murarka Paint 
and Varnish Woks, Limited. 537 
vy of Income-tax from the staff 
employed in the Anglo-Indian and 

Opening of the Willingdon Bridge 
at Bally forcertain trains only. 
550. 

Pay limit for free passes for the rail- 
way staff. 2447, 

Permission to Mr. Hari Kumar 
Chakravarty, adetenu, to arrange 
for his daughter's _ marriage. 

Pore detained under the Provin- 
State Prisoners. 

25-26, : 
Practising of homeopathy athy by Gov- 

ernment servants. Tole 

Provision of rent-free quarters to the 
staff on State Railways. 2244-45. 

Purchase of stores by inviting 
- 3... tendérs “by the Indian 

Department. 535. ig 

CS _ 

CHATTOPADHYAYA, a 
AMARENDRA NATH—contd, 

Question re—contd. ‘ 

Refresher coursesof Railways. 53. 
Removal of - certain drivers from ~ 

Reservation of a percentage of direst + अ_त* 
appointments to Government ser- 
vice. 2245-46. 

Revision of the free pass rules for 
the railway staff. 7. eg 

Rules for employment of deaf 
sons in railway sheds or yards 
2448-49. 

Running of businesses by the wives 
of railway servants. 2246-47. 

ex-appréntices of the 
Lillooah Workshops. 28. sy 

Suicides and deaths of detenus and 
internees and their release on the 
occasion of the King’s Coronation. 
407. 

ipplement tender for the 
ply of paints invited by the Indian 
Stores Department. 535. 

invited by the Indian 
partment. 
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PADHYAYA i 7 कण MR. CHETTIAR, MR.T. 8. AVINASHI- 

+ CHSTARENDRA NATH cone LINGAM—contd. 

Question re—coneld. Question re—conid. 

_Tieketiless. travellers on’ State Rail, Employment. of Indians trained in 

- ways. 789-90. m the “ Dufferin 99-00. 

& _.. Transfer of staff employed in the Postal rates between India and Burma 

carriage and wagon section at- ०“ - जग 8-..76: 

{ tached to the Divisions of the 

| Bast. Indian, Railway, ; 

Tit Question re Reeruitment of Europeans in the 

a gees caused by silting of a certain Veterinary see 766-67. : 

waterway between Buxar and Recruitment of staff for the . pro 

— Railway Stations on. the posed Central College for vete 

Fast Indian Railway. 33. rinary training. 767-68. 
Report of the ineome-tax experts. 

CHELROLE— 00. 

Question re historical ts at Re ations re depreciation of 

- in the Guntur District. 33. Indian currency. 300. 

; हे Statement issued by Mr. Tyab AP 

er iy meshes) AVINABHT on Mr, Binder’s. report regarding 

eae 0३ 3 Indians in Zanzibar. 
Election of a to Lo se Strike on the Bengal Nagpur Rail- 

= rede ia ५ 8 

SP generat ला of "the “General Question (Supplementary) re— 
Budget. 226—30. Adoption of f reek :y 

Indian Army (Amendment) Bill— By ene ste es oka 
4 A ee : mis jour of a European 

% Mote to consider. 358-59, 360. pass holder towards a Princo at 

ae = Satna railway station, _630. 
Tndian Finanee Bill— 

Motion to consider 2029—34. 

Motion reelection of Members to the 
Public A 

Allegations against the customs 
authorities in Cuddalore. 2557. 

Bilateral trade agreement with 
countries other than the United 
Kingdom. 857. 

Broadcasting stations and pro- 
grames. I9I7 

Collection of free salt in certain areas 
jn the Madras Presidency. 084. 

922-23,  926. 

Motion te reduce demand for— 

Executive Council re— 

Abolition of import duty on pig iron 
in the United Kingdom. 2059- 
60. 

Appointment of Whip in the Legis- 
lative Assembly, - 23I9—2I. 

Fdu Expert Committee. 692- 
93. 

Employment of ex-“ Dufferin ” cades 
on steamer of Shipping Companies, 
458 

Expenditure on military operations 
Frontier and causes of the 

trouble by tribesmen. 694- 

‘Extension of the University train- 
ing Corps. 565. 

Imports and exports of cashew nuts 
and cashew kernels, 082. 
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CHETTIAR, MR. 7: 8. AVINASHI- 
LINGAM—conid. 

Question (Supplementary) re—contd. | 

India’s balance of trade. 559, 
Instructions regarding the conduct 

of elections in the Provinces. 627. 
Introduction of the tract rate 

system for the transport of rice 
and paddy on the Burma Railways. 
२८! मे 

Joining of Federation by States. 

Loading and unloading 
railway stores contract for 
coolies on certain stations. 887. 

Major Cawthorn’s report re suit- 
ability or otherwise of Kenya 

the settlement of ex-service 
men of the Indian army. 629. 

Negotiations for replacing the Ottawa 
Agreement. 

Negotiations with the Maritime 
States with regard to customs 
Revenue under Federation. 558, 

Proseription of the Congress Pledge 
of Independence. 545-46 

Protection of the lives and proper- 
ties of Indians in Abyssina. 2559. 

‘Rates of interests or dividend paid 
on Indian Railways. 838. 

Resentment amongst Indians against 
the Binder Report on Indians in 

Resignation of Sir Osborne Smith 
from the Governorship of the 
Reserve Bank of India. _306. 

Resignation of Sir Osborne Smith 
from the Governorship of the 

Bank of India. 559. Reserve 
Revision of scales of pay of supe- 

a. of 

Scant attention given to the eco- 
nomic condition of India in the 
“World Economic Survey, 935: 
3936", of the League of Nations. 
242] -22. 

Selection of Mr. Staig as Financial 
Commissioner for Railways. 768- 
69. 

Strength of the Auxiliary troops. 
3846. 

CHETTIAR, MR. फ, 8, “AVINASHT- 
LINGAM—coneld. 

Question (Supplementary) re—concld. 
Tours of the Agents to the Vice: 

to the various States. 549. ee 
Values of imports and exports from 

and to Jtaly. ॥9], 

CHETTY, MR. SAMI VENGATACHR- 
LAM— a 

General discussion of the General 
Budget. 238—40. 

Motion to reduce demand for— 
अल ti, re—policy of 

protection. Tess कि 

Question re— 

Computation of the strength of 
telegraphists, 087-88. 

Defects of the Murray System and 
- mutilations and delay in tele- 

graphists in certain Government 
Telegraph Offices. 089. 

Recommendations of ६88 Varma 
Committee of the Posts and Tele- 
graphs Department. 450-5. 

Re-conversion of the Cochin Tele- 
graph Office into a Combined 
Office. 089-90, 858-59. 

Representations above the difficul- 
ties concerned with the Baudot 
Supervisor-operator Scheme. 
L089. 

ision of the strengt! 
staff in the Telegraphs Department. 
088. 

Strength of telegraphists and tele- 
graph masters... 088. 

Strength of the operas tational रह हि न ai 
Madras. 090-9I 

Question (5 ry) re abolitior 
of import duty on pig iron 
in the United . Kingdom. 
2059-60. 

CHHATISGARH— 

Question re reducton of raihway 
freight on milch cattle to and from 
—Division the Central Pro- 
vinces, 24, 

Fe e
e
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* CHHEOKI— CHUNDER, MR. N. 0.-- 

Question re non-booking of passenge Indian Oaths (Amendment) Bil— 

from and to. the —— _ Station Moti a idicand fo cuculate’ 

| on. the East Indian, Railway. 9377-78. 

f 3466. 

Bs CHHOTA NAGPUR— eS sei 
Qucsti srokwclogical Investigatio Question oa Loire oni tes 

Q (3 tig ‘ereshion of पनन्बनरम पक 
| in the --- Division. 5. पट nae ; 

_— CHHOTA NAGPUR DIVISION— CINEMATOGRAPH (AMENDMENT) 
Question Post Offices opened BILL— 

oe = in Bihar, particularly in the See * Bill(s) ”. 

——. 09I-92. 

CHIEF(S)— 

Question re instruments of Accession 
proposed by the Rulers and 
—— of Indian States. 38. 

CHIEF COMMERCIAL MANAGER— 

Question re article on Rail Road 
competition written by Mr. 

द Hawkes, —— North Western 

‘ Railway. 245 

CHIEF JUSTICE— 

% Question re— 

» Consultation of the Government of 
= India in the appointment of the 

Madras High Court. 

_ GRIFF REPORTER— 
Question re case of one Mr. Phool- 

A chand Jain. of the Daily 
- Arjun, Delhi, 09I, 859. 

f+ CHILD(REN)— 
re Question re education of the —— 

of m and Indian 
a of Railways 80, 

ही 

CHILD sen RESTRAINT 
(AMENDMENT eS 
See“ Bills)” 

= CHITTAGONG 
=" MENT) BILL— 

See “ Bik(s)”. 

PORT’ (AMEND- 

CIRCULAR(S)— 

Question re —— No. I] of 932 of 
the Agent, Rohilkund and 
Kumaon Railway. i45-48. 

CIRCUS— 

Question re-hours of ndance of the 
money order issue ¢lerk of the 

_—— Post Office. 2349. 

CITY BOOKING OFFICE(S)— 
See + Booking Office(s) ”. 

CIVIL AVIATION— 

See “ Aviation *’, 

CIVIL DECREE(S)— 

Question re implementing of the assur- 
ance of the Home Member regard. 

Legislation to exempt agricul 
flies So being arrested for 

CIVIL POST(S}— 

Question re reserved for members 
of a Military Medical - Service or 
for Euro pean members thereof 
i88, 90. "3 

CIVIL SERVANT(S)— 

Question re pensions earned by the —— 
of the Crown in India. . 236-]7. * 

CIVIL SERVICE— 

Question re debarri ng of Indian Mem- 
bers in the Fiji —— from 
privilege enjoyed by Europeans 
2334. 
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CIVIL SUIT— 
See“ Suitis).”. 

ला, VETERINARY SERVICES— 

Demand for Grant. 758. 

CIVIL WAR— 

Questi ॥ of the 
Government of India on the 

in 
ayo Spanish 5 ४ 0. 

CIVIL WORKS— : 

Demand for Grant. 760. 

CLASSIFICATION— 

Question re— 

—— of Apprentices as technically 
trained hands on the Bast Indian 
Railway. 68-69. 

—— of soldiers convicted for raid 
on Benda Village. 95. 

— of Suryavanshi Rajputs as 
untouchables. 2305-06. 

—— of technicall nea 80] 

CLERICAL STAFE(S)— s 

Question re— : 
Distance between thé Workshop. 

Gate and the new Colony construc- 
tion in Rampur for the —— at 
Jamalpur. 2358. 

Holidays, leave. ete., granted to the 
of the Government of India 

Press, New Delhi. 2065. 
Introduction of the “Clocking System 

for the attendance of the ——" at 
Jamalpur. 2356. 

CLERK(S)— 

Question re— 3 

Appointment of Burma Officers and 
in the Joint Office of the High 

Commissioner for India and 
Burma. 326. 

Ban on confirmation of postal —— 

in the Bombay Circle. 890-9l. 
Connection fee a eons the Goy- 

with the Co-operative Credit ~ 
Department, 2425. 

Construction of hor and quarters 
for officers and —— in New 

Examination ‘, vr ic for reerui itme! t 

in the Delhi General Post Office. 
8I5. 

Filling up of a post of higher grade 
in the Railway 

A Office. 33. 

ing staff of the 
ment, East Indian Railway. 69- 
वश, 

— of the staff of the Telegraph 
Offices. 2450. 

Mileage and ——~ of roads in pro- 
vinces and Indian States. 77-78. 

Proposal for the enhancement in the 
of certain commodities on the 

East Indian and Eastern Bengal 
Railways. 29-30. 

CLERICAL CADRE(S)— 

Question re promotion of qualified 
postmen to the ——. 8$8-82. 

CLERICAL GRADE(S)— 

the amalgamation of the two 
—— in the 

Grant of an allowance to the —— 
in the city Booking Offices. 773. 

Hours of attendance of the money 
order issue —— of the Circus Post 
Office, 2349 

Joining time allowed to certain 

Mileage allowance ited to the- 
running parcel —— on the Eastern 

Railway. 54. 

Non-Grant of increments to certain 
—— in the office of the Controller 
of Telegraphs Stores, Alipore. 
Calcutta, on confirmation. 335: 
37. 

Officers and —— not provided with 

of the Divisional Superintendent’ 
ig quarters. New 

De! oats a es at en- 
hanced rents. "508: spt 
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-~ CLERK (8)—contd. 

t Question re—contd. 

Relieving allowance to staff sent to 

— ; ae relieve Station 

4 

7 

= 

Question re introduction of the —— 

for the attendance of the clerical 
staff at Jamalpur. 2356. 

CLOTHING— 
Question re— 

Supplementing of their diet and —— 
by prisoners in the Andamans. 

क्‍ Supply of to the Staff on the 
ast Indian Railway. 2I6, 96. 

ey CLOVE TRADE— 
Question 7@ position ‘Tndians 

“the matter of ——. 
562-63. 

% COACH(ES)— 
Question re— = 

Question re— ee 

Acceptance of tendérs for the supply 
{ —— to State Railways. 2554. 

a CONSERVATION COMMIT- 

~ Ts 

Question re personnel and terms of 

reference of the ——. 52-53. 

AL MINE(S)— 

Question re disasters in. —— in India. 

769-70... 

COASTAL TRADE— 

See “ Trade”. 

COCHIN— 

Question re re-conversion of ‘the —— 

Telegraph Office into @ Com- 
bined Office. I858-59. 

COCHIN TELEGRAPH OFFICE— 

Question re re-conversion of the —— 

into a combined office. 089-90. 

CODE OF CIVIL. PROCEDURE 

(SECO! BILL— 

(INSERTION OF NEW SECTION 

44-A)— = 

See “ Bills) ”.. 

CODE OF CIVIL, PROCEDURE 

(THIRD AMENDMENT) BILL— 
See “ Bills)” 

CODE OF CRIMINAL PROCEDURE 
AMEND- (AMENDMENT) BILL: (६ 

NT OF) SECTIONS 30, 34, 34-A, 

See “ Bills) .” नि 

s है 2 _%४ ९४४23 

“Sagi 

~ Recruitment of staff for the proposed 

Central —— for veterinary train: 
ing. 767-68; A) 

Students admitted’ in’ the ‘Lady 

Hardinge Medical. —— 798. 

| Ontyer at Resolution re— Atte 

aS l@rades of —— fixed by the Indian 
+ 3 Gradiligl Boatd: 2054-65 er of Homeopathic ae 

Supply of wagons forthe carriage _yecognition of Homeopathic a अर मल 

—— to Cawnpore. 399-400. in India. 2573-92. | a) ss» 
a 

= MS89LAD 

* 
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PUES tet 48% ४१४६ 
COLLIERY DISASTER(S)— 
न or re ——in Bihar and Bengal. 

Ez a 
COLLISION(S)— 

Question re —— at Bahran station on 
+! thie East Indian Railway. /2- 

73, 85. 

COLONY(IES)— 
Question re— 

Adoption of measures of recipro- 
city against certian ——. (I)7I- 
75. 

Disabilities of Indians in the —— 
and Protectorates. within the 
British Empire. 99-20. 

Distante between the Workshop 
Gate and the new —— constructed 

>» in Rampur for the clerical statf 
~ at Jamalpur. 
Shortage of quarters in the Pahar- 

tali Railway of the Assam 
“o) Bengal Railway. 220-2] 

COMBINED OFFICE(S)— 

Question re re-conversion of — the 
Cochin Telegraph Office into a 
——. 089-90, 853-59. I 

COMBINED SIGNAL OFFICK(S)—_ 
See “ Signal Office(s) ”. 

COMMERCE— 
safeguarding of the 

interests of Indian —— and 
Shipping. 90. 

COMMERCE DEPARTMENT— 

Demand for Grant. 754. 
Demand for Supplementary Grant, 

Election of Members to the Standing 
baer ‘oni the ——._ 82-83 
et 

COMMERCIAL DOCUMENTS~ EVI- 
DENCE BILL—.«... 
See Bills)". 

COMMERCIAL INTELLIGENCE AND 

Demand for Grant. 759. 

COMMISSION(S)— 
Question re— 

Appointment ofan Econ 

to’ enquire into. conditions obtain. 
ing in Fiji. 2334. + 

COMMISSION(S)—contd. 

Question re—contd. _ 

‘Tribunals by Local Governments 
2440-4] के 

Re tati aan in. 

Ceylon regarding. the of 
reference of the Immigration 
——. 64-56, 

Safeguarding of the interests of 
Indians in Ceylon and the appoint: 
ment of an Immigration 9. 

COMMISSIONED OFFICER(S)— _. 
Question re Indian-——— in the army 

promotion examinations 
and reported fit for promotion, 
50. 

COMMISSIONER (S)— 

posal. for 

in wot a 

COMMITTEE(8)-— 

Election of the Standing Finance 
for Railways and Public Ac- 
counts 2250-5]. — 

fot Barma oint- 

Motion re— = 

Election of Members to the Public 
Accounts 92-26. z 

Election of Members to the Stand- 
ing —— on Emigration. 659-60. 

Election of the S —— for 
the Department of _ Commeree. 
82-83. - 

Election of the Standing —— on 
Roads. 927. 

Election of the Standing 

Retens ys. 927. 
“Motion to reduce demand for— 

Railway Board re exclusion of 

Indians from the Wedgewood—. 
965—000, b 

Question re— : “i 

ppointment of a——— to examin® 
the present. system of, Admi. 
nistration.in India. 

sae et 
हक 
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के 

© COMMITTEE(S)—contd. | COMMITTEE ON PETITION(S)— acca Sinent 7009 | कक of eeriTON GL 

Question re—contd. Appointment of the ——. $42-I3. 

nig of Similar ७ Haj | COMMUNIST ACTIVITY (ES: 
for those going to places of ubation : z ae tie 

* 4 ‘ abroad. 34. u re—— and socialist act 
~~ yities in India. 0I-02. 

Appointment of the Railway En- जि 2 ~ रे 

quiry ——. 27, COMMUNAL BASIS— ~~ Z 

जज the Question re qualifying tests held by 
oa a Department, 939 for the Posts sete the Pablio- Service en 

ot eae, pas Iv. 
a into the causes of ON मु दर x 

_— leterioration in rock cut sculp COMMUNAL COMPOSITION— 

tures in Elephanta Caves. 2060. Question re— 

Education Expert ——. 70०9-93 _. of contractors of the Central 

Public Works Department. .2445- 
Memoranda or, representations sub: oe Worked हर 

mitted to the Railway Enquiry - >> टिक 
I842. —— of staff in the Divisional: Offices 

of the Central Public Works De- 

Personnel and terms of reference. of partment. 2445. 

the coal conservation’ ——.— 52- 

53. COMMUNAL PERCENTAGE— 

. Recommendation of the Wheeler Question re— zi 

4 २७७ —— stout the institution of : a _++ fixéd for admission to the ver- 

system of private taries for ular training classes in Ajmer. 

Members or Ministers of the future aie. 4836, 2365 ; 

Federal Government. 282-83 fixed for service itv the Edu- 

Recommendations of the Varma —— 
of the Posts and Telegraphs De- 

, partment. 4450-5 

Rejection of nomination paper filed 
५ है] vo Sich candidates for membe' 

Delhi 

Rumour regarding the report.of Sir 
205-06. = Ralph Wedgwood ——. 

2 Terms of reference of Sir Ralph 
- Wedgwood Enquiry 35- 

BESS AEA: ¢ 

| ba ट >> पक appointed by the 
4 naan report on 

mad in tule 8 of th 
lative Rules. 

Report of the Public Accounts —— on 
the accounts of 933-34— 

Motion to consider, 2459-93, 
68. 

cation Department of Ajmer 
Merwara. —835. 

See alao “ Percentage(s) ”. 

COMMUNITY(IES)— 
‘Question re recruitment of Rawat and 

Merat --- of Ajmer-Merwara ir 

certain battalions, ete. 2248. 

Demand for Grant. 764. 
Demands for Supp! tary. Grants 

in respect of 5 

COMPANY(IES)— 
5: (पका 

Question re— oS a 
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sas = “ 
COMPANY(LES)—conid. COMPLAINT(S)—conid. ~ 

हि Question re—contd. . Seat Question re—contd. : 
Interest charged Te Si vending of bad stuff 
Railways on taken by the on railway platforms 

- =— and administration of the मी तंज लाई 0 - 
rte Depreciation Fund in election matters. 624-25, 

New insurance —— established in COMPLETION CERTIFICATE(S)— 
vinces. 2630. See “ Certificate(s) ”. 

Protection given to Textile Mill ——. aaa 
a COMPOUNDER(S)— 

Value oF shares gi he Tata Iron and Questi dicine by ee thse of te 7 पु af - = and dressers. 84. 
COMPANIES (AMENDMENT) BILL— ae ८867: Distt Iedidey 00 *tmndad ORR COMPUTATION, 
COMPARTMENT(S)— Question re —— of the strength of 
66660 76-> telegraphists. 087-88. 

_ Alleged ‘prevention of a Prince going CONCESSION(S)— 
to Bombay to board a first class ‘ 

By raitves y- offigiala holding नर हब te 

व कं सर ae टर आ०27 कै साल 

Perforated pipes provided का. the 
latrines of the intermediate class 
—— of the East Indian Railway. 
4570, 2364. श्र 

Provision रण special —— in each 
Railway Train for smokers. 94. 

Reservation. of. intermediate class 
— for males. cara on the 

' 

Safety of हम travelling in female 
—— on rai उ6-कय, f 

Travelling of seryants in Railway 
with their masters. , l08-09. 

COMPENSATORY ALLOWANCE— 
_ See “ Allowance(s) 

COMPETITION- 

Question re article on Rail Road 
written by Mr. Hawkes, Chief 

“770 a ० पैाओा er 
Raa7>, 

and dining car contractors on the = 
North Western Railway. 438- 
39. 

-=—— in railway fares. for pilgrims 
-jattending शा पक aj | Sind. 

= 
ay 

CONFERENCE(S)}— - के 
Question re— 

Recommendations of the Indian 
Economic —— a the “Indian 
cience Congress., 5! ae 

Refusal of passport to Mrs. Kamala- 
' devi to go to Europe to attend the 

International Peace ——. 60. 
Representation of India 

ional 

है, nt the Inter-- 99. 
Sugar —— to he held in 

_ London. व776 
Degas 

‘Report, of the Government ates <् 
at at. the. fwei session. 

Internati Labour .—-, 
on the table. 59-8), ~ cena 
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> 2 

& 
© CONFERENCE(S)—cond. CONJEEVERAM— 

Resolution re—conid Question re preservation of paintings 

of the nal ae and other places in South 

‘Labour —— regarding mainte- . 206 

ड़ nance of rights under invalidity, 

old-age and widows’ and orphans’ CONSTRUCTION(S)— 

ee 232-39. iat cis 

CONFIRMA’ ९ aoc a 
- oft PG § 3. 22५ the ery ah ie 

Dain ee Pe clerks in the Empress Zinat Mahal at Rangoon. 
Circle. 8890-99 332-37. 

of special Ticket Examiners on 

the North Western Railway. 50 

Non-grant of increments to certain 

clerks in the office of the Control- 

ler of Telegraph Stores, Alipore, 

Caleutta, on, —— 37. 

CONFISCATION— 

Question re petition regarding —— 

of a Hindi Sindhi Musaferkhana 
of Sindhi emigrants. 789. 

ae CONGESTION— 
i 

Question re for the impro’ 

ment of in Delhi. 206. 

& Officers selected to relieve ——in 

ae the War Block. 90. 

CONGRATULATION(S)— 

Motion re loyal —— to His Majesty King 

: my 
rance of devotion to His Royal 
Person. 82. 

_ CONGRESS— 
॥ Question हे 7 tothe 

Ban on. the message of inde- 
pendence. 885-86. 

Proscription of the —— Pledge of 
pendence, 545-47 

ndations of the Indian 
¢ ""Beonomic Conference and the 

CONGRESS LEADER(S)— 
See “ Leader(s) ”. पे 

> CONGRESS PARTY— 

me Walk-out by Members of the —— 
L56. 

Tenders for the —— of the Imperial 
Agricultural Research Institutes 
320. 

CONSULTATION— ~ 

Question re non of India regard- 
ing important events resulting in 
the abdi of ex-King Ed 
VII. 302. 

CONTEMPT OF COURTS (AMEND- 
MENT) BILL— 

See “ Billis)". 

CONTINGENT(S)— 

Question re—— of the University 
Corps for the Annamalai 

University, 28] 

CONTRACT(S)— 

~ Question re— 
Annual —— placed by 

Stores Department for the supply. 
of paint black readymixed for 
underframes and wagon bodies. 
536-37 

Auction of —— of foodstoffs on 
State Railways. 799-800. 

for the sale of ice and_ 
waters on the North 
Railway. 905-06. 

—— for the supply of red oxide paint 
for Railway wagons and under. 
frame. 

orien 

eet a ee ae 
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CONTRACT(S)\— 

Question re—contd. 

with the Asiatic Steam Naviga- 
tion company, Limited, for car. 
riage of cargo, passefigers and mails 
between Calcutta and Port Blair. 
2336-39. 

Grant of certain —— on the North 
Western Railway. 905. 

Indian Stores. Department —— for 
gon black ready mixed paint. 

Letting. out of —— for swecients 
bread and refreshment rooms on 
North Western Railway. 9I-2 

Loading and wnloading of goods, 
railway stores and —— for coolies 
on certain stations. 836-37. 

Sale of food on the North 
Western Railway.  23. 

System of auctioning ——~ with 
regard to refreshment rooms on 
certain railways. 232]. 

Tenders for —— of Hindu Tea and 
refreshment room, etc., at the 
Delhi Railway Station. 437 

Ven: for refreshments, ete. 
on the North” Western Railway. 

Collection of money from Indian food 
on the Bengal Nagpur Rail- 

way. 23-34. 

Commual composition of —— of the 
Central Public Works Depart- 
ment. 2445-46, 

CONTRACTOR(S}— 

Question re— 

Concessions allowed to 

OMgUBp =! te sims Seta 
Passes given to European Refresh- 

ment Room and Bookstall —— 
sent cea Western Railway. 

Waiting room charges levied b: 
_ Messrs: .G. F,- Kellner and Com 

CONTRACTOR(S)— contd. 

Question re— conid. 

Work given by the Central Public 
W ‘partment to the Hindu, 
Muslim and. Sikh ——. 

CONTRACT RATES S¥STEM— 
Question re introduction of the —— 

for the transport of rice and paddy 
on the Burma Railways. 770-72. 

CONTROL OF COASTAL TRAFFIC 
OF INDIA BILL— 

x ‘See* Billfs) avs 

CONTROLLER OF 
STORE(S)— 

Question re non-grant of increments to 
certain clerks in the office of the 

, Alipore, Calcutta, on con- 
firmation. 335-37. 

CONVEYANCE ALLOWANCE— 
See “ Allowance(s) ”. 

"TELEGRAPH 

CONVICT(S)— 

Question re— ae 

—— in the Andapians. 64-65, 
Difference ini the treatment of Political 

Prisoners and ordinary —— in 
the Andamans. 44. 

Pi in the Andai living 
on ticket of leave system and — 
confined in the Jail at Port Blair, 
65-66. 

COOLY(LEs)— 
Question re— 

‘Use of the word “=” for porters 
at Railway Stations. 96, 

CO-OPERATIVE CREDIT DEPART- 
MENT. 

Question re connection of some clerks of 
the Government of India. 
Delhi, with the ——. 

CO-OPERATIVE EDUC 
Bee “Faucation aos 

Se 

| 
। 
|



INDEX TO LEGISLATIVE ASSEMBLY DEBATES. 
ae} reed wT FIG 

€0-OPERATIVE SOCIETY(IES)— 

Queation re deductions from the sala 

ries of officials of the हम 

a. hs Department tow: 

ae of ==: पाप: 

CORONATION— 

Question re— _ 

_— expenses of the last, Durbar at 

Delbi. 23: 
ent of the King’ 

and deaths of detenus and 

internees and their release on the 

occasion of the King’s 

छा. 

CORONATION DURBAR— 

Question re— 

— of His Majesty the King Em- 

peror, 98. 

Enhancement of rents of houses, etc., 

in case the-—— is held in Delhi. 

397-98, 

Holding of the —— in Delhi. 397, 

ae of Government guests during 
the ——=. 

Release of Political 
memory of the ——. 

CORPORATION TAX— 
Demand for grant in respect of 

prisoners in 
8. 

Sage Tagen! Income including 
——". I78. 

COsT(s)— 
Question re — of the Delhi Car Regis 

tration Office and. receipts from 
driving and car licences. _ I9] 

coTs— 

Question re allowing of the use of 
—— by inferior servants of the 
Railway Mail Service. 80l—02 

COTTON— 

Question re reduction the freight 

oe from the Suet Ree ingdom. 

COTTON FENT(S)}— 

= Bee“ Fent(s)”: 

%, 

COUNCIL OF AGRICULTURAL 
» RESEARCH — a ig 

See “ Imperial ——”’. 

COUNCIL OF STATE— 

Demand for Grant. 753. ५ 
De m mand - supple entary grant. 

Question re travelling of other persons 
Saloons reserved for the Exe- 

cutive —— of the Government 
of India. 22-3. 

COURT(S) 

| Question re location of the —— 
offices of “Tehsildars ‘and Naib- 
Tehsildar at Delhi. - 92. 

COURT(S) OF LAW— 

Question ve rules regarding seeking of 
redress in —— by public servants. 
784. 

COURT OF WARDS— 

Question re— 

Appointment of Girdawar Qanungo 
as Manager of the —— . 7582. 

Costs of litigation for execution of 
decrees on the side of the ——. 
52. 

Maintenance allowance for the Inhe- 
ritants of the property under the 

—— mansgement in 
I52 

cow(s)— 

Question re— 
Restriction “on the keeping of —— 

in quarters in New Delhi. 983- 
85. 

Slaughter of —— and Calves in 
India. 770-7. 

CRAIK, THE HONOURABLE SIR 

| HENRY— 

Arya Marriage Validatior’ 
Motion to postpone tae 0 
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ORAIK, THE HONOURABLE SIR 
HENRY—contd, 

Motion to refer to Select Committee- 
7, 72, 722, 724, 725, 726, 727, 
73, 734, 738, 74l, 742, 743, 744, 
745-46, 750, 75i, 752, 753. 

Commercial | Documents Evidence 
Bill— 

Motion to circulate. 2458-59. 
Demand for supplementary grants in 

Tespect of — . 

Customs. 2268, 2269. 

Indian Arms (Amendment) Bill— 
Motion to refer to Select Committee. 

760, 76l, 762, 763, 764, 766, 
256-9, 2522, 2523-25. 

Indian Limitation © (Amendment) 
Bill— 
Motion for leave to introduce. 89. 

Indian Oaths (Amendment) Bill— 

and to 
2370-7, 2373, 2378, 2879, 2380. 

“a Iegislative Rules, Amendment of 

Motions to consider. and to refer to 
a Committee. 344, 345, 

Moslem Personal Law (Shariat) Appli 
cation 

Motion to referte Select Committee. 
2542-44. 

Motion for adjournment re— 
Arrest of a Member of the Legislative 

Assembly and subsequent with- 
drawal of proceedings against him. 
॥57-73, 575, I576. 

Banning~by the Police Commis. 
sioner, “Calcutta, of provessions, 
meetings end other demonstrations 
2365-67, 2368, 2883. . 

Official enterference in elections at 
Moradabad. 58. . .. छः 

Motion to reduce demand for— 
Executive Council re policy of repres- 

sion. 704, 730, 738, 739, 
743. 

CREDIT BALANCE— 

Question re undisbursed —— .of one 
Indian 8. R. Soniof the Royal 

Army Service Corps. 855. 

CREW STAFF— 

Question re running room ga Sa ment, 
for——on the Eastern 
Railway. 54. 

CREW SYSTEM— 

Question re— 

Abolition of posts of Inspectors in 
the —— on the East Indian 
Railway. 32. 

Abolition of the —— of ticket check- 
ing on the East Indian Railway. 
483-84. 

CRIMINAL. INVESTIGATION 798- 
PARTMENT— 

Question re— = 
Issue of platform passes to the 

Members of the ——. 202-03. 

Tickets checked at the bidding of the 
officials on the East Indian 

Railway. 25-l6,64)-438)~ 

Code of —— (Amendment) Bill (Amend- 
ment of Sections 30, 34, 34-A, 
and 35)— 

Motion to refer to Select Committee- 
7I7-56. 

CROWN— 

Question re pensions earned by the 
Civil Servants of the ——in India. 
23I6-7 

CUDDALORE— 

CULTIVATION— = 
Question re area under —— in India 

for food purposes. 88-89. 

CULTIVATOR(S)}— .... grto 
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e@ CURRENCY— 

Demand for Grant. 760. 

Demand for supplementary grant in 
respect of ——. 2283—87. 

-  Bffect of devaluation of —— by 

India. 50. # 

Effect on Indian tea of the deprecia- 
tion of the Dutch ——. 54. 

ines ia’s trade 386 ect aa by the deva- 

ce i # —— in foreign countries. 

Issue of postage stamps and —— with 

new King + 798-99, 489. 

Representations regarding deprecia- 
tion of Indian ----- «00. 

CAPITAL OUTLAY— 

763. 

CURRENCY 

Demand for Grant. 

CURRENCY OFFICE(8)— 

Question re payment of actuarial value 
in lieu of pensions to the staff of 

tothe Reserve - 
Bank of India. 796-97, 2363. 

CUSTOM(S)— 
-Demiand for grant. 75l. 
Demand for supplenientary grants— 
— in respect of ——. 2268—7l. 

CUSTOMS (AMENDMENT) BILL— 
See “ Land ——” under “ Bill(s) ”. 

CUSTOMS AUTHORITY(IES)— 
See “* Authority(ies) ”. 

CUSTOMS DEPARTMENT— 
Question re. suspension of certain offi- 

० _ cals of the —— , Madras. 085. 

OUT(S)— बल 
Question re continuation of the 

on allowances of the Railway staff 
at Howrah and Calcutta, 28. 

DABHOL— 
sent stered 

Question re ing of unregi 
letter mail bag to——in charge of 

the Captain of ferry steamer- 886. 

DAIRY CATTLE— 

Question re reduced return fare for —— 

gent back from Calcutta offered by 

the North Western and Hast Indian 
Railways. »23-24. 

DAIRY EXPERT— 

Question re research works carried out 

by the Imperial —. 43. 

DAIRY FARM(S)— 

Question re report of the officer deputed 

to England to study the processing 

and handling of milk in aie i 
42. कक 

DALAL, DR. R.D.— 
General discussion of the 

Budget. 285-86. 
Motion to reduce demand for— 

Executive Council re— 
Policy of repression. 733-34. 

Social insurance. for industrial 
workers, ~ 4527-28. 

Resolution re introduction of Homeo- 

pathic treatment in Government 
hospitals and poor of Homeo- 

pathic colleges in . 2574-76. 

DAMAGE(S)— 
Question re— 

Amount spent in repairing the —— 

due to Earthquakes at Quetta and 
in Bihar. 22. 

Cost incurred in the prevention of 
to the Hardinge Bridge. » 

General 

pa
se
] 

ian, hiasaferkhana for the 
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ive pare 3 AED ESET RY vrs ° 

DANGER— 

Question re article entitled * Bomba, 
to Grave in event of 

War” published in the Sunday 
Standard. 223-24. 

DAS, MR. B.— 
Election of —— to the Public Accounts 

Committee. 225] 
Indian Army (Amendment) Bill— 

Motion to pass. 4874. 

Indian Finance Bill— ; 

“Motion to. consider. . 8]5, 873-8, 
I95, 980, 98I, 2027, 2040 

Consideration of — =H ald 
Clause 3. शत, 204, श३4 240 

260. 

Schedule I. 223. 

Indian Soft Coke Cess (Reconstitution 
of Committee) Bill— = 
Motions to consider and to circulate. 

2399-2400. 

Motion to reduce demand for— 
Executive Council re— 

General policy of the Government 
of India. 66-64. 

“Policy of protection. 435. 
ie ent re revenue ditties. 23)8-I40] = 

4 

Exclusion of Indians from the 
We Committee. 968-72 
978, 988, 989: 

Payment of Wages (Amendment) Bill— 

Consideration of clauses. 2657-58. 
Question te— 

Allegations against certain em 
= Fe a Bengal Nagpur 

Nagpur Railway. 
of Comm: similar 

Committees for those going 
to” places’ of pilgrimage abroad. 

DAS, MR: B.—contd. 
Question re—contd. 

Use of the'term “M. L. A.” by the 
of the Provincial 

Legislative Assembly. 283 
Question (Supplementary) re— 

Books and publications forfeited in 
ihe centrally administered areas 

Certain information regarding the 
strength and personnel of the 
Indian Army. 845. 

Judges of the Federal Court. 567. 

Negotiations for replacing the Ottawa 
_ ‘Trade. Agreement... 556-57. 
“Postal rat between India and 

Burma. 775, 776. 
Report of the Wheeler Committee. 

63-32. 

Repealing and Amending Bill— 

Consideration of clauses and sehe- 
dules. 2406-07 

Report of the Publie Ai Com- 
mittee on the accounts of 933-34— 
Motion to consider. 2476-82. 

Resolution re India’s withdrawal from 
Membership of the League of 

Nations. 2602. 

Consideration of Schedule I. 2१92- 
93. 

DAS, PANDIT NILAKANTHA— 

Election of —— to the Standing Finance 
Committeefor Railways. 225!. 

Indian Finance Bill— _ 
Motion to consider, 867, _957. 
Consideration of— = 

Clause 2. 2078-83, 2084. ~ 
‘Schedule T. 2208, 2श7, 225, 7 

229, 2228, 
Motion to reduce demand for— 

Executive Council re— 
policy of the Government 

of India. 67: 
Labour grievances. I58]. . .... 
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or 

2 | _DAS, PANDIT NILAKANTHA—oonid. 
Motion to reduce demand for—conid. 

Railway Board re— 

.. Grier of third class passengers. gene 
Indianisation of railway. services 

407I-73, 078, l079. .. 

Auction of catering contracts for 

European Refreshment Rooms, on 

Railways held by Spencer and Com- 

pany. 436. 

| => Complaints against vending of bad 

4 stuff on railway platforms. 437. 

| Concessions allowed to, Spencer and 
Company and Indian refreshment 
room and dining car contractors on 
the North Wettern Railway. 438- 
39. 

High prices charged for books and 
magazines, ete., by A. H. Wheeler 
and Company, Limited. 437-38. 

Issue of passes to the refreshment 
£ room. contractors on the North 

ig Western Railway. 434-35. 

‘Lorry and Railway traffic. 436. 

$ * Sale of vending contracts on the 
North Western Railway. 435-36. 

System of selling vending contracts. 
on certain Railways. 435. 

Tenders for contracts of Hindu Tea 
and refreshment.room, ete., at the 

Delhi Railway Station. 437. 

DAS GUPTA, MR. HIRA LAL— 

+ Question ré release of —— , Mr. Mano- 
ranjan Dhar and Mr. Hunajoranjan 

7 one har, detenus in the Punjab. 

AKHU CHANDRA— pees Fie os 

Restriant “(dmlend- Child Marriage 
ment) Bill— 

Presentation of the Report of the 
“Committee on Petitions. 393. 

DATTA, MR. AKHIL, CHANDRA— 
contd. 

Code of Criminal Procedure (Amend- 
ment) Bill (Amendment of Sections 
30, 34, 34-A and 35)— 

oe Mgigpha mien toSelect Committee. 

"Motion to consider. "639-40, ह4. 
“Demands for supplementary grants in 

respect of miscellaneous expenses. 
455-56. 

। General discussion of the Railway 

Budget. 83-36, $4]. 
Hindu Women’s Rights to Property 

Bill— 

Consideration of clauses. 5ll- 

Indian Finance Bill— 

Motion toconsider. 990-96. 

Indian Income-tax (Amendment) Bil— 

Motions to consider and to refer to 
™ Select Committee. 69-23. 

Consideration of clauses. 637. 

Indian Sofy Coke Ceas (Rieconstittition 
of Committee) Bill— 
Motions-$0 ider and to circulate 

2396, 2399, 240-2403, 

Legislative Rules, Amendment, of 
Indian— हे - 
Motions to consider and to refer to a 

Committee. 348, 349, 356, 368, 

ation of draft “amendments ee Considerat 

हा, S7l, 572, 58l, 584-85, 586, 
587, 589, 590, 594-95, 598, 599, 600, 
603, 63-I4. 

Motion to reduce demand for— 

Executive Council re policy of 

repression. 702-06, 70, 708, 

709, 79, 736, 748.. © 

Railway Boordre— 
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DATTA, MR. AKHIL CHANDRA— 
contd, 

Question re— 

Aoquisition of the Bengal and North 
estern and the Madras and 

‘thern Mahratta Railways. 86- 
87. 

Appointment) of a Standing Army 
Committee. 85-86. 

Area under cultivation in India for 
purposes. 88-89. 

Consultation of Government of India 

riage with Mrs. Simpson’ and 
his abdication. “86. bus 

Co-operative education and training 
in the Provinces. 223. 

Development of adequate source of 
Indian soda-ash for promoting 
indigenous glass industry. 84. 

Development of Indian — shipping. 
अश, 

Disasters in Coal Mines in India. 
769-70. 

Distribution of the waters of the 
Indus and its tributaries. 87. 

Electrical equiptients So hased from 
foreign and Indian factori इ57, 

Exclusion of Indian ?। from. 

Exclusion of some subjects from the 
Public Service Commission Exa. 
mination. 2427-28. 

Export of Beef from India. . गा 
Import of Vegetable Oiland its Adul- 

teration with Ghee. 768. 
Non-Grant of increments to certain 

clerks in the office of Con- 
troller of ‘Telegraphs Stores, Ali- 
Co Calcutta, on confirmation. 

Protection and development of hand- 
loom industry, 222-23, u 
a to the glass industry. 

Recruitment of ‘Britishers to the 
Indian Civil Service. 22]-22 

Reduetion of the rate for transport 
of Dry Cattle on Railways. 770 

Report of the officer deputed to Eng: 
©)" land to — Processing 
i stk in Daity Farms. 

DATTA, MR. AKHIL CHANDRA— 
concld. 

Question re—contd, 

Researches and investigations relat- 
ing to the glass industry. 85. 

Reservation of Intermediate and 
Third Class Seats on Railways. 
767-68. 

Restrictions on Imports and Exports _ 
of Indian Goods. 769. 

Rice Standing Committee of the 
Imperial Council of Agricultural 
Research. .48-82. 

Shortage of in the Pahartali 
Railway Colony of the Assam 
Bengal Railway. 220-2], ॥857 

Slaughter of Cows and Calves in 
India. 770-7. 

Solution of the food problem in India. 
87. 

Subj tor ik Patines 

nations held by the Public Service 
Commission. 2426-27 

Third, Class touring cars on the East 
Indian Railway, 767. 

Resolution re— -, | 

Creation of a separate Road Fund for 
the purposes of road develop- 
ment. 664, 673—75, 706—08. 

Revision of pension rules for inferior 
services. 779, 787. 

DAWSON ENQUIRY— 

Question re appointment of an Indian 
to watch the interests of Indians in 
Zanzibar during ——. 694. 

DEAF— 

Question re rules for employment of 
persons in railway sheds or 

yards, 2449-49. 

DEATH(S)— 

Expressions of regret on the —of 
Badi-uz-Zaman and U Ba Si. 

57-58. > 

Question re— i z es d 
of Mr. Satcouri Banerji, a detenu 

‘jn the Deoli Detention Camp. 
8-82. 
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° 

७» DEATH(S)—contd. DEFENCE DEPARTMENT— 

Question re—contd. Demand for Grant. 490-9l, 754° 

Tssue of insurance tickets for acciden* Motion to reduce demand for ——re 
Rail Indianisation of the Army. 492— 

2 522. 

DEFENCE, FORCK(S)— 

has DELEGATE(S)— 

— id other obligations and Question re— 

Reduction or Avoidance of —— Appointment of —— from India to 
752. the League of Nations. 70. 

Demand for supplementary grant in Difference of opinion between the 

respect of interest on ordinary ——, Indian and British —— to the 
and reduction or avoidance of ——. League of Nations. 70. 
252. Opinion expressed by the Indian —— 

DEBTOR(S)— to the League of Nations regarding 
> ager ee f Abyssinia ising 
Question re claims of Shahzada Saleem हिल 2 टिक यह Sars he 

Muhammad Shah’s T52. 
= Representation of India on the 

DECLARATION— Council of the League of Nations 

. ——by His E: the’ Governor and provision of a permanent —— 
a “re 6 rare mwa demands at Geneva. 58-59. 

by the Legislative Assembly. Report of the Government —-— at the 

|= 

ekg 

refused. 
2369. 

DECORATION(S)— 
_ Question re at. Railway stations 

™ on the occasions of the visit, of Vice- 
roys and Goyernors. 96-97. 

DECREE(S)— oe 

Questionre— ८ 

Costs of litigation execution of 
३० --+++- on the side of the Court of 

Implementing of the’ ‘of the (mp! of 
Home Member regarding Legisla- 
tion to exempt agriculturists from 
being arrested for civil ——. 6]. 

"ison re expenditure provided for 

‘Twentieth Session of the Interna- 
tional Labour Conference, laid on the 
table. 59—SI. 

DELHI— 

Demand for Grant. _4762. 

Motion for Adjournment. re arrest of 
leaders and volunteers in 

2565—72, 2605—27. 

«६ amet 
lights on the roads on the 

jo Ridge leading to the Anti-Rabic 
Centre in —— .. 9]7, 2564. 

A odat: in the 
at——. 

ion for’ pai 
Anti-Rabic _ Hospital 
997 

ध2 जल & tok 6st Mir = aaa a: Jain, 
: of the Daily Arjun, 

ere) ee 

> bar at —— . 238.- “purposes.



i
e
 
E
E
 

I
 

Te
 

| 
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DELHI—conid. 
~ Question re—contd. 

Cost of the ——Car Registration 
Office and receipts from _ driving 
and car licences. 402, 49] 

Damage done by the hail-storm in 
villages. of the —— Province. 
23I3—L6. 

Delay in obtaining driving and car 
licences from the Car registering 
Authority in. 40I-02, 9]. 

—— Bleetrie Supply Company. 7 
Demand for residential houses for 

middle classes in 404-05. 
Dividend Warrants of the Reserve 

Bank of India for collection and 
eredit in the Saying Bank Account 
received by the General Post 
Office, ——. 856 

Hleviric supply in Shahdara, —— 
]43, I484-: 

Enforcement of Government of India 
Act X of 858 in portion of the 
—— District. which was under the 
Punjab Government. 452. 

Enhancement of rents of houses, ete: 

Expiry of leases of Nazul lands in 
certain areas in——. 2556. 

Expiry of the licence of the —— 
Electric Supply Company. 843. 

Grievances of the people of the —— 
= Province. 328-29. 

Holding of the Coronation Durbar 
39 Ss 

Institution ks into the 
ublic Works De- 

partment, ——. I0-]]. 

Legislative programme of Legis. 
lative Assembly in the —— and 

~ © Simla Sessions. 4568-69: 

Location of the courts and offices of 
‘Tehsildar and Naib-Tahsildar at 

DELHI—coneld. 

Question re—coneld. 

Mandi at the Narela Railway Station 
in the —— Province, 247-8. 

Measures for the improvement of 
congestion in ——. 206. 

Muslim employees of the Drawing 
Branch of the office of the Divi 
sional Superintendent, North 
Western Railway Trae 

Officers serving. under Mr. A. P. 
Hume, Officer on Special Duty in 
connection with the —— Improve. 
ment Trust. 286. 

Passing of driving test on the lapse 
ofa driving licence in —— ? 
T9L. 

Posting of unqualified Assistant 
Station Masters at Subzimandi 
and —— Railway Stations. 79l- 
92. ; 

Posts sariétioned for the’ Im. 
provement Trust. 2786, - . - 

Prevalence of malaria in the rural 
areas of the Provinee,-9l. 

Reeruitment in the sorters’ cadre in 
the Office of the Deputy Aceoun- 
tant General, Posts and Telegraphs, 

Running of the ae and l4-down 
“Howrah —— Exp trains’ on 
the East Indian Railway via- 
Benares and Janghai. 23. 

Search of the Mahabir Jain Library 
of ——. 880. 

Tenders: for contracts of Hindu tea 
and tefreshment room, ete., at the 

DELHI CAPITAL OUTLAY— 
Demand for Grant. 763. a > 

हि eid — 

‘the rural areas of the ——. 90-9I. 
DELHI UNIVERSITY— : 

Question re certain students seit up for 
the matriculation examination of the 

DELIVERY(IES)— 

ROVINGE San: e 
valence of malaria in 

es) 
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क्र "की FoR GRANTS GENERAL 

Administaion of Justice. 755. 

ए्श्य, 

Mie tortie 2 762 at 
_ Andamans and Nicobar Islands. _762 
Archeology. 756 

vAndit. 07-55... 5 , 
न Aviation. a 

— २ 

Capital Outlay on Broadcasting. 759. 

Capital Outlay on Civil Aviation charged 
to Revenue 758. 

Gopi Outlay on Lighthouses and 
ightships. 763. 

Capital Outlay on Schemes of Agri- 
eeuttaral Improvement and Research. 

a: - व768. 
Capital 

I762. 

Capital 
bour. 

Outlay ‘on Security Printing. 

Outlay on Vizagapatam'{Har-. 
32703. t 

Census!) 3759: 5 5 

Central Board of Revenue. 754. 
Central Excise. Duties. 75]. 
Civil Veterinary Services. 758. 

Civil Works. 760. 

Commerce Department. -] 7534. 

Commercial Intelligence and ; 
47859. 

Commuted Value of Pensions. 
Council of State. 753: 

Currency. 760. 

_Curency Capital Outlay. 763. - 
Customs. 75. 

Defence Department. 

Delhi 702 
Capital Outlay. 

१३५5 

A764. 

4754, 490-9]. 

763. 

Emigration — External. 760. 

Emigration — Internal. 759.. 

Executive Countil. ॥45, 752,- ee eaten seer Se 25: कक Panth Piploda. 

DEMANDS FOR GRANTS—GENERAL 
BUDGET—contd 
Expendi a Rel koi फल हो 

charged to Capital. I764. 

charged to Revenue... 76] 
Finance 

Grants-in-aid to Provincial Govern: 
ments. 76] 

Home Department. ॥7. 
Agricultural Imperial Council of 

Research Department. 757. 

Imperial Institute of Sugar Tech 
nology. 7758. 

India Office and High Commissioner's 
Establishment Charges. _754. 

Indian Posts and Telegraphs. 763. 

Indian Posts and Telegraphs Depart- 
ment luding Working 
ATH2. = .. 

Indian Stores Department. —759. 
Industries. 758. 

Tnterest-free Adyances. 764. 
Interest on Debt and other Obligations 

and Reduetion ot Avoidance of Debt: 
37852. 

Irrigation. 7762. 

Irrigation (including Working Expen- 
ses), Navigation, Hmbankment and 
Drainage Works. ॥752. _ 

Joint Stock Companies. 760. 

thouses and Lightships.  758, 
Loans.and Advances bearing Interest. 

Medical Services. .757. 
Meteorology. 
Mines. 756. 

4756. 

St Din n, ॥75 : 

762. 
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DEMANDS FOR GRANTS—GENERAL 
DEMANDS FOR GRANTS—MOTIONS ~ 

BUDGET—concld. ae a ee 

- Payments to other Governments, De- Detense Dept 

Tied Wk Indianisation of the Army. 400-- 
Police. 755. 

Portis and Pilotage. ॥755. 

Provincial Excise. 75. 
Public Health. 757. 

Salt. 75. 
Sch for the Imp it of Agri- 

cultural Marketing in India. 758. 

Stamps. 752. 
Staionery and Printing. 776. 
Superannuation Allowances and Pen- 

sions. 76l, 

Survey of India. 755. 
Taxes on Income including Corporation 

Tax. 275L. . 
Zoological Survey. 756. 

DEMANDS FOR GRANTS—RAILWAY 
BUDSGET— 

Audit. ॥46. 

Interest charges. 50. 
_ Miscellaneous Expenditure... 46. 
New Construction. 5. : 
Open Line Works. 5. — 
Payments to Indian States and Com: 

panies. [446: — 

Railway Board. 92I, 46 

Working ~© Expenses—Appropriation 
Depreciation Fund. 

“Working = Expenses—Electrie ~~ Ser- 
vice Department. ~50. 

Working Expenses—Expense’ ~ of 
General Departments. 50. ° 

Working Expenses—Expenses ae: 
ents Ll49, 

Working en. 
and Suppy of — 
020, 47 eae 

Working Expense of 
a Carriage and Wagon Stoe 48. 

a Ngee, i Expenses—Maintenance of 
- teamers and Harbours. 49 

Maintenance.., of 
Seana Woke 46 

i 

Department of Education, Health and 
ee 

Treatment of Indians abroad. 585 
—I6I5. es 

Department of Industries and Labour— 
Recognition of trade unions by em- 

ployers and withdrawal of recogni 

Executive Council— 
Hrontier policy. 768--20, 636— 

47. 

General policy of the Government 
of India. 648—89. 

Labour grievances. .577—85. 

Social insurance for 
workers. 523—39. 

Finance Department— 

ah 
GRANTS—MOTIONS © 

REDUCTION—RAILWA 
BUDGET— 

Railway Board— 

Control.of expenditure. 944--68. 

Exclusion of Indians from the Wedg- 
wood Committee... 965—2000-. 

General policy of railway adminis- 
tration. 92/—4I 

Griévanices ‘of third class passengets. 
404.—67 

Indianisation of r. — 

industrial 

के road icompetition... LI3—45. 
Taking over the management of the 

Bengal and 0050 a ads Rohil- 
kind and ‘Kurmhaon and Ma 
and Southern Mahratta Railways 
under State control. 4000--397 

sl Spy of पक 
020-—23, 025—4. 
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Ajmer-Merwara.  260-6l. 

Capital Outlay on Indian Posts and 
Telegraphs. [-62. < 

Capital Outlay onSehemes of Agricul: 

~ Comimerce Department. 255-58. 
Commuted Value of Pensions, 2289. 

Council of State. 253. 

Currency. 2283—87. 

Customs. 2268—7I. 

Education. 256. 

Expenditure on the Development of 
Broadeasting met from the Fund. 
256-57 

Finance Department. 255, 2277—80. 
Foreign and Political Department. 254 
Home Department. 254. मन 
Interest free Advances. 263-64. 
Interest on Miscellansous Obligations. 

Interest on Ordinary Debt and Reduc- 
tion or Avoidance of Debt. 252. 

Salt. 2272-73. 

Stationery and Printing. 258. 

Superannuation Allowances and Pen- 
~~ sions. 2287-88. : 

Taxes on Income. 227)-72. 

DEMANDS FOR 
GRANTS—RAIL} 
Audit. 439-40. 
Miscellaneous Expenses, 440—62. 

Payments to Indian States and Com- 
‘panies. 463-64. 

Refunds, 462-63. 

BUDGER Lys 

DEMANDS FOR SUPPLEMENTARY. 
GRANTS—RAILWAY BUDGET—conid. 

Working Expenses — Maintenance and 
Supply of Locomotive Power. 464. 

Working Expenses — Miscellaneous 
66. 

Working Expenses —— Traffic Depart- 

DEMONSTRATION(S)— 
Motion for Adjournment re banning by 

the Police Commissioner, Calcutta, 
of processions, meetings and other 

2365—69, 2382—84. 

DEMOTION(S)— 

Question re policy with regard to —— 
on the North Western Railway. 
2322. 

DEOLI— 
Question re— 

Appointment of non-official Members 
of the Legislative Assembly as 
visitors of the —— Detention 
Camp. 37. 

Death of Mr. Satcouri Banerji, a 
- detenu. in the-——— Detention 

Camp. I8I-82. 
Non-official visitors of the —— De- 

tention Camp. 
Representations submitted by .de- 

tenus in the Detention Camp. 
37. 

DEPARTMENT OF COMMERCE— 
See “ Commerce, Department ot 

DEPARTMENT .OF EDUCATION, 
HEALTH LANDS— 
See See ok Education, Health and Lands, 

8 ft? 

DEPARTMENT OF INDUSTRIES 
AND LABOUR— 

See “Industries and Labour, Depart- 
ment of”. 

DEPARTMENTAL TELEGRAPH 
OFFICES— ‘ = 

See * Telegraph Office(s)’’. 

DEPENDENT(S}— 
Question re i 

,Allowanees given to ३२३३० detenus 

‘Travelling expenses pele to the re- 
Jations and——of detenus. for 
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DEPRECIATION— oe : 

eae Indian currency. ‘00. 2 

DEPRECIATION FUND— zee 
Demand for Grant in respect: of “ Work- 

ing Expenses — Appropriation. to 
wes 50 

Question re interest; charged upon State: 
owned Railways कक being taken by 

a administration 

* the. tg ०7 र्%- ०489-77: 

DEPRECIATION RESERVE FUND— 
See “ Reserve Fund(s) * ॥ 

DEPUTY ACCOUNTANT GENERAL— 
Question re recruitment in the sorters’ 

cadre in the Office of the —— Posts 
ahd Telegraphs, Delhi. 76-77. 

See also “ Accountant General ”. 

DEPUTY POSTMASTER(S)— 7 
See.“* Postmaster(s) ”. 

DESAI, MR. BHULABHAI J.— 

Duley of flags or emblems on the tables 
jonourable Members within the 

Assembly Chamber. 2553. 
General discussion of the General Bud- 

get. i284, 208, 299. 
Indian Finance’ 

“Motion to consider. 88. 

eration of recommended — 
2252—5 

Indian Limitation (Amendment) Bill— 

Motion to consider. 344—47. 
Motion for Adjournment re— 

Arrest, of yolun- 
Del को पढे 2867 

9, 2620, 262]. 

Banning by the 
Calcutta, of processions, meetings 

other demonstrations. 2367- and 
68. 

Motion to reduce demand for— 

~ - Defence partment re. Indianisa- 
tion of the Army. 53 

ms Mp tant rtm: of Education, Health 

rae coat ee 

DESAI, MR. BHULABRMADJ.—conidi 

Motion to reduce demand for—contd. 

Executive Council re— 

General policy of the Government 
of India. 648—53, 668; ॥670, 

686-87. 

Policy of protection. 

Policy ofirepression, 

Railway Board re exclusion’ of 
Indians from the Wedgwood 
Committee. 973—75, 982, 992. 

Payment, of Wages (Amendment), Bill— 
Consideration. of clauses. 2652 
53, 2658. 

Motion to pags. 2660-6l. 

Point of order raised by Sir Aubre: 
Metcalfe as to whether an Honourable 

M445. 

I738—43, 

self in the Assembly, and stating that 
he is corrupt and has been found to 
beso, 826, 

Repealing. snd. Amandine, Bl 
ConsiderationTof clauses and sche- 

5. -dules. 243--5, 2453—55. 

ei. DESHMUKH, DR. G. V.— 

Hindu Women’s Rights to Property 
Bill— 

Presentation of the Report of the 
Select Committee. 86. 

Motion to consider. 485—99. 

Consideration of clauses. 499, 505. 

Motion to p 

of the Military Medical Services, in 
India. 2495—99. 

Motion to reduce demand for ae 
partment re Indianisa: 

aay 497 

Resolution re infeoelnleh 9h Homeo: 

hospitals and ad regu iti of Henee- 
pathic - 258—84, 

z 
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© D’SOUZA, MR. F.— * 
Motion to reduce demand for— 

Railway Board re— 
ee clusion of Indians from the 

Paucity of Muslimsin railway ser. 
vices. 08—0, 

= soca discussion of the Railway 
Budget.  856—60. 

Indian Finance: Bill— 

Motion to consider. . 793—96; 

Indian Railways (Amendment) Bill— 

Motion to refer to Select Committee. 
4I9—2l. 

"Motion to reduce demand) for Finance 
ne rerevenue duties. 404- 
05. 

DETENTION(S)j— 

Question re GEE gy 322 
—— of State Prisoners Thsan Mahi 

and Bhawani Sahai. 206. 

| ® —— of Teja Singh: Azad asa State 
oo Prisoner under Regulation TIT of 

न I88. 6-62. 

DETENTION CAMP— 

Question re— 
eee 

visitors of the Deoli ——. 37." 
of Mr. Sai 

ae ‘in the Deol, oe, ani 

Non-official visitors of the Deoli 
37. 

Rep fio bmitted- “by 

detenus in the Doeli——. 37. 

 DETENU(S)— 

Allowance paid to the family of Mr. 
Bhupendra Kumar Dutt, a —— 

DETENU (8)—contd. 

Question re—contd. 

Allowances paid to certain —— and 
their families. ४ 

Certain —— under Regulation IT of 
8i8. 20. 

Facilities to — seeking election to 
the Punjab Legislative Assembly. 
72-73. 

Humiliating treatment meted out to 
certain —— by the authorities of 
the Arthur Road Jail. 22-23. 

Iliness. of Dr. Arun Guha Roy, a 
+--- 2 

Iliness of Satya Bhusan Gupta, a 

Permission to Mr, Hari Kumar 
Chackravarty, a——to arrange 
ao daughter's marriage. 82, 

Reduction in the diet allowances 0 { 
in ere पढे 

Release of Mr. Hira Lal DasGupta, 
Mr. Manoranjan Dhar and Mr. 
Hunajoranjan Dhar, —~ini the 
Punjab. I]-2, 546, 

Representations submitted by —— 
in the Deoli Detention Camp. 37 

Searchesof ——. 20-2 
State of health of Mr. Manoranjan 

Gupta, a - 20. 
Study allowance allowed to.—— 

Suicide committed by 

Suicides and deaths of ——and in- 
ternees and their release on the 

~*~ oceasion of the King’s Coronation. 
407. 

‘Travelling expenses paid to the rela- 
tions and de} ss — for 
interviewing 

Uniformity in the treatment of —— 
27-28. 

DEVALUATION- 
2 

Allowances given to certain ——— and Effect of —— of currencies by France 
their dependants. 72. and other countries on India. 50, 

करन SESE eS | Se Be पद टन पटना 5 जोन 

: . 
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58 INDEX TO LEGISLATIVE ASSEMBLY DEBATES. 

DEVALUATION—contd. 

Question re—conid. 

India’s trade affected by the —— of 
- currencies in» foreign countries. 

Review of India’s Exchange Ratio 
Position and— of Rupee. 42. 

DEVELOPMENT(S)— 

Question re— 

—— of Indian shipping. 22]. __ 

—— of the Indian Mercantile ship- 
ping. 333. 

Protection and —— of handloom 
industry. 222-23, 

DHANBAD— 

Question re applications invited for the 
post of the Professor of Mining at the 
Indian Schoo! of Mining, ——. शा 

DHAR, MR.. HUNAJORANJAN— 

Question re release of Mr. Hira Lal Das 
Gupta, Mr. Manoranjan Dhar and 

detenus in the Punjab. 546 
IiI-I2. 

Question re blocking of the passage to 
the ‘outside the Etawah Railway 
Station and advertisements in the 
Aj and Pratip newspapers. _ 549 

DHOLPUR—. 

Question re Saloon of Maharaja of —— 
lent for the use of the Maharaja of 
Baroda. 478-79. 

DHUBRI— > 

“Question re charges framed against the 
Postmas' Head Post 

Office in 
from Savin the 
Branch Postmaster, 988- 
89. 

DIET- 

DINING CAR(S)— 

Question re— 

Catering in refreshment rooms and 
—— on the North Western Rail 
way. 220, 8I6. 

Co allowed: to Sp and 

Company and Indian refreshment 
room and contractors on the 
North Western Railway. 438-39, 

Jhatka and Halal meat supplied in 
Railway and Refreshment 
rooms. 2I7. 

DIRECTOR GENERAL OF INDIAN 
MEDICAL SER a 

Question कट appointment to the post of 
the व 

DIRECTOR. OF. ESTABLISHMENT- 
Question re— 

of an Indian in place 
an lishader Das, 
—Railway Board. 3843-44. 

"0 

Filling up of the vacancy of the —— i 
Railway Board. 5. 

DIRECTOR OF ORDNANCE, OFFICE 
“Or— : 

DISABILITYES)—  . 
Question re of Indians. 2८0 778 

Colonies and Protectorates 
the British Empire. 99-20. 

DISABILITY PENSION— 

See “ Pension(s)””. 

DISASTER(S)— 
Question re——in Coal Mines in 

India. 769-70. 

orders. 
Railways. 2242 

DISCONTENT— 
Question re——aniong the staff of the 

Railway Clearing Accounts _ Office. 
907,489. .. 5. 5, hed 

DISMISSAL(S)— 
Question re disposal of appeals against 

orders of discharge or—— on State 
Railways. 2242. 

Vy.
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$ @ DISPENSARY(IES)— 

Question re Hospitals and —— on the 

2 Rohilkund and Kumaon Railway: 

} eee 
DISPLAY(S)— 

2 = — of flags or emblems on the tables 

of Honourable Members within the 

z= Assembly Chamber. 2553. है 

DISTRICT(S)— eee 
re confusion caused 

™ separate er postal——and _ revenue 
aa S00, 

DIVIDEND(S)— 
Question re— 

Income-tax deducted by the Reserve 
Bank of India from the paid 
onits shares. 795-96. 

Rates of interest or——paid on 
Indian Railways. 837-38. 

DIVIDEND WARRANT(S)— 

Question re —— of the Reserve Bank 
of India for collection and credit in 
the Savings Bank Account received 

— by the General Post Office, 
856. 

DIVISION(8)}— 
Code of Criminal Procedure (Amend- 

5 3 ment) Bill— 

F — on the motion to refer to Select 
Committee. 756. 

Demands for Grants—General Budget— 

the motion to reduce the 
wey demand under the head “Execu- 

tive Council” (Frontier policy). 
3647. 

—— on the motion to reduce the de- 

Government of India) a 
—— on the motion to reduced the de- 

mand under the head “ Executive 
e Council” (Policy of protection). 

447-48. 

i “= ——on the motion to reduce the 
3 “demand the head “ Execu 
2 Heel ” (Policy of repression). 

डर Demands for Grants—Railway 
Budget— 

a on the Demand for Grant in 
= ; respect of “ Working Expenses—— 
ie Maintenance and Supply of Loco- 

7 motive Power”. 47. 

DIVISION (8)—contd. 

Demands for Grants--Rail B 
—contd, ey Base 

—on the Demand for Grant in 
respect of “ Working Expenses—— 
Maintenance of Carriage and Wagon 
Stock”. 48. 

- ——on the Demand for Grant in 

Maintenance fof Steamers 
~) and Harbours”. 49 

on the motion fo reduce the 
Demand under the head “ Railway 
Board” (Control of Expenditure). 
958. 

——on the motion to reduce the 
demand under the head “ Railway 
Board ” (Grievances of third class 
passengers). 066-67. 

on the motion to reduce the 
demand under the head “Railway 
Board ”’ (Indianisation. of railway 
services). 

——on the motion to reduce the 
demand under the head “ Railway 
Board” (Rail-road competition). 
445-46. 

on the motion to reduée the 
Demand under the head “ Rail- 
way Board” (Taking over thé 
management of the B. & N. W., 
R. & K. and M. & 8. M. Railways 
under State control). 09. 

——on the motion to reduce the 
demand under the head “Working 
Expenses — Maintenance and 
Supply of Locomotive Power” 
per locomotives. in 

). 2040-4 
Hindu Marriage Validity Bill— 
— on the motion to refer to Select 

_ 7 Committee. 485. d 
“Indian Army (Amendment) Bill— 

——on the motion to — consider. 
366. 4 

—— on the motion to pass. 385. 

‘on the motion to omit clause 3. 
262-63. 
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DIVISION(S)—conelld. 

“Tndian Limitation (Amendment) Bill— 
—on the motion to consider. 

Indian Railways (Amendment) Bill— 

—— on the motion to refer to Select 

Committee. 427-28. 

Legislative Rules, Amendment of the 

Indian— 
Toads 

— on ‘he motion to amend pro- 
posed sub-rule 6. 06 
— on the motion to omit proposed 

sub-rule 6. s 
Motion(s) for Adj i? a 

—— on the Motion for Adjourfiment 
re— 

Arrest “of Congress. leaders and 
volunteers in Delhi. 2626-27 

Indian ‘members of ‘the Military 
Medical Services in India: 250. 

‘Payment of Wages (Aniendment) Bill— 
on the motion to amend clause 
2655. 

‘Question re transfer of stafl employed 

pathic treatment ‘in Government 
of H 

= ‘pathic'Golleges in‘india. 259-92. 

DIVISIONAL OFFICH(S)— 
Question re imal sition of 

staff in the ‘of the Central Public 
Works Department. 2445. 

DIVISIONAL SUPERINTENDENT— 
7 Question bgp 

92 

Appointment. of Mr. Hales as —— 
Pfc Division of thé North 

et of the Drawing 

way, Delhi. 

“7 DIVISIONAL SUPERINTENDENT — 
contd. . 
Question re—cont . 

Representation regarding the .amal. 
gamation of the two clerical grades 
in the Operating Department ‘of 
the ——’s Office, Lucknow. 2433 

See also.“ Suprintendent(s) ". 
DOCTOR(S)— 

Question re settling down in India for 
practice of German ——. बैं589-40. 

DOCUMENTS EVIDENCE BILL— 

See “Commercial——”’ under “‘ Bill(s)”’. 

DOLLAR(S)— 
Question re 52223 & of the rupee by 

DOMINTON(S)— 
Question re recruitment of ——~sub- 

jecte-for the Defence Forces of India. 
2553-54. 

DRAINAGE SCHEME— 
Question re grant to the Ajmer Muni. 

cipality for ——and water supply 
schemes. 96-97. 

DRAINAGE WORKS— 
Demand for Grant in respect of" 

iss eared 
DRAWING BRANCH— 

Question -re Muslim employees. 
—~ of the office of the करी 
Superintendent, North Western Rail- 
way, Delhi. 79l. 

DRESSER(S)— 
Question Ma saci J of medicine by 

conipo and ——. 84 

DRIVER(S)— 

Questiont4—) yon iia 
—— in ‘the. jivision of the 

la Railway." 

© Prdvision of box khalasies to_carry 
the boxes of Indian———. 54. 

Removal of certain —— from service 
in diene of subsidiary Rules 

y ‘Eastern 
Bengal Railway. 224-42, 

“DRIVER COMBATAN 
कक re——in the Artillery Units. 

FH 
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जय . Se  —————————————— 

DRIVING LIGENCE(S)— DURBAR (S)—contd. 

है See “ Licences)” Question re—conid 

| DRIVING TEST— ss ‘ Fnbenreinent ef rents of houses, ete., 

| Question re passing ‘6f——on_ the in case the Coronation ——is held 

: een a driving licence in Delhi. in Delhi. 397-98. 

x = ; = ing ae Coronation —— in 

_DRUG(S)— ४ 

Question're— | 2 हट 
Chedking of le 

ie: < memory of the Coronation 
ray, indige' 

conducted by members of the 
Indian Medieal’Service. 842 

DRY CATTLE— 

Question re reduction of the rate for 
transport of on Railways. 770. 

“DUFFERIN "— 
Question re— 

Employment. of ex cadets on 
steamer of Shipping Co: 

98. 

DURGAH “KHAWAJA *SAHEB BILL— 

See “Bill(s)”. 

USEHRA— 

Question re Hindu of the 
Government of India Press, New 
Delhi, forced to attend office on —— 
and Bharat Milap festivals. 7987-88. ~ 

DUTCH CURRENCY— 

457—59, 

Employment of Indians trained in 
99--00. 

“Government's policy in'respect of the 
‘Training Ship ——.  45 

Non-employment of ex —— cadets as 
officers on steaniérs of the Penin- 
stilar and Oriental Shipping Com- 
pany. 7464-67, 459—64. 

Subsidies granted to the Peninsular 
and Oriental Shipping Company 

employment of —— cadets. 
phat 

DUFFERIN BRIDGE— 
Question re reservation for a certain 

Sykes eee of the —— near the Kashi 
y Station for vehicular 

traffic. 09-I0, 546. 

DUNCAN, STRATTON & COMPANY, 
MESSRS.— 

Question..re giving of workin connec- 
> *tion with ‘the Kilokari Extension 

Schenie “to+——. 2435-37. 

DURBAR(S)— 
Question re— x 

Coronation —— of .His Majesty the 
King-Emperor. 98. 

Corotiation ‘expenses of the last: 
at Delhi. F 

Question re effect on Indian tea of the 
depreciation of the ——. 54. 

_ DUTTA, MR. BHUPENDRA KUMAR— 
Question re— 

Allowance paid to the famtily of ——, 
adetenu. 2. 

State of health of ——, a detenu. 

DUTY(IES)— 
Question re— . Se 

Abolition of import ——on Pig iron. 
205. 

> ©» ‘Abolition of the import ——— on pig 

989-906. 
Sunt allocated to the Provin« 

sugar ‘excise ——. out 6f ‘the 
234]-42. 

Amounts of the yield’ of the Salt 
(Additional) Import——. 79 

Drinking of liquor by Railw 
ployees while on ——. 7397-28, 

2 wit ae ००202 Re ! Cen- 
tral 

vgtion dorm wether. 5. 666 in different ‘he contol and in i 
=) hicdinis | from’ “Hiéehiées’ iia aa or 

Radio Sets, ‘ete. 

780. 

६४४ on 
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DUTY(IES)—contd. ECONOMIC COMMISSION(S)— 

Question re—contd. : Question re appointment of an —— to 

Money derived from excise — on 
~'9843. 

Money raised by the imposition of 
additional —— on petrol spent on 
village roads. 9-20. 

Officers serving under Mr, A. P 
Hume, Officer on Special —— in 
eonnection with the Delhi Improve- 
ment Trust. 285. 

Purposes on which _ Government 
of Bengal spent of 
the Salt (Additional) Import —. 
I93. 

Rebates on tariff ——given by mari: 
time states. 53-54. 

““pUTY ALLOWANCE(S)— 
Question re of the Baudot Super- 

visor-Operators.. 2065-66, 

DUTY HOUR(S)— 
Question re inclusion, of the time spent 

at terminal stations in the —— of 
the Railway Mail Service Sorters. 
888-89. 

E 

on ticket examiners 
to increase their ——. 34. _ 

EARTHQUAKE(S)— 
Question re— 

Amount spent in repairing the 
Damages due to——at Quetta 
and in Bihar. - 232. 

Co ion to the sufferers of the 
Quetta ——. 2063-64. 

——-socks felt at Quetta. 82-83. 

“Local persons employed “in Balu- 
- chistan due to——. 32, 

EAST AFRICA— sta 
Question re appointment of the Indian 

Commissioner at Mombasa, 
2425-26. 

» EAST INDIAN RAILWAY(S)— 

‘See “Railway(s)”. 

EASTERN BENGAL RAILWAY(S)— 
See “ Railway(s)"20 0 

enquire into conditions obtaining in 

Fiji. 2334. 

ECONOMIC CONDITION(S)— 
Question re scant attention given to the 
— of India in the book “ World 
Economie Survey, 935-36” of the 
League of Nations. 242]-22. 

ECONOMIC CONFERENCE— 

See “ Conference(s) ”. 

ECONOMIC TRANSPORT— 

See “ Transport”. 

EDUCATED CLASS(ES)— 

Question re removal of unemploment 

amongst the ——and others. 2440. 

EDUCATION— 

Demand for Grant. व787. 

~ Demand for supplemeritary grant ——. 
256. 

Question re— 

Absence of facilities for agricultural 
प्र ——in Ajmer-Merwara. eon 8. ae 

Co-operative 
Provinces. 

_—— of the children of Anglo-Indian 
and Indnia employees of Railways 

80, 337-38. 
Expenditure on the army—— of 

soldiers. 852-53. 

Inadequate provision for the —— of 
Indians in Fiji. 56-57. 

Overhauling of the secondary system 
of —~—in India. a 

Racial discrimination in the matter of 
—— of Indians in Fiji. 99. — 

EDUCATION DEPARTMENT— 

Communal tage fixed» for 
service in the at of | Ajmer- 

*Merwara. 835, 2564. 
Occupation for the pur, of resi 

dence of a part 
the employees of the guy eed 
Merwara. 836, 2365. 

EDUCATION EXPERT COMMITTEE— 
Question re——. 3069--93. 

- 
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EDUCATION, HEALTH AND LANDS, 
© DEPARTMENT OF— 

Demand for Grant. 585, 753. 

Committee for the ——. 7025, 92. 
Motion re election of the Standi 

Election of Members to the Standing - 

ng 

ELECTION(S)—contd: 

Motion for Adjournment re official 
interference in —— at Moradabad. 
58-59. i 

Question re— 

Conimittee for the ——. 338—40. 
Motion to reduce demand for —— 

re treatment of Indians abroad. 

4 

585—I6I5. हु 
न Question re extension given to Ministe- 

ee ‘Officers in the ——. 983. 
are हे 

EDWARD VIII, 2z-KING— 

Question re— 

Non-consultation of India regarding 
important events resulting in the 
abdication of 02. 

Opinion of the Government of India 
regarding the proposals of 
about his marriage and abdication. 

P
e
 

Opinion tendered by the Government 
of India in regard to the marriage 
plans of 

ELECTION(S)— 

— to the — 

® Central Advisory Board of Health. 
337—39, 577. 

बैक Central Advisory Council for Rail- 
ways. 927, 2452. 

Public Accounts Committee. _ 92]— 
35 26, 2250-5] 

Standing Advisory Commi for the 
Indian Posts and Telegraphs De- 
partment. 2452-53, 2572-73. 

Standing Committee for the Depart- 
“= ment of Commerce. 82-83, 025, 

42&52. 
Standing Committee for the Depart- 

ment. of Education, Health and 
Lands. , 025, 92 

Standing Committee for the Depart 
Labour. 8I3. 

Compalints regarding official inter- 
ference in —— matters. 624-25. 

» Different dates of potting for ——in 

~~ —— in the Provinces.  55I—62. 
Facilities to detenus seeking —— to 

the Punjab | egislative Assembly. 
72-73. 

Inconvenience felt by condidates 
for —— and their agents. 2929- 
30. 

Instructions regarding the conduct 
of ——in the Provinces. 362- 
28. 

Report on. the activities of 
Jovernment servants. 2302. 

Report on the results of ——in the 
Provinces. 569. 

Resolution re interference from public 
servants in the ensuing——. 322. 

ELECTRICAL CHARGE(S)— 5 
Question re— 

Pay, house-rent and ete., paid 
to Assistant Surgeons on State 
Railways. 540---4: 

Payment of of the Sachapir 
Street Post Office premises in 
Poona. 

ELECTRIC 
MENT 

SERVICE DEPART- 

Demand for grant in respect of “ Work 
ing Expenses ——” 

ELECTRIC SUPPLY— 

Question re in Shahdara, Delhi. 
43, 4484-85. 

ELECTRIC SUPPLY COMPANY— 

Question re— किक 

Delhi ——. 7. 

Expiry eee ag Delhi—. 

~ 

i
Y
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ELRACTRICAL EQUIPMENT(S}— 

Production of ——at the Kalyan 
Power House. 329—3 

Waste of —— in certain Government 
Quarters in New Delhi. 480. 

ELECTRICITY (AMENDMENT) 
» BILL— 

See Indian ——" under “Bill(s) ”. 

ELEPHANTA CAVE(8)— > 

‘Question re committee of eiiquiry into 
the causes of deterioration in rock out 
seulptures in ——. 2060. 

EMBANKMENT(S)— 

Demand for Grant in respect of “ Irri- 
gation (including Working Expenses), 
Navigation, Drain: 
Works”. 752 

‘EMBEZZLEMENT(S)— 

Question re cases of fraud and—— in 
the North Western Railway General 
Stores. 245] 

EMBLEM(S)— 

we er y of flags or —— on the tables of 
c within the 

Assembly Chamber. 2553. 

EMIGRANT(S)}— 
Quen 

tion of a Hindi Sindhi Musaferkhana 
of..Sindhi ~ ._ 789. 

EMIGRATION— 

Election of Members to the ‘Standing 
Committee 025, 392. 

Motion re election of Members to the 
on ——.. 659. 

Notification referred to’ in resolution 
ve ——to Burma. 89]. न 

__-Resolution re —— to Burma. 903-04. 

EMIGRATION—EXTERNAL— 
Demand for Grant. 760. 

“EMIGRATION—INTERNAL—. 

EMPEROR(S)— 

Question re construction of a tomb over 
the graves of the late —~ adur 
‘Shah and Empress Zinat Malbial at 
Rangoon. 

EMPIRE SHIPS— 
See “ Ship(s)”. 

EMPLOYEE(S)— 

Question re— 

Allegations. against _ certain —— of 
the Bengal Nagpur Railway. M4. 

‘Attitade of anthariti जावे 

-persons joining the. Burma Rail- 
ways —— Union. 33I-32. 

Colléétion of. statistics .of property 
owned by the —— of the Central 
Public Works Department in New 
Dethi 

Construction of additional quarters 

5 for the —— ofthe Government of 
India Press, New Delhi. 884-85. 

Disability pension to military —— 
invalided during the Great War. 
26, 2563-64, 

Drinking of liquor by Railway —— 
» sy while on.duty. _ 2327-28. 

‘Education of the childron of Anglo- 

Enquiry re revision of the present 
service conditions of the Railway 
——. 532-33. 

Facilities to the Central Publication 
Branch —— for transfer to certain 

_ offices in Caleutta. 2308—L0. 
Fines tealised from the —— of the 

Government of India Press, New 
Delhi. 276. 

Grant of second 
nar railway 

du ——“of the Government of 

oes office on 
8B ‘Festivals, 7987-88 
Tosatti ued to —— to canvas 

business on Btate Railways. 
I94-I5. a" 

‘of charge sheets to 30 se rdinate 
ice gal Rail- 

~~
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. 

= EMPLOYEE(S)—conid. ENGINE(S)—contd. 
Question re—contd. Question re—contd. व 

Local holidays granted. to the —— of ‘Production of power aledhol for use in 
. the Government of India Press, internal combustion ——. °2344- 

New Delhi. _ 885. 45. 
_ Memorial by the wives of the Central ENGINEER 

Publication Branch —— regarding ean TE 
their financial hardships. 232. ee ‘the coastal 

New Pass Rules for हल % ‘marine —— employed by them. l086. 

athe "purposes ENGINEERING— 
a of office by the Question re non-inclusion of ——as & 

— of the Education Department 
Ajmer-Merwara. 836. 

to the Government of 
— asked ‘to: stay for 

2420-2I. 

Recess int 
India ‘Pres: 
overtime. 

Recognition of the Burma railway 
—— Union. 329-3]. 

Reduction of pay of certain —— of 
the Electrical Department of the 
North Western Railway. 338 

Registration of the Unions of the 
— of the Posts and Telegrap 

Subject for the Indian Civil Service 
Examintion in India. कफ: 

ENGINEERING COLLEGE— 
See “'College(s) ”. 

ENGLAND— 
Question re— 

Report of the officer deputed to —— 
to study the Processing and Hand- 
ling of Milk in Dairy Farms. 77I- 
72. ‘ 

Department.. 783 
Representations regarding the griey- 

ances of the Bengal Nagpur Rail- 
way. 20. 

Retrenchment of in the Posts and 
Telegraphs Department. 783-84. 

EMPLOYMENT— 

Question #४-- 
—— of retired publicservants in new 

appointments. 4788. 
‘Government's _policy regarding 

of retrenched Officials. 242, 483 
Rebellion in Burma and non- of 

Indian troops in Burma. 2480-8]. 

EMPRESS— 
‘Question re construction of a tomb over 

the graves of the late Emperor 
e © Bahadur Shah and —— Zitat Mahal 

at Rangoon. 3882-37. 
ENAMEL(S)— 
on i ‘re determination of the quality 

paints, varnishes and 5 ete. 

Str sagt of. Artillery Units in India 
and——. 850. 

ENGLISH MAIL— 
Question re overtime allowance for ie: 

disposal of ——in the Karachi Post 
Office. 2I8-9. 

ENQUIRY(IES)— 
Question re— 

Committee of ——into the causes of 
deterioration in rock out setilp 
in Elephanta Caves. 2060, 

by Experts into the Income Tax 
system in India. -26. 3 

—by experts into the Railway 
Finances. 39, 

—into the conduct of Captain 
H. 8. 8. Brar of the Political De- 
partment of the Government of 

revision of ‘the it service 
éonditions of the Railway employ- 
ees. 532-33. 

ENQUIRY COMMITTEE(S)— sie 
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ENROLMENT— EUROPEAN(S)—contd. 

Question re non-recognition of auditors Question re—contd. 
Government service for the purpose 
at on the register of accountants. 

ENTRANCE FEE— 
Question re levy of —— for visiting the 

museum at Sarnath in Benares. 

ENVELOPE(S)— 
Question re rules pertaining thi ber 

of letters to be sent in the same 
—. 793, 48]. 

EQUIPMENT(S)— 

Question re électrical —— 

Debarring of Indian Members in the 
Fiji Civil Service from privilege 
enjoyed by ——. 2334. 

Recruitment of ——in the Veteri- 
nary Service. 766-67. 

Reservation of a section of high 
ground for——resdiential sites 
in the Tevna district in Fiji. 2334... 

EUROPEAN CATERER(S)— 
See “ Caterer(s)”. 

EUROPEAN COUNTRY(IES)— 

from foreign and Indian factories. 
]87- 

ESSAK SAIT, MR. H. A. SATHAR— 
Election of —— to the Standing Com- 

mittee for the Department of Com- 
merce. . 252. 

Motion to reduce demand for Railway 
Board re paucity of Muslims in rail- 
way services. 02-05, 0. 

ESTABLISHMENT— 

_ Question re filling up of the Vacancy of 
the Director of » Railway Board. 
5. 

ETAWAH— * 
Question re blocking of the passage to 

the Lharamshala outside the 
Railway Station and advertisements 
in the Aj and-Pratap newspapers. 
549. “< 

EUROPE— 

Question re— 
Refusal of passport to Mrs. Kamala- 

devi to go to-———— to attend the 
Iithevitational: Conf 

Uoderiking blici 

paigns to exploit the market for 
cashew nuts in ——. ‘2-] 

EUROPEAN(S)— हू 
Question re— 

- Alleged misbehaviour of a—— pass 
a Prince at Satna 

railway station. 629-3 

Civil ary Media for members of a 
Military service or for —— 

288-90. 

Question re India’s export trade with 
Germany and other——. 06. 

EUROPEAN REFRESHMENT 
ROOM(S)— 

_ See “ Refreshment room(s)”. 

EVIDENCE BILL— 
See “ Commercial Documents — 

under “ Bill(s)’’. 

EXAMINATION(S)— 

Question re— 

Alleged injustice to certain Public 
Service Commission —— candi. 
dates. 2306. 

Gauditistes declared qualhed tn she: 

Public Service Commission —— of 
3985, वाया: 

Certain students sent up for the 
matriculation of the Delhi 
University. 838-39. 
— for recruitment of clerks in the 

Delhi General Post Office. 85. 
Exclusion of Indian Philosophy 

from the syllabus of. the Indian 
Civil Service —. 2428-33, 

Exclusion of some subjects from the 
Public Service Commission ——. 
2427-28. 

\ Holding of the readership —— of the 
Government of I Presses. 
986-87 

Indian Commissioned Officers in the 
passing promotion —— and 

_ reported fit for promotion. 50. 
Non-inclusion of engineering 

~ subject for the Indian Civil Service 
— in India. 2. 

Sa
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Question re—contd 

North Western Railway Subordinate 
Accountants’ ——. 23]2-I3. 

edure on State Rail for 
shing or reducing the staff 
superior to inferior oe on 

| * EXAMINATION(S)—contd 

: 

Presses. 985-86. z 

= Re by the Public Service Com- 

- mission of candidates already 

declared qualified in a. previous 
]777-78. 

Selection of candidates by the Public 
Service Commission for the Indian 
Audit and Accounts Service 
50-5l 

Subjects for the competitive —— held 
by the Public Service 00 

EXECUTIVE COUNCIL— 
Demand for Grant. 45, 752. 

Motion to reduce demand for re 
Frontier policy. 65-20, 636— 

47. 

General policy of the Government of 
India. 648-89. 

45-48. protection. 

Policy of repression. 702-50. 
Social insurance for industrial workers. 

523-39. 

Question re— 

Charge for empty haulage of saloons 
of Members. of thi 9. 

Private scretaries attached to the 
Members’ of the Governor General’s 

282. 

EXECUTIVE COUNCILLOR(S)— 

2426-27 

EXCAVATION(S)— 

Question re— 
aa e Are! shaeok <? logic Tass by fi ‘corel in 

के India. 2629. 

—and research activities of the 
Archaeological. Department. व7- 
i8. 

= 

Question re— 

Grievances of Indians in. Tran in 

Question re— 

Travelling of —— of the Government 
of India in aeroplanes. 334. 

Travelling of other persons in Saloons 
_ reserved for the-—— of the Gov- 
‘ernment of India. 222-I3. 

EXECUTIVE OFFICER(S)— 

Question re ships engaged in the coastal 

regard to foreign —— 
30-34. 

India’s export trade in Merchandise 
| and lowering of the rate of —— 

28. 

EXCISE— 

qt Demand for Grant in respect of “ Pro- 
vineial —— वाछा 

Question re evolution of uniform 
of eontrol and duty in 

different, provinces. 

Money derived from —— on sugar. 
843. 

EXCISE DUTIES, CENTRAL— 

Demand for Grant. वयहा . 

trade and-—— and. marine engineers 
employed by theni. 3086. 

EXER CI SE— 
Question re facilities regarding sea 

bathing and open air —— to 
prisoners in the Andamans. 47. 

EXHIBIT(S) : 

Question re —— in the museum at 
Sarnath in Benares. 467. - 

EXHIBITION(S)— 

Question re special train run from Allah- 
abad to Lucknow in connection with 
the Industrial 26-7 

EXILE(S)— हे 

Question re Indian. living in foreign 
countries not return to 
India. 308, 
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EXPENDITURE— 

Motion.to: reduce demand ‘for Railway 
Board re control of ——. 94l— 
58, 5 

Question re— 

Attempt made to reduce the Army 

——. 564. 

incurred in the maintenance of 
the Viceregal Lodge, New Delhi 
and Simla. 

——ineurred on Lee concession 

8 252: 
---- incurred on the Central Publica- 

tion Branch. 23]]. 
—— on Broadcasting. 44. 
on military operations on the 

Frontier and causes of the trouble 
by tribesmen. 694-95. 

——on official whips. - 2438. 
--- on the army education of sol- 

diers. 852-53. 

——on the erection and repair of 
churches and. cemeteries. 84]. 

— onthe experts brought out to 
India, _6, 2362. 

—on the movements. of soldiers. 

i849. 
— provided for Defence Purposes. 

é 225: चर 

~ Income and ——of the: ‘Sales De- 

partment of the North: Western 
Railway. 56. ; } 

EXPENDITURE ON RETRENCHED 
PERSONNEL CHARGED TO 

CAPITAL— 
Demand for Grant. 764. 

EXPENDITURE ON RETRENCHED 

PERSONNEL CHARGED TO 

REVENUE— 
Demand for Grant. वा6, 

EXPENDITURE ON THE DEVELOP- 
MENT OF BROADCASTING MET 
FROM THE FUND— 

Demand for supplementary grant. 

EXPERT(S)— 
Question re— 

Enquiry by —— into the Income-tax 
system in India. 225-26. 

ture on the —— brought out 
to India. 6, 2362. 

(CForeign—employed. by _ Govern- 
ment. 334. : 

EXPERT(S)—condd. 

Question re—contd. 

Report of, the income-tax——.  00, 
96, 

EXPLOSION(S)— 

Question re—— at Sutarali near the 
Bassein town in the Thana District. 
2363. हट 

EXPORT(S)— 

Question re— 

of beef from India. 77I. 

—— of pig iron to. Japan. 626. 

—— of sugar from India to the 
United Kingdom under a preferen- 
tial tariff scheme. 2346-47. 

Imports and 
cashew kernels. 

of cashew nuts and 
408]-82. 

Prohibition or Restriction, on the —— 
of Gold from India. 209, 

Restrictions on Imports and ——of 
Indian Goods. 769. 

Values of imports and —— from and 
to Italy. 9II-I2, 

EXPORT TRADE= 5" 

~ Question re— a 

India’s —— in me 
ering of the rate 

India’s —— with Se and other 
Furopean countries. 06. 

EXPRESS(ES)— 

Question re— 

Inconvenient timings of the East 
Indian Railway 24-Down ——. 
468-69. 

Putting of mane e vans behind 
passenger in Pareel ——. - 
कल 

EXPRESS TRAIN(S)— 
Question re— F 

Contemplated diversion of fee Be i 
and —— from the niain and Grand 
Chord Lines ‘to the Barakakhana 
Loop Line. 236. r 

Overcrowding in 7-Up——. 
6. ce Prd & 

235- 
ra 

See also “ Train(s)”*: 9 Pacstestl 
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 EXTENSION(S)— FAIR(S)— 

Question re— Question re — 

——of: the life.of the Legislative 
Assembly. 4552. 

—— to officers on attaining the age of 
superannuation. 2423-24. — 

Gazetted officers granted —— after. 
the completion of superannuation 
age. 23]8. 4. r 

OFFICES— 

See “* Post. office(s)”’. 

EXTRA DUTY ALLOWANCE— 

See ‘“ Allowance(s) ” 

॥ 

FAGE PLATE(S)— 

Question: ve use of thick axle box — 
on the East Indian Railway. 303. 

FACHLITY(IES)— s 
Question re— 

Absence of —— for, agricultural, edu- 
cationin Ajmer-Merwara. 73. 

to detenus seeking election to the 
Punjab Legislative Assembly. 72+ 
73. 

—— to the Central Publication 
Branch employees for transfer to 
certain offices in Calcutta. 2306- 
0. 

Provision of Postal, Telegraph and 
Telephone —— in rural areas. 

FACTOR Y(IES)— 
Question re— 

Acquisition of land by sugar 
__ Teasonable market: rates, 
SS exactions on the part of 

Salt officials in certain 

it 

Amount of freight paid by Sugar — 
to Railways. 23 

Electrical equipments purchased from 
foreign and Indian ——._87-88. 

—— manufacturing Palmyta sugar. 
220405. 2 

H 

Alleged loss of lives due to over- 
crowding in trains during the 
Garhmukteswar ——. 487. 

Concessions in railway fares for 
——in 

= mas 
FAN(S)— pice re 

Question: re lavatories, ——, pro- 
vided in Intermediate and: Third 
Class carriages on the Assam Bengal 
Railway. 2086. 

FARE(S)— 

Question re— 

Concession in tailway ——for pil- 
grims attending certain fairs in 
Sind. 2248. 

Reduced return fare for dairy cattle 
sent back from Calcutta offered by 
the North Western and East 
Indian Railways. 23-24, 

Reduction of second class—— on 
Burma Railways. 322. 

Special third class —— charged from 
passengers travelling by the Bom- 
bay, Baroda and Central India 
Railway mail. 98. 

Uniformity in rates of 
Railways. 40-4I. 

FAZL-I-HAQ . PIRACHA, — KHAN 
BAHADUR SHAIKH— 

Election of —— tothe Standing 
Committee for Railways. 2250. 

Moslem Personal:-Law (Shariat) eae, 

on State 

tion Bill. Motion to ref 
Committee. 2537- 

Motion, to reduce demand for Railway 
Board re paucity of Muslims in rail- 
way service. 093-96, 3. 

Question re— 

Absence of a office “in- 

Tiles Hazurpur derailment 
an engine at Railway 

Station. 78. 

Absence of telegraphic or telephone 
stations th 

—_—,__—. wei — uqi—
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FAZAL-I-HAQ  PIRACHA, KHAN 
BAHADUR SHAIKH—conid. .... 
Question re—contd. 

Case of 
= en ing ‘Ticket 
North Western Railway, Lahore 
Division. ॥6-7 

Connection of Bhera and Mona Rail- 
way Stations by a railway line. 
I78-79, 2248. 

Contract for the sale of ice and aerated 
waters on the North Western 
Railway. 905-06, 

Discontent among the staff of the 
Railway Clearing Accounts Office. 
907, 489. 

Grant. of certain contracts on the 
North Western Railway. 905. 

Increase inthe volume of work in the 
Railway Clearing Accounts Office. 
908, 490. 

Money circulating scheme started by 
certain गिका5,.. 92-38. 

Non-confirmation of muslim in the 
sub-head grade in the Railway 
Clearing Accounts Office. 907-08, 
489-90. 

Provision .of e. telephor 

at Bhera. ]79-80. 
Publication of the names of Mutaw- 

wifs at Mecea for Indian pilgrims 
॥ the Haj Guide. 62I-22. 

FEDERAL COURT: 
‘Question re Judges of the ——. 567. 

FEDERAL FINANCE— 
Qu J to re-al 6 the 

Provincial and ——. 569, 
FEDERAL GOVERNMENT— 

Ques: dation of the 
Wheeler Committee about, the institu- 
tion of a system of private secretaries 

~ for Members or Ministers of the fature 
282-83.—> 

FEDERATION— 
Question re— || *+ =e 3 

Eatablishment of ——: 97-98. 
Joining of by States. 550-5l. 
Negotiations with the Maritime 
‘States with regard ‘to customs 
“Revenue under ——. 458. 

Reoognition of the South Indian — 
of peasants and to represent 
the Indian Tea Planters of South 
India. 209. 

Ghulam Husain Khan, 

FEDERATION—contd. 

Question re—conid. 

States signifying their intention to 
accede to the ——. पु 

States willing tojointhe ——. 4848- 

FEE(S)— 
Question re income derived through 

entrance —— by applicants for 
posts on the Railways. 2353. 

FEMALE(S)— 
Question re— 

Reservation of intermediate class 
compartments for males and —— 
on the East Indian Railway. 95. 

Use of the words ‘“——” 
“Woman”, and “Lady” on the 
East Indian Railway. 26. 

FEMALE COMPARTMENT(S)— 

Question re safety of ladies travelling 
BAT. — Was — 

FENT(S)— 
Question re import duty on plain cotton. 

from the United Kingdom. 
796. ub 

Be a mer(s)”. 
ALAS). tefaiee a oa 

Question re— NS 

Celebration of —— by prisoners “in 
the Andamans. 48. 

Grant of holidays on India ——in 
Goods and Parcel Officers on Rail- 
ways. 2330. 

Hindu employees of the Government 
of India Press, New Delhi, forced 
to attend office on Dusehra and 
Bharat Milap ——. 

FIELD. WORK— ८ = 
of Indians in 

= the Archeological Department. 

FIJI— 
Question re— है 

Appointment of an. ६ General 
of the Government of fadisin iain —. 

Appointment of an Economic Com. 
>. mission to enquire into conditions 

obtainingin ——. 2334: 

~~. 



INDEX TO LEGISLATIVE ASSEMBLY DEBATES, 

— 
Sas Racial discrimination in the matter of 

education of Indians in——. 99. 

Reservation of a section’ of high 
ground for Hueopean” residential 

n the Tevna district in sites i 
2334. 

FILM INDUSTRY— 
ey Question re Indian 5-7. 

= “PINANCE BILL— ; 
| See “Indian ——” Under “ Bills)” 
| FINANCE DEPARTMENT—..; 
| Demand for Grant. :१394:3758 

mh . Demand for supplementey grant. 255. 
/>80. 

Motion to reduce demand for ——re 
revenue duties. 394-l4]4, 

FINANCIAL COMMISSIONER— 
Question re selection of Mr. Staig as —— 

ह for Railways 4768-69 

FINANCIAL HARDSHIP(S)— 
Bg re rial by the wivesiof the 

Central Publication Branch employees 
regarding their ——.. 

FINE(S)— 
Question ré —— realised from the 

of the: of India 

5 ae 

3 Press, New Delhi. 

FIREMAN(EN)— 
० 28 discharge of certain —— and 

the _Eastern Bengal 

76 = 

Question re— 

Money circulating scheme started’ by 
certain ——. 2-8. 

be: 

+ FisI—conid.- एम A xa FIRM(S)—contd BAGO 
Question re—contd. (°° 9" | Question re¢ontd ० 

Beg > Be of Indian Members in the Monopoly for the supply of paints 
oss talons Oivil Service from privilege mien beats 4 388.34 

352 280 0809207: 77 pape 5 Refusal by the East Indian Railway 
Filling up of the post of Secretary for प्र हल stomps शा- नल न न असल ४ 

affairs in "तार (2338407 oe aso —— 

the North Western’Railiway. 792- 

Test of samples of readymixedyred 
oxide panits sumitted by certain 

587: 

FIRST CLASS— 

Question re — ae (प्र 

‘and Intermediate’ class waiting 
rooms on the East Indian Railway. 
774. 

Income, from —— and. intermediate 
and. interme- 

# gee Waiting rooms on. 
LA foc inate 2: 2, 868 कपः ate 

Sy pp of ice-containers to —— and 
Ad ¢lass passengers on the Mast 

Indian Railway. I479. — 

FIRST CLASS COMPARTMENT 
See * Compartment(s), fs 

FIRST DIVISION— 

Question re men qualified for —— and 
Second Division awaiting appoint 
ment in the Government of India 
offices and reeruitments made in the 
pee and Political Department. 

FISHING os - 
Question re ——in the Bay of Bengal 

_». by Japanese traw! 2326-27. 

FLAG(S)— 
Display of or emblems on the tables 

of “Honourable Members within 
the Assembly Chamber. 2653 

Question re ional —— of » 
38, 7h. Ee, 

FLOOD(S)— 
Question re sufferings of 

Question re rebate system on wheat and 
56 ख्डः 

हु
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FOLLOWER(S)— See FOREIGN EXPERT(S)— oid — 

maintenance _of —— in See “ Expert(s)”’. 
Artillery Units in India, 849-50. FOREIGN GOODS— 

“FOOD— Question re agreement with the Maritime 

Question re— States and French India regulating 

Area under cultivation in India for the import. of ——.. 34-35 
—— purposes. 88-89. FOREIGNER(S)— 

Bad —— supplied to Haj Pilgrims on ‘cheologieal excavati 

ships. 203-04; by —— in India. 26295) = 

FOOD CONTRACT(S)— FOREST— ! जज 

॑एकाकछ०५8) 7 Demand for Grant. 752. 

FOOD CONTRACTOR(S}— FRANCE— 

See “ Contractor(s)” 5 » Question re. affect. of devaluation of 

FOOD PROBLEM— neies by —— and other countries 

Question re solution of the ——in on India. 90. 
India, 87. FRAUD(S)— 

FOODSTUFF(S)— Question re— re 
Case of in the Lahore Division Question re auction of contracts of — 

‘on State Railways. © 799-800. — 

FOREIGN AND POLITICAL DEPART- 
MENT— 

| Demand for supplementary grant. 
254. 

| 
Question re men qualified for First and 

md Divisions awaiting appoint- 
ment in the Government 
offices ro ideeccnanienall 

FOREIGN COUNTRY(IES)— 
Question re— 

Appointment of Indian Trade Com 
missioners and Marketing Officers 
in——. 325-26 

Indian exiles living in——— not per- 
~ mitted to return to India. © 08 
Indians in British possessions and 
—. li 

न Endia’s, . trade affected by the 
Hise, of currencies in——. 

BEL exh wide 
Sums by: neaehaladiorennoeircl 

and manufacture of radio goods. 
45. 

‘(OREIGN EXCHANGE— 
Question ‘re grievances of Indians in 
Tran regard to-——restrictions. 

FOREIGN EXCHANGE REGULA 
TION(S)— 
See “ Regulation(s) ”. 

of the North Western Railway. 
2235. 

Cases of ——and embezzlement 
the North Western Railway General 
Stores. 245) 

—— in the supply of coal to the Loco. 
Department in Bareilly City..48. 

FREE PASS(ES)—"~ 
See “ Pass (es) — | 

FREIGHT(S)— - 
Question re Pete eS 

Amount of —— paid by sugar facto- 
ries to railways. 2344. 

Rebate system of —— on wheat.) 29, 
Reduction in’ the —— on cotton ex- 

ported from India to the United 
Kingdom. 55-56. 

Reduction of railway—— on milch 
cattle to and from Chhattisgarh 
Division in 

Raion ४ ox 
© hides and skins. 635-36, 
FREIGHT RATE(S)— 

Question re effect of enhanced —— of 
Goods Traffic on the income of 
railways. 549, si 

= tied 4 
See also “ Rate(s)”. 

FRENCH INDIA— 

Question re agreement with the Maritime 

States and egulating the 
import of foreign goods. 34-35 

x 
oe 



Position on the ——.. 

FRONTIER POLICY— 
Motion to reduce demand for Executive 

Council re’ ——. — 7675-20,  636— 
47. 

FRUIT(S)— 
Question re— 

क *Gensoring of letters céntaining Rail- 
“Way receipts for fresh ——) 98. 
Delivery of parcels containing fresh 

98. 

FUND(S)}— | 
Resolution’ re— 

Creation of a separate Road —— for 
| the purposes of road development. 
™® 660-74, 

: Payment to the depreciation reserve 
rT — from the Railway Revenues 
is 2663. 

गज FURNITURE(S)— 
Si भे ‘questi FE Ghatwed eke the 

Calcutta General Post Office for 
purchase of —— | 2349-50, 

FURNITURE ALLOWANCE— 
See “ Allowance(s)”. 

Indian Finance Bill— 
Motion to consider. 896, 959, 

2033. 

Motion, to’ reduce demand'for— 
Defence Department re — Thdianisa- 

tion of the Army. 497-500, 

INDEX TO LEGISLATIVE ASSEMBLY DEBATES. 73 

FRONTIER--.- ee poy" GAD, Meet aint 
4 Question re— 77 Nese Motion to reduce demand for—contd. 

| कल कि कक erations Executive Council re policy of repres- 3 Ee cinguctear Ne posihassingg re ion, 979:3: 
trouble by tribesmen. 694-95. 

GANGA SINGH, MR.— 
Indian Finance Bill 

Motion to consider. 202-26. 

Oath of Office. 53. 

Question re— 

Appointment of Burma Officers and 
clerks in the Joint’ Office of the 
High Commissioner for India 
and Burma. 4826, 

Appointment of Indian Trade Com- 
Se d:; Marketing: Offi 

an i 
cers in foreign countries... (325-- 
26. 

ig, विजटरबट का of the Indian . Trade 
issi at Mombasa, East 

Africa, — 2425-26, 

Attitude of authorities . towards 
persons joining the Burma 
Railways’ Employees Union. 
33I-32. वि 

Broadcasting stations in; India. 
2439, 

Burma, Oil. Company's Oil-Field 
and Petrol Refinery. ॥ 

Carrying of Kirpans. _2307, 
Construction of a Tomb over the 

graves of the late Emperor Baha- 
dur Shah and Empress Zinat 
Mahal at Rangoon. 332-37. 

Damage done to the Rolling stock by 
Tron _ sleepers purchase 
Sleepers from Burma. 320-2L 

Drinking of liquor by Railway 
employees while on duty. -3327- 
28 

Giving of work in connection with 
the Kilokari’ Extension Scheme 
to Messrs. Duncan Stratton and 
oe 2435-37. 

foreign countries. 765. 

Tnsanitary condition of quarters for 
Subordinates of the Burma Rail- 
ways at Malawoone and Insein. 
4324-25, 

> a2
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GANGA SINGH; MR.—vontd, | A> 

Question re—conid. - i By Ghetob 

-evmImtroduetion of ithe wrach: rates 
system for the \transport of rice 
and paddy . onthe Burma Rail- 
ways. 4770-72, 

Posting of Indian Medical Service 
Officers to Burma, 896-27 

Prices of B. 0. 0. petrol at differ- 
ent places. © 328. 

Proposal for the appointment of a 
High missioner “for” Burma 
in LondonesI325i0% 9 5. het 

Provision of certain Amenities ‘for 
third class) passengers. on Burma 

दे Railways. ... 7323-24. 
Radio reeeivingslicences., 2439. 

Radio receiving “sets imported or 
mantfactired in India. 2439. 

Rebellion ४ Burma “and non. 
~~ employment of Tndian troops in 

Barma. 280-8 

©» Recognition ‘of the Burma Railway 
se Himployees’ ‘Union. 4829-3, 

Reduction ‘of second class fare on 
~~ Burma Railways. 322. 0 © 
“Relaying of the spec (28000 in 

by Members of 

Resignation of Sir Osborne Smith 
from the @evernorship of the 
Reserve Bank of India. 3305. 

Retiremaat of British Oficers in 
Burma before its separation. 
eee 

Sleepers. taken by the Assam 
Bengal Railway. 320. 

Sleepers taken by the Bengal and 
Western Railway. 32. 

Sleepers taken by the Bengal 
Nagpur Railway. “I3LI, 

: Railway. 32-3. 
© Sleepers'taken by the Burma Rail- 

~ “ways. 393-74. 
Sleepers taken by the East Indian 

Railway. 307-09. 
Sleepers taken by the Hastern 

Bengal Railway. -345. 
Sleepers taken by the Great Indian 

Peninsula Railway. I3I6, 

GANGA SINGH, MR.—coneld. 26093 
Question re—coneld, St. AON PAGY 

Sleepers taken by the Madras and 
Southern  Mahratta ‘Railway. 
॥86-]7. 

Sleepers taken by” the North Western 
Railway. 7 SAPs 

Sleepers taken by the Rohilkhand क्‍ 
and Kumaon, Railway. 39. tow 

Sleepers taken by the South Indian 
Railway. 320-2 

Question, (Supplementary) , resi 
between India and 

Burma, वप75., 

Proscription of the Congress Pledge 
of Independence. १547. 

tunishment for violation of Govern- 
ment Conduct, Rules 
in the peal, Adininistered 

T aes 
Recruitment of soldiers in the Army = 

and military stations, etc. 2236. 

Removal of shoes by, Mae 
der ry , 

epartment. 2435. ‘a 

rh “Restriction On the entry of Indians - 
~ Gn Bare 98.20 

GANGULI, SANTOSH CHANDRA— 7 

Question re suicide committed by —— 
a detenu. 35.36. 

GARHMUKTESHWAR— ‘ 
Question re— : 

Alleged loss of lives due ‘to ‘over- 
crowding in trains during the 

fair. 487 a 
Non-running of special trains by —~ 

the th Western Railway for - द 
the ——in mela. 9 

GATE(S)— 
re... 4 किक obe 

Workshop —— and the new Colony a 
constructed in Rampur a r the 
clerical staff at Jamalpur. 

GAZETTED OFFICER(S)— 

Question re— 

—— granted. extensions after ‘the 
के of superannuati ५५७७३ STE SES: 

ayy 
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iAZETTED OF FICER(S)—conld. 
mn re—contd 

in the Telegraph Traffic: Branch 

a 

See also “ Officer(s)” 

GAZETTED SERVICE(S)— 
‘Question re reeftiitment of 

to the —— on the Eastern 
Railway. 2242-43. 4 

ue Queatio 

the Railway Board Office 

GENERAL BUDGET— 

See “ Budget/General” 

GENERAL CLAUSES (AMEND- 

MENT) BILL— 

See ‘ Bill(s) ”. 

GENERAL DEPARTMENTS— 

Demand for Grant in respect of 

Working Expenses ——— Expenses 
of ——*. 450 

GENERAL POLICY— 

Motidn to reduce demand for— 

Executive Council. re—— of the 
Government of India, 4648-89. 

Railway Board re—— of railway 
administration. 92l—4l. 

GENERAL POST OFFICE— 
‘See “ Post Office(s)”. 

GENERAL STORES— 

Question re cases of fraud and em: 

bezazlement in the North Western 
Railway—. 245. 

GENEVA— 
Question re— 

Representation of India at the 

International Economic Con- 
ference ab ——. 2324-26 

of Indias on the 
ue of Nations 

ioe fi: a nt 

GENEVA CONVENTION IMPLEMEN- 

TING BILL— 

See * Bill(s)”. 

. 

GEOLOGICAL SURVEY— . 
Demand for Grant. 756. 

GEORGE VI, HIS MAJESTY KING— 
Motion ve loyal congratulations to 

, Emperor of India, upon His 
accession and an assurance of devo- 
tion to His Royal person. - ॥82. 

GERMAN DOCTORS— 
Question 7 settling down in India for 

practice of ——.  839-40- 

GERMANY— 
Question re— 

India’s export trade with —— and 
other European countries. 06. 

Representation regarding . trade 
with ——. 797+ 

Trade relations with ——. 57. 

GHEE— 

Question: re import of vegetable oil and 
its adulteration with ——, 768. 

GHIASUDDIN, MR. M.— 

Appointment of —— to the Committee 
on Petition. $3. हि 

Election 
Committee on Emigration. 92. 

Gonna ais 

Budget. 852-54. 
Indian Army (Amendment) Bill— 

Motion to consider. 2353, 4357. 

Motion to pass. 376, 37l, 372, 

374. 

Legislative Rules, Amendment of 

Indian——. 

Consideration of draft amendments 
to the ——, as reported by the 
Committee of the Assembly, 60 

Motion for Adjournment re— 

Banning by the Police Commissioner, 

Calcutta, of processions, meet- 

ings and other demonstrations, 

Motion to reduce demand for— 

_ Defence. Department , re—Indianisa 
tion of the Army.  504-07, ॥52. 
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GHIASUDDIN, MR. M.—contd. 

Motion to reduce demand for—contd. - 

Railway Board re grievances of third 
class passengers. I04]—44. 

Question (Supplementary) re— 
Construction of a tomb over the 

graves of the late Emperor Bahadur 
Shah and Express Zinat Mahal 
at Rangoon. _336, 337, 

Employment of Australians in 
India and Indians in Australia, 
794. 

Removal of shoes by visitors to the 
mosques and tombs under the 
Archeological Department. 2434. 

Representation of India at the 
International Economie Con- 
ference at Geneva. 2326. 

Resolution _re introduction ..of 
H Pw hy thi i in 

Government hospitals and 
recognition of Homeopathic 
Colleges in * India. © 2573-74, 
2500-0. 

GHULAM BHIK NAIRANG, SYED— 
Hindu Marriage Validity Bill— 
a to refer to Select Com- 

ittee. 39. 

Arms (Amendment) Bill— 
‘Motion to refer to Select Committee. 

Moslem Personal Law 
Application Bi— 
Motion to refer to Select. Committee. 

2532-37, 

Motion to reduce demand for Railway 
Board re Indianisation of railway 

(Shariat) 

services. 067-70, 
~ Question re— 

Appointment of a Muslim as a 

Appointment. of 
the Agricultural — Marketing 
Adviser to the 
India, 285. 

Extensions to officers on attaining 
the age of superannuation. 2423- 

4, 

6 
GHULAM HUSSAIN KHAN, MR.— 

Question re case of ——, ex-Travelling 
Ticket. Examiner, North-Western 

Lahore Division, 6- 

ne
n”
 

३ 

GHUZNAVI, SIR ABDUL, HALIM— 
Control of Coastal Traffic of India 

Bill— 

Motion to referto Select Committee. 
2548-52. 

Election of —— to the Standing न 
Finance Committee for 
225). 

Railways. 

Hindw Marriage Validity Bill— 
Motion to refer to Select Committed. 

270, 3l, 468. ३३ + 

Indian lectricity (Amendment) 
Bill— 

Motion to refer to Select Committee. 

Indian Finance Bill— 

Clause 3. शह7-58. —_ 
Schedule TI. . 990-92,. 294, = 

2227, 2228, 2229 

Indian Soft Coke Cess (Reconstitution 
of Committee) Bill— 

ae ee circulate. = 

Legislative Rules, Amendment 

Motions to consider and to refer to 
a Committee. 354. 356-58, 
376. 

Moslem Personal Law (Shariat) Appli- 
eation Bill— 

Motion to refer to Select Committee. 
254] 

Motion to reduce demand for— . 

Executive Council re policy oftepres- 
sion. वाश-28. “रह | 

Railway Board re— 
Exclusion of Indians from the 
Wedgwood Committee. 967. 

~ Grievances of third class passen- 
gers. 048, 056, 058—60. 

Rail-road competition. 25-28. 

© 

management of 
the B. and N. W., R. and K. 
and M. and 8. M. Railways > 
under State control. 08-0, 2 
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GHUZNAVI, SIR ABDUL HALIM | GIDNEY, LIEUT:COLONEL SIR 
Ce ia HENR ¥—contd. 

‘ “Motion to reduce demand for—contd. Question (Supplementary) re—contd. 

रु Working  Expenses—Maintenance Drinking of liquor by Railway 

i and Supply of Locomotive Power employees while on duty. 328. 

; oh. Ri : : 4 Eniployment of  ez-“ Dufferin” 

t Construstion of Jocomotives in cadets on steamer of Shipping 

| India. - ॥08588: हे Companies. 458. - : 

Question re fishing inthe “Bay ‘of Tadidnisation in the Broadcasting 

Bengal by Japanese trawlers Services. वछ6क, 00 © 

ar tion कोट हिऊन ae अर Price of Tata’s shares, 584... 

= Question (S entary) re differ- Resolution re introduction of homeo- 

a ent. dates polling for elections in pathic treatment in Government 

| आख different Povinces. 265-68. 

GIDNEY, LIEUT.-COLONEL SIR 

HENRY. 

Election of —— to the Central Advi- 

sory Board of Health. 577. 

General discussion of the General 
Budget. 3284-67. 

3 General Discussion of the Railway 

a Budget. 8I7—26, 850, 85, 862. 
Indian Finance Bill— 

wi ee to consider. 996-207, 

a. Indian Railways ५ (Amendment) 

= Bill— 
Motion re refer to Select Com- 

> mittee. 42]. 

| Motion for adjournment re racial 

7 discrimination against, Indian 

members of the Military Medical 
4 Services in India. 2499-2502. 
“\ Motien to reduce demand for— 

Executive Council re general policy 
of the Government of India. 

653-57. 

Railway Board re taking over the 
management of the B.andN. W.,R. 
and K.and M. & S. M. Railways 
State control. 00. 

Hospitals and recognition of 
Homeopathic colleges in India. 
2577.) 

GIRDAWAR QANUNGO— 

Question re appointment of —— as 
Manager of the Court of Wards. 
]82. 

GIRI, MR. ५. V.— 

Motion to reduce demand for— 

Department of Industries — and 
Labour re recognition of Trade 
Unions by employers and with- 

drawal of recognition of 
unions in i cases. 
696-70, 702. 

Executive Council re— 

Labour grievances. — 579-80, 
584. 

Social insurance for industrial 
workers. 528-29, 538. 

Payment of Wages (Amendment) Bill— 

Motion to consider. 2639-40. 

Question re— दा 
Amount allotted to the Caloutta 

General Post. Office for purchase 
of furniture. 2349-50. 

Appointment made on Railways 
owned by Government. ५४] oe Working | Expenses—Maintenance 

and Supply of Loe ive 
Power re— 

Construction of locomotives in India. 
302/, 028-3l, 032. 

Railway Employees Union. 33!. 

Question py oma re— 
AdonaN ० 

city against certain 
पा, ॥75- 

2 
colonies. 

Appoi of a pl tor of 
immigrants in Assam. 2069, 

Constitution of Boards of Health 
and Welfare for workers in the 
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GIRL, MR. ४. V.—contd. GOODS TRAFFIC— ‘oo 
Question re—contd Question re effect of enhanced freight 

tate of —— on the income of 
Income derived through : fees ways. 549 

paid by applicants for posts on 
the Railways. 2353. GOVERNESS(ES)— 

Retrenched staff on the waiting Question re free passes granted to 
list and staff re-employed on nurses, or guardians of gazetted 
Railways. 235—52. officers on railways. 3448. 

Staff retrenched on Railways. GOVERNMENT(S 
2352-53. COVER MENTS 

Statutory provision to have access 
to worker's houses in Assam. 
2069. 

Superannuated staff on Railways. 
353. 

Supervision of certain posts offices 
in Calcutta. 2349. 

Training classes for recruits to 
the Railway Mail Service. 2350- 
5l. 

Volume of work in certain Post 
Offices in Caleutta. 2350., 

GLASS INDUSTRY— 
Question re— 

Development. of adequate source of 
Indian soda-ash for promot- 
ing indiginous——. 84. 

Protection to the 85. 
Ri h and “investigati Te- 

lating to the ——. 85. 5 + 

GOL MARKET— 
Question #९ insanitary condition of the 

area in New Delhi. 2438. 

GOLD re— 

Question re prohibition or restriction 
on the exports of from 
India... 209. 

GOOoDS— 

Question re— 

f and. a — 
railway stores and contract, for 
coolies on certain 

Restrictions on Imports and Ex- 
ports of Indian ——. 76! 

GOODS OFFICE(S)}— 

Question re tof, holiday me on 
~ Indian tote ५ in —— and Parcels 

Offices on ys. 2930, 

Question re— 

Appointment made on Railways 
owned by ——. 235]. 

Foreign experts employed by ——. 
334. 

*s policy regarding employ- 
ment of retrenched officials. 
23: 

Representation made to the British 
on Mr. Binder’s — Report 

regarding the grievances of 
Indians in Zanzibar. 208. 

Representations to the Union —— 
of South Africa about the Amti- 
Asiatic Bills, 2557-58. 

GOVERNMENT DELEGATES— 
See “ Delegate(s) /'. 

GOVERNMENT GUESTS— 
Question re housing 

Coronation Durbar. 399 

GOVERNMENT HOSPITAL(S)\— 
See “ Hospital(s) ” 

GOVERNMENT OF BENGAL— 

Question re purposes on which’ the 
—— spent the proceeds of the Salt 
(Additional) Import Duty. °393. 

GOVERNMENT OF INDIA— 

Motion to reduce demand for Exe- 
cutive Council re General policy 

648-89. 

during the 

of the 

Question re— 

Appointment of an Agent General 
of the in Fiji. 2333. 

Appointment of Muslims’ under the 
Agricultural, _ Marketing Adviser 
to the —.. 2I85. 

Consultation..of —— 
King’s proposed marriage with 
Mrs. Simpson and his abdica- 
tion. 5 
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~ GOVERNMENT OF INDIA—condd. 

aSnpstion. re—-contd, 
~- Consultation of the —— in the 

a tment of the Chief Justice 
the Madras High Court. 567- 

68. 

Consultation of _ the —— on the 
an of ~ non-intervention in 

6 Spanish civil war. 70. 
Enquiry into the conduct. fort ead 

H. B. 8. Brar of the 
the-——. 207-08. 

non-Indians. 2438 

Filling up of temporary vacancies 
in the ——office. 283-84, 

Marketing Officers under the 
Agricultural Marketing Adviser 
to the 2484-85. 

Men qualified for First and Second 
Divisions awaiting appointment 
in the offices and reeruit- 
ment made in the Foreign and 
Political Department. . 236l. 

proposals 
VU about his marriage and 
abdication. 96. 

Opinion tendered by the —— in 
regard to the marriage .plans of 
ex-King Edward VIII. 74. 

Permanent location of ——~ Offices 
in New Delhi. 765-66. 

Posts of gazetted officers created 
in the —— Offices. 2437 -38. 

Railway Saloons supplied to. the 
Members of the 97-98 

Re-organization of the —— Secre- 
tariat. 226, 2300-0l 

Replacement of unqualified clerks 
by qualified 
offices. 2358-60. 

Reshuffling of portfolios in certain 
—— Departments. 797. 

Reyision of scales of pay of superior 
officers in the —— Secretariat. 
2800-02. आन 

~ Supply of ——— publications in re- 
gard to agriculture to vernacular 

Saks 

GOVERNMENT OF INDIA=conedld. 

Question re—coneld. 

Travelling of other. persons in 
Saloons reserved for the Execu- 
tive Councillors of the 22-3, 

See also * Central Goyernment ”. 
Statement laid on the table re cases 

_ in which the lowest tenders have 
been the accepted by” 

High Commissioner for India in 
stores for the ——. pure! 

4785-87. 

GOVERNMENT OF INDIA ACT— 

See “ Act(s)”’. 

GOVERNMENT OF INDIA PRESS— 

See * Press(es) ” 

GOVERNMENT OFFICERS— 

e “* Officer(s) ”, 

GOVERNMENT SERVANT(S)— 
Question re— 

Debarring of —— from 
political, bodies or 

Practising of homeopathy by ——. 
07-08. 

Report on the election activities 
of » - 2302. है 

joining 

Travelling of —— and Railway 
Servants in Air-conditioned 
Coaches. 464, 

GOVERNMENT SERVANTS’ CON- 
DUCT RULES— 

Question re punish: for viola' 
of —— in the Centrally _ Ad- 

480, 

GOVERNMENT SERVICES— 
Question re— 

Non-recognition of auditors in —— 
for the purpose of enrolment on 
the register of accountants. 909, 

Reservation of percentage of direct 
appointments to——. 2245-46. 

GOVERNMENT TELEGRAPH 
OFFICE(S)— 

See “ Telegraph Office(s)”*: 

GOVERNOR(S)— 

eet: = 
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GOVERNOR (S)—conid. 

Question re—conid. 

Orders-in-Council regarding —_In- 
strument of Instructions to the 
—— of Provinces. 59-60. 

Orders-in-Council regarding _ pen- 
sion, salary, ete., of Chief 
Justice and leave allowances of 
Provincial ——, 59 

GOVERNOR GENERAL— 
Question re— 

Allowances of the 224-25. 
Private secretaries attached to the 

Members of the “3 Executive 
Council. 282 

GOVERNOR GENERAL, HIS EXCEL 
‘HE LENCY 

Declaration by re certain Railway 
Demands refused by the Legis- 
lative Assembly. F 

=—s assent to Bills. $2)-22. 
Message from ——. 659. 

Message from —— appointing days 
forthe presentation of the Railway 
Budget and its subsequent stages 
327. 

Message from —— appointing the 
+ Hoi ir Muhammad 
Yafrullah Khan to perform the 

Member on the occasion of the 
General’ Discusssion of the Rail- 
way Budget. 803. 

Message from declaring certain 
heads of expenditure in the Budget 
open to discussion by the Legislative 
Assembly. 547. 

Message from —— recommending 
restoration of the excise and import 
duties on sugar and of the post- 
card rate as proposed in the Indian 
Finance Bill as introduced. 225] 

See also “Vieeroy, His Excellency 
the *>—~ 

GOVERNOR GENERAL IN COUNCIL— 
Question re— 

Intervention in appeals of Railway 
staff not lying to the ——, z 

Responsibility of the —— and the 
of State for India in 

Couneil for the actions of the 
Agents of State Railways. 49 

GOVERNORSHIP— 
Question re resignation of Sir Osborne 

Smith from the of the Reserve 
Bank of Indis. 38, 56, 57-58, 
6I, 335, 305-07, 559. 

GOVIND DAS, SETH— 
Indian Finance Bill— 

Motion to consider. 807—I3. 
Question re— 

Acquisition of Jand by ‘sugar fae- 
tories at reasonable market 
rates. 2344. 

Agreement with the Maritime 
States and French India regulat- 

> ing the import of foreign goods. 
34-35. 

Amount allocated to the Province 
out of the sugar-excise duty. 
234]-42. 

Amount .of freight paid by sugar 
factories to railways. 2344. 

Amount spent) on sugar research 
2340-4 

Clause in the Instrument of Instrue- 
tions. regarding Indians in 
Burma. 60-6]. 

Consumption of sugar in India, 
2348-49. 

Contribution towards the capita- 
tion charges. 54. 

Cost of production of sugar-cane 
343-44 

Debarring of Government servants 
from joining political bodies or 
associations. 2239-40. 

Development of India’s mercantile 
marine. 53. 

Difficulties regarding trade relations 
of British India and Indian 
States. 52. 

Effect on Indian tea of the depreci- 
ation of the Dutch  eurrency. 
54. 

Evolu of=nuif thoda of 

excise control and duty in 
different provinces. 58. 

Export of sugar from India to the 
United Kingdom under a pre- 
ferential tariff scheme,  2346- 
47. 

Grievances of Indians~ in Iran in 
regard to foreign exchange res- 
trictions. 30—34. 
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GOVIND DAS, SETH—contd. 
= 

Question re—contd. 

' Imposition 9 income-tax in Kenya. 

Inadequate provision for the educa- 
Indians in Fiji. 56- tion of 

57. 

2564—65. एक 
India’s export trade in merchandise 

~ and “lowering of the rate of 
exchange. 28. 

India’s trade affected by the de- 
valuation of currencies in foreign 
countries. 35. 

Manufacture. of power . alcohol. 
2345. 

ह ५ . . 2. 
_Orders-in-Council _ regarding In- 

strument of Instructions to the 
Governors of Provinces. 59-60. 

Orders-in-Council regarding pen. 
sion, salary, ete. of Chief 
Justice and leave allowances of 
Provincial Governors. 59. 

Personnel and terms of reft 

GOVIND DAS, SETH—conid. 

Question re—coneld. 

Representation made by Indians in 
Ceylon regarding the terms of 
reference. of the Immigration 

~ Commission. 54-55. 
er oa of India on the 

of the League of Nations 
and vision of a. permanent. 
delegate at Geneva “58 59. 

Resignation of Sir Osborne Smith 
from the Governorship of the 

‘ve Bank of India. 56, 57— 
58. 

Restrictions on the erection of new 
sugar mills. 2347-48. 

Statement of the Bhi Durbar 
reported in the Statesman. 55. 

Steps taken by the Indian Sugar 
Mills .Association for the promo- 
tion of a joint Sugar Selling 
Organisation. 2345-46. 

Trade relations with Germany. 57. 
Question (Supplementary) re— 
Appointment of whip in the Legis- 

2320. 

of the coal conservation com- 
mittee. 52-53. 

Possibility of economic transport of 
sugar from the producing centres 
to consuming markets. 2345. 

Production of power alcohol for 
use in internal combustion 
engines. 2344-45, 

“Production of power alcohol in 
British India. 2345 

Proposal for the enhancement in the 
classification of certain commo- 
dities on the East Indian and 
Eastern Bengal Railways. 29- 
30. 

Rebate system of freight on wheat 
29. 

Rebate system on wheat and 
flour. 

Rebates on tariff duties given by 
maritime states. 53-54. 

lative Assembly. 
Election in the Provinces. 7582. 
Protecti of the lives and» pro- 

perties of Indians in Abyssinia. 
256. 

Selection of Mr. Staig as Financial 
Commissi for Railways. 
769. 

GRACE MARK(S)— 
See “ Mark(s) ”’. 

GRADE(S)— 
Question re —— of posts of clerks 

sanctioned for the Government 
India Press, New Delhi. 2064, 

GRAND CHORD LINE(S)— 
Question re— 

Contemplated diversion of the mail 
and express. trains from the 

Baraka- main and —— to the 
khana Loop Line. 236. 

Withdrawal of Mail Train 
from the —— of the East Indian 

GRANT(S)— * 
Question re paid to high schools 

in Ajmer-Merwara and pupils i 
these schools, 836, 2364. 
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GRANTS-IN-AID. | TO PROVINCIAL 
GOVERNMENTS— 

Demand for Grant. 76l. 

GRAVE(S)— 
Question re construction ofa tomb 

over the of the late Emperor 
Bahadur Shah and Empress Zinat 
Mahal at Rangoon, 332-37 

GREAT BRITAIN— 

Question re ban on Indian students 
in —... 3L 

GREAT INDIAN PENINSULA RAIL- 
WAY— 

See “ Railway(s) ”. 

GREAT WAR— 

Question re disability pension to mili- 
tary employees invalided during the 
——. 26, 634-35, —854-55, 2563- 
64. 

See also “ War”. 

GRIEVANCES— 

Motion to reduee demand for— 

Exeeutive Council re labour 
85-85. 

Railway Board re —— ‘third class 
passengers. 04-67 pps कफ. 

Question re— ty 

proaching Members of the 
Legislature- by railway staff for 
ventilating their —— . I86, 

of Army Headquarters staff 
compelled to winter at Simla, 
2354, 

—— of employees of the Moradabad 
Division, East Indian Railway. 
232: 

—— of Indians in Iran in regard to 
foreign exchange restrictions. 

. Hees 

——of Indians in ‘Kenya. “5-I6. 
— of Indians in Malaya, 
=~ of Indians _under the Liquor 

Ordinance _in Fiji. 2335, 
—— of passengers on the Baraka. 

Khana Loop Line of the East 
Indian Railway. 236. 

—— of the ‘people of the Delhi 
Province. 328-29. 

GRIEVANCES—contd. 

Question re—contd. 

Representation. made to the British 
Government on Mr.  Binder’s 
Report regarding the —— of 
Indians in “Zanzibar: 208. 

Representations regarding the —— 
of the Bengal Nagpur Railway 
employees. 20. 

GRIFFITHS, MR. P. J.— 

Indian Army. (Amendment) Bill— 

Motion to pass. 4369, 370. 

Insurance Bill— 

Appointment of Mr. J. A. Macke- 
own to the Select Committee in 
place of ——. 2633: 

Motion to reduce demand for 
Defence Department re Indianisa- 
tion of the Army.  50I-04. 

GRIGG, THE HONOURABLE ‘SIR 
JAMES— 
Demand for Grant in respect of — 

Defence Department. 490. 

Department of Education, Health 
वं585.. 

Department of Industries ‘and 
Labour. 696. 

Executive Council. 4]5. 

Finance Department. 394. 

Demand for Supplementary Grant in 
respect, of — 

Aden. 2289. Agriculture. 2280. 

Ajmer-Merwara. 260—6] 

Capital outlay on Indian | Posts 
Telegraphs, 6 

pes Improvement. and 
Research. 3. 

Commerce Department. 255-56, 

Commuted Value © of © Pensions. 
2289. : 

Couneil of State. 253. 

Currency. 2283-84, 2286, 2287. 

Customs. 2268, 2269. 

PIL 
ioe 

Capital outlay on. Schemes of * 
(gricultural 
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‘= @onsideration® 7 
clause 3. 2252, ४268. 

Political Department 

Home Department. 354. 

Interest free 80९७: 263—64. 

Interest on Miscellaneous _Qbliga- 
tions. 253: : 

Interest on Ordinary’ Debt,” and 
Reduction or Ayoidance of 
Debt. 2524; 

Legislative,.Assembly -and. Legisla- 
co ptive Assembly, Department. 253. 
Legislative Department. 255. 
Mint. 257. 

Miscellaneous ह५ 58.60. 
Miscellaneous Expenses. 454... 
Opium.»-2274-77.- 

“Pablic ‘Service Comitisisign, 255. 

8867 -2272;-aa7g. 0 
Stationety ‘and Printing. “258. 
en all 

"Pordlobe 2287, 2288. ,. 
Taxes on Income. 227], 2272. 

General discussio ns "जी the G 

and 

Budget; 207,..223, 2i9, 260, 
28l,- 282, .283, 5 

5 48308. 
Indian Finance Bill—, हू : 

to. introduce. Motion for leave 
270, ne : 

Motion to consider. 788, 799, 
806, I8I3, 860, 3862, 4864, 
865, 868, 87], He 879, 
3880, « 3950, —-965, , 938, > 

5. Clause 3.) |, 2086-88; 2920, 
205, 2l06; 2207, 2i08, 2209, 
229, 235), 52; 
2758, 2758, 259-60,  26-62. 

Clause 4. 2I64, 

GRIGG, THE HONOURABLE "SiR 
JAMES—conid. 

Indian Income“Tax (Amendment) 
Billjex कर: } 
Motion for “leave “to ~ introduce. 

soot CAD estegosad. ie as स७४०2/४2 

Motions to ‘ and!'to feter to 
‘Select 623, 624, 
627-30. 

Consideration of clause. 637. 
Land Customs (Amendment) Bill 

Motion for leave ~ to ‘introdtice. 
384. 

Legislative Rules, -Anrendment रा 
Indian— 

Consideration “of draft amendm 
+, as reported by the 

Committee of the Assembly 
“Motion re— 7 

Election of Members eto the 

Executive... Council —_ re. general 
policy. of the. Government of 
India. 686-: CLS 

Fiance Department re reyenue 
duties. —4400,- '402,-- 7406, 
MAL} tegen Ot Grit 
Railway Board re— 

Exclusion of Indians from the 
Wedgwood Committee. 978. 

Rail-road competition. 22. 
Point of order raised by © Mr. है. 

urti as to whether a vote 
ofthe House can be a “lightheart- 
ed vote”. LL54+ 

General . Budget 7 of the ७ 
for 2937-38. 353-70. 

Report of the Public Accounts Com- 
mittee on the accounts of 933-34— 

Motion to'~ consider. oe “2463, 

2087 2480" न 
Resolution re— 

Creation ofa separate Fund 
of कप ae aS 

5 व, 702, "705=08, 708, 70. 
ll. का. 

Presentation 
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GRIGG THE HONOURABLE - SIR 
|AMES—concld. Sete | 

Resolution re—contd. न 

Revision of pension rules for in. 
ferior services. 778, 78l, 784-86. 

Si re pted — budget: 
leakage. 093. 

GROUP INSPECTORS— 

See “ Inspectar(s) ”. 

GUARD(S)— 
Question re— 7 

Grant of card passes to —— on 
the East Indian Railway. 2323. 

Non-promotion of — Assistant 
Station Masters. as —— in the 
Allahabad Division .of the East 
Indian Railway. 9l0—il, 857 

Provision of rest rooms for Indian 
—at certain railway stations. 
45. 

Recruitment of —— to the gazetted 
service on the Eastern Bengal 
Railway. 2 

GUARDIAN(S)— 
Question re free passes granted to 

nurses,  governesses or —— of 

GUHA-ROY, DR. ARUN— 
ले 25 re illness of ——, a detenu. 

i 5 

GUNTUR— 
Question re— 

Historical monuments at ‘Chelrole 
> in the District. 283. 

Tobacco 

ne ‘Nellore . 
tricts. 609, I29I-92. 

GUPTA, MR. GHANSHIAM SINGH— 
Arya Marriage Validation Bill— 

Consideration of clauses. 2290, 
229i. 

Motion to pass. 2294 

Motion to reduce demand for Execu- 
tive il ve . Policy . of re: 
pression. 720- 

GUPTA,MR. GHANSHIAM SINGH— 

४ Nike 7 38 

Question re— 
Reduced return for dairy cattle 

sent back from Calcutta offered 

Reduction of railway te 5 ig] 
cattle to and from Chhatisgarh 
Division inthe Central ~ Pro- 
vinces. 24. 

Undertaking of milk census. 24. . 

GUPTA, MR, MANORANJAN— 
Question re state of health of —— 

8 detenu. 20. 
GUPTA, MR. SATYA BHUSAN— 

Question re illness. of > & detenu. 
2i-22, 

GURUMUKH SINGH, MR.— 

Question re case of one ——, a priso- 
ner inthe Andamans,» 2442-43. 

in, eer villags कि 

HAS ie =e 
Question re appointment of,,.Com- 

Mittees similar to for _ those 
going to places of pilgrimage ab- 
‘oad. 

HAJ GUIDE— 
Question re publication of the names 

‘utawwifé at Mecca for Indian 
pilgrims in the -.._ 7622-22. 

HAJ PILGRIMS— a 
wots 

Question re appointment of —— as 
visional Superintendent, * Rawal- 

Division of the North West- 
ern Railway. 67:77: 

y
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HANDLOOM INDUSTRY— 
protec and develo) 

ment of ——. 222-23. 

HANDS, MR. A. 8.— 
Oath of Office. 62l, 2I79. 

p= 

Election of —— to the pipes 
Advisory Committee for the 
Posts and Telegraphs Department: 

Question re— 
Address presented to Sir Muham- 
mad Yamin Khan and in the 
Andainans. ॥477: 

Report submitted by —— and Sir 
Muhammad Yamin. Khan on 

visit to the Andamans. 
6, 2I3-I4, 888. 

Students passsing from the ‘A’ 
class of the Maclagan Engineering 
College, Lahore. 49-50. 

of Ferry Steamers and ——” 
49. 

HARDINGE BRIDGE— 
Question re cost incurred in the 

prevention of damages to the 
550, 946. 

HARDWAR— 
Question ve improvement of the —— 

Railway Station. 

HAROON, SETH HAJI ABDOOLA— 

Indian Finance Bill— 
Consideration of clause 3. 235. 

HAULAGE— 
Question re charge for empty —— of 

saloons of Members of the Execu- 
tive Council. 4479. 

HAWKES, MR.— 

Question re article on rail-road compe- 
tition written by ——, Chief Com- 
mercial Manager, North Western 
Railway. 246]., किट 

HAZURPUR— 

Question re absence of a telegraph 
office 

way station. 78. 

Croom OxMoReharoe non 
See “ Post Office(s) ”’. 

HEADQUARTER(S)— 
Question re. proposal shift the 
—— of the Railway Board. 770. 

HEAD:RESTS— 
Question हि nr Seve १ 5 छा “हनन 

७7.50 
in New Delhi. 57l 

HEAD TELEPHONE OPERATORS— 

See “ Telephone Operator(s)”. 

HEALTH— 

Question re— | t 

of Mr. Subhash Chandra 
Bose, 50-5i. 

Present state of —— of Mr, Subhash 

ae Bose. 474—76, l547— 

State of ——— of Mr. Bhupandra 
Kumar Dutta a detenu. 20. 

State of —— of Mr.» Manoranjan 
Gupta, a detenu. 20, 

State of —— of Mr. Satin’ Sen 
detained in the Ambala Jail. 
92-93. 

HEALTH, CENTRAL ADVISORY 
BOARD OF— 

Election of Members to the ——. 
337-39, I577 

HEALTH OFFICER— 

Question re condemnation by the —— 
of the Bhagat Bazar. Sub-Post 
Office building in Jullundur. 
474. 

HIDES— 

Question re— 

for expediting tran- 
shipment of —— and _ skins 
from certain _ places to Calcutta. 

Despatch of from Lohardaga 
to Caleutta by lorries. 636. 

Rates charged for —— from Allah- 
= abad and Cawnpore to Calcutta. 

Reduction of railway freight rates 
on —— and skins. 635- 
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= COMMISSIONER FOR BURMA— HINDU MARRIAGE |.) VALIDITY 
Question १७-२० (5) feo see BEL apitoato 2 जब -acltaaufp 

Appointment officers See “ Bill (7५: devas 
end olotke PWS वीणा Gand ot ge ee 

od: अलग 5 हि 3326: HINDU bares 2 Raion 
00%) Proposal forthe appointment of a See “ Tenipl epee 

——in London. 325. 

HIGH COMMISSIONER FOR INDIA— 

“Demand for: Grant. in respect of 
India and ——’s, establish- 
Oibentlcharges 0५ V754. 5 S\ 

Question) ve appointment ‘of Burma 
officers and clerks in the 
office of the —— and ५5% कु 
326. etenuie 

_»| Statement  laid..on the table-re cases 
in which the Jowest tenders have 

tk Larges toes of 
HIGH COURT(S)— 
Question ré ‘consultation (of the 

Govérntiient © of India in the ap- 
«-pointment) of} the Chief Justice of 

¢ Madras ——. 567-68. 

‘HIGH SCHOOL— 

HIGHER GRADE— 
4 re 

elerk in the Roitway 
Accounts Offies. 

HIGHET, MR. J. C.— 
Oath of office. 25), 

HINDI— 
Question re want of knowledgein —— 

ss of the Inspector of Schools, Ajmer. 
835, 2364 

‘Tenders for contracts of —— tea 
‘refreshment room, etc., at 

the Delhi Railway _ Station. 

Work given by the Central Public 

HINDU WOMENS | RIGHTS ‘To 
PROPERTY BILL eS 
ee, कोश (002 »]०7 जैक अधिक 
HOLIDAY(S). 

Question re— 

ss Grant of ——, on Indian festivals 
in Goods i) Pareel..Offices on 

__, Railways. हर हि 
८उत्तज्5+> leave, ete... granted to the 

clerical staff of the Government 
of India Press, New Delhi. 9065. 

Lecal —— granted to the employees 
aeons ~the..Goyernment of India 

: "Press, New, Delhi. 885.5) 
Resolution re draft: दस 3305: 77% 55 |; 

International Labour” 0०//६। 
régardigng annual —— “with pay 
239-—49. 

HOME MEMBER— 
Question re implementing of ~ the 

assurance: of ——) Pegarding 
Legislation to exempt agriculturists 
from being arrested for Civil decrees. 
TL 

HOMOEOPATHIC COLLEGE(S)— 
See * Cullege(s)™ कं 

‘HOMOEOPATHIC 
Resolution re pl 

in totes Government hospitels and 
of Homoeopathic. .cal- 

leges in India. 2573-92 

HOMOROPATHY— 
Question re practising of —+— by 

Government servants. 7007-08. 

HONORARY MAGISTRATE(S)— — 

fi argentine ee 
HONOURABLE MEMBER(8)-=» + 

See “ Member(s) ”’ Be 

5° 
a
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*HASMANI, MR. 8. K.— 
Question re free distribution of seeds 

of Soya beans to cultivators. 
2357-58. 

HOSPITAL(S)— 

Question re— 

A modation for patients in the 
Anti-Rabie —— at Delhi. 497. 

—and dispensaries on the 
Rohilkund and Kumaon Railway. 
F480 [0 + 

Resolution re introduction of 
‘Homoeopathic treatment in 
Government —— and ~ recognition 
of opathic colleges in 
India. 2. 

HOUR(S) OF ATTENDANCE— 

Question re —— of the money ‘order 
isssue clerk of the Cireus Post 
Office. 2349. 

HOURS OF EMPLOYMENT RULES— 

Question re enforcement of the —— 
on the Shahdara Saharanpur 
Light Railway. 43-32. 

HOUSE(S)— 
Question re— 
Construction of —— and quarters 

for officers and clerks in New 
Delhi. 398. 

Enhancement of rents of ——, ete., 
in ease the Coronation Durbar is 
held in Delhi. 397-98. 

Officers and clerks not provided 
with Government quarters in New 
Delhi obtaining —— at en- 
hanced rents. 398-99. 

Statutory provision to have access 
to workers’ ——in Assam. 2069, 

HOUSE RENT— 
Question re— 

Ee Grant of higher —— to Sub-Inspec- 
tors and Linemen of the Posts and 

HOUSE RENT ALLOWANCE 
See “ Allowance(s)”’. 

HOWRAH— 
Question re— 

Continuation of the cut on allow- 
ances of the Railway staff at —— 
and Caleutta. न 

Inconvenience felt by 
and third class passengers’ and 
platform ticket holders at the —— 
Railway Station. 99: 

Relaxation to the staff working is io 

chy) jntermediate BID» 

the —— Railway _ Mail ice 
Office. 249. 

Running of the 33-फ and I4- 

way via Benares and Janghai. 
23. 

HUDSON, SIR LESLIE— 
Agricultural Produce (Grading and 

Marking) Bill— 
Motion to consider. 894-95. 

Appointment of —— to the Committee 
on Petitions, 83, 

Code of Criminal Procedure 

(Amendment) Bill —-, Amend- 

ment of sections 30, 34, 34.0, and 

35)— 
Motion to refer to Select Committee. 

720, 748, 755. 

Election of ——.to the bene} in 

Committee for the De 
of Commerce. 252. 

General di ion of the. General 

| Budget. 94—97. 
General discussion of the Railway 

Budget. 836—39, 873. 

Indian Finance Bill— 

Consideration of Schedule T. 225, 

227. 

Indian Naval 
ment) Bill— 

Motion to consider. 90L 

Insurance Bill— 

Armament (Amend- 

Motion to refer to Select Committee. 
Line 4L-L5. 

hi Legislative Rules, Amendment of 
of the Posts and Telegrap 
Department in Caleutta. 2067. 

Pay,—and electricity charges, 
ete., to Assistant Surgeons 
on State Railways. 540-43. 

Tndian— 

Motions to consider and to'refer to 

a Committee. 344, 369-70, 374, 

M89LAD



88 INDEX TO LEGISLATIVE ASSEMBLY DEBATES. 

HUDSON, SIR LESLIE—condd. 

it of Indian Legislative Rules, Amendment ne! 
—contd. 

Consideration of draft dment 
_to the ——, as reported by the 
Committee of the Assembly 

| 

» Motion to reduce demand for Railway 
Board re control of expenditure. 
94i—44, | 

Nomination of —<— to the Penal of 
** Chaitmen. “782. 

Repealing and Amending Biil— 

. Consideration of clauses and 
schedules. 2404-2405, 2455, 

HUME, MR. A. P.— 

Question re officers serving urder 
Officer on Special Duty in connec- 
tion with the Delhi tniprovement 
Trust... 2985. 

‘HYDERABAD— 
Question re transfer of the office of 

the Superintendent of Post Offices, 
Lower Sind and Persian Gulf 
= ion, from Karachi to 

Question re contract for the sale of —— 
and aerated waters on the North 
Western Railway. 905-06. . 

ICE-CONTAINER(S)— " 

Question re supply of —— to first and 
+ second class passengers on the East. 

Indian Railway. 479. 

THSAN ILAHI— i 

Question re detention of State Prisoners 
——and Bhawani Sahai. 206. 

Question re—_ 

a of Dr. Arun Guha Roy,.a detenu. 

=+‘of Satya Bhusan ta, 
detenu. 2]- SP = 

IMMIGRANT(S)— 

Questi t of a 

IMMIGRATION COMMISSION— 

Question re— 

Representation made by Indians in 
Ceylon regarding the terms of 
reference of the 55. 

Safeguarding of the interests of 
Indians in Ceylon and the appoint- 

ment of an ——. 9. 

IMPERIAL AGRICULTURAL RE- 
SEARCH INSTITUTE— 

Question re tenders for the Construction 
of the —— 

IMPERIAL CONFERENCE(S)— 
Question re representation of India at 

the in London,—238. 

IMPERIAL COUNCIL OF AGRICUL- 
TURAL RESEARCH— ‘ 

Question re rice standing committee of 
the 48-82. 

IMPERIAL हि एल _AGRICUL-— 
TURAL ( DEPART 
= MENT— 

Demand for Grant. 757. - 

IMPERTAL DAIRY EXPERT— 

Question re Research Works carried out 
by. the ——. 43. 

IMPERIAL INSTITUTE OF SUGAR 
TECHNOLOGY— 

Demand for Grant. 758. 

IMPORT(S)— 
Question re— ads 

i 

Agreement with the Maritime States - 
and French India regulating the 
—— of foreign goods... 34-35. 

and exports of cashew nuts 
and cashew kernels. 084-82. 

——of rice and paddy in Madras. 
8. 

Restrictions on ——and —Export8 
of Indian Goods. 769. _ 

Values of —— and exports from and 
to Ttaly. 3शावन्9, 5.5 

R————SSSSSS800@@®”@”—=—$@smmS—88 ऋ|१७ तईी ससिसइ तक 
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a 
हैं...» IMPORT DUTY(IES)— INCOME TAX— 

* Question re— Question ve 

‘Abolition of ——on pig iron. 205 
4 Abolition of —— on pig iron in the 
Ss ” United Kingdom. 2059-60. 

Exemption of the material imported 
for manufacture of chaff cutters 
from —— imposed on steel. 75. 

¥ Toited Kingdom te 
Je of an —— on Portguese cashew 

: nuts. 4632-88. 
See also‘ * Duty(ies"’). 

IMPROVEMENT TRUST— 

Question re— 

Officers serving under Mr. 3. P. 
Hume, Officer on Special Duty in 
connection with the Delhi——. 
285. 

Posts sanctioned for the Delhi 
286. 

हे 

। INCOME(S)— 

; Question re— 

» Effect of enhanced freight rate of 
Goods Traffic on the —— of Rail- 
ways. 549. 

Enactment of a. Legisla es 

» ——and expenditure of the Sales 
Department of the North Western 
Railway. 56. 
— derived through entrance fees 

paid by applicants for posts on 
the Railways. 3. 

from licences and duty on 
auc ee Radio Sets, ete. 322-38 

—— secured by the reservation of 
; third and intermediate class seats 

|] on Railways. 790. 

Officers. by high Go’ 

pensions in India when sent abroad. 
96. 

Enquiry by Experts into the —— 
system in India. 225-26. 

Imposition of ——in Kenya. 30. 

—— deducted by the Reserve Bank 

shares. 795-96. 
Levy of from the staff employed 

in the Anglo-Indian and Domi- 
ciled European Association, 
Calcutta. 2243-44. 

Report of the——experts. l00— 
96. 

INCOME-TAX ACT— 

See “Indian—” under “ Act(s)”. 

INCOME-TAX (AMENDMENT) BILL— 

See “ Indian ——” under “ Bill (8) ”. 

INCOME-TAX OFFICER(S)— 

Qu re return of their 
ad high Government. Offi- 

cers. 

INCONVENIENCE(S)— 

Question re ——felt by candidates for 
elections and their agents. 2329- 
30. 

INCREASE— 

Question re in the Central Publica- 
tion Branch staff. 230-]. 

INCREMENT(S)— 

Question re— 

Non-Grant of —-to certain 
clerks in the office of the Con. 
troller of Telegraphs Stores, Ali- 
pore, Caleutta, on confirmation. 
3885-87. 

Officiating ——for inferior servants 
of the Postal Department in the 

Officers, 94, 

INCOME, TAXES'ON— 

y Demand for Grant in of 
P _“—_-ineluding Corporation Tax’ 

‘7a 

Konkan Division. 58 ~~~ 

INDEBTEDNESS— f 
Question re action taken on the 

solution regarding —— of agricul. 
passed by the Legislative 

Assembly. 

INDEPENDENCE— 

iption of the Congress 
Pledge of ——. —l545-47 
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INDEPENDENCE, MESSAGE OF— 

ae “ Message of 

INDIAN—.,. 

Question re— 

Ban on Mr. Dhiren Sarkar to visit 
2486, 

2 

Enquiry by Experts into the Income 
Tax system in 225-26. 

Prohibition or restriction on the ex- 
ports of gold from 209. 

Revised Postal. rates between —— 
and Burma. 2I8]. 

Resolution re +s withdrawal from 
the Member-ship of the League of 
Nations. 2592—605. 

INDIA OFFICE AND HIGH COMMIS- 
SIONER'S. ESTABLISHMENT 
CHARGES— = 

Demand for Grant, 754. 

DOENS— 
Motion for adjournment re racial 

discrimination against —— members 
of the Military Medical Services 

_, in India. 2483, 2493— 25I0, 

‘Motion to reduce demand for— 

Department of Education, Health 
and Lands re treatment ‘of —— 
abroad. ¥585—-6I5. 

Railway’ Board . कह exclusion of 
—from the Wedg-wood Committee. 
965—000. 

Question re— 

Appointment of an in place of 
Diwan Bahadur. Mathura Das, 
Director of Establishment, Rail 
way Board, 843-44. 

Appointment an —— to watch 
the interests of ——in Zanzibar 
during Dawson Enquiry. 694. 

Clause in the Instrument of Instrne- 
tions regarding in Burma. 
60-6l. 

Disabilities. of ——~in the Colonies 
and protectorates within the Bri- 
tish Empire. 99-20. 

Education of the children of Anglo- 
Indian ms —— employees of rail- 
ways. 80, 337-38, 

INDIAN (S)}—contd. ' = 

Question re—contd. E 

Employment of Australians in India 
in Australia. 793-95. 

Employment of —— trained in the 
“Dufferin”. 99-00, 

Filling up of posts of gazetted officers 
in the Government of India Offices 
by non ——. 2438 

Grievances of —— in Tran im regard 
to foreign exchange restrictions, 
30—34. 

Grievances of in Kenya. 5- 

Grievanecs of —— in Malaya. 26. 
Grievances of —— under the Liquor 

Ordinance in Fiji. 2838. 
Inadequate provision for the educa. 

tion of —— in Fiji 

abroad not permitied. to re- 
turn to India. 239. 

—— in British 
foreign countries 

Position of —— in 
64. 

Position of —— Pana 502 Zanzibar in the 
matter of clove trade) ३5699: 

Protection erases 
and properties 

ions “and 
3765. 

Ceylon. 563- 

280 © note P 
relating to or nm 
different parts of the British Em- 
pire. 9. 

Racial discrimination in the matter of 
education of —— in Fiji. 

Recognition of the South —— Fede- 
ration of peasants and workers to 
represent the Tea Planters 
of South India. 

Report on ——in Malaya. 563. 
Representation made by —— in 
ais: the terms of 
Sian Fae | Immigration Com- 
mission. 54-55. 

Representation made to the British 
Goyernment on Mr. Binder's 
Report regarding the grievances of 

in Zanzibar. 20. 

the Binder Report 
‘ Zanzibar. 280--6: 

Restrictions on —— in New Zealand. 
3632. 

2558 —6] i cee 
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RR EE 5259 “5 अर परत 
j eI NDIAN(S)—coneld. 

Question re—coneld. 

: Restriction on the entry of ——in 

| ‘Burma.  ॥97-8. 
; > Sal fequarding Ain of the interests a 

in Ceylon. 4-5, 

© Safeguarding of the interests of — 
in Ceylon and the appointment of 

an Immigration Commission. 9. 
ff — Safeguarding of the interests 0 

in Natal and Transvaal. 8-9, 

Statement isstied by Mr. Tyab Ali 
on Mr. Binder’s report regarding 
——in Zanzibar. 98. 

Suffering of ——owing to devas- 
tation caustd by the recent floods 
in the Philipine Islands. 8I, 338. 

Training of —— in field-work in the 
Archwologieal Department. 4. 

Indian Arms (Amendment) Bill— 

See “ Bill(s).” 

Indian Army (Amendment) Bill— 

| See “ Bill(s)”. 7] ¢ 

INDIAN AUDIT AND ACCOUNTS 
है SERVICE— 

; Question re selection of dida’ by 
ey, the Public Service Commission for 

the —— Examination. 50-5I. 

INDIAN BOILERS (AMENDMENT) 
= BILL— 

See “ Bill(s)” 

INDIAN BROADCASTING  DEPART- 
MENT— 

Question re competency of the —— to 
8 research wor! 49-50. 

INDIAN CIVIL SERVICE— 
Question re— 

Exclusion of Indian Philosophy 
from aaa syllabus. of the —— 

क 2428-33, 
Ne incl of engineering as a 

a, geen 
Recruitment of Britishers to the ——. 

INDIAN COMMERCE— | i 

See “ Commerce ”. : 

INDIAN COMMISSIONED OF FICERS— 

Question re ——-in the army, passing 
promotion examinations and _re- 
ported fit for promotion. 

INDIAN COMPANIES (AMENDMENT) 
BILL— 
See * Bill(s)” 

INDIAN CURRENCY— 

Question re representations regarding 
depreciation of ——. १00, 

INDIAN DELEGATES— 

See “ Delegate(s)”’. 

INDIAN DRIVERS— 

See “ Driver(s) ”. 

INDIAN ECONOMIC CONFERENCE— 

Q lati of the 
——and the Indian Science 
Congress, 208-09, | 

INDIAN ELECTRICITY 
MENT) BILL— 

See Bill(s)”s 

TADIAA EXCHANGE RATIO: POSI- 

‘(AMEND- 

Question rereview of —— and. devalua- 
tion of rupee. 2. 

INDIAN FINANCE BILL— 
See “ Bill(s)” रे 

INDIANS FOOD CONTRACTORS— 
See “ Contractor{s)”- 

INDIAN GUARDS— 
See “ Guard(s)” ; 

INDIAN INCOME-TAX ACT— 
See “ Act(s)” 

INDIAN INCOME-TAX™ (AMEND- 
MENT) BILL— 

Bee“ Bilis)”, “5 = 

INDIAN INSTITUTE OF _SCIENCE— 
Question re management of the ——, 

Bangalore. 4565-66. 

AT 
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INDIAN INSURANCE COMPANY 
(TES)— 

See ~ Insurance Company(ies) 

INDIAN LAC CESS|(SECOND AMEND- 
MENT) 

; See“ Bilis)”. 

INDIAN LAW(S)— 

Question re position in regard to Anti 
— in South Africa, 5 

INDIAN LEGISLATURE(S)— 

See “ Legislature(s)””. 

INDIAN LIMITATION (AMENDMENT) 
BILL— 

See ५ Bill(s)”> 
INDIAN MEDICAL SERVICE— 

Question re— 

Appointment to the Post. of the 
Director General of ——. ] 

Posting of 
4326-27. 

reh work into i 
conducted by members of the 

Officers to Burnia. 

“Résearel dig 
drugs 

INDIAN MEMBER(S)— = 

Question re debarring of in the Fiji 
Civil Service from privilege enjoyed 

“7 Wy Europeans. 2334. 

INDIAN MERCANTILE SHIPPING— 

See“ Shipping *. 

INDIAN MOTOR VEHICLES (AMEND- 
MENT) BILL— 

See “ Bill(s)”. 

INDIAN NAVAL ARMAMENT 
(AMENDMENT) BILL— 
See “ Bill(s)”. 

INDIAN oe (AMENDMENT) 

See “ Bill(s)’*. 

INDIAN AFFATR(S)~ ae 
Question re filling upof the post of 

Secretary for——in Fiji. 2333. 

See “ Philosophy ”. 

INDIAN PILGRIM(S)\— ae । । 

See * Pilgrim(s)”. 

INDIAN POSTS AND TELEGRAPHS— 

Demand for Grant. 763. 

INDIAN POSTS AND TELEGRAPHS 
DEPARTMENT: 

Election of Menibers 6 the Standing 
Advisory Committee for the —, 
2572-73. 

Motion re— 

Election of Members. to the ? 
ing Advisory Committee for the 

2452 

INDIAN POSTS AND TELEGRAPHS 
DEPARTMENT (INCLUDING 
WORKING EXPENSES)— 

Demand for Grant. 752. 

INDIAN RATLWAYS— 

See Railway(s)”. 

INDIAN RAILWAYS ACT are 

See! Act(s). ror 

INDIAN RAILWAYS (AMENDMENT) 24 pee 2) 

oe *Bill(s)”’. 

INDIAN RE 
(AMENDME 

See “‘ Bill(sy’. 

INDIAN REFRESHMENT ROOM(S)— 
See “ Refreshment Room(s)”. 

Te ART 

CROSS — SOCIETY 
T) BLL 

INDIAN .. RUBBER CONTROL 
(AMENDMENT) BILL— 
See“ Bill(s). 

INDIAN SCIENCE CONGRESS— ~ 
Ques dati of the 

Indian Economie Conference and 
the ——. 208-09. 

INDIAN SHIPPING— 
See * Shipping,”’ 

INDIAN SOFT COKE CESS (RECON- 
STITUTION OF — COMMITTEE) 
BILL— 
See “ Bill (s)”. दि 
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a. RESO eas nae 33००० _ : “73 

Pcs Ee STATES)— INDIAN TEA CONTROL (AMENDM: 
Question re— MENT) BILL 5, 

Amounts spent in provinces and — See ** Bill(s) '' é 2TH 

on INDIAN TERRITORIAL FORCE— 

Difficulties regarding trade: relations 
+ हो heat et pies Question ré° strength’ ‘of the’. 

Milage and classification of roads in 
provinces and ——, 77-78. 

per vehicles in. provinces. and——. 

= “ager nati Tes 

INDIAN STORPES DEPARTMENT— 

Demand for Grant. 759. 

Annual’ contract placed by the —— 

for the supply of paint black ready: 
mixed for underframes end wagon 
bodies. 536-37 

—— contract for carbon black ready 

mixed paint. 539. 

= Purchase of stores by inviting tenders 

2 by the 535. 

Supplementary tender for the supply 

of paints invited by the ——-. 535 

है Tenders for paints invited by the —— 

_. Calcutta Circle. 53 

= Tenders for Red Oxide paint accept- 

ic ved by ६6 536. 

Tenders. for the supply of paints 
invited by the-——. 536 

Tenders invited by the ——, Calcutta 
Circle, for paint readymixed lead 
white. 535. 

INDIAN STUDENTS— 

See “ Students ”. 

INDIAN SUBSRCIPTIONS BILL— 

See “ Bill{s)” : 

INDIAN’ SUGAR MILLS ASSOCIA. 

: 

Question re— 

ei
 

Question re stops taken by the —— for 

'» the promotion of a. joint sugar 
selling organisation. 2345-46. 

INDIAN TARIFF (AMENDMENT) 

See “ Bill(s)” 
_— INDIAN: TEA CESS (AMENDMENT) 

BILL 
See “ Bill(s) 

INDIAN TRADE COMMISSIONER— 
See “Trade Commissioner * 

INDIAN TROOP(S)— 

See “ Troop(s) ”- 

INDIANISATION— 400 

Motion to reduce demand for— 

Defence Department re—— of the 

Army. 492—I522 

Railway Board re 
services.—067—80. 

Question re— 

in the Broadcasting Services. 
3552---54. i 

of railway 

— of the Army.” 62s. 9: 0० 

कक of the Karachi Pert Trust. 7, 

INDO-BRITISH TRADE AGREE- 
MENT— 
Question re —— - 26-27. 

INDO-BRITISH TRADE NEGOTIA. 
TIONS— ' 
Question re Indo-Japanese and ——. 

INDO-JAPANESE TRADE NEGOTLA. 
TIONS—. : wt 
Question _re ——and. _Indo-British 

Trade Negotiations. 4]. <% 

INDUS— 3 
Question re distribution. of the waters 

of the ——and, its tributaries, 87. 

INDUSTRIAL EXHIBITION— 

See “ Exhibition(s)” मा अअ चक्र 

INDUSTRIAL WORKERS— 

_ Motion. to» reduee, demand 

Executive Council re Social insurance 

fac. “uA -5 
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INDUSTRIES— INFERIOR SERVICE(S)—contd हुँ 4 
Resolution re ‘revision of pension 

Demand for Grant. 3758. eae no 

DUST AND maou a 
Demand for Grant. 696—I754. Question: re— 

Motion re election of the Standing अप i ee the a 

Committee for the——. 8I3, 3९०८ Indian Ly 

025, 93. 

Motion to reduce demand for —— re 
recognition of ‘Trade Unions 
by employers and withdrawal of 

recognition of unions in contain 
cases. 696--.702. 

INDUSTRY(IES)— 

Question re— 

= Develops lopment of adequate source of 
कर soda-ash for promoting 

indigenous glass —— 

Protection to the glass ——. 85. 
Bassarches and lati 

to the Glass —. 85. 

Steps to be taken in case protected — 
—make a profit above the amount 
contemplated by the Tariff Board. 

INFERIOR SERVANT(S)— 

Allowing of the use of cots by —— 
of the Railway Mail. Service. 
80i-02. 

the Telegraph _De- 
partment retrenched under re- 
trenchment concessions. 78]-82. 

Officiating increments for —— of the 
in the 

Konkan Division. 

ee ee ee 
partment in the Bombay City. 
88l. 

INFERIOR SERVICE(S)— 

—— promised in reply to eertain 
Unstarred Questions regarding the 
NortliWestern Railway. 2450- 
5l. . 

INHERITANT(S)— 
Question re Site: all हु | 

the —— of the 
under the Court of 
management in Delhi. 52. 

INSANITARY CONDITION(S)— 

Question re— 

—— of quarters for Subordinates of 
the Burma Railivays at Malawoone 

property 
ards 

and Insein. 824-25. 

तन of the Goal Market area in New 
Delhi, . 2438, sseanegpeemn 

INSE Dy: 5 cutie 

Question re ~ insanitary condition... 
of for rdinates of 

the Burma Railays at Malawgone 
and-———, 324.25 

INSPECTING OFFICERS— 

Question re—— in Ajmer-Merwara. 
3835. 

See also “ Officer(s)”’. 

INSPECTOR(S)— 

Question re— 

Abolition of posts of in the crew 
system on the East Indian Rail- - 
way. 32, 

Grace marks allowed to cadidates for 
recruitment as — Railway Mail 
Service. 2239. 

Grant of house rent to Line —— of the 
Post and Telegraphs Department. 
2066. 

Group —— of Special Ticket Exami- 
ners on the North Western Rail- *- 
way. il. कप 
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INSPECTOR OF RAILWAYS— 
Question re report. of the —— 

on the Burhan Accident. 4. 

INSPECTOR(S) OF SCHOOL(S)— 

Question re Want of knowledge 
in Hindi of the —— Ajmer. 
835, 2364. es 2 

INSTITUTE OF SUGAR TECHNO- Lody— शक Se 27472 
See “ Imperial ——”’. 

at Poems 

INSTRUCTION(S)— 

Question re —— issued to employees 
to canvass business on © certain 
State Railways. 9]4-5. 

——regarding the conduct, of _¢elec- 
tions in the Provinces. 627-28, 

INSTRUMENTS OF ACCESSION— 

Question re —— proposed by the Rulers 
and Chiefs of Indian States. 88. 

INSTRUMENT OF INSTRUCTIONS— 

Question re— 

Clause in the regarding Indians 
in Burma. 60-67. 

Orders-in-Council — regarding —— to 
the Governors of Provinces. 59- 
60. है 

INSURANCE— 
Motion to reduce demand for Execu- 

tive’Council re social —— for indus- 
“trial: workers. —-523—39. 

Resolution» re» Draft convention of 
+hé international Labour Conference 

regarding maintenance of rights 
under _ invalidity old-age and 
widows’ and orphans. 232— 

INSURANCE BILL— 
See “ Bill(s)” 7 é 

INSURANCE COMPANY(IES)— .._. 
Question re— 

of securities by new —— 

INSURANCE COMPANY(IES)—contd. 

Question re—-contd. 

Indian ——. 086-87. 

— working in India. 2629. 

New —— established in Provinces. 

impressi हे << \ 

5 ७7६०४ Arties 

INSURANCE RULE(S)— 
Question re thumb 

taken under the Postal ——.~—\ { 
085-86. - 

INSURACNE TICKET(S)— 

Question re issue of ——for »aecident 
or death occuring during Railway 
travelling, 43-l4, 

INTEREST— 

Demand for Grant in respect of 
*Loand and Advances bearing 
—”. 764. 

Question re— 

—— charged upon State-owned Rail- 
ways on being taken by the Com- 
panies and Administration of the 
Railway Depreciation Fund. 
4469--72. 

Rates of —— or dividend paid on 
Indian railways. 837-38. 

Safeguarding of the of Indians 
in Natal and Transvaal. 8-9. 

INTEREST CHARGES (RAILWAYS)— 

Demand for Grant. 450. 

INTEREST-FREE ADVANCES— 

Demand for Grant. 4704. 

Demand for supplementary grant. 
268-64. 

INTEREST ON DEBT AND OTHER 
OBLIGATIONS AND REDUCTION 
OR AVOIDANCE OF DEBT— 
Demand. for Grant. 752. 

INTEREST ON MISCELLANEOUS 
OBLIGATIONS— 

Demand * supplementary grant. 

253.0) Hants 

INTEREST ON ORDINARY DEBT 
AND | ee UCTION. OR AVOID- 
ANCE _ 

ae lished in the Provinces Demand for supplementary grant 

= 
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INTERFERENCE— 
Qui i re pla ints egarding 

official in clection matters. 
624-25. 

INTERLOCKING SYSTEM— 
“Question re absence of on the 

Rohilkund and Kumaor Railway. 

INTERMEDIATE CLASS— 
Question re— 

First and——vwaiting roonis on 

INTERNATIONAL LABOUR CONFE- 
RENCE— 

Report of the Government Dele- 
gates at the twentieth session of 
the ——laid on the table. 59--- 
हा 

See also ** Conference(s)” 

INTERNATIONAL PEACE CONFE- 
RENCE— 

Question re Refusal of passport to 

: Indian Rai Mrs. Kamaladevi to go to 
mothe East nm Railway. 774, Europe to attend the . 620. 
mIncome from ‘first’ and ‘passen- हे ह 

gers and ----- waiting Troonis on INTERNATIONAL SUGAR CON- 
the East Indian Railway-; lI7. FERENCE— 

Tneome secured by th ion of Questi ti of India 
third class and -—— seats on Rail- at the —— to be held in London 
ways. 790. वप76. 

Inconvenience felt: by and third INTERNEE(S)— 

_. Class passengers and platform 
~ ticket holders at the Howrah Rail- 

‘way Station. 99. 

lavatories, fans; etc., provided in 
——and Third Class carriages on 
the Assam Bengal Railway. 

~ 286. 

Overcrowding of —— carriages on 
"the Frontier Mail. 838. 

Perforated: pipes. provided, in lat- 
fines of the —— compartments of 
the’ East Indian Railway. 3570, 

Provision of combined ——.waiting 
rooms on certain stations of the 
East Indian Railway. 

» | Reservation of —— and Third sCiass 
~~ Seats on Railways. + 767-68. 

of —— compartments 
for males and females on the’ Kast 
Indian Railway. 

System of marking and reservation 
of seats in-—— and third class on 
the East Indian Railway.’ 465: 

INTERNATIONAL ECONOMIC’ CON 
FERENCE— 

Question re representation of Tndia 
at the —— at Geneva. 26. 

Question re suicides and deaths of 
detenus and —— and _ their 
release on the occasion of the 
King’s Coronation. 707, 

INTERPELLATIONG) abies 

Motion for Adjournment re Amend+ 
ment of the Rules of Business 
of the Assembly relating to the 
privileges of ——. 96-23. 

INVALIDITY— a 

ne कक re draft convention of the 

Archxological——_ in the Chhota 
Nagpur Division. 5. , 

R Tela’ 
hes and —— 

Glass Industry. 85. 

IRAN— 

~ Questic vances of Indians 
‘in —— im regard to foreign exchange 
restrictions. 30-34. = 

p
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TRON—  . JATL(S)— 

Question re abolition of the import Qnestion re— sata 

duty on pig —— in the United pp nes cond tel to 

sli ge Administration in India. 37-38. 

IRON ARTICLES—) 9 ; Humiliating meted out 
Question re rise in the price of —— to certain detenus by the authori- 

and steel articles. lI80. > ties of the Arthur Road —~ ai 

New books for the library 
आए 00 E cellular —— Port Blair. 47. 
See “* Sleeper(s)’ Prisoners in the Andamans living on 

IRRI ticket of leave system and convicts 

peeon = confined in the at Port 

Demand for Grant. 762. 

IRRIGATION (INCLUDING .WORK- 
ING EX? 38), NAVIGATION, 
EMBANKMENT AND DRAINAGE 
WORKS— 

Demand for Grant. 752. 

ISLAND PLATFORMS— 

४८ * Platform(s)”. 

ISMAIL KHAN, HAJI CHAUDHURY 
MUHAMMAD— 

Blair. 65-66. 

Repartriation of prisoners confined 
in the Cellular ——, Port Blair. 
47 

State of health of Mr. Satin Sen 
detained in the Ambala——. 
9293. 

Sufferings of four Bengali State 
Prisoners detained under Regu- 
lation III of I8]8 in—— in the 
Bombay Presidency. 9. 

Bini es essen हिल 2 कम 
Finance Co for Railways. Question re— 
2250. एम कप व 

Indian Finance Bill— 

Consideration of— 

Clause 3. 253-54. 

Motion to reduce demand for Executive 
Council re genetal policy of ~ the 

- Goyernment of India, 657—59. 

TTALY—— 

Question re— 

Opinion expressed by the Indian 
“delegates to the-League of Nations 

and raising of sanctions against 
—* 70. 

‘Values .of imports and exports from 
and to ——. 9]I-]2. 

and the new Colony. construction 
in Rampur for the clerical staff 
at—— . 2358 

Ex-apprentices of the Techni- 
cal School;-Kast Indian Railway. 
28. 

Introduction of the Clocking System 
for the attendance of the clerical 
staff at ——. 2356. 

Ovorbridge over the level crossing 
north to the —— railway station. 
2355. 

ABLE KUNWAR SIR— 

Motion t6 reduce demand for Depart- 
»..-ment, of: Education, Health and 

Treatment of .. Indians 
abroad. 62—I. 
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JAMES, MR. F, E.—vonid. 

Demand for supplementary grant in 
respect of — 

Gurrency. 2283. 

Finance Department. 2279, 
Miscellaneous Expenses. 443, 462. 

Election of to the Standing 
Committee on Emigration. 92. 

Election of ——to the Standing 
Fiance Committee for Railways. 

General discussion” of the General 
Budget. 287. 

Indian Army (Amendment) Bill 
Motion to pass. 370, 377. 

_Andian Finance Bill—~” 
~__ Motion to consider. 870. 

Land Customs (Amendment) Bill— 

“Motion to consider. 39. 

_ Legislative Rules, Amendment of 
Indian— 

Motions to consider and to refer to a 
Committee. 343, 355+56: 

Consideration of draft amendments 
3 38 reported by the 

Committee of the Assembly. 590, 

Motion to reduce demand for— 

of Education, Health 
and Lands re treatment of Indians 
abroad, 592—95. 

Finance Department re revenue duties. 
3394—98, 4]4, 

Railway Board re rail-road competi- 
“tion. ~ 20—23} 25, 30, 37. 

Question re— 

Disabilities of Indians in the Colo- 
- nies and Protectorates-within the 

Disregard of the rules for the supply 
of road dressing materials”: 
military purposes. 90, 2562. 

Question (Supplementary) re= 

Education Expert Commi 693. 
Non: Validity of motor car licences 

throughout India. 400-I 

Postal rates between India and 
Burma. 774-75. ... ; 

JAMES, MR. F. E.—coneld. 

Repealing and Amending Bill— 
Motion to adjourn further consider- 

ation. 
Consideration of dauses and sche- 

dules. 245, 2455. 

Resolution ve— 

Creation of a separate Road Fund 
for the purposes of road develop- 
ment. 660, 679, 683—89, 694, 695, 
703-04, 708, 70. 

India’s . withdrawal from the Mem- 
bership of the League of Nations. 
2605. 

Revision of the pension rules for 
inferior services. 785, 786. 

JANGHAI— 

Question re running of the 3-Up and 
i4-Down Howrah-Delhi Express 
trains on the East Indian Rail. 
way via Benares and— 
23. 

JAP. 

Question re export of pig iron to 
aa, 75626. ae aio 

JAPANESE FIRM— 
See “ Firm(s)”’. 

JAPANESE TRAWLERS— 
See * Trawler(s)”. 

JEDHE, MR. K. M— 

Election of ——to the Standing 
Committee for the Department 
of Education, Health z and Lands. 
92. 

Question re classification of | Surya: 
vanshi Rajputs as untouchables. 
2305-06. 

JEHANGIR, SIR COWASJI- 

Demand for Supplementary Grant in cenit St 

Ajmer-Merwara. 26]. 

Capital outlay on Indian Posts and 
Telegraphs. 262. 

Currency, 2286-27. 

Finance Department. 2278-79... 

ms and Political Department. 
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JEHANGIR, SIR COWASII—contd. 

Demand for Supplementary Grant in 
respect of—contd. 

Miscellaneous Expenses. 444-45, 
456. 

Expressions of regret on the 
deaths of Maulvi Badi-uz-Zaman 
and U Ba Si. 57-58. 

General discussion of the General 
Budget. 206-07, 258, 28I—85, 

Hindu Marriage Validity Bill— 
Motion to refer to Select Committee. 

300. 

Indian Army (Amendment) Bill— 

Motion to consider. ॥$54, 356, 
358. 

Motion pass. .378—80, 
Indian Boilers (Amendment) Bill— 

Motion to refer to Select Committee. 

Indian Finance Bill- 
Motion to consider. 8I3, I8I8, 

॥870, 893, 2047. 

Consideration of — 

Clause 3. 20---2, 257, 259. 

Recommended clause 3. 2256—58. 

Schedule I. 226, 222. 

Land Customs (Amendment) Bill— 

Motion to consider. 388-89. 

Legislative Rules, Amendment of 
Tndian—. ~ 

Motions to consider and to refer to a 
Committee. 346-47, 353—55, 
360, 363, 367, 369, 37]. 

Motion for Adjournment re arrest of 
Congress leaders and volunteers in 
Delhi. 2622—24, 

Motion to reduce demand for— 

Defence Indiani: 
of the Army. 502-08, 54—I6 

Department of Education, Health 
Lands re treatment of Indians 

605—O7. 

Executive Council re— 

General policy of the Government 
5 5... of India. 680—82, 

Poliey of protection. 4I9, 434, 

JEHANGIR, STR COWASJI—coneld. 

Motion to reduce demand for—centd. 
Railway Board re— 

Control of expenditure. 955. 
Exclusion of Indians from the 
Wedgwood Committee. 967, 

980-82, 992,05 ह अंत हर अत 

Nomination of ----- to the Penal of 
Chairmen. 82. 

Payment of Wages 
Bill— 

Consideration of cla 

(Amendment) 

2849:-.83. 

Question (Supplementary) re 

Asiatic Bills in’ the: South African 
Legislatiure. . 963. 

Construction of a tomb over the 
graves Of the lates Emperor 
Bahadur Shah ‘and ‘Empress 
Zinat Mahal at Rangoon. 4336. 

Non-entlpoyinent of ह#-** Differin ” 
cadets as officers on steamers of 
the Perisular and Oriental Ship- 
ing Company. I460—6I. 

Postal rates between India and 
Burma. 774, 

Protection of the fives and pro- 
perties of Indians in Abyssinia, 
2559. 

Resolution re draft convention of the 
International Labour Conference 
regarding annual holidays with pay. 

Interference from public servants in 
the ensuing election. 322-23, 

JHAITAR— 

Question re construction of the —— - 
Rewari Road. 622—24. 

JHANSI— 

Question re drivers in the. —— 
Division of the GreatIndian Penin. 
sula Railway. 55-56. | 

JHATKA MEAT—= 
See “ Meat नि 

JINNAH, MR. M. A— 

Motion for adjournment re arrest of a 
Member of the Legislative Assem. 
bly and subsequent withdrawal 
of proceedings against him. 573. 
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JINNAH, हार, ६४. A.—contd. 

Motion to reduce demand for Depart” 

ment of Education, Health and 

Lands re treatment of Indians 
abroad. 600. 

JOGINDRA SINGH, SARDAR— 

Election of —— to the Public 
Accounts Committee. 225]. 

JOINING TIME— 

Question 76 allowed to certain 

temporary postal clerks in the 
Konkan Division. 890. 

JOINT STOCK COMPANIES— 

Demand for Grant. 760. 

JOSHI, MR. N. M.— 

Code of Civil Procedure (Second 

Amendment) Bill—(Inserti of new 

section 44A)— - 

Consideration of clauses. 644. 

Code of Civil Procedure (third (Amend- 

ment) Bill (Amendment of section 

60)— 
Consideration of clauses. 663—55. 

met) Bill—(Amendment of Sec- — 

tions Se 

Motion to refer to Select; Committee- 

746, 748, 750. ~ 

Demands for suppl tary Grant in 

respect of — 
Audit. 440. 

Miscellaneous. 258-59. 

Miscellaneous Expenses. 442, 446 

47, 455. 

Election of —— to the Standing Com 

mittee for the Department of 

Industries and Labour. 93. 

Election of ——to the Standing Com- 

mittee on Emigration. 292- 

General Discussion ‘of the Genera 

Budget. 23, ]श96 399; प्थ्श, 

936, 258—6I, 283. 

General Discussion of the Railway 

t. 830-32, 942-43, 845—52, 

859, 862, 875—76. : 

“Hindu Marriage Validity Bill— 

Motion to refer to Select Committee. 

302. 

JOSHI MR. N. M.—contd. ; 

Hindu Women’s Rights, to. Property 
Billi— 

Motion to consider. 500, 504-05. 

Indian Arms (Amendment) ‘Bill— 

Motion to refer to'Select Committee. 
764, 252-73, 2525—28; 

Indian Income-tax (Amendment) Bill— 

Motions to consider and to refer to 
Select Committee. 630. 

Tndian Finance Bill— 

Motion to consider. 795, 877- 
79, 948—57. 

Consideration of— 

Clause 2. 2072, 2084. 

Clause 3.  228, 2330) 2939. 
Schedvle I)  2394-97, 2202-03, 

2205, 2207-08; 222. 

Indian Red Cross Society (Amendment) 
Bill 

Motions to consider and to circulate. 
2388. 

Indian Soft Coke Cess (Reco 
of Committee) Bil—_ 

‘Motions to consider and to circulates 
2396—98, 2400, 2403. 

Legislative Rules, Amendment. of 
Indian— = 

Motions to consider and to refer to a 
Committee. 346, 348-49) 363, 365, 
370-7l, 379-80, 382-83. 

Consids of draft ndments 
to the—— , as reported by the 
Committee of the Assembly. 600, 
603, 643-I4. 

Motion.re— $ 

Election of Members to the Public 
Accounts Committee. 923. 

Election of the Standing Conimittee 
for the Department of Education, 
Health and Lands. 339. 

Election of the Standing Committeo. 
for the Department of Industries 
and Labour. 8I3. : 

Motion to reduce demand for— 

Defence Department re Indianisation 
of the Army. 502, 50-l. 
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Z ~< JOSHI MR. N. M—cantd. 

Motion to reduce demand for—contd. 
Executive Council re— 

3 Frontier policy. 643. 
: Labour grievances. 
3 582, 585. 

Policy of repression. 724, 
Social insurance for industrial 

workers. 523—27, 53], 535, 
IST, St ea 

577—79, 

aft _ Railway Board re— 
ai Control of expenditure. 947—49. 

Exclusion of Indians from the 
Wedwood Committee. 979, 987. 

ह General Policy of railway adminis- 
t tration. 923-24. 

Grievances of third class passengers- 

है 045—50, 052, 063. 

| Indianisation ofrailway services. 
F 076. 

Paucity of Muslims in railway 
service. l098, 09-0. 

Rail-road competition. 5, 26- 
27, 338. 

Taking over the management of 
the B.& N.W.,R.& K. and M 
and $. M. Railways under State 
control, 008-09, 03. 

Payment of Wages (Amendment) 
Bill— यु 

Motion to consider. 2640-4]. 

Consideration of clauses. 2642-43. 
2650, 2654, 2656—59. 

Point of order raised by as to 
whether the purpose of the division 
will be served if the Members are 
asked by the Chair, acting under 
the discretion vested im it under 

ws the Standing Orders, merely to 
a stand up in their seats without their 

Hing taken down. 2525— 

Question re— 

Allowing of the use of cots by inferior 
servants of the Railway Mail 
Service. 80I-02. 

Applicability of the Payment of 
Wages Act to Burma. — 609-0. 

o> Ban on confirmation of postal clerks 
in, the Bombay Circle, $90-9I. 

JOSHI, MR. N. M.—contd. 

Question re—contd. 

Construction of - office building for 
the Railway Clearing Accounts 
Office. 879. 

Construction of quarters for the staff 
Clearing Accounts 

Explosion at Sutarali near the 
Bassien’ Town in the Thana Dis- 
trict. 6I7-I2, 2363. 

Tnadequacy of protection granted to 
the Indian silk industry. 906-07. 

Inclusion of the time spent at termi- 
nal stations in the duty hours of 
the Railway Mail Service sorters. 
888-89. 

Joining time allowed to certain tem- 
porary postal clerks in the Konkan 
Division. — 890. 

Location, of tha Mangaon (Alibag) 
Post Office. S87 

Ni tion of Assist: Station 
Masters as guards in the Allahabad 
Division of the East Indian Rail- 
way: 9I0-I, 857. 

Officiating increments for inferior 
servants of the Postal Depart- 
ment in the Konkan Division. 
53. 

Payment for services rendered by 
Treasury Officers as bankers and 
suppliers of postage stamp and 
stationery to the ‘offices in 
the Bombay Presideney. 882 

Payment, of electric charges of the 
Sachapir Street Post Office pre- 
mises in Poona. 886. 

Payment of extra duty allowance to 
Railway Mail Service staff. 

802. 
Payment of outstation. allowance to 

the Railway Mail Service. officials. 
802-03. 

Permissibility of increasing the rates 
of road mileage and daily allow- 
ance in. the Konkan 
886-87. 

Promo of Assistant © Stati 

Masters in the Allahabad Division 
SE bbe East Indian Railway. 9, 

Promotion. of qualified post 
the clerical cadre. 88I-82. 
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JOSHI, MR. N. M.—contd. 

Question re—conid. 

Provision of rest houses for the Rail- 
way Mail Service . officials near 
terminal stations. 887-88, 

Reduction in the house, rent allow- 
ance of the inferior servants of the 
Postal Department in the Bombay 
city. 88. 

Rejection of the nomination paper 
of Mr, Hariharnath Shastri for 
the United Provinces Legislative 
Assembly. 879-80. 

Sending of unregistered letter mail 
bag to Dabhol in charge of the 
captain of ferry steamer. 886. 

Van peons for W-I3 Section of the 
Railway Mail Service. 859. 

Question (Supplementary) re— 

Adoption of measures of reciprocity 
against certain colonies. 73: 
74, 

Appointment of Whip in the Legis- 
lative Assembly. 2320. 

Government’s policy in. respect of 
the Training Ship “Dufferin”. 

Tnadequate programme of work in the 
Legislative Assembly. 32I. 

Increase in the amount to be spent 
on roads credited to the petrol 
fund. 76. 

Issue of revised pass rules on the 
North Western Railway, 82. 

Loading and unloading of goods, 
railway stores and” contract for 
coolies on certain stations. 836- 
37. 

Motor vehicles in provinces and 
Indian States. 75. 

New Pass Rules on Railways. 248. 
Non-employment of ¢z-** Dufferin 

cadets as officers on steamers of the 
eninsular Oriental Shipping 

Company. ।4#8--57 

Ove: d f intermedi class 
carriages on the Frontier Mail. 

3838. 

Saloon of Maharaja of Dholpur lent 
for the use of the Maharaja of 
Baroda. 479. 

JOSHI, MR. N. M.—coneld. 

Question (Supplementary) re —contd. 

Terms of reference of Sir Wedgwood 
Enquiry Committee. 5. 

Repealing and Amending’ Bill— . 

Consideration of clauses and Sche- 
dules 

Report’ of the Public Aceounts Com- 
mittee on the Accounts of 3983- 
34— 

Motion to consider. 2463, 2474. 

Resolution re— 

Draft. convention of the Interna- 
tional Labour Conference regarding 
annual holidays with pay. . 24I— 
48. 

ie
. 

Draft convention of the Interna- 
tional Labour Conference regarding 
maintenance of rights under invali- 
dity, old-age and widows’ and 
orphans” insurance,  233—36. 

India’s withdrawal from the 
Membership of the League of 
Nations. 2599, 260 

Revision न आयाम pensic aI 
९० 

JUDGE(S)— a | 
of the Federal Court. 

करक
े 

Question re 
l567. 

JUDICIAL OFFICER(S)— 

See “ Officer(s) ”. 

JULLUNDUR— 

Question re condemnation by the 
Health Officer of the Bhagat Bazar 
Sub-Post Office building in —. 
474 

JUSTICE, ADMINISTRATION OF—. 
Demand for Grant. 755. 

EK 

KAILASH BEHARI LAL, BABU— 

Election of —— to the Standing Com- 
mittee for Roads. 2462. 

Settling down in India for practi 
of German doctors. 840. 

General के ५ eRe PR Spr re 
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* | +~KAILASH BEHARILAL, BABU—contd. KARACHI—contd. 

Indian Finance Bill— Question re—conid. 

Moti consider. 204—347. Offers invited for Cantonment Land 
कक pieces at——. 24-25, I857. 

ee Overtime _ allowance for the 
> Amount allotted out of the Road @isposal of English Mail in the 

Fund to the Provinces. 4473. Post Office. 28-I9. 
: Broadcasting stations in India. 

2237. 

Control of museums in India, 2238, 

= 9“ on ee an Legislature from taking 
_ - Tieense for their Arms. 2238. 

Grant of card passes to guards on 
the East Indian Railway. 2323. 

Greivances of employees of the 
Moradabad Division, East Indian 
Railway. 2324, 

Inconvenient timings of the East 
é Indian Railway 24-Down Ex- 

a press. 4468-69. 

Interest charged upon State-owned 
Railways on being taken by the 

and istration of a 
बडे the Railway Depreciation Fand. 

469— 

~ Overhauling of the Patna Junction 
Railway Station. 2304. 

Zz Railway Enquiry Committee. 472, 

Recruitment of soldiers in the Army 
= and pibtery 

KALKA SIMLA RAILWAY— 

See “ Railway(s) ”. 

KALYAN— 
Question re— ' 

Maintenance of the Railway Schvol 
at ——. 25. 

Production of electricity at the —— 
Power House. 329—3 

stations, ete. 

EN
 

} 
fi, 

Transfer of the office of the Super- 
intendent of Post Offices, Lower 
Sind and Persian Gulf Division, 
from —— to Hyderabad. 2335. 

KARACHI CANTONMENT— 

Question re proposed sale of certain 
Karachi areas in the——to the 

Municipality. 482-83. 

KASHI— 
Question ve reservation for a certain 

period of the Dufferin Bridge 
near the-—— Railway station for 
vehicular traffic. — 09-0, 

KELLNER AND COMPANY, MESSRS 
6. ए#.-- 
Question re waiting room charges 

levied by ——, refreshment room 
contractors, on the East Indian Rail- 
way. 487-88. 

KENYA— 

Question re— 
Grievances of Indians in ——. 

5-6. 

Imposition of income-tax in——. 
30. 

Major Cawthorn’s report re suitabi- 
lity or otherwise of —— for the 
settlement of ex-service men of 
the Indian army. 629. 

a Refusal of admission to Indian KHAISORA— 
students in the Railway School oman ce despatched. to 

a eae Valley. 7 
KAMALADEVI, MRS.— 

KHALASIE (S)— 
Question re refusal of passport to —— आप 
0०-४6 = Question re provision of Baha. = to 
ne ee ee carry the boxes of Indian drivers. 

KARACHI— ‘| 
Question re— KHAN SAHIB, DR.— 

Indianiasation of the — Port Indian Finance Bill— 
Trust. 7-8, Motion to consider. 822—30, 

oS eee i 
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KHAN SAHIB, DR.—contd. KHARE, DR. N. B.—contd. - ह 

Motion to reduce demand for Exe- 
cutive Council re Frontier policy. 
636—39. 

KHARE, DR. N. B.— 

Arya Marriage Validation Bill— 

Motion to postpone debate. 269. 

Consideration of clauses. 2290. 

Motion to Pass. 2292, 2294. 

Indian Finance Bill— 

Motion to consider. 788—93. 

Question re— 
Aquisition of land by sugar factories 

at reasonable market rates. 2344. 

Amount allocated to the Provinces 
out of the sugar excise duty. 
234-42. 

Amount of freight paid by sugar 
factories to railways. 2344, 

Amount spent on sugar reasearch. 
2340-4. 

Article on Rail-Road competition 
written by Mr. Hawkes, Chief 

, North 
Western Railway. 

Consumption of sugar in India. 

Cost of production of sugar-cane. 
2343-44. 

Creation of special post of Assistant 
in the General Branch of the Rail- 
way Board Office. 2829. 

Sr Supply in Shahdara, Delhi. 
५ 

Export of sugar from India to the 

arding the North Western Rail. 
way. 2450-5l. 

Manufacture of power — alcohol. 
2345. 

Meat shops in the Minto Road 
area, New Delhi. श्दी 

Policy of abolition of posts in the 
peut grades of State Railways. 

Question re—contd. 

Possibility of economic transport of 7 
sugar from the producing centres 
to consuming markets. 2348 

Production of power alcohol for use 
in internal combustion engines. 
2344-45. 

Production of power alcohol in 
British India. 2345. 

Rent recovered for residential build- 
ings from State Railway Staff + 
and outsiders. 25] 

Report of the Committee that visit- 
ed a certain school on the East 
Indian Railway. 48 

Responsibility of the Governor 
General in Council and the Secre- 
tary of State for India in Council 
for the actions of the Agents of ; 
State Railways. 49. a 

Restrictions on the erection of new 
sugar mills. 2347-48. 

Rules for discharge of employees on । 
State Railways. 2329. | 

Steps taken by the Indian Sugar 
Mills Associ ” 

Travelling Ticket Examiners on 
the North Western Railway. 
90. 

KILOKRI— 

Question re preponderance of Mus- 
lims on the staff of the -—— 
Sewage Pumping Station. 550, 
2247-48. 

KILOKRI EXTENSION SCHEME— 

Question *e giving of work in connec- 
tion with the —— to Messrs. Duncan 
Stratton and Company. 2435—37. 

KING EMPEROR, HIS MAJESTY, 
THE— 
Question re— 

Coronation Durbar of ——. 98. 
Visit of ——to India. 42. 

KING, Ex— 

Question re consultation of Goyern- 
ment of India regarding ——’s 
proposed marriage with Mrs. 
Simpson and his abdication. 86. 
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KING'S CORONATION— 
Question re postponment of the ——. 

562. 
KING'S EFFIGY— 

Question re issue of postage stamps 
with new —. 

KIRPAN(S)— 

Question re carrying of ——. 307 

KONKAN— . 

Question re— 
Joining time allowed to certain tem- 

porary postal clerks in the 
Division. 890. 

Officiati inerements for inferior 
servants of the Postal Department 
in the —— Division. 353. 

Permissibility of increasing the rates 
of road mileage and daily allowance 
in the —— Districts. 886-87. 

L 

LABOUR CONFERENCE— 
Report of the Government Delegates 

at the Twentieth Session of the 
International——-, laid on the 
table. 59—S8]. 

See also * Conferences(s)”. 

LABOUR GRIEVANCES— 
Motion to reduce demand for Execu- 

tive Council re——. ॥577--85. 

LAC CESS. (SECOND AMENDMENT) 
BILL— 5 

See Indian ——” under “ Bill(s)”*. 

LADY(IES)— 

Question re— 

Safety of —— travelling in female 
compartments on railways. 6-L7. 

Use of the words “‘ Female wo- 
man”, and “* * on the East 

LADY EMPLOYEES— 

See “ Employee(s) ”. प 

LADY HARDINGE MEDICAL COL- 
LEGE— 

dents admitted Question re in the 
—. 798. 

LAHIRI CHAUDHURY, MR. D. K.— 

Indian Finance Bill— 
Consideration of Schedule I. 2209. 
Motion for adjournment re arrest of 

Congress leaders and volunteers 
in Delhi. 2566, 266. 

for industrial workers. 533—535. 

Question re— 

Charges framed against the Deputy 
Postmaster, Dhubri Head ~ Post 
Office, in connection with defal- 
cation from Sayings Bank ac- 
counts by the Branch Postmaster, 
Sukchar. 988-89. 

Dividend Warrants of the Reserve 
Bank of India for collection and 
credit in the Savings Bank Account 
received by the General Post 

H Office, Delhi. 856. 
Fixation of the seales of pay of the 

Railway Mail Service Officials. 
249-20. 

Grace marks allowed to candidates 
for recruitment as Inspector, Rail- 
way Mail Service. 2239. 

Hindu employees of the Govern- 
ment of India Press, New Delhi 
foreed to attend office on Dusehra 
and Bharat Milap festivals. 987- 
88 

Holding of the readership examina- 
tion of the Government of India 

986-87. 
Qualifying marks for the readership 

examination of the Government 
of India Presses. 985-86. 

Relaxation to the staff working 
in the Howrah Railway Mail Ser: 
vice Office. 249 

Transfer of certain officials in the 
Railway Mail Service, ‘E” Divi- 
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LAHORE— 

Question re— 
Audit report of the Archwological 

Survey Office, Frontier Circle —. 
2092. 

Case of fraud in the Division 
of the North Western Railway. _ 
2235 

Gase of Mr. Ghullam Husain Khan, 
ex-Travelling Ticket Examiner, 
North Western Railway, 
Division. 6-7. 

Discontent amongst the scrap iron 
dealers in ——, 2358. 

Students from the “A”? 
Class of the Maclegan Engineering 
College ——. 49-50. 

University Training Corps Training 
Camp held at Sahdara near ——, 
62, 337. 

LAL CHAND, CAPTAIN RAO BAHA- 
DUR CHAUDHURI— 
Code of Criminal Procedure (Amend- 

ment) Bill (Amendment of Sections 
30, 34, 34-A and 35)— 
Motion to refer to Select Committee. 

732, 738. 

Motion to refer to Select Committee . 
759. 

Indian Army (Amendment) Bill— 

Motion to pass. 368, I37l— 
74, 380. 

Indian Finance Bill— 
Motion to consider. 8]8—22. 

Motion to reduce demand for— 

Railway Board re rail-road compe- 
tition. 4430, 

creation of a separat 
Road Fund for the-purposes of road 
development. ~-675—79, 68, 692. 

LAL CHAND NAVALRAI, MR.— 
Arbitration (Protocol) and (Conven- 

tion) Bill— 
Motion to consider. 648 

Code of Civil Procedure (Second 
Bill—(Inserti anak et 

New section 44-A)— 

Consideration of clauses. 643, 645- 
46. 

LAL CHAND NAVALRAI, MR.—conid. 

Code of Civil Procedure (Third Amend- 
ment) Bill (Amendment of Rule 3, 
Order XXXIT)— 

Motion for leave to introduce. 339. 

Code of Civil Procedure (Third Amend- 
ment) Bill—(Amendment of section 

60)— 
Motion to consider. 652,-53. 

655-56. 

Code of Criminal Procedure (Amend- 
ment) Bill (Amendment of Sections 
30, 34, 34-A, and 35)— 

Motion to refer to Select Committee. 
‘733, 736—44, 746-47, 753. 

Co pt of Courts (Amendment) Bill— 

Motion to consider. 639-40. 

Demand for Supplementay Grant 
in respect of— 

Consideration of clauses. 

Ajmer-Merwara. 26]. 

Capital outlay on schemes of Agri- 
cultural Improvement and Re- 
search. 263 

on the 
ar Broadcasting met from the Fund 

Election of to the Central Ad- 
visory Council for Railways. 5 

General discussion of the General 
Budget. 26l. 

Hindu Marriage Validity Bill— 

Motion to refer to Select Committee. 
286, 304—06, 3I5, 469, 482. 

Hindu Women’s Rights to Property. 
Bill— So 

Motion to consider. 48688. 
490-9I, 495, 498, 503-504. 

Consideration of clauses. 506—0. 
Indian Arms (Amendment) Bill— 

Motion to refer to Select Committee— 
757— 60, 764-65, 25]2—27. 

Motion to consider. 8l3—I8, 866, 
I877, 956. 

Consideration of Clause 2. 2076— 
78. 
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LAL CHAND NAVALRAI, MR.—contd 

Indian Limitation (Amendment) Bill 

Motion to consider. 343-44. 

Consideration of clause 2. 350- 

5l. 

Indian Oaths (Amendment) Bill— 

Motions to ider and to circulate 

2378, 2375—77. 

Railways (Amendment) Bill— 
Motion to refer to Select Committee. 

423—25. 

Legislative Rules, Amendment of In- 

dian— 

Motions to consider and to refer to 

a Committee. 35-52. 

Consideration of draft amendments 

56l, 566—69, 586—89, 604, 

63. 

Motion re election of Members to the 
Central Advisory Board of Health. 
338. 

Motion to reducedemand for— 

Executive Council re— 
General policy of the Government 

of India. 659—6l. 

Labour grievances. 580-8]. 

Question re— 

Catering in refreshment rooms and 
dining cars on the North West- 
ern Railway. 220, 86. 

Circulation of bad coins. 84 
Confirmation of Special Ticket Exa- 

miners on the North Western 

Railway. 50. 
Convicts in the Andamans. 64-65. 
Earthquake shocks felt at Quetta, 

82-83. 

Enquiry re revision of the present 
service conditions of the Railway 
employees. 532-33. 

Grant of holidays on Indian festivals 
in Goods and Parcel Offices on 
Railways. 2330. 

Grant of second class passes to lady 
employees in the subordinate 
way service. 233-32 

Group Inspectors of Special Ticket 
Examiners on the North Western 
Railway. 2330-3l. 

LAL CHAND NAVALRAI, MR.—contd, 

Question re—contd. 

Imposition of restrictions against 
publication of mushroom news- 

papers. 83-84. 

Issue of peo कल rules on the North 
Western yy. 8-82. 

North Western Railway Subordi- 
sa Accountants’ examination. 

-3. 

Overtime allowance for the disposal 
of English Mail in the Karachi 
Post Office. 28-9. 

Payment of actuarial value in liew 
of pensions to the staff of the cur- 
rency Offices transferred to the 
Reserve Bank of India. 796-97, 
2363. 

Position on the Frontier. 56]- 
62. 

Post of the staff member of the 
Railway Board. 29-20. 

Prisoners in the Andamans living 
on ticket of leave system and con 
victs confined in the Jail at Port 
Blair. 65-66. 

Prisoners who escaped from the 
Andamans. 66. 

Promotion of Office Superinten- 
dents on the North Western Rail- 
way. 50-5L 

Racial discrimination in the matter 
of i of Offi 
tendents on the North-Western 
Railway. 50. 

Reduction in the pay of certain 
employees of the Electrical 
partment of the North Western 
Railway. 05-06. 

Reduction of pay of certain employees 
of the Electrical Department of 
the North Western Railway. 

Release of the ex-Maharaja of Nabha. 

Rights and privileges of those in 
separation 

Safety of Women passengers on the 
railways. 66—68. 
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LAL CHAND NAVALRAI, MR.—conéd. 

Question re—coneld. 

Sufferings of Indians owing to de- 
vastation caused by the recent 
floods in the Philippine Islands 
8I, 338. 

Transfer of the office of the Superin- 
tendent of Post Offices, Lower 
Sind and Persian Gulf Division, 
from Karachi to Hyderabad. 

Vending Contracts for Refresh: 
ments, etc., on the North Wes- 
tern Railway. 63-64. 

Question (Supplementary) re— 

Accident on the Kalka-Simla Rail- 
way. 2299-2300. 

Air conditioned coaches on Rail- 
ways. 468. 

Article entitled “Railway Stores 
Scandal” published in the Pilot. 
2424. 

Compensation to the sufferers of the 
Quetta earthquake. 2063-64. 

Conferment of title in the centrally 
administered areas. 2303-04. 

Damage done by the hail-storm in 
villages of the Delhi Province. 

° Electrical nip purchased 

from foreign and Indian factories. 
388. 

Expenditure on military operations 
on the Frontier and causes of the 
trouble by tribesmen. 695. 

Extensions to officers on attaining 
the age of superannuation. 2423- 
24. 

Factoxies मन की न] Palm: 

sugar. 2305. sat “i se 

Holding of the Coronation Durbar 
in Delhi. 337. 

Incresae in the amount to be spent 
on roads credited to the petrol 
fund. 76. 

Indianization in the Broadcasting 
Services. 553. 

Loading and unloading of goods, 
railway stores and contract for 
coolies on certain stations. 836. 

LAL CHAND NAVALRAI, MR.—contd. 

Question (Supplementary) re—contd. 

Location of refreshment rooms in 
special type carriages on the 
North Western Railway. 2323 

New Pass rules on Railways. 248- 
49. 

Non-consultation of India regarding 
important events resulting in the 
abdication of ex-King “Edward 
VIII. 02. 

Non-employment of er-‘‘ Dufferin ” 
cadets as officers on steamers of 
the Peninsular and Oriental 
Shipping Company. 457. 

Non-validity of motor car licences 
throughout India. 400-I- 

Posting of Indian Medical Service 
Officers to Burma, 9श7. 

Protection and development of hand- 
loom industry. 

Publication of list of post offices. 
2302-03. 

Purposes on which the Government 
@ Bengal spent the proceeds of the 
Salt (Additional) Import’ Duty. 
93. 

Recognition of the Burma Railways 
I33L 

Recruitment of 
Indian Civil Service. 22! 

Registration of newspapers in the 
Postal Department. 2327-28 

Removal of shoes by visitors to the 
mosques and tombs under the 
Archeological Depattment. 2435. 

tion of the Gov: 
of India Secretariat. 230l. 

Restrictions on the erection of new 
sugar mills. 2347-48. 

Revision of seales of pay of superior 
officers Goverdtient ot 

Secretariat. 230] 

Scant attention given to the econo- 
mic conditions of India in the 
book “World Economic Survey, 
935-36” of the League of Na- 
tions, 242] 

Slaughter of Cows and Calves in 
India. परग0-या 

Subjects for the competitive exa- 
minations held by the Public Ser- 
viee Commission. 2427 Z 
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LAL CHAND NAVALRAI, MR.—coneld. LAND(S)— 

Question (Supp! tary) re—concld. Question re— 

Terms of reference of Sir Ralph 
Wedgwood Enquiry Committee. 
वा5. 

Tickets checked at the bidding of 
the Criminal Investigation De- 
partment. officials on the Hast 
Indian Railway. 54] 

Transfer of certain officials in the 
Railway Mail Service, ‘E* Divi- 
sion, Caleutta, to the mofussil. 
249 

Report of the Public Accounts 
lommittee on the Accounts of 

933-34 

~ Motion to consider. 2468. 

Resolution re— 

Creation of a separate Road Fund 

Acquisition of ——by sugar fac- 
tories at reasonable market rates. 
2344. 

Offers invited for Cantonment —— 
at Karachi, 24-25, 857. 

LAND CUSTOMS (AMENDMENT) 
BILL— 
See “ Bill(s) ” 

LATRINE(S)— 
Question re— 

Perforated pipes providedin the —— 
of the intermediate class) com- 
partments of the East. Indian 
Railway. 570, 2364. 

Provision of fitted coaches on 
night trains on the Shahdara- 
Saharanpur Light Railway. 86. 

for the purposes of road develop- LAVATORY(LES)— 
ment. 699-700. Question 4 fans, oho: povided 

Introduction of H pathic treat- in Intermediate and Third Class 
ment in Gov i, Hospitals on the Assam Bengal 
and of Hi thie Railway. 28! 
Colleges in India. 2575-76. LAW(8)— 

Revision of the pension rales for in- 
ferior services. 780—84 

LALIT CHAND, THAKUR— 

Oath of Office. . 

LALJEE, MR. HUSENBHAI ABDULLA- 
BHAI— 

Hindu Women’s Right to Property 
Byll— . 

Motion to pass. 54-5. 

Tadian Finance Bill— 
Motion to consider. 830—33, 859 

—66. 

Motion to reduce demand for— 

Department. of Education, Health 
and Lands re treatment of Indians 
abroad. 589—92, 599, 602. 

Executive Council re policy of 
protection. 432-33.— 

Payment of Wages (Amendment) Bill— 

Consideration of clauses. 2645. 
Q ion (Supple Ty) re ling 

down in India for practice of German 
doctors. 839. 

Question re position in rmgrd to Anti- 
Indian in South Africa, 563. 

LEADER(S)— 
Motion for adjourment re arrest of 

id 
Delhi. 2565—72, 2605—27. 

LEAGUE OF NATIONS— 
Question re— 

Appoi of — delega: from 
India to the-——. 70. 

Diff of opini between the 
तल and British delegates to 

ee 

Opinion expressed by the Indian 
delegates to the regarding 
conquest of Abyssinia and rais- 
ing of sanctions against Italy. 
70. 

Representation of India on the 
Council of the——and provi 
sion of a permanent delegate at 

Va. 

Scant attention given to the econo- 
ik; mic conditions of India in the 
“World Economic as 935- 

36” of the —— < 

at
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LEAGUE OF NATIONS—condd. 
Question re—conid. 

Withdrawal of India from the ——. 
69-70. 

Resolution re India’s withdrawal from 
the membership of the ——. 2592— 
605. 

LEASE(S)— 
Question re expiry of ——of Nazul 

Lands in certain areas in Delhi. 

Question re— 
Grant of unrecorded ——on the 

Eastern Bengal Railway. 2244. 
——,, passes, etc., of the staff on the 

Bengal and North Western Rail- 
way. 33. 

Medical—— with full pay in the 
East Indian Railway High Schools. 
2354. 

LEAVE ALLOWANCES— 
See * Allowance(s) ”’. 

LEE PASSAGE CONCESSIONS— 

Travelling of officers under the —— 
by Empire Ships. 464. 

LEGISLATION— 
Question re— 

Enactment of a —— to tax incomes 
earned as salaries and pensions in 
India when sent abroad. 96. 

ing of the of 
the Home Member regarding —— 
to exempt agriculturists from be- 
ing arrested for civil decrees. 6] 

LEGISLATIVE ASSEMBLY— 
Adjournment, of _the —— for want of 

quorum, 2582. 

Declaration by His Excellency the 
Governor General re certain Railway 
demands refused by the Legislative 
Assembly. 2369. 

Motion for Adjournment re—_ 
Amendment of the rules of Business 

of the —— relating to the privi- 
lege of  interpellation. 9l6— 

LEGISLATIVE ASSEMBLY—contd. 

Motion for Adjournment re—contd. 

Arrest of a Member of the and 
subsequent withdrawal of pro- 
ceedings against him. 57l—77. 

Question re— 

Action taken on the Resolution re- 
garding indebtedness of agricul- 
turists passed by the Tl. 

Amendment of rules and standing 
orders in respect of privileges of 
the —— 

A of ficial Mem- 
bers of the —— as visitors of the 
Deoli Detention Camp. 

Appointment of whip in the ——. 
289---श. 

Cessation of representation by Bur- 
mese members of the ——. 24I7. 

Extension of the life of the ——. 
I552. 

Facilities to detenus seeking elec- 
tion to the Punjab ——. 72-73 

Giving up of move to Simla and hold- 
ing of the Autumn Session of the 
— in New Delhi. 633-34. 

Tnadequate programme of work 
in the 32L. 

Rejection of the nomination paper 
of Mr. Hariharnath Shastri for 
the United Provinces 879- 
80. 

Resolutions passed by the —— and 
the action taken thereon. 848, 
2249-50. 

Use of the term “M. L. A.” by the 
Members of the Provincial ——. 
283 

Report of the Committee appointed 
by the —— to report on certain 
amendments proposed to be made 
in rule है of the Indian Legislative 
Rules. 

LEGISLATIVE ASSEMBLY AND 
LEGISLATIVE ASSEMBLY DE- 
PARTMENT— 

Demand for Grant. 753. 
Demand for Supplementary Grant. 

253. * 

o
o
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LEGISLATIVE CHAMBER(S)— 
reli speech 

LETTER BOXES— 
Questi re provision of —— on re ing of the sp 

delivered by Members of Legisla. 
tures in the ——. 2439-40. 

LEGISLATIVE DEPARTMENT— 

Demand for Grant. 753. 
Demand for Supplementary Grant. 

255. 

LEGISLATIVE PROGRAMME— 

Question re —— of the Legislati 
Assembly in the Delhi and Simla 
Sessions. 568-69. 

LEGISLATIVE RULES— 

Amendment of Indian— 

“Motions to consider and to refer to 
a Committee. 34l—87. 

Consideration of draft amendments, 
as reported by the Committee of 
the Legislative Assembly. 55l 
—607, 62—6. 

Resolution re amendment of Indian 
2662. 

See also “ Rule(s) ”. 

LEGISLATURE(S)— 

Question re— 

Approaching Members of the 
by railway staff for ventilating 
their grievances. 86. 

Asiatic Bills in the South African 
96—64. 

Exemption of the Members of the 
Indian —— from taking licence 
for their Arms. 2238. 

Relaying of the speeches delivered 
yy. Members’ of —— in the Le. 

gislative Chambers. 2439-40. 

LETTER(S)— 
Question re— 

Censoring of —— containing Rail- 
way receipts for fresh fruits. 98. 

pertaining to the ber 
of —— to be sent in the same 
envelope. 93, I48] 

Signatures taken from _ messen- 
gers of the Central Telegraph 
Office, Madras, on typed English 
— under false pretences addressed 
to the Post Master General, 
Madras. 78i. 

island platforms on certain stations, 
62] 

LEVEL CROSSING(S)— 
Question re overbridge over the —= 

north to the Jamalpur railway 
station. 2355. 

LHAKSAR— 
Question re Malaraia allowance paid 

to Railway staff at-———. 856. 

LIBRARY(IES)}— 

Question re— 

New books for the —— in the 
Cellular Jail, Port Blair. 47. 

Search of the Mahabir Jain —— of 
Delhi. 880. 

LICENCE(S)— 
Question re— 

Cost of the Delhi Car Registration 
Office and receipts from driving 
and car ——. 402, ॥9 

Delay in obtaining driving and car 
— from the registering 
authority in Delhi. 40I-02, l9. 

Exemption of the Members of the 
Indian Legislature from taking 

for their Arms. 2238. 
Expiry of the —— of the Delhi 

Electric Supply Company. 
I 

Income from =— and duty on 
Radio Sets, etc. 332-33. 

Non-validity of motor car —— 
throughout India. 400-I 

Passing of driving test on the lapse 
of a driving —— in Delhi. 402, 
वश. 

Radio receiving ——. 2439. 

LICENSEE(S)}— 
Question fe hardships experienced by 

the salt —— of certain places in 
the Madras Presidency. 43. 

Protection of the and proper- 
ties of Indians in Abyssinya. 
2558—6l. 
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LIGHT(S)— 
Question reabsence of —— on the 

on the ridge leading to 
the Anti-Rabie Centre in Delhi. 
97, 2564. 

LIGHTHOUSES AND LIGHTSHIPS— 

Demand for Grant. 755. 
Demand for Grant in respect of. 
_ “Capital Outlay on ——”. 763. 

LILLOOAH— 

Question re— 

Appointment of successful mecha: 
ex-apprentices of the —— 

Workshops.  28. 
Successful  ex-apprentices of the 
—— Workshops. 28. 

LIMITATION (AMENDMENT) BILL — 

See “ Indian ——” under “ Bill(s)”. 

LINEMAN(EN)— 

Question re— 

Different rates of pay for and 
class If operators of the Telegraph 
Engineering Branch. 2430. 

Grant of daily allowance to —— of 
the Posts and Telegraphs Depart- 
ment, 2067-68. 

Grant of higher house rent to Sub- 
Inspectors and —— of the Posts 
and Telegraphs Department. 2368. 

Grant of increased house rent to 
—— ofthe Posts and Telegraphs 
Department in Calcutta, 2067. 

Railway 

82-28. — 

LIQUOR ORDINANCE— 
Question re grievances of Indians 

under the —— in Fiji. 2335. 

LIQUOR SHOP— 

Question re— 
Acquisition of a building in Purani 

Mandi, Ajmer, to provide a —— 
onrent. 2422-23. 

LIQUOR SHOP—conid. 

Question re— 
Location of —— and toddy shop 

near a Hindu temple in the Se- 
cunderabad Cantonment. 800- 
Ol, 92. 

LITIGATION— 

Question re costs of for execu- 
tion of Decrees on the side of the 
Court of Wards. 52. 

LLOYD, MR. A. H.— 

Demand for supplementary grant in 

Opium, 2275-77. 

Indian Finance Bill— 

Motion to consider. व87. 

Consideration of clause 3. 2I9- 
252. 

Indian Income-tax (Amendment) Bill— 
Motions to consider and to refer to 

Select Committee. 66-9, 620, 
62l, 624, 63l—34. 

Consideration of clauses. 637, 
638. 

Land Customs (Amendment) Bill— 
Motion to consider. 
Motion to pass. 39 

Oath of Office. , 393, 252. 
Resolution 76 revision of the pension 

rules for inferior services. 78l. 

LOAN(S)— 

Question re —— advanced to Indian 
States and others. 628. 

LOANS AND ADVANCES BEARING 
INTEREST— 

Demand for Grant. 764. 

LOCAL GOVERNMENT(S)— 

Question ve appointment of Commis- 
sions, Boards of Tribunals by ——. 
2440-4). 

LOCOMOTIVE(S)— 
Motion to reduce Demand for Work- 

Expenses—Maintenance and 
Supply of Locomotive Power re— 
Construction of ——in India. 020- 
23, 025-47 
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LOCOMOTIVE DEPARTMENT— 
Question re— 

| Abolition of night schools for edu- 
cating the illeterate railway work- 

| ers of the ——. 54. 

ड़ Frauds in the supply of coal to the 
—— in Bareilly City—t 

ig Non-provision of quarters at Aish- 
F bagh Junction, Bareilly and 

| Mailani the members of the 
es ‘Traffic and ——. 345. 

LOCOMOTIVE STAFF— 

See “Staff”. 

LOHARDAGA— 
Question re despatch of 

to Calcutta: by lorries. 
hides from 

636. 

LONDON— 

Question re— 

Proposal for the appointment of a 
High Commissioner for Burma 
in I325. 

Representation of India at the Im- 
perial Confenree in ——. 228, 

Representation of India at the In- 
8 i ar Conf to 

| be held in I776. 
“A wor LINES) 

Question re— 

Contemplated diversion of the mail 
and express trains from the main 
and Grand Chord Lines to the 
Barakakhana ——-. 23]6. 

Grievances of passengers on the Bara- 
kakhana —— of the East Indian 

LUCKNOW— 

Question re— 

Closing of certain Railway Work- 
shops at —— on Saturdays 
626-27, 2250. 

Opening of a branch of the Traffic 
Accounts Office. at —— for the 
East Indian Railway. 237. 

Platform tickets sold at —— on the 
occasion of the visit of His Excel- 
lency the Viceroy. 96. 

। Representation regarding the 
| amalgamation of the two clerical 
| grades in the Operating Depart- 
| ment of the Divisional Superin- 

tendent’s Office. 2433. 
Special train run from Allahabad 

to —— in connection with the In- 
dustrial Exhibition. 26-7. 

LUGGAGE VAN(S)— 

Question re putting of —— behind pas- 
nger in parcel express, 

34-I5, 86. 

LUMDING— 

Question re railway collision between 
‘insuki —— districts on the 

Assam Bengal Railway. 25-52. 

M 

MACKEOWN, MR. J. A.— 

Insurance Billi 

Balpsy. 7 235: Appointment of —— to the Select 
Committee in place of Mr. P. J. 

LOREM Griffiths. 2633, 
Question re— Oath of Office. 765. 

Basis of taxation on private cars, MACLAGAN ENGINEERING  COL- 

motor buses —. 79 LEGE— 

Despatch of hides from Lohardag: Question'-re senda z 
= Qi passing from the 

eg) ie eee A” olass of the —— Lahore. 49-60. 
Taxation on ——. 79. #* ‘ 

- a 

LORRY TRAFFIC— ad) लक 

न रत re— 
oe -. Consultation of the Government of 

India in the appointment of the 
Chief Justice of the —— High 
Court. 567-68. 



il4 INDEX TO LEGISLATIVE ASSEMBLY DEBATES. 

MADRAS—conid. 

Question re—conid. 

Duty without meal relief in the 
Central Telegraph Office, —— - 780. 

Hardships experienced by the salt: 
licensees of certair places in the 
—— Presidency. 8. 

Imports of rice and paddy in——. 
8. 

Loss of Telegraph messages in the 
Central Telegraph Office, ——. 

78. 

Overtime work in the Central Tele- 
graph Office, ——. 7779-80, 

Press articles against adminis- 
tration of the Central Telegraph 
Office, ——. 789. 

Signatures taken from messengers of 
the Central Telegraph Offico, 

MAGAZINE (8)— 

Question re high prices charged for 
books and ——, etc., by A. H. 
Wheeler and Company, Limited. 
437-38. 

MAGISTERIAL CHECKING— 

Question re allegations against the —— 
at Samastipur Station on the 
Bengal and North Western Rail- 
way. 488-89. 

MAGISTRATE (S)— 

Question re Honorary —— in the 
centrally administered areas. 95. 

MAHABIR JAIN LIBRARAY— 
See “ Library(ies) ”. 

MAHARAJA(S)— 
Question re Saloon of ——-of Dholpur 

lent for the use of the ——of Baroda 
on the typed English letters under 478-79. 
false pretences addressed to the Fe sara 
Postmaster-General, ——. 78] MAHARAJA OF NABHA 

St Taal Question re release of the ex—. 
f for 328 

the Central Telegraph Office, —— . $ 
I778-79. 5 MAIL(S)— 

Strength of the ० med Question re— 
for the Central Telegraph Office, Contract with the Asiatic Steam 
a 090-9 Navigation for 

Suspension of certain officials of carriage of 
the Customs Department —— . 
985. 

Wireless wheatstone system for work- 
ing between Rangoon and—. 
544-46, 

MADRAS AND SOUTHERN MAH- 
RATTA RAILWAY— 

See “ Railway (8) ”. 

MADRAS POSTAL CIRCLE— 

Question re mutilations of tele, 
between departmental Telegraph 
Offices and Combined ‘ignal 

वप78 

MADRAS PRESTIDENCY— 

Question re— 

Alleged exactions on the part of 
subordinate salt icials in certain 
salt factories in the ——. 3-I4. 

Collection of free salt in certain areas 
in the —— 083-84. 

cargo, 
—— between Clacutta and 
Blair. 2336-39 

Running of the Bombay-Caleutta 
via Allahabad and Benares. 

204-02. 

Special third class fare charged from 
passengers travelling by the Bom- 
bay, Baroda and Central India 
Railway 

MAIL BAG(S)— 

Ques' tio! re nding tg of unregistered a 

letter——to Dabhol in charge of 
the capitan of ferry steamer. 886. 

MAIL TRATN(S)— 
Question re— 

Contemplated diversion of the 
and express trains from the main 
and Grand Chord Lines to the Bara- 
kakhana Loop Line. 236. 

Rules for Travel by —— by Pass- 
holders. 6. 

See also “Train(s)”’. ae 
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MAILANI— MAITRA, PANDIT LAKSH MI 

Question re non-provision of या KANTA—contd. 

है at Aishbagh Junction, Bareilly an ti os 

व ---- for the members of the Traffic nosh ae ‘ 

and Loco Department. 48. Acceptance of tenders for the supply 

MAIN LINE(S)— 
Question re contemplated diversion of 

the mail and express trains from the 
——- and Grand Chord Lines to the 
Barakakhara Loop Line. 2336. 

MAITRA, PANDIT LAKSHMI 

©" KANTA— 

a
e
,
 

>> 
क्र 

Election of — 
——to the Central Advisory Board 

of Health. 577. 

| .——to the Standing Committee for 
Roads. 2452. 

General discussion of the General 
Budget. 263, 

Indian Finance Bill— 
Motion to consider. 88]-9], 2029. 

| Consideration of— 
Clause 2. 2089. 
Schedule I. 2220, 2228, 2229, 

Indian Limitation (Amendment) Bill— 

of coal to State Railways. 2554. 
Administrative control of the Central 

Publication Branch. 2342. 
Change in Government’s policy re- 

garding purchase of coal. 2055. 
Coal to be for the East 

Indian and Eastern Bengal Rail- 
ways. 2555. 

Expenditure incurred on the Central 
Publication Branch. 23]. 

Facilities to the Central Publication 
Branch employees for transfer 
to certain offices in 
2306-L0. 

Grades of coal fixed by the Indian 
Coal Grading Board. 2554-55. 

Increase in the Central Publication 
Branch stafi. 230-I. 

Indian Stores Department contract 
iat black readymixed paint. 

Insanitary condition of the Gol 
Market area in New Delhi. 2438. 

Instructions regarding the conduct 
of elections in the Provinces. 628. * Motion to consider. 34I. 

os Indian Red Cross Society (Amendment 
है छा-- 

Motions to consider and to circulate 
2386. 

Motion re election of —— to the Stand- 
ing Advisory Committee for the 

Indian Posts and Telegraphs De- 
partment. 2453. 

Motion to reduce demand for— 
Department of Education, Health 

and Lands re treatment of 
Indians —_ abroad. 4593, 594, 

603-05. 

Executive Council re— 
General Policy of the Government 

of India. 660. 
Labour grievances. 583, 584. 

Policy of repression. 705, 4738. 
Finance Department re revenue 

duties, _397, 408. 

Railway Board re exclusion of 
Indians from the Wedgewood 
Committee. 99I. 

Publi P ployees re- 
Magacal ierded 

Me ‘ial by the wives of the Central 
ication Branch i 

their 
23I2. sa 

New Road Fund Resolution. 476- 
FT 

Present condition of the health of 
Mr. Subbash Chandra Bose. 474- 
76. 

Readymixed Red Oxide paint - 
chased by the North Weatari 
Railway. 772. 

Refusal by the East Indian Railway 
to accept Black Paint of a certain 
firm. 773, 

Tenders for readymixed red oxide 
Paint के हे. for certain Rail- 

Testing of Readymixed Black Paint 
772-73. 

Question (Supplementary) re— 
Article entitled “Railway Stores 

~ Scandal” published in the Pilot. 
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MATTRA, PANDIT LAKSHMI 
KANTA ; 

Questic (Supp! itary) re—contd. 

Building of Radio receiving sets in 
India. 555. 

Case of one Mr. Gurmukh Singh, a 
prisoner in the Andamans. 2443 

Committee of enquiry into the causes 
of deterioration in rock cut sculp- 
tures in Elephanta Caves. 2060. 

Compensation to the suff of the 
Quetta earthquake. 2053-54. 

Complaints regarding official inter- 
ference in election matters. 624- 
25. 

Construction of a tomb over the 
graves of the late Emperor 
Bahadur Shah and Empress Zinat 
Mahal at Rangoon. 336. 

Consumption of sugar in India. 
2349. 

Cost of production of Sugar-cane. 
2343. 

Ed ion Expert Committee. 692, 

Elections in the Provinces. 552. 
Employment of ezx-“ Dufferin 

on steamer of Shipping 

Exclusion of some subjects from the 
Public Service Commission Exami- 
nation. 2428. 

Expenditure on the army education 
of soldiers. 853. 

Export of sugar from India to the 
United Kingdom under a pre- 
ferential tariff scheme. 2347 

Extension of the University 
Corps. 565. 

Formation of trade unions on Rail- 
ways. ॥9867 

Furniture allowance allowed to 
soldiers. 852. 

Government’s policy in respect of 
the Training ship “ Dufferin” 
i454. 

in the Broadcasting 

Services. 4553. 

MAITRA, PANDIT 
KANTA—contd. 

Question (Supplementary) re—contd. 

Insti issued to employees to 
canvas business on certain State 
Railways. 7965. 

Maintenance of followers in Artillery 
Units in India. 850. 

Medical expenditure on 
854. 

Negotiations for replacing the Ottawa. 
Trade Agreement. 555, 556. 

Posting of Indian Medical Service 
Officers to Burma. व327. 

B iption of the Congress pledge 
of Independence. 546, 547.~ 

Protection of the lives and properties 
of Indians in Abbyssinia. 2558. 
2559. 

Punishment for violation of Govern- 
ment Servants’ Conduct Rules in 
the Centrally Administered areas. 
480. 

LAKSHMI 

soldiers. 

Purposes on which the Government 

Employees Union. 
Reduction in the number of staff 

officers in the Army during the 
Separation of Burma, 2329. 

Reduction in the Price of the East 
Indian Railway time table. 9I6. 

Registration of newpapers in the 
Postal Department. 2328. 

Release of political prisoners. 548. 

Report of the Wheeler Committee. 
632. हे 

Representation of India at the Inter- 
भतार Fie ie Conf a 

Geneva. 2326. 

Saloon of Maharaja of Dholpur lent 
for the use of the Maharaja of 
Baroda. 478, 479. 

Scant attention given to the economic 
condition of India in the “ World 
Economie Survey, 935-36”, of 
the League of Nations. 242]. 

5 
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MAITRA, PANDIT LAKSHMI MALAVIYA, PANDIT KRISHNA 

KANTA © KANTA S 

Question re— 
Question (Supplementary) re—concld. 

Steps taken by the Indian Sugar 
Association for the Promo- 

tion of a joint Sugar Selling Organi. 
sation. 234 

Subjects for the petitive exami 
cations held by the Public Service 
Commission. 

Tickets checked at the bidding of the 
a Investigation Depart. 

ment Officials on the East Indian 
Railway. 54! 

Resolution re in 
pathic er in 

stion of Homeo- 
Government 
gnition of 

ves in India 
5, 2587, 2588, 

MALAKWAL  BHERA BRANCH. 
LINE— 

Question re absence of telegraphic or 

on the——North Western Rail. 
way. वीप7 

MALARIA— 

Question re prevalence of ——in the 
rural areas of the Delhi Province. 9, 
290-9I. 

MALARIA ALLOWANCE— 

See ‘* Allowance(s) ”. 

MALAVIYA, PANDIT 
“KANTA— 

Election of ——to the Standing Ad- 
visory Committee for the Indian 
Posts and Telegraphs Department. 
2573. 

General discussion of the 
Budget. 207, 27, 222. 

Indian Finance Bill— 

Motion to consider. 797, 807, 2048, 
2049. 

KRISHNA 

General 

Motion to reduce demand for— 
Executive Council re Frontier: 

69-20. rae: 
Working _Expenses—Maintenance 

and Supply of Locomotive Power 
re construction of locomotive in 
India. 033-34, 038. 

Abolition of post of Inspectors in the 
erew system on the East Indian 

Railway. 32 
Candidates declarted qualified in the 

Publie Service exami- 
nation of 935. दया. 

Designation of ticket checkers on the 
East Indian Railway. 43. 

Pay, house-rent and electricity charg- 
es, ete., paid to Assistant Surgeons 
on State Railways. 540-43. 

Pressure on ticket examiners to in- 
crease their earnings. 34. 

Qualifying tests held by the Public 
Service Commission on Communal 
basis. 7. 

Railway ‘Board’s letter regarding 
Revised seales of pay. 43. 

Re-examination by the Public Service 
Commission of candidates already 

qualified in a previous 
examination. 777-78 

Question (Supplementary) re— 
Non-employment of ex-“ Dufferin 

cadets as officers on steamers of the 
Peninsular and Oriental Shipping 
Company. 456. 

Tickets checked at the bidding of the 
Criminal Investigation Depart- 
ment officials on the East Indian 
Railway. 542. 

MALAWGONE— 
re i tion of 

quarters for subordinates of the 
Burma Railways at —— and Insein 
324- 

MALAYA— 
Question re— 

Grievances of Indians in——. 25. 
563. 

MALIK, MR. H. S.— 
= Motion to reduce किट Execut- 

Council re icy of protection. 
7423-25. 

Oath of Office. 393. 
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MANAGER— MANGAL SINGH, SARDAR—conid. 2s 

Question re appointment of Girdawar Question re—contd 
Qanungo no —— of the Court of Facilities'to detenus secking election 

ws s to the Punjab Legislative Assem- 
MANDI-— bly. 72-73. 

Question re— Fixation of ‘uniform standars of 

Acquisition of a building in Purani 
——., Ajmer, to provide a liquor 
shop on rent. 2422-23. 

—at the Narela Railway Station 
in the Delhi Province. 247-8. 

MANGAL SINGH, SARDAR— 

Indian Army (Amendment) Bill— 

Motion to consider. 4856, 357, 
358, 363, 365. 

Motion to pass. 367-68, 369, 370. 
Motion to reduce demand for— 

Defence Department re Indianisa- 
tion of the Army. 4507-0. 

Executive Council re— 

General policy of the Government 
of India. 668. 

Policy of repression. 728-3]. 

Question re— 
Action taken on the Resolution re- 

garding indebtedness agricul- 
turists passed by the Legislative 
Assembly. 7 

Allowances given to certain detenus 
and their dependants, 72. 

Appointment of delegates from India 
to the League of Nations. 70. 

Case instituted by the National 
Petroleum Company, Limited, 
Caleutta, against the Secretary 
of State for India. 99. 

Consultation of the Gov of 

India on the question of non- 
intervention in the Spanish civil 
war. 70: 

Coronation Durbar of His Majesty 
the King»Emperor. 

Diff i th 

Indian and British delegates to 
the League of Nations. 70. 

Enquiry into the conduct of Captain 
H. 8. S. Brar of the Political 
Department of the Gov t of 

Establishment of Federation. 97-98. 

weights and measures in India. 

National flag for India. 7] 

Opinion expressed by the Indian 
delegates to the League of Nations 
कल conquest of Abyssinia 
and raising of sanctions inst 
Italy. 70. es 

Opinion tendered by the Govern- 
ment of India in regard to -the 
Marriage plans of ex. King Edward 
Vil. 74. 

Release of Political Prisoners in 
मा of the Coronation Durbar. 

Troops despatched to  Khaisora 
Valley 

Withdrawal of India from the 
League of Nations. 69-70. Si 

MANGAON— 

(Alibag) 

MANOEUVRE(S)— 

Question re certain information regard. 
ing military ——, 20-22. 

MANOEUVRES FIELD FIRING 
ARTILLERY PRACTICE BILL— 

See “ Bills)”. 

MANUFACTURE(S)— : 

Question re —— of power alcohol. 
2345. 

MARINE ENGINEER(S)— 
See “ Engineer(s) ” 

MARITIME STATE(S)}— 

Question re agreement with the —— 
and French India regulating the import 
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« MARK(S}— MASANI, MR. M. R.— 

‘Question re grace—— allowed to Question ve impounding of See ‘s 

candidates for recruitment as Inspec- 

Possibility of economic transport of 
sugar from the, producing centres 

ee ty 

to exploit Ae thaskot 
‘ne nuts in Europe. 2-3 

MARKET RATES — 

See ““Rate(s) ”. 

MARKETING OFFICER(S)— 

Question re— 

Appointment of a Muslim as a 
supervising ——. 2I85, 

Appointment of Indian Trade Com- 
missioners and——. in Foreign 
Countries. 325-26. 

passport. 6I0-L]. 

MATERIAL(S)— 
Question re— 

Disregard of the rules for the 
of Reed teeing ara ‘Military 

Exemption of the —— imported for 
manufacture of Chaff Cutters from 
import duty imposed on steel. 
गञपह, 

MATHURADAS, DEWAN BAHADUR— 

Question re appointment of, an Indian 
in place of ——., Director of Estab 
lishment, Railway Board. ..843-44. 

MATRICULATION EXAMINATION— 

Question re certain students sent. up 
for the —— of the Delhi University. 
838-39, 

MAZUMDAR, MR. SISTR KUMAR— — 

Question re passports to —— and Maw. 
Ploreioe- Mazumdar of. Nowgong, 

बेल 488७0... 286, न कई! 

Questi re oe ॥ the Re mpc ion re publication 0: e port ae 4 Sisir 
of ——, Empire Q Lt 
Museum Association, on the Kamar - “Mazumdar of 
Museums in India. 4-5. Nowgong, Assam. 2I86. 
TAGE(S)— MEAL RELIEF— 

छवि ee Question re duty without —— in the 
Questi Central Telegraph Office, Madras. 

Consultation of Government of India 
regarding ex-King’s proposed —— 

‘with Mrs. Simpson and his abdi- 
cation, 86. 

Opinion of the Government of India 
regarding the Is Of ex- x propos 

ng Edward VIIT about his —— 
and abdication. 96. 

Opinion tendered by the Govern- 
ment of India in regard to the —— 
yam of ex-King Edward VIII. 

Permission to Mr. Hari Kumar 
Chakravarty, a detenu, to arrange 
for his daughter’s——=.  82, 

MARRIAGES VALIDATING BILL— 
See “ Bangalore ——” under “ Bill(s) ”. 

I780. 

MEASURE(S)— 

Question re fixation of uniform stan. 
dards.of weights and ——in India. 
97 

MEAT— 

Question re Jhatka and Halal—— 
supplied in Railway dining cars and, 
refreshment rooms. 2I7. _ 

* 
MEAT SHOP(S)}—.. = > 

eation re —— in the ae . Road 
be New Delhi. 244-42. 
लक cy 

Question re publication of the 
Mutawwifs for 
pilerims in the Haj Guide. 762-28 

Mike A ee क x 

| 

o
e
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MEDICAL COLLEGE(S)— 
See © College(s),"s... .. 

MEDICAL EXPENDITURE(S)— 
Question re——on soldiers, ; 4853-54. 

MEDICAL LEAVE— 
- See“ Leave WiKi 

MEDICAL SERVICE(S)— 
Demand a 757. 

Motion for Adjournment. re banning b 
the Pole tonnes Calcutta 

é LF opr ig —— and other de 
2365-69, 2382-84. 

Question re— 
Anti-war —— held in India. 45. : - 

0) of the Works Committee in the 
~~ Government of India ‘Press, New 

Delhi. 2433-34. 

Question f6-_>~ 8 ate 
Non-running of special trains by the’ 

po) North Western Railway Ai the 
urmukhteswar—-—, 9] 

MEMBER(S)— 

emblems. on, 
ea mou ee 

MEMBER(S)—conid. 

Election of —— to. the Central.Advisery 
Council for Railways, 2452. .... 

Election of —— to the Standing Ad- 
visory Committee for the Indian 
Posts and Telegraphs Department. 

Election of to the Standing Com 
mitiee for Roads... 2452, 

Motion for adjournment re— 

Arrest of a—— of the Legislative 
Assembly and subsequent with- 
drawal of proceedings against him 
I57I-77 

Racial discrimination against Indian 
of the Military Medical Services 

in India, 2452, 2493, 250. 

Motion re— et 

Election of to the Central’ Ad- 
visory Board of Health» १827-39. 

Election of —— & the” Standing 
Advisory Cominiitiee for the Indian 
‘Posts and ॥5 pha: Department: 
2462-53; #8 SAR ested 

Question -re— 
Appoiritment of non-official -—— of 

the Legislative Assembly as visitors 
of the Deoli Detention Camp: «37, 

—— of the Legislatures 
, tilating 

Burmese 
lative Assembly. 

Cessation of representation b 
— of the T 
247 

Charge for empty haulage of: saloons 
of the Executive Council. 

i479. 

Exemption of the —— of the Indian 
Legislature from taking licence for 
their Arms, 223! 

Post of the staff —— of the Railway 
Board, 2)9-20.. . omit 

Private Secretaries attached to the 
Goyernor General's 

Exe Me Council. 2i82 

-\ Railway. Saloons supplied to. the —— 
of the Government जी: India. 
97-98 Ta 

Recommendation of . the’.Wheeler 
+ Committee about the institution 

of a system of private secretaries 
for members or ministers of the 

Federal Government. 282- 
83. pa ae 

GA s66ME 
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MEMBER(S)—contd. MESSAGE(S)-—contd. 

Question re—contd. ——~from His Excellency the Governor 

Relaying of the speeches delivered General orate days for the 

Legislatures inv the Legis. and its subsequent stages. 327 
lative Chambers: 2439-40, 

Use of the term “ M. L. A.” by the 
members of the Provincial Legis- 
lative Assembly. 2283. 

“ML. A.” 

Question re nee aie by 
4 vineial 
lative Assembly. 2I83. 

MEMBERSHIP— 

Question re rejection of nomination 
papers filed by two Sikh. candidates 
for —— to the Delhi Municipal Com 
mittee. 279-80. 

Resolution re India’s withdrawal from 
the —— of the League of Nations. 
2592-2605. 

MEMORANDUM(DA)— 

Question re ——— or 

_— from His Excellency the Governor 
the Honoural 

Sir Muhammad Zafrullah Khan to; 
perform the assigned to the 
Finan: 
the General discussion | 
Budget. 803. 

—— from His Excellency the Governor 
General declaring certain, heads of 
expenditure in the Budget open to 

sion by the Legislative Assem: 
97. 

_— from His Excellency the Governor 

of the excise and import duties on 
sugar and of the post card rate as 
proposed in the Indian Finance Bill 
as introduced. 225) 

submitted to the Railway) Enquiry 
Committee. 842. 

MEMORIAL(S)— 
juestion re —- by the wives of the 
Central Publication Branch employees 
regarding their financial hardships. 
2322. 

MENIAL STAFB— 

See “ Staff”. ! 

MENON, MR. K. R.— 

Oath of Office. 609. 

MERAT— 

Question re recruitment of the Rawat 
and.—— communities . of | Ajmer- 

rwara in certain Battalions, etc. 
Ii80-8I, 2248. 

MERCANTILE MARINE— 

‘Qtiestion re development of Tndia’s 
—... 53. 

MERCHANDISE— 

Question re India’s export trade in —— 
oe lowering of the rate ofexchange. 

8. 

MESSAGE(S)— 
img प्र, i. the Governor General. 

Question re defects of the Murray . 
system and mutilations and delay 

telegraph 3449-50. 

MESSAGE OF INDEPENDENCE— 
Question ve ban’ on the Congress ——. 

885-86. 

MESSENGER(S)— 

Question re signatures taken ‘from'+ 
of the Telegray 
Madras, on typed egg aa 
under false pretences addressed to 
the Postmaster General, 

॥ 20. 
tease 

METCALFE, SIR AUBREY—— ~~ 

Motion to reduce demand for Bxecu. 
tive Council re Frontier _ policy, 
365, 6]8, 64I-46. 

Point of order raised by —— as to 
whether an Honourable Mémber is in 
order in attacking by designation 
if not by name, who is 
perfectly 6 identified and who has 
no chance of ou ai nel fii 

corrupt ad iad न 
825-27. 

METEOROLOGY— हे 
Demand for Grant. 756........ ० 

|
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METHOD(S)— 
Question re —— for increasing the pro- 

ductivity of soil. 89-90: 

demand - for 
in Delhi. 04-05. 

MIGRATORY OFFICE(S)=~ 
Question're “quarters in New Delhi 

Occupied by the Staff in the non 
99 

Question re 
» houses for -- 

MIGRATORY STAFF— 

“Question re reténtion of qliatters in 
few Delhi “by the tion-—— on 

becoming entitled to @ hizher class 
“of accomniodation. 799. 

MILCH CATTL’ 
Question re— 

_. Railway, freight. rates for the trans- 
« port of dry ——._ कै. 
Reduction of Railway Freight, on—— 

to and from Chhattisgarh Division 
in the Central Provinces. 24 

MILEAGE— ५ 
Question re— 

d, ication of roads in Pro- 
vinces dian States. 77-78. 

— of road in Indias: : 
MILEAGE ALLOWANCE— 

Seb“ Allowance (8). 2 ate eee Ty 

MILITARY— z 

‘Question re distegard Of tho rules for the 
supply of road dressing’ materials 
for —— purposes, 90. 

MILITARY BASE(S)— 

Question +e opening of a —— in. the 
district of Champaran in Bihar. 

MILITARY CHAPLATN(S)— 

Payments made to the Roman 
Catholic—— . 89. 

See also “ Chaplain(s) *. 

MILITARY EMPLOY EHS— 

Question re disability pension to 
— invalided during the. Great 

See also “ Employee(s) ”, 

MILITARY MAN@®UVRE(S)— 

Question re. certain. information. re- 
garding —— 20-22. 

MILITARY MEDICAL SERVICKH(S)— 

Motion for adjuornment re racial dis- 
crimination against Indian members 
of the —— in India. 2452; 2493 
2520. : 

Question re civil Posts reserved for 
members of a-——or for European 
members thereof. ]88-90. 

MILITARY OPERATION(S)— 

Question re expenditure on ——~ on the 
frontier and causes of the trouble by 
tribesmen. 694-95. 

MILITARY PURPOSES(S)— 

Question re disregard of the rules. for 
the suppiy of road dressing materials 
for 2562. 

MILITARY STATION(S)— 

९8 * Station(s)”. 

MILITARY TRAINING— 

Question — ee 

Report of the officer deputed —to 
England to study the processing 
and handling of ——in 
Farms. 77-72. ५ 

Undertaking of ——census. 24, _ 

MILL(S)— : 
Motion for adjournment re Jute +—— 

strike in Calcutta, 92 
Question re protection given to ‘Textile 
—— companies. © 205. 

of new . the 
sugar —— 2347-48. 

MINES— 
Demand for Grant. ॥766. 

MINING— 

Question re applications invited for the. 
post of the Professor of —— at the 
Indian School of —— Dhanbad. 
शा 
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MINISTER(S)— 

Questi ndation of the 
Wheeler Committee about the institu- 

tion of a system of private secretaries 
for Members or—— of the future 
‘Federal Government. 282-83, 

MINISTERIAL OFFICER(S)— 

See “ Officer(s) ”. _ ह 

MINISTERIAL STAFF(S)— 
Question re working hours for —— 

attached to certain offices in the 
Jamalpur Railway Workshops. 23 
56. 

MINORITY (IES)— 

Question re appointment of Muslims 
and other in the Central 

services. 226-3l. 

MINT— 

Demand for Grant. 4780. 
Demand for supplementary grant..257. 

MINTO ROAD— 

Questio: Bs meat shops in the —— area 
t 

MISBEHAVIOUR— 

MISCELLANEOUS OBLIGATIONS 
Demand for supplementary grant in 

respect.of interest on —— 

MITCHELL, MR. KR. G.— 

Oath of Office. 609. 

Resolution re ei on of 
Road Fund for purposes iy. gery 
development. 700, 707 

MODY, SIR. H. P.— 

Demand for supplementary grant in 
respect of expenditure on the develo; 
ment of Broadcasting met from 
Fund. 256-57. > 

Indian Finance Bil— 
Motion to consider. 4937-43. 

Motion.to reduee demand for— 
Executives Council re policy of 

protection. | l4I9, a 

Finance Department re revenue 

_ duties. 40-03, 406, 407, 408. 
Payment of Wages (Amendment) Bill— 

Motion to consider. . 2643, 

0०220 of clauses. 2647-48, 

Question re alleged —— of a E 
pass holder towards a Prince at 
Satna.railway station, 4629-3. 

MISCELLANEOUS— 
Demand for grant. I76L. 
Demand _ for supplementary grant. 
258-60. 

MISCELLANEOUS ADJUSTMENTS 
BETWEEN THE CENTRAL AND 
PROVINCIAL . GOVERNMENTS— 
Demand for Grant. 76l. 

MISCELLANEOUS DEPARTMENTS— 

_ Demand for Grant 760. 

MISCELLANEOUS EXPENDITURE 
YS) 

Grant. 46. 
MISCELLANEOUS EXPEN: 

Demand for supplementary grant. 440- 

US EXPENSES (RALL- 
WAYS)— 
Demagd for Grant in respect of “ Work- 

ing 42%» nix 3093४ 

Question (Suppl 9) re A 
Adeption of measures of reciprocity 

against certain colonies. 5 
बाप, 

Practising of medicine by 
- and unregistered people. «Ii 

Protection of the lives 
ties of Indians in hoe Peel. 

Settling down in India for practice 
German doctors. 840, 

re draft ention of the Resolution 
Int ‘onal Labour 
garding annual holidays with pay. 
245, 246-47, 248. te 

MOFFUSIL— 

pated न 
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MOGHALPURA— 
Question ve explosion at the —— work- 

Shop on the’ North Western Railway. 
29. 

MOMBASSA— 

Question re appointment of the Indian 
Trade Commissioner at—— East 
Affica: 2425-26. 

MONA— 
Question re connection of Bhera and 

—— Railway Stations by a Rail- 
way line. I78-79, 2248. 

MONEY— 
Question re— 

Collection of from Indian food 
contractors on the Bengal Nagpur 
Railway. 23-24. 

— raised by the imposition of 
additional Duty on petrol spent on 
Village Roads. 9-20. 

MONEY CIRCULATING SCHEME— 

Question re—— started by certain 
~~) firms. 942273. 

MONEY ORDER (ISSUE CLERK)— 
Question 7९ hours attendance of the 

of the Cireus Post Office. | 2349, 
MONUMENT(S)— छातथ | : 

re historical at Chelrole 
Soran he Guntur District. 33. 

MORADABAD— 
Motion for Adjournment re official inter: 

ference in elections at——. 
58-59. 

Question re— 

Grievances of employees of the —— 
Division, East Indian Railway. 

in the matter of scales of pay 
the —— Divi- 

sion of the East Indian Railway. 
53. 

iF 

MORGAN, MR. G.— 
Demand for supplementary grant. in 

= Capital mae ae ‘Posts and 534 277 / हम inca 

MORGAN, MR. G.—conid. 

Indian Finance Bill— 
Motion to consider. 795. 
Consideration of Schedale I. 290 

Indian Railways (Amendment) Bill— 
Motion to,refer to Select Committee. 

48. 

Question re compensation to ~ the 
sufferers of the Quetta eaithquake 
2063-64. 

Resolution re creation of a separate 
Road Fund for the of road 
development. 669-73, 70-03,. 708, 
709, 7il 

MOSLEM PERSONAL LAW (SHARIAT) 
APPLICATION BILL— 

See“ Bill(s)”. 

MOSQUE(S)— 
Question re removal of shoes by -visitors 

the and | tombs under the 
Archeological Department. 2434- 
35. 

MOTIONS FOR, ADJOURNMENT— 
See “ Adjournment *’. 

ee Question re— | ii ; पक 
Basis of taxation on private cars, 
—— and lorries. 79. 

Taxation on —— 78-79, 

MOTOR CAR ‘LICENCE(S)— 

See “ Licence(s) ”. 

MOTOR: VEHICLE(S)}— 

Question re —— in provinces and 
States. 74-75. iit 

MOVES *! see engin 
Question re giving up to —— to Simla 

, and holding of the Autumn Session 
of the Legislative Assembly in, New 
Delhi. 633-3 

MUDALIAR, MR. 0. ४. MUTHU- 
RANGA— 

Election of to the Standing Com 
mittee on emigration. I92. 

General. diseussion “of the General 
Budget. 274-77 

Motion to consider. 904-07; 929-37. 

We
) 



MUDALIAR, MR. C. N.. MUTHU- 

RANGA—conid. 

Question re— कु 

_ Allegations inst the customs 

authorities in Cuddalore. 2556-57. 

Alleged exactions on the part of 

Subordinate salt officials in certain 

salt factories in the Madras Presi 
dency. I3-24 सडक Mi 

European. 

holder towards a Prince at 

Satna railway station. 629-3L 

Allowances of the Governor General 
224-25. 

Appointment to the post . of the 
Director General of Indian Medical 

Servic l4 

Archeological excavation by foreign- 

ers in India. 2629. 

Archeological investigation in the 
Chhota Nagpur Division. _5. 

Gentralization of the office of the 
Director of Ordnance at Simla. 
2353-54. 

Committee of enquiry into the causes 

of deterioration in rock cut sculp 
arés in Elephanta Caves. 2060. 

Conti t of the U i 
ing Corps for the Annamalai 
University. शाह 

Delhi Electric Supply Company. 7 

Enquiry by Experts into the Income 
Tax system in India. 225-26. 

of the Archeological Department. 
-.37-8. 

Expenditure incurred in the main 
tenance of tho Vicerégal Lodge 
New Delhi and Simla. 

Expenditure provided . for Defence 
Purposes धर 

Fall in prices of imported raw silk, 

Filling up of posts of gazetted officers 
Government of India Offices 

by non-Indians. 2438. : 

Filling up of the vacancy of the 
Director of Establishment, Rail- 

omway Board. °5. 

Foreign experts employed by Gov- 

INDEX TO LEGISLATIVE ASSEMBLY DEBATES, 25 

MUDALIAR, MR. 5 जल + MUTHU- 
RANGA—contd #म 
Question re—contd. ‘i 

Giving up of move..to Simla and 
holding. of the Autumn Session 
of the Legislative: Assembly in New 
Delhi. 4633-34. छः 

ee of lerks 
the ios atittent of 

New Delhi. 2064. 0” 
Grievances of Army Headquarters 

staff compelled to winter at 
Simla. 2354. 

Grievances of Indians in_ Kenya. 
5-6 

Hardships experienced by the salt 
licencees of certain places in the 
Madras Presidency. 43, 7 

Holidays, leave, ete., granted to the 
Clerical staff of the Goyernment of 
India’ Press, New Dethi. 2065. 

Imports of rice and paddy in Madras 
i8 

tioned 
Press, 

__ Indian film industry. 5-7 
Indianisation. of the, Karachi Port 

Trust. 7-8. 

Introduction of tea lessons’ in text 
in Schools of the United Pro- 

vinees. 2, 

Levy of an import duty on: Portu- 
guese cashew nuts. - ॥032-33. 

Loans advanced. to Indian» States 
and others. 628. ) 

Major, Cawthorn’s. report. re\_ suit- 
ability or otherwise of Kenya for the 
settlement of ex-service men of the 

_ Indian Army. 629. 
ph delivery poens. 

20-I2, a soivianll 
Pera ; हिट ५ £,, Gaxernment 

of India officers in New. Delhi. 
765-66. ८ 

Posts of gazetted officers created in 
the .Government-of India. 

#ततपदी छ5७ 2437-38. | 9) 

veram and © other fillaces in 

” Private लय लक netaries attached = “to the 
Members of the Governor General's 
Executive Council. 2. Hid 

Protection of the indigenous silk 
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MUDALIAR, MR. C. N. MUTHU- 
RANG A—contd. 

Question re—contd. eeu 
o Protest against. the administration 

~ of the foreign ‘exchange regula- 
yw © tions in Persia, 98. 

Publication of a hensive note 
relating to or affecting Indians in 
different parts of the British 
Empire. 9. 

., Publication of the Report of Mr. 8. 8. 
Markham, mpire Secretary, 
Museum Association, on the 

__. Museums in India. 4-5. 
Railway freight rates for the trans- 

port of dry milch cattle. 9-0. 
Recent amendment of section 4 (2). 

of the Indian Income-tax Act. 
J45. 

interval to the Governm 
of India Press कक 20 asked. 

__ to'stay for overtime. 

Recommendation of the Wheeler 
Committee about the institution 
of a system of private secretaries 

for Members or Ministers of the 
future Federal Government. 

‘Report ‘on: the election activities of 
Government servants. 2302 

Representation to the Union Govern- 
ment of “South Africa about 
‘the Anti-Asiatic Bills. 2557-58. 

Restriction on the entry of Indians 
in Burma, 97-i8. 

Restrictions on Indians in New 
~~ Healand. 632. 

Review of India’s Bob oe ratio 
position and of 

and Burma. 28]. - * 
Revision of scales of pay of 

officers in the Government-of India 
Secretariat... 230-02. 

wding of the interests of 
n Ceylon. 4-5. 

MUDATIAR, MR.. 6. N. MUTHU- 
RANGA—coneld. 

Question re—coneld. 

Safeguarding of the interests of Indians 
in Natal and Transvaal. 8-9. 

Safety. of ladies travelling in female 
compartments on railways. 6-7. 

Simla exodus. 628-29. 
State © Railway © Medical sérvices. 

766. 

Supply of Government of | India 
“Publications in regard to agricul- 

ture to vernacular Newspapers. 9. 

‘Training of Indians in Field-Work 
in the Archeological Department. 
4. 

Travelling by Air of the officers of the 
all-India and Central Services. 
224. s 

‘Undertaking of special publicity 
Campaigns to exploit the “market 
for cashew viuts in Bnvope. 2-3. 

_ Question (Supplementary) -re— 

Reeruitment of Kuropeans in the 
coe Veterinary,.Services. 767. 

a 
Budget. वश6-7. 

Motion to reduce demand for Rail- 
way Board ve Railsroad “competition. 
2223-25. 

‘Oath of Office. 9. 

MUHAMMAD AHMAD KAZMI, QAZI— 

है cts Se ig verter ge ce and 
ly of otive Power re 

——Constraction of locomc¢tives in 
India. 020-23 
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AHMAD  KAZMI, 

ment Shah 
i Saharanpur Light Railway. 43!- 

Meeting of the Works Committee in 
the Government of India . Press, 
New Delhi. 2433-34. 

*Non-Grant of overtime “or Special 
Allowance. to, the, Lraffie or Loco. 

MUNICIPAL COMMITTEE(S)— 
Question v6. selects 

pers filed by two Sikh candidates 
for membership to the Delhi——. 
279-80. 

MUNICIPALITY(TES)— 

Question re— P 

Grant to the Ajmer —— for drainage 
and water supply schemes.  96- 
97. 

Proposed sale of certain areas in the 
Karachi Cantonment to the 
Karachi— 482-83. 

MURARKA PAINT AND VARNISH 
WORKS, _ LIMITED— 

Question digenous Signal Red Paint 
y the —— 53’ हि Staff..on, the’ Shahdara Sahai 

-par Light. Railway. - 432-33. 

१ Payment made to the Roman 
Catholic Archbishops:and Bishops 
430. 

Provision of latrine fitted coaches on 
night ‘trains:on “the Shahdara 
Saharanpur Light Railway. 433, 
6, - 

Removal of shoes by-visitors. (60 the 
Mosques and Tombs under the 

' Archeological Departmetit. 2434 - 
35. 

Running Staff on Railways. 43. 
Salaries of the Roman Catholic 

Military Chaplains. 429-30. 

Stoppage of the Night Passenger 
Train’ at Baraut, Shahdara 
Saharanpur Light Railway. 432. 

Subordinate;and menial staff on the 
to». Shahdara Saharanpur Light Rail- 

way. 433. 

Sugarcane traffic on the Shahdara 
Saharanpur Light Railway. 43]. 

‘MUHAMMAD SHAH, SHAHZADA 
SALEEM + : 

Question re claims of ——’s Debtors 

MUKHERJEE, RAI BAHADUR: SIR 
CHARAN 

Indian Electricity (Amendment) Bill— 

Motign to refer to Select Committee. 
B95, 396) | 

MURRAY SYSTEM— 

Question re defects of the-—— and 
mutilations and delay in telegraph 
messages. 449-50. 

MURTUZA 84पता8 BAHADUR, 
MAULVI SYED— 

Election of —— to the Standing 
Finance Committee for Railways. 
2250. 

Moslem Personal Law (Siariat) Appli- 
cation Bill— 

Motion to refer to Select. Committee. 
254]. 

Motion to reduce demand for—__ 

Defence Department re Indianization 
ofthe Army. 4492-95. - 

Executive Council re Frontier policy. 
643. 

Question re— 

Connection of some clerks of the 
Govenment of India Press, New 
Delhi, with the Co-operative 
Department. 2426. 

Constrastion of additional. 
for iployees of | | 

en of India Press, New Delhi 

-» ‘Filling up of certain vacancies in the 
Government. of India Press, 2425. 

‘Local: holidays granted to the em- 
Government of 
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MURTUZA .. SAHIB BAHADUR, 
MAULVI SYED—conid. 

., Question re—vontd. 

Quarters in New Delhi. 798. 

Quarters in New Delhi occupied by 
the staff-in the non-migratory 
offices. 799. 

Retention of quarters in New Delhi 

by the non-migratory staff on 
becoming entitled to a higher . class 
of accommodation. 799. 

Question (Supplementary) re — protec- 
tion ‘of the lives and properties 
of Indians in Abyssinia. 256I. 

Resolution re introduction of Homoe- 
pathic treatment in Government 
Hospitals and recognition of 
Homogpathic Colleges in India. 
2580, 258 न कु k 

MUSEUM(S)— 

= Question re— 

Control of ——in India. 2238. 

© Seshibit in the ———at Sarnath in 
Benares. 467. 

‘Tevy of entratice fee for visiting the 
at Sarnath in Benares. — — 

_ Publication of the report of Mr. 8. 
ef $2) Markham, Empire डर Secretary, 

_—— Association, on the ——in 
India... 4-5. 

Motion to reduce demand for Railway 
Board’ re paucity of ——in - railway 
service. 093-LL3. ‘ 

: 

~ Question re— 
Appointment of —— as a Supervising 

Marketing Officer. 285: 

— employees of the Drawing 

Branch of the office of the Divi- 
sional Superintendent, North West- 
ern Railway, Delhi. 79l- 

MUSLIM(S)—contd. 

Question re—contd. 

Preponderance of ——on ‘the staff 
of the Kilokri Sewage Pumping 
Station. 550, 2247-48. 

Work given by the Central Public 
Works Department to the. Hindu, 

and Sikh | contractors, 

2444. 

MUSLIM INTESTATE SUCCESSION 
BILL— 
See“ Bill(s)” 

MUSAFERKHANA— 

Question re— न 

——for the residence of Indian 
pilgrims in Darhaseus. 884. 

Petition regarding confiscation of a 
Hindi Sindhi—— of Sindhi emi- 
grants. 789. ५ 

MUTAWWIFS— 

Question re publication of the names 0: f 

~ —-at, Meeca for Indian Pilgrims 

in the Haj Guide. 62I-22. 

System and 
telegraph messages. 449-50. 

N 

NABHA, MAHARAJA OF— 
See + Maharaja of Nabha.” 

NAGARKAR, MR. 0. B.— ‘i 

General discussion of the General 
Budget. 230-32. 5°” 

Oath of Office. : 

NARELA— न 
re mandi at the =) Rail- 

way Station in the Delhi Province. 

Peet) iti 

इ१५४ १८ 

24i7-I8. : 

NATAL 
- Question. re safeguarding of ‘the inte- 

rests of Indians in-——— and ‘Trans- 

pan 88 quate! 

NATIONAL FLAG 0 Gaunt" 
Question “‘re—— of India. "88, I. 



—
—
 

Sy
 

aed
 

कं => a ee 

5 INDEX DO LHGISLATIVE. ASSEMBLY DEBATES. 429 

NATIONAL PETROLEUM COMPANY NEGOTIATION(S)—contd. मन 
LIMITED, CALCUTTA— 

_ See ४ Companyties) 

NAUMAN, MR. MUHAMMAD— 
Election of —— to the Central Advisory 

tae Council for Railways. 

‘Election of -— to the Standing Com- 
‘mittee for the Department.of Edu- 
cation, Health and Lands, 92. 

\Blection of —— to: the Standing ‘Com. 
mittee on Emigration. 92. 

@eneral-discission of the G 
2०४  I28D, I292-94 

General discussion of the’ Railway 
Budget. 832,840-45, 874, 5875. 

Motion to reduce demand’ for— 

Railway Board ye 
Grievances of third class passen- 

gers. 045-46. 

Paucity Of Muslims in railway ser- 
vice. ~ 096-98, 208. 

| Bud- 

Rail-road competition, 3-I7, 
I939, i465. ee ee आई 

Question re-=> + 
ement for expediting . tran 

shipment of hides and skins from 
“ So“ certain plitces to “Calcutta.” 636. 

Despatch of hides from Lohardaga 
to Caloutta by lorries, 

Rates,charged for hides from Allah. 
abad and Cawnpore to Calcutta 

Reduction of tailway freight rates on 
hides and skins.. 6885-88, 5: 

NAVAL ARMAMENT |(AMENDMENT) 
307) 

See “ Indian —— ” under “ Bill(s) 

NAVIGATION— yaat 

Demand for Grant inrespect of “ Irri 
including Working Expenses), 

ent and Drainage 

SAOHANTAR 

कं 7322 ess 
certain areas in Delhi. 2556. 

—in 

eo) for replacing the Ottawa Trade 
Agreement. 4855-67. . +, 

Question re—contd 

—— regarding development of the 
Tungabhadra Project. 00 

—— regarding the Tungabhadra 
project. 695-96. 

—— with the Maritim 
to Customs Revene under 

~~ Federation. 558. 

NELLORE— 
Question re provision of daily deliver- 

ies and opening of rural post offices 
in the Guntur and— Districts. 
609, 

NEW. CONSTRUCTION— 
Demand for Grant. I5). 

NEW DELHI 
Question re— 

Rajrt quarries in the —~— Canton- 
ment. 2442. 

Collection of statisties of property 
owned by the employees of the 
Central Public Works Department 
in—-. 3. 

Connection of some clerks of the Gov- 
ernnient of India Press, ——, with 
the Co-operative Credit’ Depart- 
ment, 2425, 

Construction of — additional quarters 
for the employees.of the Govern- 
ment of India Press, 
884-85, 

Construction of houses and quarters 
i officers and clerks in ——. 

ndituré inédrred in the main 
ce of the Viceregal’ Lodge 

——and Simla. 
Fines realised from the employees of 

the Government of India Press, 
——. या76 

' Giving up of move to Simla and hold- 

a कन-, 
Grades of posts of clerks sanctioned 

for the Government of India 
PS. + 2064. 

employees of the Government 
-#ऋजिए को: पाक Py forced 
aes attend office on Dusehra and Bha- 

Milap festivals. _987-88. 
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NEW DELHI—contd. 

Question re—contd. 

Holidays, leave, etc., granted to 
the clerical staff of the Government 

of India Press, 2065. 

Insanitary condition of the Gol 
Market area in——,. 24 

Local holidays granted: to the em 
ployees of the Government of India 

885. 

Meat’ shops in the Minto Road area’ 
——. > 244)-4 

‘Meetings of the Works Committee in 
the Government of India Press, 
——. 2433.84. 

Oceupation of certain private build 
= in———. without obtaining 

completion certificates. 9%. 

Officers and clerks not provided with 
Goyernment quarters. in —— ob- 

| 

. ; 
= : taining houses at-enhanced rents. 

shares 398-99. 

4, Permanent... location of Government 
deere i India . Offices in 765- 

.sPlots offered to. public _ in ——. 
404, 2247. 

ee Ee 

~ Quarters in-———. 792. 

‘Quarters iw “occupied by the 
staff the non-migratory offices. 
799. 

Restriction on the keeping of cows 
in quarters in 983—85. 

_«» Retention of quarters. in—— hy tbe 
| non-migratory staff on becoming 

4 entitled to a higher class of accom: 
= modation. it 

Willingdon Nutsing “Home'at —. 

| : 
। 

ag 

Provision of head-rests:on roads in 

NEWSPAPER(S)—contd. 

Question re—contd. 

Imposition of restrictions against the 
ae of mashroom —— 

Bengal receiving 
from the East Indian Railway. 
93-94. 

Postal 
30. 

concessions to ——. 529- 

Publication of advertisements of ‘the 
Public Service Comimission in 
certain ———in the Punjab, 4772-73. 

Registration of ——in the Postal 
Department. 2327-28. 

Supply of daily——— from India 5) 
to prisoners in the Andamans. 
47. 

Supply of Government of India 
publications in regard to agricul- 

ernacular . ture to vi 

Reduction of the postal rates of regis- 
tered —— (Discussed under the 
“Indian Finance Bill”). 

NEWZEALAND— . 
Qa fe restriction on Indians in ve 

of ——. 

558 . 

NIGHT PASSENGER TRAIN— 

See “ Train(s)”. 

NIGHT SCHOOLS— 

See “ School(s)”’. 

NIGHT TRAIN(S)— 

See * Train(s).” may 

NOMENCLATURE— 
Question re—— of the Bengal and 

North Western Railway. 5 

NOMINATION(S)— 

—— to the Panel of Chairmen. 82. 

NOMINATION. PAPER(S)— - 

Question re— J 
Rejection of —— filed by two Sikh दि 

candidates for membership —~ 
Municipal Committee. 

279-80. 
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NOMINATION PAPER(S)—contd. 

Question. re—contd, 

Rejection of the ——- of Mr Harihar- 

nath Shastri for the United Pro 

vinces Legislative Assembly. 

879-80. 

NON-GAZETTED RAILWAY STAFF— 

‘See “ Railway Staff.” 

NON-MARTIAL— 

Question re people treated as “—— ~ 
for recrui in the Army. 
हक 

NON-TRANSFER(S)— 
See “ 'Transfer(s) 

NORTH-WESTERN RATLWAY— 

i See “ Railway(s). 

NORTH-WEST FRONTIER— 

Question re— 

Reservation of a percentage for Sikhs 

| tw for appointment in the Punjab 
ह and —— Postal Circle. 2062-63. 

Sikhs in the Punjab and —— 
Postal Circle.  206-62. 

NOTIFICATION(S)— 
— referred to in resolution 7e emi- 

gration to Burma Le 
Question re applicability of certain 
—or cial Memoranda to the 
Staff on State Railways. 252. 

N THE HONOURABLE SIR 

<=
" 

Code of Civil Procedure (Third Amend 
ment) Bill—(Amendment of section 

60)— 
Consideration of caluses, 656. 

Demand for supplementary grant in 
respect ‘Miscellan 259- 

Display of flags or emblems on the 
tables of Honourable Members with- 
in the Assembly Chamber. 2553. 

Indian Boilers (Amendment) Bill— 

Presentation of the Report of the 
Select Committee. 62. 

Motion to consider. 898. 
Motion to pass. 899. 

NOYCE, THE HONOURABLE. SIR 
FRANK—onid. 

Indian Electricity _ (Amendment) 
Bill— 

Motion for leave to introduce 
83. ; 

Motion to refor to Select. Committee. 
394-95. 

Presentation of Report e 
Select 424 न es 6I2. ag 

Motion to consider: 899. 
Motion to pass. 900. 

Indian Finance Bill— 
Motion to consider. 

953. 

Considerati of 
2I70-78,. 2I94, 2495, 297,, 2209, 
288, - 72223-24, . 2295, . 2220. 

4929, 3945, 

Schedule L 

Motion for adjournment ve arrest 
of Congress leaders and valanteers 
in Delhi. 2572, 2624.26. 

Motion re—- 

arg gees Standing Committee 
for partment of Industries 
and Labour. 3]. 

Election of the Standing Committee 
on Roads, - 927. 

Motion to reduce demand for— 
Department — of \ “Industvies and 

Labour re recognition of Trade 
Unions: by employers and with- 
drawal of recognition ofstinions 
in certain cases. 70-02, » 

Executive Couneil re— 
General policy of the Government 

of India. 676-80. 
Labourigrievances, I58].0 0 =" 

Social insurance for og i 
workers, 3528, “3528, 7 'y 
534-39. 

Raih Board iJ-road ‘com: peti 7: 

tion. 3]-33, = 
Payment of Wages (Amendment) 

Motion for leave to’ introdueé, 2370, oil ०-३ 
7 5 2638-39 284- 

ao मलें deration of clauses, 2642, 
2657, 2658. te 

Motion ~~ to pass. 2660, 286- 
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NOXCE, iHE HONOURABLE | SIR 
ANK—coneld 

Report of the Government: Delegates 
the twentieth session of the Inter- 
national Labour. Conference, laid 
on the table. 59-8I. 

Resolution re— 
Creation of a separate Road Fund for 

OATH.OF OFFICE— =) to soit 

Ahsan, Maulyi Muhammad. 6 

Aikman, Mr. A. L. Oye 

Anderson, Mr.J.D. . कु 

Ba Nyun, U. 2209... ५ 
, Rai Sahib, Bansidh 

the purposes of road d 
66-67, 674, 677, 679-8I, 682-83 
684, 693-96, 707; 708, TIL 

of the I tional 

Conference 
annual holidays with PAY: 
930-4I, 243, "24849." oe 

Draft convention of the international 
Labour Conference regarding main 
tenance of rights under iny alidity, 
‘old-age and widows’ and orphans 
insurance. © 232-38, ~ 235, 286: 

oe \! ’ 

Statement of business by ——. 89I, 
70, 2233, 2295-96, “220725 & 

Statement laid on the table by —— 
कह cases in which the lowest tenders 
haye not been accepted by the High 

for India 
stores for the Government of India. 
785-87 रह 

Workmen's (0020 (Amend- - 
nent) - 
Motion for leave to introduce. 

Motion consider. 902-03. 
Motion to pass. 903. 

NOWGONG— 

Kumar Mazumdar and — Mrs. 
Florence Mazumdar of ——, Assam. 

- 286. 

NURSE(§)— &- = ३5४ 
Quetion 6 च्थी 

officers on railways. 2448. 
* Registration of ——in the centrally 

administered areas. 54!. 

NURSING HOME— 

Sg aed 

D'Souza, Mr. Frank. 

Ganga Singh, Mr. 453. 
Hands, Mr. 

2i79. 

Highet, Mr. Janies!@échranel 725: 
Lalit. Chand, Thakur. . 2० 

ज6एक, अप. प्रक्क्लक. by4393, 
5 

i 
॥ 

Bartley, Mr, John. 3 22 $399, gi है 
Bewoor, Mr.G.V. 7k. न 

Bhide, Mr. V.S._L. 
Shanda, Mr. A. K. 2 ४ 

Arthur. Sheldon. 62], 
5 

Mackeown, Mr. J. Al ज65: ~ °° 
Malik, Mr. Hatdit Singh? 3393- 
Mehta, Mr. 8. LL. . अर 

Menon, Mr. K. R. 609. CEEAIPOY 

Roughton, Mr. Noel James, .I69]., 
Row, Mr. K. Sanjiva. lI7], I393, 

Roy,.. Mr. . Satyendra Nath 469 
2299. (OR 

Sale, MrJ. Fo jl. 5 

Santhanam, Mr. K. 905, 
Slade, Mr. Meads) -l)467, 905. 
Spence, Mr, G.H. I54. 

Nottmahive 

a 
tied 

‘Todd, Mr. A. H. 34. I. tos 

Williams, Mr, A. deC; 327, 

OATHS (AMENDMENT) BILL—_ 
See “ Indian under “ Bill(s).” 
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OFFICE(S)— 

~ Question re— 

Facilities to the Central Publication 
Branch employees for transfer to 
certain ——in Caleutta. 2306-L0 

Filling up of temporary vacancies in 
the Government of India —— 
283-84. 

Location of the courts Wea of 
Tebsildar at 

22003 

OFFICE BUILDING(S)— 

See “ Building(s). 

OFFICE SUPERINTENDENT— 

See “ Su perintendent(s).” 4 

OFFICER(S)— 

Question re— 

Appointment of Burma ——and 
clerks in the Joint Office of the 
High Commissioner for India and 

~ Burma. 4326. 
Complaints its against Judicial ——in Comp against 

Ajmer. 934. 
Construction of houses and quarters 

for —— and ‘¢lerks in New Dethi. 
398. 
oe given to eee ——in 

the Department of Education, 
Health and Lands. 983. : 

Extensions to-—— on attaining the 
i of superannuation. 2423. 

Filling up of posts of gazetted —— 
in the Government of India Offices 
by non-Indians. 2438. 

Free passes granted to nurses, gov- 
f 

—on railways. 2448. 
Injustice done to Indian —— on the 

North Western Railway. 56. 

OFFICER(S)—conid. 4 
Question re—contd. 

Non-transfer of judicial —— and 
others in Ajmer. 94 
— and. clerks not provided with 

Government quarters in New Delhi 
obtaining houses at enhanced 
rents. 398-99. 
selected to relieve congestion in 
War Block, 90. F 

—— serving under Mr. A. P.. Hume, 
on Special Duty in connection 

with the Delhi Improvement 
Trust. 285. 

Posting of Indian. Medical Service 
— to Burma. 326-27. 

Posts. of gazetted, created in 
the Government of India. Offices. 
2337-38. . 

Powers given to in the 'Tele- 
graph Traific Branch for punish- 
ment of subordinates. 2070. ~ 

Reduction in the nuniber of staff —— 
in the Army during the ‘separation 
of Burma. 2328-29. 

Report of the —— deputedeto Eng 
Jand to study the Processing and 
Handling of Milk in Dairy Farms. 
77i-72. 

Retirement of British —— in. Burma 
before its separation. 326. 

Revision of scales of pay of superior 
in the Government of India 

Secretariat... 230-02. 

Soldiers and —— inthe Army. 22. 

Travelling by Air of the ——- of the 

224. 

Travelling of ——under the Lee 
passage concessions by Empire 
Ships. 464. 

Welfare on the Bast Indian 
Railway. 5-52. 

OFFICIAL(S)— sale ae 
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OFFICIAL(S)—contd. 
Question re—vontd. 

“Deductions from the salaries of —— 
of the Posts and Telegraphs De- 
partment towards the dues of co- 
operative societies. 779. 

Fixation of the scales of pay of the 
Railway Mail Service ——. 249- 

Gov 6: policy 
ployment of retrenched ——. —22 

Provision of rest houses for the Rail- 
way Mail Service ——near ter: 
minal stations. 887-88 

‘Tickets checked at the bidding 
of the 

Criminal bevesti 

—— on the East Indian Railway. 
235-6, 54-43. 

Transfer of certain in the Rail- 
way Mail Service, ‘E” Division, 
Caloutta, to the moffusil. 248- 
I 

~ applicability of certain 
Notifica of ——tothe ‘Staff 
on State ays. 252 

OFFICIAL WHIP(S)— ? 
Question re expenditure on ——. 

2438. 

Question re import of Vegetable —— 
and its Adulteration with Ghee. 

OIL-FIELD— es, 

Question re Burma Oil Company’s —— 
and Petrol Refinery. 328. 

OLD-AGE— 

Resolution re Draft Convention of 
Labour 0० 

regarding maintenance of rights 
widows’ 

and orphans’ insurance. - 232-39. 

OPEN AIR— Pant 
Question re facilities regarding.-sea 

bathing and exercise to _pris- 
oners in the Andamans, 47. 

OPEN LINE WORKS— 
Demand for grant,  ॥6] ; 

OPERATING DEPARTMENT— | 
Question re 

the amalgamation of thé iS ee 
grades in the —of' the 
Superintendent's Office 
2433. 

Lucknow. 

OPERATIVE STAFF— 

Question re revision of the strength of 
—— in the, Telegraph. .Department. 
088. 

OPERATOR(S)— 
Question re— 

Different rates of pay for linemen 
and class Il —— of the Telegraph 
Engineering Branch: 

Strength of the Sanctioned for 
the Central Telegraph Office, 

090-9l, - 4778-79. 

OPINION(S)— 

Question re method of circulation of 
3 32. + अजय ३4म>> नई uiblic—==, 95- 

opluM— 
Demand for Grant: .L76v 

Demand for supplementary grant. 
2274-77. ‘ 

ORDER(S)— 
Question re— y डर 

Disposal of appeals against—— of 
ischarge or dismissal) on’ State 

Railways. 2242 
Persons under restraint ———in the 

centrally administered areas,  2634- 

ORDER(S)-EN-COUNCIL— 
Question re— 

arding  Tnstrument_of Ins- 
> Bice to the Governors of Pro- 

yinees. 59-60, : 

> 
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ORDINANCE(S)— OVERTIME— 

Question re grievances. of Indians Question re— 
under the Liquor —— in Fiji, 2335 ___— works in the Central ‘Telegraph 

ORGANISATION— Office, Madras. 779-80. 

Question re— # 
Re—— of the Central Public Works 

: Department. 792. 
Steps taken by the Indian Sugar 

Mills Association for 7 ee 

of a joint Sugar Eis 
2345-46. 0 :-: 

ORTYA— 
~ Question ve alleged t! ing out from 

& moving train of an—— boy by a 
travelling ticket collector of the 
Bengal Nagpur Railway. 43 

a 44. 

ORPHAN(S)— 
Resolution re Draft convention’ of the 

international Labour Conference 
regarding maintenance of . rights 
under invalidity old-age and widows’ 
and insurance. 232-39 

OTHER SCIENTIFIC DEPART. 
MENT— 
Demand for Grant. व/श्य, 

OTTAWA TRADE AGREEMENT— 
Question re for replacing 
the——. 556-57. 

OUTSTATION(S)— 
re siering oll allowance to. staff 

ae — to reli Station Mas- 

OUTSTATION ALLOWANCE— 
See * Allowance(s).” 

OUTTURN STATEMENTS— 
See “ Statement(s).” 

OVERBRIDGE(S)— 
Question re— 

Absence of an——at the Bhojee- 
pura Railway Station. 448. 

—— over the level crossing north to 
ae famalpur railway station 

OVERCROWDING— 
Question re— 

eo 7-Up express train. 235- 

——of intermediate class carriages 
on the Frontier Mail. 838. 

Recess interval to the Government of 
India Press employees asked to 
stay for —— . 2420- 

OVERTIME ALLOWANCE— - 
See * Allowance(s).” 

OXIDE PAINT— 

Question re readymixed Red —— 
purchased by the North Western 
Railway. 772. 

P 
PACKET(S)— 

Reduction of the postal rates of “Book, 
Pattern and sample ” (Dis- 
eussed under the “Indian Finance 
Bill *).  223-I8. 

‘oduction of the tract rates 
system for the transport of rice 
and —— on the Burma Railways. 
7770-72. 

PAHARTALI— 

Question re shortage of quarters in the 
——Railway Colony of the Assam 

i 220-2, 857. 

od
 

Question re— 

Annual contract placed by the In- 
dian Stores Department for the 
supply of —— black ready mixed 
for underframes and wagon ~ bo- 

dies. 536-37 
Contract for the supply of red oxide 
——for Railway wagons and 
underframes. 538. 

Determination of the quality —, 
varnishes and enamels, ete. 
538. 

Indian Stores Department: contract 
for carbon black readymixed — 
—. 539. 

Ms9LAD
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Monopoly’ “for the supply of —— 
enjoyed by certain firms. 533- 
34. 

Readymixed Red Oxide -- pur- 
chased by the North ‘Western 
Railway. 772. 

Refusal by the East Indian Railway 
to accept black —— of a certain 
firm. 773. 

Supplementary tender for the supply 
of —— invited by the Indian Stores 
Department. 535. 

Tenders for —— invited by the In- 
dian Stores ee ent, Cal- 
outta Circle, 536. ‘ 

Tenders for readymixed red oxide 
——required for certain Rail- 
ways. 538. 

Tenders for Red Oxide —— accept- 
ed by the Indian Stores Depart- 
ment. 536. 

yee the supply of —— invit- 
ed the Indian Stores Depart- 
ment. 536. fae 

‘Tenders invited by the Indian Stores 
Department, Caleutta Circle, for 
——readymixed lead white. 
535. 

_ Test of samples of readymixed red 
oxide —— submitted by. certain 
firms. 537. 

Testing of Readymixed black =. 
772-73. 

PALIWAL, PANDIT SRI KRISHNA 
DUTTA— 

Question re— हा 

companies aoe 8 shed in the Pro- 
vinces. 2630, 

Disability pension to military em- 
ployees invalided during the Great 
ee 26, 634-35, 854-55, 2563- 

Drivers in the Jhansi Division of the 
i Indian Peninsula Railway. 

“PALMYRA SUGAR— 
Question re factories manufactering 7 
——. 2304-05. . 

PANEL— 

Nomination to the of Chairmen. 
ier ae j 

PANIPAT— 

Motion for Adjournment १० fifi i 
by Police at——. 25]I-2. 

PALIWAL, PANDIT SRI KRISHNA - 
DUTTA—contd; ~ i 

Insurance Companies ’ working in i 
India. 2629, 

“New insurance “companies estab- 
lished in Provinces. 2630. ; 

Prosecution of prostitutes in Ajmer. 
342-43. : छः 

Thefts ‘committed in the Ajmer 
City. 34-42, 

Undisbursed credit balanced of ‘dtte 
8. R. Soni of the Royal Indian 
Army Service Corps. 855. 

PANT, PANDIT GOVIND BAL- 
LABH— 

General discussion of the General 

Serr ial ee si 
Indian Finance © Bill— 

Consideration of — 

Clause 4. 264-66. 
Recommended clause 3. 2262- | 

66. 

Motion for adjournment re racial 
discrimination against Indian mem- 
bers of the Military Medical Services 
in India, 2506-09. 

Motion to reduce demand for— 

“General policy of the Government 
of India, 682:86, - 

Policy of protection. ~ 435-39, 
442, 445, 755 3 

Policy of repression... 747. 

Railway Board re— — 

Exclusion of Indians from the 
Wedgwood ~ Committee. 994- 

~ 98, 999. 
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PANT, PANDIT GOVIND BALLABH— हल पक सकल a oe oe 

contd. 
Motion to reduce demand for—conid. 

Railway Board re—contd. 
Taking over the management of 

the 8. and N. W., R. and K. 
and M. and 8. M. Railways 
under State control. l00I, 007, 
03, L0I4, L096. 

Point of order raised by Sir Aubrey 
- Metcalfe as to whether an Honourable 
Member is in order in attacking by 
designation, if not by name an officer 
‘who is perfectly easily identified and 
who has no chance of defending him- 
self in the Assembly, and stating that 
he is corrupt and has been found to 

=. beso. 847. 

Question re persons prohibited from 
entering British India, 44. 

PANTH PIPLODA— 
Demand for Grant. 762- 

PAPER(S)— 
Question re increase in the price of 

manufactured in India, 2240-4, 
2564-65. 

PARCEL(S)— 
Question re delivery of —— containing 

fresh fruits. 98. 

Reduction of the postal rates of 
(Discussed under the “Indian 
Finance Bill *). 2229-33. 

S)— 

Mileage allowance granted to the 
running —— on the Eastern Ben- 
gal Railway. 354. 

Running —— on the Eastern Bengal 
Railway. 65. 

PARCEL EXPRESS— 
Question re putting of luggage vans 
behind er carriages in——. 

5 - $I6, 4-I5, 
- PARCEL, OFFICE(S)— 

Question re grant of holidays on Indian 
_.. festivals in Goods and —— on Rail- 

ways. 2330.55 = + 2 

PARKINSON, MR. J. E.— 
Oath of Office. 467, 659. 

PARMA NAND, BHAI— 
General I di १४ of the General i 

Budget. 224. 

| “PARMA NAND, BHAI—eonld.. 
Hindu Marriage Validity Bill—_, 

Motion to refer to Select Committee. 
306-II. 

Executive Council re policy of protec- 
tion. 430-32. 

Railway Board re paucity of Muslims 
in railway services. 05-08, LII]. 

Question re— 

Adoption of measures of reciprocity 
against certain colonies. lI7I-75. 

Alleged injustice ‘to certain Public 
Service Commission “exawination 
candidates. 2306. 

Case of fraud in the Lahore Division 
of the North Western Railway- 
2235. 

Communal percentage fixed for ad- 
_» mission to the vernacular traini 

classes in Ajmer-Merwara. 836, 
2365. 

Communal. percentage fixed for ser- 
vice in the Education Department 
of Ajmer-Merwara. 835,2564. 

Disability pension to military em- 
ployees invalided during the Great 
Wat. 72. 

Exemption of the material imported 
for manufacture of chatf cutters 
from import duty imposed on steel. 
78. hei 

Grant paid to High Schools in Ajmer- 
Merwara and pupils in these 

~~ Schools. 836, 2364. 
Inspecting Officers in Ajmer-Mer- 

wara. 835, 2364. 

Occupation for the purposes: ge of resi- 
dence of a part of o by the 
employees of the Education De- 
partment, Ajmer-Merwara. 836, 
2365. BE! 26s 

Pensions earned by the Civil Ser- 
“vants of the Crown ‘in - India. 
236-7. 

Preponderance of Muslims on the 
‘staff of the Kilokri Sewage Pump- 
ing Station. 550, 2247-48. 

3.3
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PARMA NAND, BHAI—coneld. 
Quantidhi een = 

Qualifications of teachers appointed 
in the Railway Schools in Raj- 
putana. 835. 

Registration of newspapers in the 
Postal Department, 2327-28. 

Replacement of the rupee by dollar. 
L75. 

Restriction on the keeping of cows in 
quarters in New Delhi. 983- 
85. 

Selection of candidates by the Public 
Service Commission for the 
Audit and Accounts Service Exa- 
mination. 5]. 

Want of knowledge in Hindi of the 
Inspector of Schools, _ Ajmer. 

~ 7835, 2364, पे 

PASS(ES)}— 

Question re— 

Alleged prevention of a Prince going 
to Bombay to board a first class 
compartment by railway _ officials 
holding 465 

Free —— granted to nurses, governes- 
868 or guardians of gazetted officers 
on railways. 248, — 

Free platform given to Super- 
intendents of Police. 20, 

Grant of card —— to guards on the 
East Indian Railway. 2323. 

Grant of second class ——to lady 
employees in the subordinate rail- 
way service. 233-32. 

Issue of free —— to certain staff on 
State Railways. 85. 

Issue of to the refreshment room 
contractors on the North Western 
Railway. 434-35. 

PASS(ES}—contd. ‘ . 
Question re—conid. 

Rules for the issue of passe on State 
Railways. . ]]87. 

Rules regarding the issue of free —— 
on railways. 82-85. 

PASS HOLDER— 
Question re— 

isbehaviour of a 
——towards a Prince at Satna 
railway station. 629-3] 

Rules for travel by mail trains by 
6l, 

PASS RULE(S)— 

Question re— 

Issue of revised——on the North 
Western Railway. 8I-82 

New ——for Railway employees 
3627. 

New —— on Railways. 4247- 
50. 

Revision of the free ——for the rail- 
way staff. 2446-47. 

PASSAGE(S)— 

Question re blocking of the —— to the 
Dharmshala outside the Etawah 
pap els lway | d advertisements 

PASSAGE CONCESSION(S)— 
Question re travelling of officers under 
Lee by Empire Ships. 
]464. 

PASSENGER(S)— 
Motion to reduce demand for Railway 

Board re grievances of third class 
——. 04]-67. 

Issue of platform —— to the Mem- Question re— 
. bers of the Criminal ‘Accommodati and per- 

Department. 202-03. mission for third class —— to 

| Leave, of the staff on the teavel-by the Mast Indian Railway 2 
ह ial and North Western Rail Punjeb Mail. 648 = 
; ‘way. setae 2 with the Asiatic rie 

| avigation Company, Limit or 
— given to Refresh- — 

ment Sees gta Con- couines ee at 
tractors. ० between Caleutta and Port Blair. 

c on the North Western 2336-39. 
Railway. 24. Gina oe cn tie Bek: 

Pay. limit for free —— for the rail- khana Loop Line of the East Indian 
way staff. 2447, Railway. 286. धर 
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PASSENGER(S)—condd. PATIENT(S)}— 

Question re—contd. Questi : a = odation for —— 
in tl ti-Rabi Hospital at 

Income from first and intermediate जाई समन sé ee 

class —— and intermediate class = 

waiting rooms on the East Indian PATNA— 

Railway. 7 Question re overhauling of the —— 

In ience felt by edia Station. 2304. 
and third class —— and platform 
ticket holders at the Howrah 
Railway Station. 99 : 

Non-booking of —— from and to the 
Station on the East 

Indian Railway. 466. 

Provision of certain amenities for 
third class——on Burma 

24 ways. 323-24 

Safety of women ——on the rail- 
ways. 66-68. 

third class fare charged 
from —— travelling by the Bom- 
bay, Baroda and Central 
Railway mail. 93. 

Supply of ice-containers to first and 
second class —— on the East In- 
dian Railway. 479. 

Supply of water to —— at the 
Bahadargarh Railway Station on 
the North Western Railway. 
94. 

PASSENGER CARRIAGE(S)— 
See “ Carriage(s).” 

PASSENGER TRAIN 

Question re stoppage of the night 
——at Baraut, Shahdara-Saharan 
pur Light Railway. 432. 

PASSPORT(S)— 

Question re— 

Impounding of Mr, M. R. Masani’s 
——.. 60-l 

" ——to Mr. Sisir Kumar Mazumdar 

Refusal of —— to Mrs. Kamaladevi- 
go to Europe to attend the Inter - 

national ence Conference. 
60. 

PATTERN PACKET(S)— 
See “ Packet(s).” 

PAY— 
Question re— 

Different rates. of —— for linemen 
and class II operators of the Tele- 
anh Engineering, Branch. 

the Posts and Telegraphs Depart- 
ment. 2633. 

Medical leave with full —— in the 
East Indian Railway High Schools. 
2854. 5 

——limit for free passes for the 
railway staff. 2447. 

Reduction in the —— of certain 
employees of the Electrical De- 
partment of the North Western 
Railway. 05-06. 

Revision of scales of —— of superior 
officers in the Government of India 
Secretariat. 230-02. 

Scales of —— for the subordinate 
staff of the East Indian Railway 
Accounts Department. 2357, 

re tion of the 
International Labour Conference 
regarding annual holidays with pay. 
239-49. 

PAYMENT(S)— 

Question re —— made to the Roman 

Catholic Archbishops and Bishops. 

Resolution re —— to the depreciation 

reserve fund from the Railway Reve 

nues. 2663. 

PAYMENT OF WAGES ACT— 
‘See “ Act(s).” 
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PAYMENT OF WAGES (AMEND- 
MENT) BILL— ’ 
See “ Bill (8) ”. 

PAYMENTS TO INDIAN STATES 
AND COMPANIES— 
Demand for supplementary grant. 

463-64, 46. 

PAYMENTS TO OTHER GOVERN- 

MENTS, DEPARTMENTS, ETC., 
ON ACCOUNT OF SERVICES REN- 
DERED— 

Demand for Grant. 754. 

PEACE CONFERENCE= 

~" Ramaladevi to go-to Butope to 
attend the International ———. 60. 

PEASANT(S)— 

Question re recognition of the South 
Federation: of —— and wor- 

kers to represent the Indian Tea 
Planters of South India. s 

PENINSULAR AND ORIENTAL 
SHIPPING COMPANY— 
Question re— 

Non-employment of ex-“Dufferein ’” 

add 

PENSION(S)— 
Demand for Grant in respect of — 
“Commuted value of..—— .” 

764. 
* Superannuation — All aha 

>>” 76l. 

Demand for Supplementary Grant in 
~ respect of — 

* Commuted Value of —— .~ 2289. 
अल गो 670 कद ana, 

——. थ287-8&- 

Question re— ~ oa 

Disability to military em- 
ployees invalided during the Great 
War. 426, 634-35,  854-55, 
2563-64. 

Enastrient of 3. legidition“tootex 
incomes earned as _ salaries, 
es India when sent abroad. 

PENSION(S)—conid.. — i e 
Question re—contd. 

Orders-in-Council _regardi 
salary, ete., of Chief Justice and 
leave allowances of Provincial 
Governors. 59. 

Payment of actuarial value in lieu of 
—— to the staff of the Currency 
Offices transferred to the Reserve 
Bank of India. 796-97, 2363. | 

पा earned by the Ciyil Servants of 
the Crown in India. 236-7 

—— of telegraph delivery peons. 4 
५ 0-I2 i 

PENSION RULE(S)— j 

See “ Rule(s).”” Sees 

PENSIONABLE APPOINTMENTS— 

% See es Appointment(s).” 

PEON(S)— 

Question re— sf 

Pensions of Telegraph delivery ——. डर 
40-2. ; 

Van — for W-I3 Section of the 
Railway Mail Service. 889. के 

ee Question re Gri 
the Delhi Province. 328-29. 

PERCENTAGE(S)— 

Question re— 

greg —— fixed for rh in 
the Education Department jor 

Reservation of Percentage for Sikhs 
for appointment in the Punjab and 
North-West Frontier Postal 
Circle. 2062-63. 

PERSIA— 

Question re against the ad- 
ministration of the foreign exchange 
regulations in ——. 98. 

PERSIAN GULF— 

Question. re transfer of the office of the 
iperintendent of ~ Offices, 

Lower Sind and —— Division, from =, 
Karachi to Hyderabad. 2335. Es 



garding the strength and —— of the 
Army. 4844-45. 

PETITION(S)— 
+ Question re petition regarding con- 

fiscation of a Hindi Sindhi Musafer- 
khana of Sindhi emigrants. 

PETITIONS, COMMITTEE ON— 
Appointment of “the ——.' 8I2- 

48६: : पे 

PETROL— 

Question re-— 

Money raised by the ‘imposition of 
« additional duty on —— ‘spent on 

village roads. — 49-20. 

Prices of B. 0. 0. —— at different 
places, | 328. 

PETROL FUND— 

Question re increase in the amount to 

‘PETROL REFINERY— 
See “ Refinery.” 

PHILIPHINE ISLAND(S)— 

Question re suffering of Indians 
owing to devastation caused by the 
recent floods in the ——. 8l, 
338. 

PHILOSOPHY— 
Question re exclusion of Indian 

from the syllabus of the Indian Civil 
Service Examination. 2428-33. 

-PHOOL CHAND JAIN, MR.— 

Question re case of one —— Chief 
Reporter of the Daily Arjun, Delhi. 
09l, 859. 

PIG IRON— 

Abolition of import duty on—. 

Export of ——to Japan. 626. 
See also “ Iron 

PILGRIM(S)— 
Question re— 

Bad food ‘supplied to Haj —— on 
ships. 203-04. 

: INDEX TO LEGISLATIVE ASSEMBLY DEBATES. वा 

थक 

PERSONNEL— PILGRIM(S}—contd. 

Question re certain information re- Question re— 

Concession in railway fares for —— 
attending certain fairs in Sind. 
488, 2248. 

Musaferkhana for the residence of 

Indian ——— in Damascus. 884. 

Publication of the names of Mu- 
tawwifs at Mecca for Indian —— in 

the Haj Guide: » 762]-22. 

PILGRIM SHIP— 
See “ Ship(s).” 

PILGRIMAGE— 

Question re appointment). of Com 
mittee similar to Haj Committees for 
those. going to places of —— ab- 
road. 

PILOT— 
Question re article entitled “ Railway 

2 in the 
He anf 25. 

PIPE(S)— 
Question. re. perforated ded 

compart 
Railway. 570, 2364. 

PLANTER(S)— 

Question re recognition of the South 
eration of peasants and 

workers to represent the Indian Tea 
—— of South 209. 

PLATFORM(S)— 

Question re— 

Complaints against vending of bad 
stuffs on railway —— . 437. 

Provision of letter boxes on island——— 
on certain stations. 62]. 

Tickets for the Bengal and North 
Western Railway —— at the 
Be Caxitoriinetiti#22*Railwa' 

station. श7. : oe 

PLATFORM PASS(ES)— ‘ 
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PLATFORM TICKET(S)}— 

Question re— 

ience felt by intermediate 
and third class passengers and 
holders at the Howrah Railway 
Station. 99. 

—— sold at Lucknow on the occasion 
of the visit of His Excellency the 
Viceroy. 396. 

Sale of —— at the Benares Canton- 
ment Railway Station. 09. 

PLEDGE OF INDEPENDENCE— 

Question re— 
—- offered to public in New Delhi. 

३04 2247. 

Sale of ——in New Delhi. 206. 

POINT(S) OF ORDER— 

ve Rules (l) be- 
cause it is outside the scope of the 
Assembly since the Rules or any 

- amendment 

Council and not by the Assembly, 
and (2) because the Governor General 
in Council is not competent to bring 
about the proposed changes re proce- 

done by amendment of the Standing 
Orders by the House itself. 55-52. 

— raised by Mr. G. H. Spence as to 
whether, in the ing on 
that day, on which the whole of the 
Government of India Act, 935., 
except Part II, came into’ operation, 
the Asse! 

eS ee rti as to 
‘whether a vote of the can be 
a “lighthearted vote.” 54-55. 

POINT(S) OF ORDER—contd. 

Question re— 

——taised by Mr. S. Satyamurti as to 
whether it is open to an Honourable 
Member to raise a cut motion for the 
Purpose of v one’s views and. 
Saying, in advance, that he does not 
propose to move a censure of the 
Government. 394. 

—— taised by Mr. T. Chapman-Morti. 
mer as to whether it is in order for 
Honourable Members to ask the 
same question twice in the same Ses- 
sion. 562. 

—— raised by Sir Aubrey Metcalfe 
as to whether an Honourable Meraber 
is in order in attacking by designa- 
tion, if not by name, an officer who is 
perfectly easily identified and who has 
no chance of defending himself in the 
Assembly, and stating that he is 
corrupt and has been found to be so. 
825-27. 

—— raised by Sit Muhammad Yakub 
that the discussion on an important 
financial measure such as to take 
the Indian Income-tax (Amendment) 
Bill consideration should 
adjourned since ey two 

whole House. 636. 

POLICE— 

Demand for Grant. प्र55. 

Motion for Adjournment re firing by 
—— at Panipat. 259]-2. 

Question re free platform passes 
given to Superintendents’ of - 
20. 

POLICE COMMISSIONER—. 

Motion for Adjournment re ban: ning 
by the —— , Calcutta, of proces- 

meetings and other demonstra- 
tions. 2365-69, 2382-84. 

POLICY(IES)— 

Question re— 

Change bescias 

54) 
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POLITICAL BODY(IES)— POST(S)— 

Question re debarring arrin: of G Question re— 

secyants from. joining 3८-2२ sa Poliey of abolition of in the 

eee : highest grades of State Railways. 
POLITICAL DEPARTMENT— 

+ Question re enquiry. into the conduct 
of Captain H. B.S. Brar of the 
of the Government of India. . 207-08. 

POLITICAL, PRISONERS— 
‘See “‘ Prisoner(s).”” = 

POLLING— 
* Question re different dates of —— for 

elections in different — Provinces. 
265-68. 

POSNA— 

Question re payment of electric charges 
of the Sachapir Street Post Office 
premises in ——. 886. 

PORT BLAIR— 

Question re— 

Contract with the Asiatic Steam 
Navigation Company, Limited. for 
carriage of cargo, passengers and 
mails between Calcutta and —— - 
2336-39. 

New books for the library in the 
Cellular Jail,——. 47, _ 

Prisoners in the Andamans living on 
ticket of leave system and convicts 
confined’ in the Jail at 
65-66. 

Repatriation of prisoners confined in 
the Cellular Jail, —— . 47. 

PORT TRUST(S)— 
Question re  idnianisati of the 

Karachi ——. 7-8. 

PORTER(S)— 
Question re use of the word “ coolie” 
= at Railway Stations. 96. 

PORT FOLIO(S)— 
_ Question re reshuffling of in 

certain Government of India De- 
partments. 797, 

PORTS AND PILOTAGE— 
Demand for Grant. 755. 

PORTUGUESE CASHEW NUTS— 
” See“ Cashew Nuts.” 

449. 

— sanctioned forthe Delhi Im- 
provement Trust. 2486. 

POST OFFICE(S)—= 
Question re— 

Amount allotted to the Calcutta 
General —— for purchase of furni- 
ture. . 2349-50. 

Charges framed against the Deputy 
Postmaster, Dhubri Head —— in 

ion with defalcation from 
Savings Bank accounts by the 
Branch Postmaster, Sukchar. 988- 
89. 

Condemnation by the Health Officer 
of the Bhagat Bazar Sub—— 
building in — Jullundur.  474. 

Dividend Warrants of the Reserve 
Bank of India for collection and 
credit in the Savings . Bank Ac- 
count received by the General ——, 
Delhi. 856. 

ti for i of 
clerks in the Delhi General —— + 

85. 

Extra Departmental - 252. 
Hours of attendance of the money 

order issue clerk of the Circus 
——. 2349. 

Location of the Mangaon (Alibag) 
9 88T: 

Overtime allowance for the disposal 
of English Mail in the Karachi 
——~ 238-29: 

Payment for services rendered by 
Treasury Officers as bankers and 
suppliers of postage stamp and 
stationery to in the 
Bombay Presidency. 882. 

Sachapir Street —— premises in 
Poona. 886. अमल 
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POST OFFICE(S)—contd. 

Question re—contd. जे 

Supervision of certain —— in Cal- 
cutta. 2349, 
Village —— opened during the last 

two years. 30. 
Village —— opened in Bihar, parti- 

cularly in the Chhota Nagpur Di- 
vision. 09]-92. 

Volume of work in certain ——~in 
न Calcutta. 2350. 

POSTAGE STAMP(S)— 
Question re issue of ——— and currency 

with new king’s effigy.» 98-99, 
489. 

"See also “ Stamp(s).” 
POSTAL CLERKS— 

POSTAL RATE(S)— 

Question re— 

——between India and Burma. 
773-76. : 

Revised —— between India and 
Barma. शाहा, ९५ 

POSTCARD(S)— 

Question re increase in the size of the 
embossed —— - 

Reduction of rates of— 
(Discussed under the Indian Fi- 

nance Bill)— . -श67-78, शहा- 
22i2. 

POSTING(S)— OS zean, 

Question re —— of Indian Medical 
Service — Officers to Burma. 

See tore) 326-27. 
POSTAL CONCESSION(S)— POSTMAN(EN)— : 

Question. re —— to wapapers. Qa ion of qualified 

ae to the clerical cadre. 88-82. 
POSTAL DEPARTMENT— POSTMASTER(S)— 

Question re— 

omen mon कि eter | पाप Dina 70 servai e in the 5 ५ 

Division. 53. sage sa with defaleation 

Reduction in the house rent allow- 
ance of the inferior servants of the 
—— in the Bombay city. 58 

Registration of newspapers in the —— 
2327-28. 

POSTAL DISTRICT(S)— 

Question re confusion caused in having 
separate and revenue districts. 
200, 

POSTAL DIVISION(S)}— 
Question re creation “of anew —— in 

Bihar. 2339-40. 

POSTAL FACILITY(IES)— 

Question re— 
'' Additional —— provided for rural 

areas, 30-3l. 
Provision of ——, telegraph and 

हि facilities in rural areas. 
530-3 

See also “ Facility{ies).” + 

See“ Insurance Rule(s).” § 

ts b: * ~~. 

the Branch FS ee ae i 

POSTMASTER-GENERAL— 

Question re signatures taken from 
messengers of the Central Telegraph 
Office, Madras, on typed Eng! 
letters under false pretences add- 
ressed to the —-—, Madars. 78l. 

POSTS AND TELEGRAPHS— 

Demand for Grant. 763. 

weyance 
staff. 782-83. 

Insufficient representation of Sikhs 
in the —— Audit Offices. l76- 
77. 

Recruitment in the sorters’ cadre in 
the Office of the 
ant —, Delhi. 76- 
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POWER HOUSE(S)— 

POSTS AND TELEGRAPHS DEPART- 
MENT— 
Election of Members to the Standing 

Advisory Committee for the Indian 
—. 2572-73 

Motion re election of Members to the 
Standing Advisory Committee for 
the Indian —— . 2452-53. 

Question re— 
Committees formed for the —— - 
93-6. < 

5) Deductions from the salaries of offi- 
cials of the —— towards the dues 
of co-operative societies. 779 

Grant of daily allowance to linemen 
of the 2067-68. 

of higher house rent to Sub 
Insepctors and Linemen of the 

Grant of house rent to Line Inspec: 
tors of the 

Grant’ of increased house rent to 
Linemen of the —— in Caleutta 
2067. 

Improvement in the services ren- 
dered by the —— and. delivery 
and i 

PREPONDERANCE— 

Question re —— of Muslims, on, the 
staff of the Kilokri Sewage Pumping 

Station. 550. 

PRESERVATION— 

Question re —— of paintings Con. 
a ieevam and other places in South 

PRESIDENT (THE HONOURABLE 
SIR ABDUR RAHEM)— 

Expressions of regret on the deaths of 
Maulvi’ Badi-uz-Zaman and U Ba 
Si. 58. 

House _ reminded by '——— that a 
debate ‘cannot be adjourned except 
by consent of the’ entire House. 

Miscellaneous— 

Public interest is a well known phrase, 
but whether a particular matter 
is or is not in the public interest, 
is entirely for the Government. to 
judge. 2632 

३772. 

Introduction of new rates of pay in 
the ——. 2633. 

Recommendations of the Varma 
Cowtities of the ——. 7450- 

Resgistration of the Unions of the 
employees of the —— . 783. 

Retrenchment of employees in the 
——. -783-8% 

Transfer of clerks in the —- 
ए्ा84-85. 

POSTS AND TELEGRAPHS DEPART- 
MENT (INCLUDING WORKING 
EXPENSES)— 
Demand for Grant. 752. 

élsotriati 

Remarks by —— for not accepting 
short. notice for a cut motion under 

the head ‘“‘ Defence Department ” re 
persistent refusal of Government to 
need the opinion of the Legislative 

bly in defence 49I, 

492 

ernment Members taking part in a 

Government is. 079. 

Statement made by —— to the effect 

that. in proper cases reference ean be 
made (in questions asked by Mem- 
bers) to statements appearing In 
newspapers, but the Honourable 

at the Kalyan - 829-3. 

PRATAP— 
Question re blocking of the passage 

the Dharmashala outside the Etawah 
Railway Station and advertisements 

pilus the, Aj.+-nd...—— x.neswpaper: 
* 549. प 
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PRESS(ES)— PRICE(S}tiiou. r 
एंव पंनपक के Question re—contd. 

Connection of some clerks of the Gov 
ernment of India + New Delhi, 
with the Co-operative Credit De- 
partment. 2425, 

Construction of additional quarters 
for the employees of the Govern 
ment of India —, New Delhi 

Filling up of certain vacancies in the 
Government of India —— . 2495, 

Fines realised from the employees of 
the Government of India ——, New 
Delhi. 776. 

Grades of posts of clerks sanctioned 
for the Government of India ——. 
New Delhi. 2064. 

Hindu employees of the Government 
of India ——, New Delhi, forced to 

Holding of the readership examina- 
tion of the Government of India 
—. 986-87. 

Holidays, leave, eto granted to the 
clerical staff of the Government of 
India ——, New Delhi. 2065. 

ce to the em- 
ployees of the Governme 
—— , New Delhi. 885, 

Meetings of the Works Committee in 
vernment of India ——, 

New Delhi. 2433-34. 
Qualifying marks for the readership 

of the Gov 
India 985-86. 

Recess interval to the Government 
of India —— employees asked to 
Stay for overtime. 2420-2] 

- PRESS ARTICLE(S)— 

High —— charged for books and 
5 का epee ete., by A. H. Wheeler 

iy, Limited. 437- 

Tnereasé in the —— of the East In- 
dian” Railway time tables. 
II9. 

Rise in the —— of iron and steel 
articles. LI80. > 

PRINCE(S)— 
Question re— 

Alleged misbehaviour of a European 
pass holder towards a —— at 
Satna railway station. 629-3. 

Alleged prevention of a —— goi Ing 
to Bombay to board a first. class 
compartment by railway officials 
holding passes. 465. 

PRINTING— © 
Demand for supplemntary grant in 

respect of stationery and ——. 
258. 

Question ome pater we of —— the East 
3 way ‘ables. 

5. 
PRISONER(S)— 

Question re— 

Case of one Mr. Gurumukh Singh, 
@——in the Andamans. 2442- 

Detention of State —— Thsan Mahi 
and Bhawani Sahai. 206. 

Detention of Teja Singh Azad as a 
State —— under Regulation IIT of 
I8i8. 6-62. 

Difference in the treatment of Politi- 
eal —— and ordinary convicts in 
the Andamans. 44. 

Facilities regarding sea bathing and 
open, air exercise to —— in the 
Andamans. 47. 

Flogging of Political —— . 43. 
44, 

Persons detained under the Provin- 
cial Regulations as. State ——. 

25- 

——in the Andamans living on 
ticket of leave system and con- 
victs confined in the Jail at Port 
Blair. 65-66. 

—who escaped from the Anda- 
mans. 66. 
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~ PRISONER(S)—contd. PRODUCTION(S)— 

apr = Question re cost of —— of sugar-cane. 

Release of political ——. 548. 2343-44. 

Release of political —— in memory 
of the Coronation — Durbar. PRODUCTIVITY— 

98. i re thods for i reasing 

* Repatriation of —— confined in the the —— of soil. -89-90. 

Celhilar Jail, Port Blair. 47 PROFESSOR OF MINING— 

Sufferings of four Bengali State —— 
detained under FI of Question re applications invited for the 

8I8 in Jail in the Bombay Presi- Post of the —— atthe Indian School 

dency. 9 ‘of Mining, Dhanbad. 2I] 

Supplementing of their diet and cloth PROGRAMME— 

ing by —— in the Andamans. 
47 Question re Legislative of the 

Legislative Assembly in the Delhi 
Supply of daily newspapers from 8! ५4 

«India to —— in the Andamans and Simla Sessions. 568-69. 

=u PROGRAMME OF WORK— 

PRIVATE SECRETARY(IES)—_, 

See *' Secretary(ies).” 

PRIVATE BUILDING(S)— 

See “ Building(s).” 
PRIVATE BUSINESS— 

Question re —— conducted by certain 
employees of the Central Public 
Works Department. 2446. 

PRIVILEGE(S)— 
Question re— 
Amendment of rales and standing 
orders in respect of —— of the 
Legislative Assembly. 5] 

barring of Indian bers in the 
Fiji Civil Service from —— en- 
joyed by Europeans. 2334. 

Rights and —— of non-gazetted 
railway staff, 53, 485-86 

Rights and —— of those in service 
after the separation of Railway 
Accounts and Audit. 2332. 

PROCESSING— 

PROCESSION(S)— 
Motion for Adjournment re banning 

by the Police Commissioner, Cal, 
cutta, of ——, meetings and other 
Sg 2365-69, 2382- 

Question re inadequate —— in the 
Legislative Assembly. 32I-22. 

PROHIBITION: 

Question re —— or restriction, on. the 
exports sal Gold from India. 

PROJECT— 
Qu 

i re iati regarding 6 

development of the Tungabhadra 
6ie. 

PROFIT(S)— 

Question re. steps to be taken in case 

protected ies make a —— 

aboye the amount contemplated by 
the Tariff Board. 33-32 

PROMOTION(S)}— 

Question re— 

Indian Commissioned Officers in the 
army passing——examinations and 
reported fit for ——. 50. 

-- of Office Superintendents on the 
North Western Railway. 250- 

of —— of Office Superintendents 
the North Western Railway. 
Set ig for —— to Station 
eae ship on the North Western 

yy. 2822-22. 



Public Works Department in New 

Maintenance allowance for the inhe- 
ritants of the —— under the Court 
of Wards management in Delhi 
Lb. 

Protection of the lives and —— of 
Indians in Abyssinya. 2658-6]. 

PROSCRIPTION— 
Question re —— of the Congress 

Pledge of Independence. 545-47. 

PROSECUTION— 
Question re 

Ajmer. 42-43 

PROSTITUTE(S)— — 
Question re prosecution of —— in 

Ajmer. 442-43 7 

PROTECTED INDUSTRY(IES)}— 
See “ Industry(ies).” 

PROTECTION(S)— 
Motion to reduce demand for— 
Executive Council re policy of—— - 

of prostitutes in 

™48 INDEX TO LEGISLATIVE ASSEMBLY DEBATES. 

PROPERTY (IES)— PROVINCE(S)— 

Question re— = Question re— 

Collection of statistics of —~- owned Amount allotted out of the Road 

by the employees of the Central Fund to the ——. 473. 
Amount allocated to the —— out 

‘of the sugar excise duty. 234l- 
42. - 

Co-operative. education ‘and’ training 

in the ——. 223. 
‘Deposit of securities by new insurance 

companies established in the 
2630 

Different dates of Polling for Elec- 
tions in different —— . 265- 
68. 

Elections. in the —— . 656l- 
52. 

New insurance companies. estab- 
lished in —— . 2630. 

Report on the results of elections in 
5 the——. 569 

PROVINCIAL EXCISE— : | ४. 
Demand for Grant. वफ्छा. 

PROVINCIAL FINANCE— 
Qui osala to 
——and Federal Finance. 569. 

445-48. PROVINCIAL GOVERNMENTS— 

Question re— Demand for _in respect ot 

Tnadequacy of granted to. the Grants-in-aid to —— 2" ॥76- 

Indian silk industry. 906-07. Demand for Grant in respect of “ Mis- 

--- andl develoj of handloom Hla Adjustments between the 
industry. 222-23. Central and——.” 76l. 

given to Textile Mill Companies. 
205. 

— of the indigenous silk industry. 
3. 

—— of, the lives and properties of 
Indians in Abyssinya.  2558- 
6L 

(्‌। — te the glass industry. 85 
PROTECTOR(S)—... « 

Question re appointment of a—— of 
immigrants in Assam. 2069 

PROTECTORATE(S)— 
Question “re disabilities’ of Indians in 

‘the Colonies” and —— within the 
British Empire. 99-20. 

PROTEST(S)— 
Question re against the adminis- 

tration of the foreign exchange regu. 
lations in Persia. 98. 

PROVINCIAL GOVERNORS— 

See * Governor (8).”” 

PROVINCIAL LEGISLATIVE 38- 
SEMBLY— 

See ** Legislative Assembly.” 

PROVINCIAL REGULATIONS— 
See “ Regulation(s).” 

PUBLIC— 

~ Question re plots offered to —— in 
New Delhi. 2247. 

PUBLIC ACCOUNTS. COMMITTEE— 

Election of the Standing Finance 
Committee for Railways and the —. 
2250-5 

Motion re election of Members to the 

रे 
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PUBLIC ACCOUNTS COMMITTEE— 
contd, 

Report of the —— on.the accounts) of 
933-34. 2663-68, 2459-93. 

PUBLIC HEALTH— 
“Demand for Grant. 797: 

PUBLIC OPINION(S)}— 
See “ Opinion(s).”” 

PUBLIC SERVANT(S)— 

Question re— 

Employment. of retired —— in new 
appointments. 783. 

Rules regarding seeking of redress 
in courts of Law by ——.. 7784. 

Resolution ve interference from —— 
sin the ensuing election. 322- 
23. 

PUBLIC SERVICE COMMISSION— 
: supplementary grant in 

respect of ——. 

Question re— 

Alleged injustice to certain —— exa- 
candidates. 2306. 

Candidates declared qualified in 
examination of 3935.. 777. 

Exclusion of some subjects from the 
Examination. 2427-28. 

Publication of adverti of the 
—— in certain newspapers in the 
Punjab. 772-73. 

Qualifying tests held by the —— on 
communal basis. वा... 

Re-examination by the —— of can- 
didates ly declared qualified 
in @ previous examination. वएा7- 
78. 

Selection of candidates by the 
for the Indian Audit and Accounts 
Service Examination. 50, 5]. 

Subjects for the competitive exami- 
nations held by the —— .. 2426- 

‘PUBLIC SUBSCRIPTION(S)— 
See “ Subseription(s).” 

PUBLIC WORKS pEPARTMENT— 
Question re— : 

Allegations against the officials of the 
Central——._ 90-9. 

Appointments in the Central —— . 
2444. 

PUBLIC WORKS DEPARTMENT— 
contd. aT eel B 

Collection of statistics of property 
owned by the employees of the 
Central —— in New Delhi. 
2443. 

~ Co ] position of ‘trac- 

tors of the Central —— . 2445- 
46. 

Communal composition of staff in the 
Divisional Offices of the Central 

2445. 

Entertai if new subordina’ 
in the Central ——— . - 2445. 

Institution ‘of an énquiry into the 
working of —, Delhi. 
320-IL 

business conducted by cer- 
tain employees of the Central —. 
2446. 

PUBLICATION(S)— 
Question re— 

Books and —— forfeited in the 
Centrally administered areas. 
263). 

Imposition of restrictions against the 
— of mushroom newspapers. 
83-84. 

—of list of post offices. 2302- 

‘Supply of Government of India —— 
in regard to agriculture to verna- 
cular newspapers. 9. 

PUBLICITY— 
Question re undertaking of special 
—— campaigns to exploit the mar- 
ket for cashew nuts in Europe 
2-3 

PUNJAB— < 
Question re— 3000 रन * 

Facilities to detenus seeking election 
to ae — Legislative Assembly. 

Bae <i a of advertisements of the 
Publie . Service in 
certain newspapers in the —— 
4772-73. हि 
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PUNJAB—contd 
Question re—contd. 

Release of Mr. Hira Lal Das Gupta, 
Mr. Manoranjan Dhar and Mr. 

unajoranjan Dhar, _ detenus 
in the ——. 546, I]-I2. 

Reservation of a percentage for Sikhs 
for appointment in the —— and 
North-West — Frontier Postal 
Cirele. 2062-63. 

Sikhs in the —— and North-West 
Frontier Postal Circle. 206-62. 

PUNJAB GOVERNMENT— 
re of Governm: 

of India Act X of 858 in portion of 
the Delhi District which was under 

PUNJAB MAIL— 
Question re odation for ser- 

Indian Railway ——. 7943. 

PUMPING STATION— 
Question re perponderance of Muslims 

on the staff of the Kilokri Sewage 
——. 2247-48. 

PUNISHMENT(S)— 
Question re— 

Authority competent to take cogni 
zance and inflict —— under section 
47(2) of the Indian Railways Act. 
86. 

Procedure:on State Railways for —— 
or reduction of the staff from supe- 
rior to inferior service on failure 
to pass an examination, 486. 

——for violation of Government 
Servants’ Conduct Rules in the 
Centrally Administered Areas. 
480. 

PUPILS— 

~ Question re grant paid to high schools 
--Merwara 

QUALIFYING’ TEST— 
See “ Test(s)”. 

QUARTER(S)— 
Question re— 

Construction of additional —— for 
the 

of India Press, New Delhi. 884- 
85. 

Construction of houses and —— for 
officers and clerks in New Delhi. 
398. 

Construction of ——for the staff 
of the Railway Clearing Accounts 
Office. 879. 

Insanitary condition of —— for Sub- 
ordinates of the Burma Railways 
at Malawoone and Insein. 324- 
25. a 

Non-provision of —— at Aishbagh 
Junction, Bareilly and Mailani for 

__ the members of the Traffic and Loco. 
= 48. 

Officers and clerks not provided with 
Government ——in New Delhi 
obtaining houses at enhanced rents 
398—99. 

Provision of rent-free —— to the staff 
on State Railways. 2244-45, 

in New Delhi. 798. 

——in New Delhi occupied by the stalk inctis जज कहा बीसाडेनक्कीक्षापकन- 

799. लय 
Restriction on the keeping of cows 

in —— in New Delhi.» 9983-85. 
Retention of in New Delhi by 

the non-migratory staff on be- 
coming entitled to a: higher class 
of accommodation. — 799. 

Shortage of ——in the Pahartali 
Railway Colony of the Assam 
Bengal Railway. 220-2i, 857. 

Waste of electrirety in cértain Govern- 
aa tices ment —— in New Dethi. 3480. 

ne 836. QUESTION(S)— 

= 
mised in डे =e 

See “ Mandi. regarding the North Western Rail- 
way. 2450-5]. 

९ QUETTA— 
QUALIFICATION(S)— Question re— 

Question re —— of teachers ited Amount spent in repairing the 
in the Railway Schools in Rajputana damages due to earthquakes at 

—and iu Bihar. 22. 
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: QUETTA—conid. 

Question re—conid, 

Compensation to the _ sufferers 
of the —— earthquake. 2063-64. 

पी Earthquake shocks felt at——. 

QUININE— 
Question re distribution of —— to 

provinces. 32. 

QUORUM— 
ct Adj ry of the Legislati c= we Asser! b- 

ly for want of 2552. 

QUOTA SYSTEM— 

Question re on the Hast’ Indian 
Railway. 487, 

R 

RABIC CENTRE— 

Question re absence of lights on the road 
on the ridge leading to the Anti- —— 
in Delhi. 2564. 

पु RACIAL DISCRIMINATION— 
Motion for adjournment re —— against 

Indian members of 

——in the matter of promotion of 
Office Superintendents on the North 
Western Railway. _ 50. 

5 — on the North Western Railway. 
I544. 

RADIO(S)— 
‘Question re— 

2 Building of —— receiving sets in 
: India. 554-55 
| —— receiving licences. 2439. 

~ 

RADIO GOOD(S)— 

Sums spent by foreign countries on 
id manufacture 

of ——. 45. ae 
Value of —— imported into India. 

44-45. 

RADIO RECEIVING SETS— 
Question: re —— imported or manu- 

faatured in India. = 

RADIO RESEARCH— 
Question re sums spent by: foreign 

countries .on——and manufac- 
ture of radio goods. 45. 

RADIO RESEARCH BOARD— 
Question re establishment of a—— in 

India. 44,50. 

RADIO SET(S)— 
Question re— 

Income from licences and duty 
on—— , ete, 332-33, 

Prices. of —— in certain countries. 
45. 

“RAHMAN ”— 
Question re carrying capacity of the 
pilgrim ——. 622, 

RAIL-ROAD COMPETITION— 
Motion to reduce demand for Railway 

Board re——. ]3-45, 
Question re— है 

Article on —— written . by. Mr. 
Hawkes, Chief Commercial 
Manager, North Western Railway, 

Position with regard to the —— 
566-67. 

RAILWAY(S)— 
m-Bengal— 

Question re— 

Abolition of Second Class and 
creation of an upper class on the 
==. शक, 

Lavatories, fans, etc., Bo in 
Intermediate and ird Class 
carriages on the-——. 286. 

Railway collision between Tinsukia 

—. 25-52. 

Shortage of quarters in the Pahar- 
tali Railway Colony of the ——. 
220-2l, I857. 

Sleepers taken by the ——. 3]0. 
Bengal and North Western— 

Motion to reduce demand for Railway 
Board re taking over the manage- 
ment of the——, R. & K. and 
M. & 8. M. Railways under State 
control. 000-I9. 
Quan 

Acquisition of the-— and the 
Madras and Southern Mahratta 
Railways. 86-87. 

Ms9LAD. 

ae
 



52 INDEX TO LEGISLATIVE ASSEMBLY DEBATES, 

RAILWAY(S}—condd 

Bengal and North Western—conid. 

Question re—contd. 

Allegation against the magisterial 
hecking at Samastipur Station 

on the ——. 488-89. 
Leave, passes, ete., of the staff on 

the ——.._ 33. 

Nomenclature of the =. — 569. 

Sleepers taken by the ——. 32. 
State control of the-——, Rohil- 
und and Kumaon and Madras 
oe Mahratta Railways. 

State management of the —— and 
Rohilkund and Kumaon Rail- 
ways. 4 

Tickets for the —— platform at 
the Benares- ‘Cantonment 
way station. 27 seh 

Bengal Negpur— 
Question re— allegations against 
लग employees of the ——. 

44. 

Alleged throwing out from a moving 
train of an Oriya boy by a travel- 
ling ticket collector —. 
43-34 

Collection of money from Indian 
food contractors on the ——. 
23-24. 

Representations regarding the 
the Ploy: 

20. 

Sleepers taken by the ——. 3]]. 
Strike on the ——. 300, 20-l], 

333. 

Bombay, Baroda and Central India— 
Question re— 

Special third class fare charged 

3 महल ee 

RAILWAY(S)—contd. 
BRUMA,—contd. 

Question re—contd. 

Introduction ‘of the contract rates 
system for the transport of rice 
and paddy on the Burma—— . 
पफ्ा0-72 j 

Provision of certain ities for 
third class passengers on —— 
3323-24 

Reduction of second class fare on 
322. 

Sleepers taken by the ——. 33- 
Id, 

East Indian— 
Question re— 

Abolition of posts of Inspectors in 
the crew system on the ——. 
32. 

Abolition of the crew system of 
ticket checking on the 
3483-84... 5 

Accommodation for servants and 
permission for third class pas 
sengers to travel by the 
Punjab Mail. 543 

Alternative routes between Benares 
and stations above Allahabad on 

2 - the —. 
Appeal against the discretion of the Appeal against: oa 

the ——. -57. 
Appointment of apprentices on the 

वश 
Classificatic 

Classification of technically trained 
supervising staff of the Mecha- 
nical Department,——. 69, 
क्श, 

Coal to be purchased for the —— 
and Eastern Bengal Railways. 

Collision at Barhan station on the 
—. 32-3, 8I5. 

Designation of ticket checkers on 
the ——. 243, )484. 

Ez-apprentices of the Jamalpur 
Technical School,——. 28. 

Facilities for servants to travel 
with their masters on the —— 
4570. 

First and Intermediate class waiting 
rooms on the ——. 774. 

technically trained hands on the 
68-69. ’ 

oe
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RAILWAY(S)—contd, RAILWAY(S)—conid. 
Fast Indian—conid. 

East Indian—contd. 
e 

a 
Vi
e 

pe 

Question re—contd. 

Framing of time tables for the 
—— + 200-0l, 546. 

Grant of card passes to guards on 
the ——". 2323. 

Grievances of employees of the 
Moradabad Division,—— - 

2324. 
Grievances of passengers on the 

Loop Line of the 
—. 226. 

Income from first and intermediate 
class passengers. and interme- 
diate class waiting rooms on the 
—.. Wy. 

Inconvenience and hardship caused 
by silting up of a certain water- 
way between Buxar and Chausa 
Railway Stations on the ——. 
33, 

Inconvenient timings of the —— , 
24-Down Express. 468-69. 

Increase in the price of the —— 
time tables. 2I4-5, 9!. 

Medical leave with full pay in the 
— , High Schools. 2354. 

Newspapers in the United Pro- 
vinces and Bengal receiving 
advertisements from the ——. 
93-94. 

Non-booking of passengers from 
and to the Chheoki Station on 
the——. 466. 

Non-promotion of Assistant Station 
Masters as guards in the Allah- 
abad Division of the ——. 9I0- 
Jl, ॥&प7. 

Opening of a branch of the Traffic 
Accounts Office at Lucknow for 
the-——. श27. 

ption in the matter of scales of 
ele ies: seniority lists in the 

53. S 
Perforated Bg i 

latrines Abe i 6 class 
compartments of the —— . 570, 
2364. 

ad. Division’ of the —— . 

wwided in the 

Promotion of Assistant Station 
Masters inthe Allahabad Divi- 
sionfof the ——. 9], 858. 

. 

Question re—conid. 

Proposal for the enhancement in 
the classification of certain com- 
modities on the —— and Eastern 
Bengal Railways. 29-30. 

Provision of combined intermediate 
class waiting 70078 on certain 
stations of the——. 39. 

Quota system on the——. _ 487. 

Reduced return fare for dairy cattle 

sent back from Calcutta offered 

by the North Western and ——. 

23-24. 

Reduction in the price of the —— 
time table. 95-6. 

Refusal by the—— to accept 

Black Paint of a certain firm. 

773. 

Report of the Committee that 

visited a certain school on the 
——. _7438, I485. 

Reservation of intermediate class 

compartments for males and 
females on the ——. 95. 

Running of the I3-Up and 4-Down 

Howrah-Delhi Express trains 

on the ——, via Benares and 
Janghai. 23. 

Scales of pay for the subordinate 

staff of the —— Accounts De- 
t, 2357. 

Sleepers taken by the —— - 307- 

09. 
Supply of clothing to the Staff on 

the ——. 26, 96. 

Supply of ice-containers to first 

and second class passengers on 
the ——. 7479.: 

System of marking and reservation 

of seats in intermediate and third 

classes on the ——. 4065-66. 

System of printing the —— Time 

tables. 25. 

Tender for the supply of Inside 

y varnish approved by the 
538-39. के 

Tickets"checked at the bidding 
- ०७ the Criminal Investigation 

‘Department officials on the ——. 
25-6, 54-43. 

M89LAD 
ee a Si.
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RAILWAY(8)—contd. 

East Indian—coneld. 

‘Time tables of the —. 39-40. 
Transfer of staff employed in the 

carriage and wagon sections 
attached to the Divisions of the 
—. 2449. 

Use of thick axle box face plates 
on the ——, 03. 

Use of the words “Female”, 
“Woman”, and “Lady” on 
the —.. 2]6. 

Waiting room levied by 
Messrs. G. F. = at er and Com- 

pany, refreshment room con- 
tractors on the . 487-88. 

Welfare Officers on the —— 
5-52. 

Withdrawal of one Mail Train from 
the Grand Chord Line of the 

~ -492-98. 
Eastern Bengal— 

Question re — 
Coal to be purchased for the East 

Discharge of certain firemen and 
shunters on the ——.  53-54. 

Grant of unrecorded leave on the 

Tssue of charge sheets to subordi 
nate employees on the —. 
i8. 

Mileage allowance granted to the 
running parcel clerks on the 

Proposal for the Enhancement in 
the Classification of certain 
Commodities on the East Indian 
and——. 2930. 

Recruitment of guards to the 
gazetted service on the ——. 

the-——. 66. 

Removal of certain drivers from 
service in disregard of Subsi- 
diary Rules framed by the Agent, 

-42. 

on. 

Running Parcel Clerks on. the —. 

Running room for 
crew staffon the-——. 54. 

Sleepers taken by the —-. 365. 

RAILWAY(S)—contd, ae 

Election of Members to the Central 
Advisory Council for ——. | 
2452. 

Election of the Standing Finance 4 
Committee for —— and 
Public Accounts _ Committee. 

Sl. 

Great Indian Peninsula Railway— 

Question re— 

Drivers in the Jhansi Division of 
the ——. 55-56. 

Proposal of the —— to remove the 
wire-fencing of the railway lines. 
3467, 2563. 

Sleepers taken by the ——. 36. 

Indian— 

eweQuestion re rates of interest of 
dividend paidon ——. 4837-38, 

Cae te any: 

Question re accident on the —— 
2299-2300. 

Madras and Southern Mahratta— 

Motion to reduce demand for Railway 

ment of ibe e N Wo 3 
and —— sb, 
3000-9, 

Question re— 
Acquisition of the Bengal and 

North Western and. the ——. 
86-87. 

Sleepers taken by the ——.  36- 
47. 

State control of the Bengal and 
North Western, Rohilkund and 
Kumaun and ——. 4252. 

North Western— 
Question re— 

‘Abseticd of telegrahpic or telep ho: 

connections on stations on the 
Malakwal-Behra Branch _ line, 
North Western —~, 77. 

Allegation against Mr. C. J. 
Hammil, Station Superintender ; 
——. 68, 337. 

Appointment of Mr. Hales as 

Rawalpindi Division of the —— “th 
वह्य, 
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RAILWAY—contd. 
Saw ek 

os os a = North Western—contd. 

a = Rail Question re—contd. 

[06 on Rail-Road competition ined 

written by Mr. Hawkes, Chief Issue of A Pass Rules on the 

Commercial Manager; —— - aarp! 4 ate ; 

. 5L Letting out of contracts for 

Case of fraud in the Lahore Divi- sweetmeat, bread and refresh: 

sion of the ——. 
et rooms on the——. शा 

Case of Mr. Ghulam Husain Khan, 
ex-travelling Ticket Examiner, 

Lahore Division. /6-7. 

Cases of fraud and embezzlement 
in the——, General Stores. 

245l 

Catering in refreshment rooms and 
iz dining cars on the ——. 220, 

86, 

Complaints against Messrs. Spencer 
and Company, European caterers 
of the 

C ions allowed to and 
Company and Indian _ refresh- 

dining car 

Confirmation of Special ‘Ticket 
Examiners on the —— 

Contract for the sale of ice and 
aerated waters on the —. 
905-06. 

Contracts of Bookstalls and Euro- 
pean Refreshment Rooms on the 

Explosion at the Moghlapura work- 
shop on the ——. 5 

Fittings and furnishings of refresh. 
ment rooms on the ——. _ 2822, 

Grant of certain contracts on the 
905. 

Group Inspectors of Special Ticket 
Examiners on the ——. | 2330. 

- 3l 
Income and expenditure of the 
2 i Department of the —— 

Injustice done to Indian Officers on 
the ——. - 756. 

Issue of passes to the refreshment 
room contractors on the —— 

० 34-35. 

Location of refreshment rooms in 
sepcial type earriages on the 
——. 2322-23. 

Muslim employees of the Drawing 
Branch of the office of the Divi- 
sional Superintendent, —— 
Delhi. 79. 

Non-running of special trains by 
the —— ‘or Garhmukh. 
teshwar mela, 9 

—— Subordinate Accountants’ 
examination. 232-3. 

Passes given to European Refresh. 
ment Room and Bookstall Con- 
tractors on the ——. 

Policy with regard to demotions 
on the ——. 2322. 

Promotion of Office Superinten- 
dents onthe ——. 50-5l.  ~ 

Racial discrimination in the matter 
of promotion of Office Super- 
intendents on the——. 020. 

Racial discrimination on the ——. 
i544, 

Readymixed Red Oxide paint 
purchased by the——. 7 

Reduced return fare for dairy cattle 
sent back from Calcutta offered 
by the——and East Indian 
Railways. 23-24. 

Reduction in the pay of certain 
employees of the Electrical 
Department of the ——, 05- 

38. 
Sale of food contracts on the ——s 

I23. 

Sale of vending contracts on the 

Scrap steel sold to a Japanese firm 
_ by the ——. 792. 

ag Sleepers taken by the ——-. भि7- 

Staff eligible for promotion to 
Station Mastership on the ——. 
232-22. 
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RAILWAY(S)—coneld. 

North Western—coneld. 

Question re—coneld. 

Supply of water to passengers at 
Bahadurgarh Railway Sta 

tion on the 94, 
Travelling Ticket Examiners on 

the North Western ——,. 4490. 
Vending contracts for refreshments, 

ete., on the ——. 63-64 

Question re— 

‘Air-conditioned coaches | on——. 
4467-68. 

Amount of freight paid by sugar 
factories to ——. 

Appointment fade on —— owned 
by Government. 235l. 

i of As 
on 

certain ——on the separation of 
Audit and Accounts Services. 
'90-9 

Attitude - of horiti ards 

persons joining the Burma 
Employees Union.  334-32. 

tracts for 

Costs of time tables of vatious ——. 
वाय-8 

Education of the children of Anglo- 
Indian and Indian employees of 
——. 80, 337-38 

Effect of enhanced freight rate of 
Goods Traffic on the income of 

549. 

Formation of trade unions on ——. 
936-I7. 

Free passes granted to nurses, 
guardians of gazetted 

Sera 2448,” 
Grant of bie ३ 23 on Indian festivals 

in Goods and Parcel Offices on —. 
2330. 

Tneome derived through entrance fees 
paid by applicants for posts on the 

Income secured by the reservation of 
~~ third and intermediate class seats 

on——. 790. 

RAILWAY(S)—contd. 

Question re—contd. 

Jhatka and Halal meat supplied in 
—— Dining id Refresh- 
ment rooms. 2I7. 

New Pass Rules on ——. 247—50: 
Recognition of the Burma —— Em- 

ployees Union. 3329--8, 
Reduction of the rate for transport 

of Dry Cattle on ——. 7 
Refresher courses of a——. 53. 
Reservation of Intermediate and 

Third Class seats on——. 707- 

Retrenched staff on the waiting list 
and staff re-employed on-—. 
235-52. 

Rules regarding private Saloons on 
Ete. 248 

Rules regadring the issue of free 
passes on ——. 7482—85. 

Running staff on ——. 43. 
Safety of ladies travelling in female 

compartments on 46-7. 

Safety of women passengers on the 
66-68. 

Selection of Mr. Staig as Financial 
Commissioner for ——,._.768-69. 

Staff retrenched on ——. 2352-53. 
Superannuated staff on ——. 2353. 
System of auctioning contracts with 

regard to refreshment rooms on 
certain ——, 232. 

System of selling vending contracts 
on certain ——. 5 

Tenders for readymixed red oxide 
paint required for certain ——. 
538. 

Rohilkund and Kumaon— 
Motion to reduce demand for Railway 

Board re taking over the manage- 
ment of the B. & N. W.,— 
and M, & S.M. Railways under 
State control. 000-9. 

Question re— 

Absence of interlocking system on 
the —. 

Cicular No. ] of 932 of the Agent, 
45-48, 
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RAILWAY(S)—contd. 

Rohilkund and Kumaon—conid. 

Question re—conid. 

State control of the Bengal and 

North Western, —— and Madras 

and Southern Mahratta Railways. 

° 252. 

State Mangement of the Bengal and 

North Western and ——. 4l. 

Shahdra-Saharanpur Light— 

Question re— 

Broadening of third class seats on 

the —. 433-34, 2362-63. 

Capital invested in the ——. 43l. 

Enforcement of the Hours of Em- 

ployment Rules on the——. 

4 43-32. 

Non-grant of overtime or Special 

Allowance to the Traffic or Loco. 

Staff on the . 432-33. 

Provision of lartine fitted coaches 

on night trains on the ——- 

433, 86. 

Stoppage of the Night Passenger 
train at Baraut,——.- 432. 

Subordinate and monial staff in the 

433. 

Sugar-cane traffic on the ——. 

43l. 

South Indian— 

Question re sleepers taken by the 
4320-2I. 

State— 
Question re— 

ce of tenders for the sup- 
ply of coal to —. 2554." 

Applicability of certain Notifica- 

‘tions or Official Memoranda to 
the Staffon——. 252. 

Appointment of Canvassers of —.- 

9l5. 

‘Auction of contracts of foodstuffs 

तह on——. 799-800. 

Disposal of appeals against orders 
of discharge or dismissal on ——.- 
2242. 

Improvements made in train 
Ses: evict ne आल टन services on ——. 790. 

RAILWAY(S)—coneld. 

State—contd. 
Question re—contd. 

Ti issued to employees to 
canvass business on certain ——. 
4934-5. 

Depreciation Fund. 469—72. 
Issue of free passes to certain staff 

on ~ i85. 

Maintenance of records of subordi- 
nate non-pensionable servants 
on——. 7857, 486-87. 

Pay, house-rent and _ electricity 
charges, etc., paid to pe Assistant 
Surgeons on . pas. 

Policy of abolition of posts in th 
highest. grades of ~  49. 

Procedure on —— for punishing 

or reducing the staff from 
ior to inferior service on 

failure to pass an examination. 
57, 486. 

Powers given to Agents of —— to 
modify the rules for the grant of 
allowances. 55, 486. 

Provision of rent-free quarters 

to the staff on ——. 2244-45. 

Rent recovered for residential 
buildings from —— Staff and 
outsiders. 25]. 

on * he 

Rules for the issue of passes on 
State 87. 

Staff retrenched on . 906. 

—— Medical services. _766. 

ved travellers on ——. 789- 

Uniformity in rates of fare on ——- 

40-4I. 

RAILWAY ACCOUNT(S)— 

Question re rights and privileges of 

those in service after the separation 

of —— and Audit. 2332. 
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Ee ACT— 

See “ Indian ——” under “(Acts)”. 

RAILWAY ADMINISTRATION— 

Motion to reduce demand for Rail- 
way Board re general policy of ——. 
92]-4]. 

RAILWAY AUDIT— E 

Question re rights and privileges of those 
in service after the separation of 
Railway Account and ——. 2332 

RAILWAY AUTHORITY— 

Question re establishment of a ry 
—— “770: 

RAILWAY BOARD— 
Demand for Grant. 92I, 46. 
Motion to reduce demand for —— re— 

Control of expenditure. 94-58. 
Exclusion of Indians from the Wedg- 

wood Committee. 965-000. 

General policy of railway administra- 
tion. 92I-4]. 

Grievances of third class 

RAILWAY BUDGET— 
See “;Budget/Railway ". 

RAILWAYS, CENTRAL - ADVISORY 
COUNCIL FOR— 
See “Central Advisory Council for 

Railways”. 
RAILWAY CLEARING ACCOUNTS” 
OFFICE— 
Question re— 

Construction of quarters for the staff 
of the —. 879. 

Construction of the office building for 
the —. 

Discontent among the staff of the 
489. 

Filling up of a post of higher grade 
olerk in the ——. 

Increase in the volume of work in the 
——. 908, 490. 

Non-confirmation of Muslims in the 
“sub-head grade inthe——. 907- 
08, 489-90. 

Proposed decentralisation of the —— 
and its Audit Office. 287. 

RAILWAY COLLISION— 
nger 

वण0्वा-6 

Indianisation of railway services, 
4067-80. 

Paucity of Muslims in railway service 
4093-3. 

Rail-road competition. 43-45. 
‘Taking over the management of the 
B.& N.W.,R.& K. and M. & S.M. 
Railways under State control. 
000-9, 

Question re— 

Appointment of an Indian in place 
of Diwan Bahadur Mathura Dass, 
Director of Establishment, —— 
843-44. 

Creation of = of Assistant 
nee: General ae of the —— 

Filling up of the vacancy of the Diree- 
tor of Establishment, ——.  5. 

- Post of the staff member of the ——. 
9-20. 

Proposal to shift the headquarters of 
the——. है 

—s letter regarding revised scales 
of pay. 43. 

Questi re —— het Tinsukia 
and Lumding districts on the Assam 
Bengal Railway. 25-52. : 

RAILWAY COLONY(TES)— 
Question reshortege of quarters inthe 
Phartali— of the Assam Bengal 
Railway. 857. 

See also “ Colony (ies)’’. 

RAILWAY COMPARTMENT(S)— 
Question re travelling of Servants in 

——with their masters, 08-09. 

RAILWAY DEMANDS— 
Declaration by His Excellency the 

re certain Rail 
demands refused by the Legislative 
Assemb! 2369, 

RAILWAY DEPRECIATION FUND— 
See “ Depreciation Fund”. 

RAILWAY EMPLOYEE(S)— 
See “ Employee(s)”. 

RAILWAY ENQUIRY COMMITTEE— 
Question re— 

Appointment of the ——. 27. 

randa or sub- 
et to 86 ------ 842, 

+--+ जु473: का 
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RAILWAY FARE(S)— 

Question re concessions in—— for 
pilgrims attending certain fairs in 
Sind. 88. 

See also “ Fare(s)””. 

RAILWAY FINANCE(S)— 

Question re enquiry by experts into the 

—. 39. 

RAILWAY FREIGHT— 

See “ Freight”. 

RAILWAY FREIGHT RATES— 

See “ Rate(s)”. 

RAILWAY(S) INSPECTOR OF— 

See “ Inspector of Railways”. 

RAIRWAY LINE(S)— 

Question re— 

Connection of Bhéera and Mona Rail- 

way stations by & ——. 78-79. 
2248. 

Proposal of the Great Indian Penin- 
sula Railway to remove the wire- 
fencing of the ——. 467, 2563. 

RAILWAY MAIL SERVICE— 

Question re — 

Allowing of the use of cots by inferior 
servants of the 80-02. 

Fixation of the scales of pay of the 
Officials. 249-20. 

~. Grace marks allowed to candidates for 
Sone a Empat E 

Y 
2239. 

Inclusion of the time spent at terminal 
station in the duty hours of the 
sorters. 888-89. 

Payment of extra duty allowance to 
the staff. 802 

Payment of outstation allowance to 
the —— officials. 802-03, 

Provision of rest houses for the —— 
officials near terminal stations. 

Relaxation to the staff working in the 
Howrah —— Office. 249.  - 

Training classes for recruits to the 
——. 2350-5! 

Transfer of certain officials in the —, 
‘BE’ Division, Calcutta, to the 

mojfusil. 248-9. 
Van peons for W-I3. Section of the 
——. 889 

RAILWAY OFFICIALS—. 

See “ Official(s) *. 

RAILWAY PLATFORM— 
See “Platforms”. 

RAILWAY RECEIPT(S)— 

See “ Receipt(s) ”. 

RAILWAY REVENUE(S)— 
See “ Revenue(s)’’. 

RAILWAY SALOON(S)— 

See “ Saloon(s) ”. 

RAILWAY SCHOOL(S)— 

See “ School(s)”. 

RAILWAY SCHOOL OF TRANSPORT- 
ATION— 

Question re catering in the —, 

Chandausi. 488. 

RAILWAY SERVANTS— 

Question re— 
Main’ of records of subordina’ 

non-pensionable ——. 486-87. 

Running of businesses by the wives 
of ——.  2246-47:4 

Travelling of Government and—— 

in air-conditioned coaches, 464. 

RAILWAY SERVICES— 

Motion to reduce demand for Railway 

Board re— 

Indianisation of ——. 0907-80. 

Paucity of Muslims in ——. 093- 

3. 

Question re grant of second class passes 

to lady employees in the subordi- 
nate——. 233I-32. 

RAILWAY SHED(S)— 

Question re rules for employment of 

yea persons in —— or yards. 2448- 

49. 

RAILWAY STAFF— 

Question re— i 

Approaching Members of Heep 

grievances. 86. nee 
Continuation of the cut on allowances 

‘of the —— at Howrah and Calcutta. 

28. 
Fixation of time-limit for disposal 

of appeals of subordinate —— 
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RAILWAY STAFF—conid. 

Question re—conid. 

Intervention in appeals of —— not 
lying to the Governor General in 
Council. 488. 

Malaria allowance paid to—— at 
Lhaksar. 856. 

Pay limit for free passes for the —— 
2447. 

Ret ve effect to 
granted to 388. 

Revision of the free pass rules for the 
2446-4 

Rights and privileges of the non- 
53, 485-86. 

RAILWAYS, STANDING FINANCE 
COMMITTEE FOR— 
Bee Standig Winases\Commi oo. 

Railways”. 

RAILWAY STATION(S)— 
Question re— 

Absence of a telegraph office in village 
Hazurpur and derailment of an 
engine at Bhera 78. 

Absence of an overbridge at the 
Bhojeepura —. 

Blocking of the to the 
Dharamshala outside the Etawah 
— and advertisements in the Aj 
and Pratap newspapers. 549. 

Connection of Bhera and Mona —— 
by & railway line. /78-79, 2248. 

Ineonvenience and hardship caused 
by silting up of a certain waterway 
between Buxar and Chausa —— 
on the East Indian Railway. )33 

felt by  Intermediat 

and Third Class passengers and 
latform ticket holders at the 
lowrah ——. 99. 

coolies on certain ——, 836-37. 
Mandi at the Narela——in the 

Delhi Province. 247-8 
Overbridge over the level crossing 
north the Jamalpur —. 
2355. 

Overhauling of the Patna Junction 

Provision of letter boxes on island 
platforms on certain——. 62I. 

RAILWAY STATION(S)— contd. 

Question re—contd. 

Provision of rest rooms for Indian 
guards at certain——. 45. 

Reservation for a certain period of the 
Dufferin Bridge near the Kashi 
—for vehicular traffic. 09- 
0, 546. 

Sale of Platform Tickets at the 
Benares Cantonment ——. . 09. 

Supply of water to passengers at the 
Bahadurgarh —— on the North 
Western Railway. _ 94. 

Tenders for contracts of Hindu tea 
and refreshment room, etc., at the 
Delhi ——. 437. 

Tickets for the Bengal and North 
Western Railway platform at the 
Benares Cantonment 7 

Use of the word * coolie’’ for porters 
at 

See also “ Station(s)”’. 

RAILWAY STORES— 
See “ Stores”. 

RAILWAY STORES SCANDAL— 

Question re article entitled “——” 
published in the Pilot. 2424-25. 

RAILWAY TRAFFIC— 
See “ Traffic ”. 

RAILWAY TRAIN(S)— 

See “ Train(s)”. 

RAILWAY TRAVELLING— 
Question re issue of insurance tickets 

for accident or death occurring 
during ——. ]3-l4 

RAILWAY WAGON(S)— 
‘See “ Wagon (8) ”. 

RAILWAY WORKER(S)— 
See “ Wokers(s)”’. 

RAILWAY WORKSHOP(S)— 
See “ Workshopa(s) ”. 

RAILWAY YARD(S)— 
Question re “rules for employmentg 

deaf persons in railway sheds or ——. 
2448-49, 

RAJAH, RAJA SIR VASUDEVA— 
General discussion of the Railway 

Budget. 854-56, 

> 

> 
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RAJPUT(S)— 

Question re classification of Survyanshi 
—as untouchables. 2305-06. 

RAJPUTANA— 

Question re qualificati of hers 

* appointed in the Railway Schools 
in——. 8365. 

RAMPUR— 
Questi ‘we bitten the 

Workshop Gate and the new 

Colony constructed in —— for 
the ‘clerical staff at Jamalpur. 
2356. 

RANGA, PROF. N. G.— 

Demand for supplementary grant in 

respect of— 
Agriculture. 228]. 
Commuted Value of Pensions. 

2289. 

Currency. 2285. 
Customs. 2274-75, 2276, 2277. 

Finance Department. 2279. 

Election of —— to the Public Accounts 
Committee. 225]. 

Indian Finance Bill— 
Motion to consider. 958. 
Consideration of— 

Clause 3. श]4, 2]2]-22, 223, 
236. 

Schedule 7. श87-90. 

Indian Red Cross Society (Amendment) 
Bill— 
Motions to consider and to circulate. 

2388-89, 2390, 239I. 

Indian ‘Tariff (Amendment) Bill— 

Motion to consider. 2637-38. 
Motion re election of Members to the 

Public Accounts Committee. 922, 
926. 

Motion to reduce demand for— 
~ Executive Council re— 

General policy of the Government 
of India. 667, li 

Social insurance for industrial 
Workers. 529-33, 536. 

Finance Department re revenue 
duties. 42. 

Railway Board re— 
General policy of railway adminis- 
* tration. 928-3. 

RANGA, PROF. N. G.—contd. 

Motion to reduce demand for—conid. 

Railway Board re—contd. 

Taking over the management of 

the B. & N. W., R. & K. and 

M. & 8. M. Railways under 

State control. 005-08, 009, 

04, l07. 

Poymer of Wages (Amendment) 

Bill— 

Consideration of clauses. 2643, 2644- 

47. 

Question re— 

Additional postal facilities provided 

for rural areas. 30-3. 

Applicability of the Payment of 

Wages Act to Burma. 609-20. 

Case of one Mr. Gurmukh Singh, & 

prisoner in the Andamans. न 

43. 

Development of the Indian Mercantile 

Shipping. 

Historical monuments at Chelrole 

in the Guntur District. 33. 

Implement of the of the 

Home Member regarding Legisla- 

tion to exempt agriculturists from 

being arrested for civil decrees. 

6il. 

Impounding of Mr. M. R. Masani’s 
passport. 60-Il. 

Negotiations regarding devel tof 

the Tungabhadra Brojent. 60. 

of the Tobacco Research 

‘Station in the Guntur District. 

6ll. 

Postal i to newspal 
529-30. 

Prohibition or Restriction on the 

exports of Gold from India. 

209. 

Provision of daily deliveries and 

opening of rural post offices in the 
Nellore Guntur and Districts. 

609, 9-92. 

Provision of postal, ee 3 and 

telephone facilities in rural areas. 

530-3, 2562. 

Raising of cess on tea. 209. 

Recognition of the South Indian 
Federation of its and workers 

to Bethe “adian ‘Tes 
Planters of South India. 
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RANGA, PROF. N. G.—contd. 

Question re—contd. % हि 
Recommendations of the ताक 

Refusal of passport to Mrs, Kamala- 
devi to go to Europe to attend the 
International Peace Conf 
60. 

Representation made to the British 
Government on Mr. Binders’ Re- 
port regarding the grievances of 
Indians in Zanzibar. 208. 

Re: ti ethical 

of the Bengal Nagpur Railway 
employees. 20, 

Strike on the Bengal Nagpur Railway. 
220-I], 333. 

Utilization of the rural Development 
Grant. 53-32, 

Question (Supplementary) re— 
Amount allocated to the Provinces out 

of the sugar excise duty. 2343. 
Complaints regarding official inter- 

ference in election matters. 625. 
Damage done by the hail-storm in 

villages of the Delhi Province. 
23i4, 

Disabilities of Indians in the Colonies 
and Protectorates within the British 
Empire. 920. 

Expenditure on the movements of 
soldiers. 849. 

Export of sugar from India to the 
United Kingdom under a preferen- 
tial tariff scheme. 2346. 

‘Tame all lowed to 
soldiers. 852, 

India’s balance” of trade. 559. 
Possibility of economic transport of 

sugar from the producing centres 
to Gonsuming markets. 2348. 

Production of power alcohol in 
British India. 2245. 

Recruitment of staff for the proposed 
Central College” for veterinary 
training. 768. 

Removal of shoes by visitors to the 
mosques and tonibs under the 
Archeological Department. 2434, 
2435. 

Representation of India at the Inter- ‘eatin! vers a 
Geneva. 2325, 

RANGA, PROF. N. G.—coneld. 

Question (Supplementary) re—conid. 
Resignation of Sir Osborne Smith from 

the Governorship of the Reserve 
Bank of India. 559. 

Restriction on the entry of Indians 
in Burma. 798, _ © 

Restrictions on the erection of new 
sugar mills, 7. 

Steps proposed to be taken by the 
Reserve Bank of India’ for financing 
agricultural credit. 560. 

Steps taken by the Indian Sugar 
Mills Association for the pi ti 
of a joint Sugar Selling Organiza- 
tion. 2346. 

Report of the Public Accounts Com- 
mittee on the accounts of 933-34— 
Motion to consider. 2487-92. 

RANGOON— 
Question re— 

Construction of a tomb over the 
graves of the late Emperor Bahadur 
Shah and Empress Zinat Mahal 
at ——.« 332-37. 

Disposal of traffic on the —= Wire- 
less Working on Phones. 782, 

Wireless wheatstone system for work- 
ing between——and Madras 
544-46, 

RATE(S)— 
Question re— 

Acquisition of land by sugar factori 
at reasonable market ——. 2344, 

Effect of enhanced freight of 
Goods Traffic un the income of 
Railways, 549. 

Railway freight —— for the transport 
of dry milch cattle. 9-0. 

Uniformity in — of fare on State 
Railways. 40-4]. 

RATES OF PAY— 

Question re different —— for linemen 
and class IT operators of the Telegraph 
Engineering Branch. 2450. 

RATIO POSITION— 

Question re review of India’s exchange 
——and devaluation of rupee. 2, 

RAU, SIR RAGHAVENDRA— 
Demands for supplementary grants in 

respect of —— 

Audit. 439, 440, 
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RAU, SIR RAGHAVENDRA—contd. 

440, 442 

Payments to ‘Indian States and 
. Companies. 463-64. 

Refunds. 462, 463. 
Working Expenses—Maintenance and 
Supply of Locomotive Power. 464. 

Working  Expenses—Miscellaneous 
Expenses. 465, x 

Working Expenses—Traffic Depart- 
ment. 

Motion to reduce demand for Railway 
Board re— 
Tontrol of expenditure. 954-57. 
Rail-road. competition. 434. 
Taking over the management of the 

B. 8. & N. W., R. & K. and M. 
& §. M. Railways under State 
control. . l00l,. l020, 

Resoli I ti t.. to the De 

repay yymen' ‘A ‘precia- 

tion Reserve Fund from the Railway 
_. Revenues. 2663. 

RAWALPINDI— 
Question re appointment of Mr. Hales 

as. Divisional Superintendent, —— 
Division of the North Western Rail- 
way. 40897. 

RAWAT— 

pt ding cae inaeien Of 

the Government of India Presses. 
986-87. 

Qualifying marks for the——~ex- 
amination of the Government of 
India Presses. 985-86. 

REBATE SYSTEM— 

RECEIPT(S)— 
Question re censoring of letters contair- 

ing Railway——for fresh — fruits. 
98. 

RECESS INTERVAL— 
Question. re to. the Government 

of India Press emplo: asked to 
stay for overtime. 2420-2. 

RECIPROCITY ; MEASURES OF— 
Question re adoption of —— 

certain colonies. 7-II75. 

RECOGNITION(S)— 
Motion to reduce demand for Depart- 

ment of Industries and Labour re 

Question re—- 

ofthe Burma Railway Employees 
Union. 329-3I. 

—— of the South Indian Federation 
of peasanis. and workers to repre- 
sent the Indian Tea planters of 
South India. 209. 

RECOMMENDATION(S)— 

Question re— 

—— of Sir Otto Niemeyer.  558. 
——of the Indian Economie Con- 

ference and the Indian Science 
Congress. 208-09. 

— of the Varma Committee of the 
Posts and Telegraphs Department. 
450-5l. 

—— of the Wheeler Committee about 
the institution of a system of private 
secretaries for Members or Ministers 
of the future Federal Government. 
282-83. 

RECORD(S)— 
Question re maintenance of —— of 

pensionable servants 
on State Railways. 457, 486-87. 

RECRUIT(S}— 

Grace marks allowed to candidates 
for —— as Inspector, Railway Mail 

e 
—_—
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REOCRUITMENT—contd. 
Question re—contd. 

Men qualified for First and Second Divisi waiting entatfanit n 

the Government of India offices and 
—made in the Foreign and 
Political Department. 236 

People treated as “non-martial” for 
— in the Army. 847 

—— in the sorters’ cadre in the Office 
of the Deputy Accountant General, 
Posts and Telegraphs. 2562-63. 

— of Britishers to the Indian Civil 
Service. 22-22. 

—of Dominion subjects for the 
Defence Forces of India. 2553- 

of Europeans in the Veterinary 
Service. 766-67 

— of guards 
Eastern Bengal Railway. 

— of Rawat and Merat communi. 
ties of Ajmer-Merwara in certain 
battalions, etc. 2248. 

—of soldeirs in the Army and 
Military stations, ete. 2235-37, 

—— of staff for the proposed Central 

RED CROSS SOCIETY (ALLOCATION 
OF PROPERTY) BILL— 
See “ Bills)”. 

RED CROSS SOCIETY (AMENDMENT) 
BILL— 
See “Indian” under “ Bill(s)”. 

RED OXIDE PAINT— 
See “ Paint(s)”. 

REDUCTION(S)— 
Question re— 

on State Railways for 
poe or—— of the staff 

superior to inferior service 
on failure to pass an examination. 
486. 

—— in the number of staff officers 
in the Army during the separation 
of Burma. 2328-29. 
— of second class fare on Burma 

Railways. 322. 

—— of the rate for transport of Dry 
Cattle on Railways. 770. 

REFINERY(IES)— 

Question. re Burma Oil Company’s 
Oil-Filed and. Petrol —. 

REFRESHER COURSE(S)— 

Question re of Railways. 53. 

REFRESHMENT(S)— 

Q ve for 

——, ete. on the North Western 
Railway. 63-64 

REFRESHMENT ROOM(S)— 

Question re— 

Auction of catering tracts for 
—on Rail held 

by Spencer and Company. 436 
Catering in —— and dining cars on 

the North Western Railway. 220, 
86. 

Co ions allowed to Spencer and 
Company and Indian ——and 
dining car contractors on the 
North Western Railway. 438-39. 

Cor of Bookstalls and 
—on the North Western Rail- 
way. 22-23. 

“of —— on and furnishings 
a North Western — Railway. 

Jhatka and Halal meat supplied in 
Railway Dining Cars and —. 
शप. 

Letting out of contracts for sweebmeat, 
and——on the North 

Western Railway. 9I-2. 
Location of——in special type 

carriages on the North Western 
Railway. 2322-23. 

Passes given to European ——and 
Bookstall Contractors on the North 
Western Railway. 24. 

System of auctioning contracts with 
ig to —— on certain railways. 

2. 

Tenders for contracts of Hindu tea 
and —, ete., at the Delhi Rail- 
way Station. 437. 

Waiting room charges levied by 
Messrs. ७. F. Kellner and 
—— contractors on the East Indian 
Railway. 487-88. 

ate;
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NT ROOM ~  CON- 
TRACTOR(S)— 

Question re issue of passes to the —— 

on the North Western Railway. 434 

35. 

REFUND(S)— 
*Demands for supplementary 

462-63, 2288. 

REGISTERED NEWSPAPER(S)— 
See “ Newspaper(s) ”. 

REGISTRATION— 
Question re— 

Rate for ——- of Telegraph addresses. 
99-200. 

—of newspapers in the Postal 
~ Department. 2327-28. 

REGULATION(S)— 2 

Question re— 

Certain Detenus under —— Ill of 

38i8. 20 

Detention of Teja Singh Azad as a 

State Prisoner — II of 

88. 6-63. 

Pee Sate Pelee 2 as State Ts - 

26, 
Protests against the administration 

of the foreign exchange—— in 
Persia, 98. 

Sufferings of Four Bengali State 
Prisoners detained under —— II 
ज॑]88 in Jail in the Bombay 

grant. 

RELEASE—contd. 

Question re—conid. 

of political prisoners. 548. 
— of political prisoners in memory 

of the Coronation Durbar. 98. 
= the ex-Maharaja of Nabha. 

Suicides and deaths of detenus and 
interness and their——on the 
occasion of the King’s Coronation. 
कण. 

RELIEVING ALLOWANCE— 
See “ Allowance(s) ”. 

RELIGION(S) 
Question re protection of different —-. 

392. + 

RENT(S)— 

Question re— 
Officers and clerks not provided with 

Government quarters in New Delhi 
obtaining houses at enhanced ——. 

—— recovered for residential build- 
ings from State Railway Staff and 
outsiders. 25. 

RE-ORGANIZATION(S)— 

Question re —— of the Government of 
Secretariat. 226, 2390-0l 

REPEALING AND AMENDING BILL— 
Presidency. 9. See Bills)”. 

REJECTION(S)}— 

Question re of nomination papers filed REPORT(S)— 

by two Sikh candidates for Ques res 

ship to the Delhi Municipal Com- jor Cawthorn’s — re suitability 

mittee. 279-80. Sipe of Kenya for 9 
settlement of ex-services men 6! 

RELATION(S)— the Indian army. 629. 

Question re travelling paid to Publication of the —of Mr. 8. 8. 
the —— and dependants piggies Markham, Empire . Secretary, 

for interviewing them. Museum Association, on the 
Mesums in India 4-5. © 

RELEASE— 
; 

Question re— of atic «८ पल bn Se a 

——of Mr. Hira Lala Das Gupta, 
and Mr. Manoranjan 

Dhar, in the 
ILI-2, 546. Punjab. 

Railway. 248, 485. 

—— of the income-tax experts. 00, 

96. 

—— of the Inspector of Railways on 
the Barhan accident. 44. 
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REPORT(S)—conid. 

Question re—conid. 

—of the Wheeler Committee. 
63-32. 

— on Indians in Malaya. 563. 
—on the election activities of 

Government servants. 2302. 
— on the results of elections in the 

Provinces. 569. 
——submitted by Raizada Hans Raj 

and Sir Muhammad Yamin Khan 
on their observations in the 
Andamans. 46. - 

—— submitted by Raizada Hans Raj 
and Sir Muhammad Yamin Khan 
on their visit to the Andamans. 
23, 4, 338. 

Representation made to the British 
Government. on Mr. Binder’s 
regarding the grievances of Indians 
in Zanzibar. 208. 

Rese: t- Indians against 
the Binder——.on Indians in 
Zanzibar. _i250-52 

Rumour the-—— of Sir 
Ralph Wedgwood Committee. 205- 

Statement issued by Mr. Tyab Ali 
on Mr. Binder’ regarding 
Indians in Zanzibar. 98. 

— ofthe Committee appointed by the 
Legislative Assembly to report on 
certain amendments proposed to be 
made in rule 8 of the Indian Legis- 
lative Rules. 

——of the Go Delegates at 

REPRESENTATION(S)—contd. 
Question re—conid. 

—made by Indians in Ceylon 
regarding the terms of reference of 

———made to the . British Goveru. 
ment on Mr. Binder’s Report 
regarding the grievances of Indians 
in Zanzibar. 208. 

—— of India at the Imperial Con- 
ference in London. 238. 

of India at the International 
Economic Conference at Geneva. 
2324-26. 

+— of India on the Council of the 
League of Nations and provision 
of a permanent delegate at Geneva, 
58-59. 

—— regarding depreciation of Indian 
‘currency. l00. 

—— regarding the amalgamation of 
the two clerical grades in the 
Operating Department of the 
Divisional Superintendent’s’ Office, 
Lucknow. 2433. 

—— regarding the grievances of the 
Bengal Nagpur Railway employees. 
-90.. tess 

>--- submitted by detenus in the 
Deoli Detention Camp. 37 

+—to the Union Government of 
South Africa. about the Anti- 
Asiatic Bills, | 2557-58. 

REPRESENTATIVE (S)— 

the twentieth session of the Interna- 
tional Labour Conference, laid on the 
table. 59-8] 

— of the Publie Accounts Committee 
‘on the accounts of I! 
Motion to consider. 2459-93, 2663- 

68) 2 

REPRESENTATION(S)—_ 
Question re— 

Cessation of —— by Burmese Members 
of the Legislative Assembly, _247. 

Memoranda or submitted to the 
Bayes Enquiry _ Committee. 
3842. 

— about the difficulties concerned 
with the Baudot Supervisor- 
operator Scheme. 089. 

re absence of provision in the 
Goyernment of India Act, 935, 
for the appointment of —— by Rulers 
in cases of casual vacancies. 88. 

REPRESSION— 
Motion to reduce demand for Executive 

Council re policy of ——. 7702-50, 

Demand for Grant in respect of 
“Capital Outlay on Schemes of 
Agricultural Improvement and ——”’: 
763. 

Question re— 

Amount spent on sugar——. 2340- 
4l. 

Excavation and —— activities of 
the Archeological ~ Departm 

ee 
i7-I8. 
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~  "RESEARCH(ES)—vontd. 
Question re—contd. 

Experimental —— in regard’ to ‘tele- 
vision. 90-9. 

+—and investigations relating - to 
the glass industries. 85. 

RESEARCH STATION(S)— 

Question re opening of the Tobacco 
——in the Guntur District. 6) 

RESEARCH WORK(S)— 

Question re— 

Competency of the Indian Broad- 
casting Department to undertake 
—. 49-50. 

——earried out by the Imperial 
Dairy Expert. 43. 

RESERVE BANK OF INDLA+contd. 

Question re—contd. 

Intome-tax deducted by the— 
from the dividends paid on its 
shares. 795-96. 

Payment of actuarial value in lieu of 
pensions to the staff of the Currency 
Offices’ transferred to’ — 
796-97, 2363. 

Resignation of Sir Osborne’ Smith 
from the Governorship of the ——. 
38, 56, 57-58, 6l, 335, 3305-07, 
559. 

Steps proposed to be taken by the 
——for financing agricultural 
credit. 560. 

RESERVE FUND(S)— 

—— into indigenous druge conducted ७७७४ 

by members of the Indian Medical — *£5 35 आई 
Service. 842. . : 

ni RESHUFFLING— 

RESERVATION(S)— Question re. —— of portfolios in certain 

Question re— i Government of India Departments. 

Income secured by the-—— of third है 797. 

> and: intermediate class seats on RESIDENCE(S)— 
~~ | Railways. 790., Question re: occupation for the purposes 

a for a cortain period of the off—— of a part of office by 

mM a Dufferin Bridge near the Kashi the employees of the Education 

Railway Station’ for ~ vehicular Department, Ajmer-Merwara. 836, 

~ traffic, 209-l0, 546. 2365. 5 

——of & percentage of direct appoint- RESIDENTIAL BUILDING(S)— 
ments to Government servant. 
2245-46. Question re rent recovered for oo 

_—— of a section of a high ground for pe Railway Staff «and outsiders, 

Enropeans residential sites in the 2 

Tevna District in Fiji. 28384. RESIDENTIAL HOUSE(S)}— . 

of Intermediate and Third Class Question re demand for ——for middle 
Seats on Railways. 767-68. classes. in Delhi. 04-05, 

—— of intermediate class eompart- हे 

ments for males and females on the RESIDENTIAL SITE(S)— ; 

East Indian Railway. 9. ; tion re reservation of a section of 

System of marking and —— of seats high ground for European—— in 

in intermediate and third classes the Tevna district in Fiji. 2334. 

on the East Indian Railway. हि 

]465-66. RESIGNATION— aol 

Ee Question re of Sir 
> RESERVE BANK OF INDIA 3 from the Governorship : 

| Question re— eae Re ia. 38, 56, 57-58, 6, 

रू Dividend हे लक 5४ कु oe : «siege Paki its 

collection. credit in mgs है RESOLUTE iti sit 

Bank Account. received by the पदक mere 
General Post Office, Dethi- ‘Notification opel to in —— re 

856. कं wt emigration to Bi . “Ser 

Ms9LAD Se डड् 
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RESOLUTION(S)—contd. 

Question re— 

REST HOUSE(S)}— 

Question re provision of —— for the 
Railway Mail Service officials near 
terminal stati $87-88. Action taken on the —— re i 

ment of a Standing Army Com- 
mittee. 7628. 

Action taken on the —— re indebted- 
ness of agriculturists passed by the 
Legislative Assembly.» 7. 

New Road Fund ——, 476-77. 

passed by the Legislative 
Assembly and the action taken 
thereon. 548, 2249-50 

paneer er 

Amendment of the Indian Legislative 

Creation of a separate Road Fund for 
the purposes of road development. 
660-74. 

Adopted as amended. 72 
Draft Convention of the International meet 

Labour Conference regarding 
nual holidays with pay. 239-49. 

Adopted. 249. 
Draft Convention of the Intenrational 

Labour Conference re maintenance 

| Adopted. 239. xt 
Emigration to Burma, 903-04. 
India’s withdrawal from the Member- 
ship of the League of Nations. 
2592-805. 

Interference from public servants in 
the ensuing election. 322-23 

leges in India. 2573.00 
P to the depreci 
"fund from the Railway Kevenues 

RESPONSIBILITY(IES)— 

Question re —— of the Governor Gene- 
tal in Council and the Secretary of 
State for India in Council for the 
actions of the Agents of State 
Railways. 49. 

REST ROOM(S)—"_ 
Question re provision of —— for Indian 

guards at certain railway stations. 
LAB «5 

RESTRAINT ORDER(S)— 

Question re persons under ——— in 
Centrally administered areas. 263I- 
32. 

RESTRICTION(S)— 
Question re— 

Grievances of Indians in Iran in 
regard to foreign exchange ——. 
30-34. 

Tnposition of —— against the publi- 
cation of mushroom newspapers. 

Prohibition or —— on the exports.of 
Gold from India. 209. 

on imports and exports of Indian 
Goods. 769. 

——on the entry of Indians in 
Burma. 97-8. 

——on the erection of new sugar 
tills. 2347-48. 5) 
——on the keeping of cows in quar- 

ters in New Delhi. 9838-5 

RETIRED PUBLIC SERVANTS— 

See “ Public Servantis)”. 

RETIREMENT(S)— 

Question re 
Burma 

of British Officers in 
before its separation. 

326. 

RETRENCHED OFFICIAL(S)— 

Question re Goyernment’s policy re 
employment of ——. 2]2 

See also “ Officials)”. 

RETRENCHED PERSONNEL— 

Demand for Grant in respect of “ Ex- 
penditure on—— charged to Capi- 
tal”. 764. 

Demand for -grant.in respect of 
‘Expenditure on’=— charged to 

Revenue”. 76] 
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REVENUE DUTIES— 
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RETRENCHED STAFE(S)— 
Question re —— on the waiting list and 

tall ployed 
235-52 

RETRENCHMENT— 

Question re— 

——of employees in the Post and 
ii Telegraphs Department. 783-84 

—— of staff on State Railways. 906 

RETRENCHMENT (CONCESSIONS)— 
Qui re of the 

Telegraph Department. retrenched 
under-——. 78-82. 

REVALUATION— 
Question re —— of rupee. 208. 

REVENCE(S)— 
Resolution re payment to the deprecia-_ 

tion reserve “fund from the 
Railway ——. 2663. 

REVENUE DiSTRICI(S)— 
Question re confusion caused in,having 
eee postal districts and —. 

Motion to reduce demand d for Fi 

RIDGE— 
Question re absence of lights on the 

roads on the leading to the Anti 
Rabie Centre in Delhi. 497, 2564 

RIGHT(S}— 

Question re—= 

——and privileges of non-gazetted 
railway staff. 485-86. E 

—— and privileges of those in service 
after the sepatation of Railway 
Accounts and Audit. 2332. 

ROAD(S)— 

Election of Members to the Standing 
Committee for 2452, 

Election to and nominations for the 

Standing Committee for——. 2296. 

Motion re election “of the” Standing 
Committee” on ——. 927 

Question re— 

Absence of lights on the ——on the 
Ridge dood is to the Anti-Rabic 

Centre in Delhi, 927, 2564. 
Addition to —— since Ist April, 929. 

‘229. 

६ re——. 394—I4]4. 

REVISED SCALES OF PAY— 
See “Scales of Pay”. 

REVISION(S)— 
Question re— “ 

——of scales of pay of superior 
officers in the Government 
Secretariat. 230-02.f 

—— of the free pass rules for the 
railway staff. 2446-47. 

REWARI— 
Question re ion of the Jha; 
—— Road. 622-...24. 

RICE— 

Question re— 

ba oe of ——and paddy in Madras. 

‘Question re —— of the Imperial Council 
cultural Research. 482-82. 

Amounts spent in provinees and 
Indian States on ——. 77. 

Construction of the Jhajjar-Rewari 

—-. 22 —24. 

Inadequacy of——in India. 9. 

Increase in the amount to be spent 

on —— credited to the petrol fund 

45-77 

Mileage and classification of ——in 
provinces and Indian States. 

78. 
Mileage of ——in India: ‘48-29. 

raised by the imposition of 
additional duty on petrol spent on 
village 29-20. 

Provision of head-rests ~on—— in 

New Delbi. 57]. 

_ in Cantonments'iin India. 85]. 

Resolution re cration of a separate —— 

हट purposes of svelop- 
te 

ROAD DRESSING MATERIAL(8)— 

Questi disregard of the rules for- 
avin of —— for military, pur- 

poses. 9I0. 

See also “ Material(s)”. 

a ee 2
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ROAD FUND— 

Question re— f ut) 

Amount allotted out of the —— to'the 
Provinees: ॥473: > Wigs 

New —— Resolution. 476-77. 

ROAD MILEAGE ALLOWANCE— 
See “ Allowance(s)'?. 

ROBBERY— 

Question re——in train between 
Viramgam and Wadvana.. 68. 

ROHILKUND AND KUMAON RAIL- 
WAY— 
See “ Railway(s)”. 

ROLLING stocK— 
Question re damage done to the-—— by 

= Aron sleepers and purchase of sleepers 
from Burma. 320-2]. 

ROMAN CATHOLIC— 5 >स ला 
Question re— 

Payment o salaries of ‘the —— 
Military Chaplains. 88-89: 

Payments made to the —— Military 
Chaplains. 89. 

ROMAN CATHOLIC ARCHBISHOPS— 
See “ Archbishop(s) ”. 

ROMAN CATHOLIC BISHOP(S)— 
See “ Bishop(é) ”. 

ROMAN CATHOLIC —- MILITARY 
CHAPLAIN(S)— 
“See Chaplain(s). 

ROUGHTON, MR, N. 7. 

Motion to consider. 489]—93. 

Oath of Office. 269I. 

ROUTE(S)— 

Alternative 

and stations above / 
the East Indian Railway. शव, 

ROW, MB. K) SANJIVA— 
Oath f Office, ]7L, 393. 
Rej ort of the Publie Accounts Com- 

mittee on the accounts of 3938-34. 
2664-68, फिट जे अब क 

2 

ROY, MR. 8. NS" FETTER 
“Indian Boilers’ “(Amendment)” Bill— 

Consideration of clauses. 898-09, 
Indian Electricity (Amendment) Bill— 

Consideration of clauses. 900. 
Motion to reduce demand for Executive 

Council te policy of repression. 
706—09, ५ 

Oath of Office. 69, 2209. 
Resolution re creation of a separate” 

Road Fund for the purposes of road 
development. 686-87, 702-03. 

ROYAL INDIAN ARMY SERVICE 
CORPS— 

Question re undisbursed credit, balan 
of one S. R. Soni of the———. 855. 

RUBBER CONTROL (AMENDMENT) 
BILL— 
SeeIndian ——” under “ Bills)”. 
RULER Se 3 

Amendment of Indian Legislatiye— 
Motion to adjourn discussion (Not 

agreed to). 343—63. 

‘Report of the 
bly Committee. 467, 52I— 

Motion re Amendment of the Indian 
Legislative 580--607, .. 69-- 
36. 

Question re— 

Amendment of ——~and standing 
orders in respect of privileges of 
the Legislative Assembly. 6. 

Authority empowering agents of 
State Railways to frame and 
promulgate subsidiary —— to 
general —— made under section 47 
a Railways Act. 86- 

Disregard of the ——for the supply 
of road dressing materials for 

_ military purposes. 90, 2562. 
Enforcement of the Hours of Employ 
ment—— on the Shahdata-Saha- 
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RULE(S)—contd. RULING(S) BY MR. CHAIRMAN 
4००, ‘ (SIR LESLIE HUDSON)— 

Powers given “to Agents of State Indian Subscription Bill— 
Railways to modify the ——for 
the grant of allowances. 55, 
486. 

*) Removal of certain drivers’ from ser- 
vice’ in disregatd of subsidiary 
——“ framed by the Faas , Eastern. 
Bengal Railway, 224) 

. Revision of the free pass —— for the 
railway staff. 4 

——for discharge.of employees on 
State Railways. 2329. 

——for employment of deaf: persons 
inetailway sheds or yards. 2448- 

> 49. 

for the issue of» passes on. State 
Railwayss H8%e0 « 

——fortrayel by -mail ‘trains by 
passholders. 6 

—— pertaining to! the “number of 
letters. to” be. sent in the’ same 
envelope. L93,:J48Le.°~ 

or ‘Saloons on fet ria! 
Railways. 

<7 of redress’ in courts of 
oi) © Law by public’ servants,’ © 784 

——re the issue of free passes on 
एड पर railways. )82—85. f 

ye कान of staff on the Bombay, 
“© Raroda and’Central India Railway 

"Resolution re— ss 2. 
‘Amendment of the Indian Legislati 

Tt seems to the Chair that it is evident 
that the subject of this Bill for the 
better administra of 
ee by alle sshectiption ca 
e 

d inchided in Part II, and, therefore, 
it belongs to the provincial legisla- 
tive list.. Sir Mohammad’ Yakub’s 
reference: to section I04 would 
probably have been pérfectly in 
order provided notification could 
have been obtained prior to the 
—— being laid on the table of the 
House That has not been done, 
and,. therefore, the Chair must 
Tule that itis not’ within the gom- 
petence of this House to discuss 
the——. > 2548. 

RULINGS)’ BY MR. PRESIDENT 
(THE OURABLE SIR ABDUR 

Adjournment of Debate— 

So long as there is 8 quorum, it is 
not within the power of the Presi- 
dent to adjourn “the House on a 
ground that there were only two 
Indian elected “Members _ present 
in the owhole House. No dis- 
tinction cam be*made in a matter 

ef the ' pension —— for 
inferior. services. 77587. 

RULES) OF BUSINESS— .. 
_ Motion for adjournment re amendment 

The Chair will not put a motion for 
the a prima facie case 
is made out therefor and it is 
satisfied that there are sufficient ४ of the —— of the Asse 

to the ptivilege of ‘ntaebelistion 
9i6— 

=»? Instruments of Accession proposed 
= by the-—and Chiefs: 

‘tates. 88. 

and good grounds for thinking that 
jestion cannot be 

> disouss the provisions of a —— on 

upon any larger question. 375. 
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RULING (8) BY MR. PRESIDENT (THE 
HONOURABLE SIR ABDUR 

Bills—conid. 
An Honourable Member should not 
read ini on——at length, 
because they are in possession 
of all the Members. He can only 
refer to them, if necessary. 78. 

Cut Motion(s)— 
Tt depends upon the Member who 

has given notice of the——to 
say what his object is having in 
regard the nature and scope of the 
motion. If his object. simply is to 
discuss a certain question or to 
draw the attention of Government 
to a certain matter, the. Chair is 
not aware of anything which can 
prevent him from doing that. 
He may not desire to censure the 
Government, and he may seek only 
to obtain information ,and to 
express his own views. 394, 

Demands for Supplementary Grants— 
It is a well-established rule that 

Honourable Members cannot. dis- 
cuss questions of policy on supple- 
mentary grants. 2268. 

Division(s)}— 
Although the Chair, having full discre- 

tion under the standing orders as to 
the method. of dividing the House, 

" can ask Members merely to rise in 
their seats without their names 

! being taken down, it would, how- 
ever, follow a previous ruling and 
accept the suggestion for taking 
down names, but of those Members 
only who supported the motion. 
2527. 

Indian Legislative Rules, Motion re 
ह amendment of— 

“Although the Rules or any amend- 
केक ment to the Rules have to be 

framed by the Governor General 
ह in Council and not by the Assembly, 

the Government hayeonly moved 
the motion for consulting the 
Assembly as to the desirability of 
these amendments in accordance 
with a certain undertaking given 
on a previous occasion, the dis- 
cretion to amend Rules without 

nsulting the Assem maining 
as laid down in the Act. It was, 
hi , open to the Assembly not 

RULING(S) BY MR, PRESIDENT 
(THE HONOURABLE SIR 38708 
RAHIM)—contd. 
Indian Legislative Rules, Motion re 

amendment, of—conid, 
to have anything to do with these 
Rules. Again, on a perusal of the 
language of section 67 (7) of the 
Government of India Act, and even 
considering the provisions of Stand- 
ing Orders ॥7 and I8, the Chair 
cannot hold that the Governor 
General in Council is precluded 
from bringing about the changes 
re proced lating to ti 
by amending the Rules. The dis- 
cussion on the motion — is not, 
therefore, barred. 552-53. 

Miscellaneous— * 

An Honourable | Member— cannot 
argue, a second time. 2]32. 

An Honourable Member cannot have 
a discussion of what took place in a 
private conversation, 978. = 

An Honourable Member cannot in- 
tervene with a speech during the 
speech of another Honourable 
Member. 404. 

An Honourable Member cannot make 
- any reflection on a Judge of the 

High Court. 725. aes 
An Honourable Member cannot 

read at an extensive length from 
past Legislative Assembly Debates. 
20I8, 2020. 

An Honourable Member should know 
that if he wants to address the 
House, he must do so through the 
Chair, But if he does not want to 
address the House and wants to 
carry on conversations, he must do 
it in the lobby and notin the House 
2228. 

Con. ti 2४ हे; ble 

Members should not go on when an 
7 Member is speaking. 

42. 

Depreciatory remarks against a Judge 
of the High Court cannot be allow- 
edin the House. 726. 

Honourable Members are entitled to 
come to the Assembly in any dress 
they like and represent any emblem 
they like, and they can stick any- 

front of Honourable Members. 2553. 
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RULINGS) BY MR,  PRESLDENT 
(THE HONOURABLE SIR ABDUR 
RAHIM)—contd 

Miscellaneous—contd. 

Honourable. Members. should not 
> make any defamatory allegations 

gainst an individual, especially 
when the individual is not_present 
in the House to defend himself. 
825—27. 

If an Honourable Member wishes to 
address any question, he must rise 
inhisseat. 832. 

It is for the person who is occupying 
the Chair at the time to give his 
ruling on any point that is raised 

* 385. 

+ Lighthearted vote ” is not a proper 
expression and the Honourable 
Member (‘The Honourable Sir James 
Grigg) must withdraw it. ]54- 

565. 

No Honourable Member should cross 
the line between the speaker and 
the Chair. 2605. 

The Chair cannot allow interruptions. 
Tf any point requires elucidation, 

"and if the Honourable Member 
gives way, then questions can be 
put. 2205. 

There cannot be any sort of challenge 
in the House. 380. 

Motion(s) for Adjournment— 

As Mr. Asaf Ali’s —— re amendment 
of the Rules of Business of the 
Assembly relating to the privilege 
of interpellation seeks to revive 
discussion on a matter which has 
already been discussed in this 
Session and there is really no new 
matter which 

RULING(S) BY’ MR. PRESIDENT 
(THE HONOURABLE SIR. ABDUR 
RAHIM)—coneld. 

Publie Accounts Committee, Motion ve 
election to the— 

The point renon-publication, contrary 
to past practice, of the evidence 
produced before the Committee 
would arise when the report of the 
Committee is placed before ‘the 
House for consideration, but not 
onthe present motion. 924-25. 

Question(s)— 

An Honourable Member cannot argue 
oe putting supplementary ——. 

Honourable Members cannot refer to 
the opinion of His Excel- 
leney the Viceroy. 77l 

The Chair does not think there is any 
pfess provision in the Standing 

Orders prohibiting the asking of 
thesame—— twice in the same 
Session. 4562. 

Question(s), Supplementary— 
An Honourable Member cannot argue 

while puttinga——. 3986. - 

RUNNING PARCEL CLERKS— 
See * Parcel Clerk(s) ?. 

RUNNING ROOM(S)— 
Question re —— arrangement for crew 

staffonthe Eastern Bengal Rail- 
way. 54. 

RUNNING STAFF— 
Question re —— on Railway 

RUPEE(S)— 
Question re— 

sie 7 इक of the —— by dollars 
5. 

Reval 

it is ruled out of order, 930-2. 
When a Resolution is already down 

for discussion on a subsequent date, 
no —— pena ting that Resolu- 
tion can be ,. 489,. 

Point(s) of Order— 
A——raising objection to the dis- 

cussion of a motion should be raised 
at the earliest stage. 552-53. 

Any —— with reference to a motion 
itself must be taken at the ealiest 

of 203. 
Review of India’s Exchange Ratio 

Position and Devaluation of ——. 
72. 

RURAL AREA(S)— = 

Question re— 3 

for Lab थे 
Prevalence of malaria in the —— of 

«55. the Delhi Province. 9I, 90-9. 
Provision of postal, ‘ph and 

ro telephone ities in——,  530- 
3l, 2562, + stage. 349. 
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‘BURAL DEVELOPMENT GRANT: | SAKSENA, MRO MOHAN LaL_oae, 
Question’ re “utilization of the —— 

53-32. 

‘RURAL POST OFFICE(S)— 

See “ Post: Office(s)””. 

SACHAPIR STREET POST OFFICE- 
Seé “ Post Officefs) 

SAKSENA, MR. MOHAN LAL— 
Election of —— to the Standing Com- 

“mittee on “Emigration. 792. 

Indian Finance Bill— 
Consideration of— 

top Clause. 3. © 229, 2083-34, 2]44— 
es ; ’ 

banning 
“by the Police ~~ Commissioner, 

Calcutta, of” processions, meetings 
and other demonstrations. 2366— 
68, 2383-84. 

Motion re clection of members: to the 
Standing Advisor 
the Indian ,Posis and 
Department. 2453. er 

Motion to reduce demand ४ 
partment of Education, Health 

Lands re treatment of Tridians 
“abroad. I585—-89, 594. 

Executive Council re policy of re: 
pression. 778, (722, 724. 

Railway Boatd re~taking over the 

Absence of eee 
the Rohilkund ion Wal Rail 
way. 48. 

Action taken on the Resolution re 

SAKSENA, MR. MOHAN LAL—conéd. 

Question re—contd. 

Allowances paid to. certain detenus 
and their families. 23 

Allowance paid’ to the’ family of 
Mr. Bhupendra Kumar Dutt, & 
detenu. 2], 3 

Amendment of rules and standing 
orders ‘in respect of Privileges of 
the Legislative Assembly. 5 

Anti-war ineetings held in India. 
45. 

Appoint: of a ittee to 
examine the present system of 
= Administration” in India. 

73 

Appointment of an Agent, General 
of the Covermment of India in 
Fiji, 2333 

tions obtaining in Fiji, 2334. 
Appointment, of an Indian in place 

of Diwan Bahadur Mathura Das 
i. ctor of Establishment, Rail 

way Board. 43. 

Appointment, poi of canvassers of State 
95 

Appointment of non-official. members 
of the Legislative Assembly as 

' Visitors of the Deoli., Detention 
Camp. 37 

Appoi: of ‘the, Railway En- 
; quiry Committee, 27. हे 

Books. and publications forfeited in 
iy the Centrally administered areas 

263 

Celebration of festivals by Prisoners 
lamans. ae in _ the 

Certain. detenus Regulation 
TT ०६००-२8 8.206 « 

«Certain information military 
©) somanoeptrvres:  ॥20--22 

Ceriain information regarding the 
strength and personnel of the 
Indian Army. 844-45, - 

Circular No. ] of 982 of the Agent, 
~- Rohilkwnd and Kumaon  Rail- 

“way. 45—48. 
Closing ‘of ~certain’ Railway) work- 
~~ shops” at Lucknow on Saturdays. 

926 -27, 2250. 
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SAKSENA, MR. MOHAN LAL—conid. 

Question re—contd. 

Competency of the Indian Broad. 
Depariment to. under. 

take research work. 49-50. 
* Complaints against Judicial Officers 

aise. 
a4. 

in Ajmer. 794. 

Contract with the 
Navigation Company, 

Asiatic Steam 
Limited 

SAKSENA, MR. MOHAN LAL—conid: 

Question re—contd. 

Furniture allowance alliwed to 
soldiers, 85-52. 

Gazetted officers grantetl extensions 
afte ‘the completion of super: 
annuation “ages: श238: |] | 
a of Indians in Malaya. 

for carriage of Cergo, 

and mails between Calcutta and 
Port » Blair. 2336—39. 

Coronation expenses of the last 
Durbar at Delhi. 238. 

Costs ‘of time tables of ‘various 

+ railways. I7-I8 
Debarring of “Indian Members in 

the © Fijji. Civil Sane fro 
ypeans. privilege enjoyed by : 

2334, 
Driver combatants in the Artillery 

Units. ३85 

Education of the children of Anglo: 
Indian and Indian employees o! 
railways: 80, 337-38, 

Effect of devaluation of currencies 
by France and other countries on 
India. 50. 

Enquiry by experts into the Railway 
Finances. 39. 

Bstablishment’ | of a Radio Re- 
search Board “in India. 44, 50. 

Excise duty on sugar. 7776. 
Expenditure on the army education 

of soldiers. 852-53 

Expenditure on. the movements of 

Expiry iry of the licence. of the Delhi 
Mectric Supply Company. 843: 

Facilities regarding 8९७ bathing and 
open air exercise to prisoners im 

the. Andamans. . 47. 
Filling up. of the post of Secretary 

for Indian affairs in Fiji. 2333 

First and Intermediate class waiting 
rooms on the East Indian Railway 
774. 

Formation of trade unions on Rail 
ways. 796-7, 

Frauds in the supply of coal to the 
Loco. Depattment in Bareilly 

go ee er a a Gity. 48. 

G of Indians® under the 
Liquor Ordinance in Fiji. 7 72335 

Health of Mr. Subhash . Chandra 
Bose. 50-5L 

Hospitals and dispensaties on the 
Robilkund and... Kumeen.;/ Rail- 
way. I48. 

Hutuiliating treatment. meted out 

© to certain deverus by the authori 
ties of the Arthur Road, Jail 

Tiiness of Dr. 
detent’ श॒ 

Tiiness of Satya Bhusan Gupta, a 
+ even: 

Arun Guha Roy, a 

Tnadequacy of roads in India. 729 
Incidence “of sick ngst the 

soldiers. १848, 
Tncome from first and- intermediate 

class pas: and inter 
class wail fooms ¢n thé East 
Indian Rail way. 47 

Indian Commissioned Officers. in 
the army passing promotion exa- 
minations and reported fit for 
promotion: 50, 

Thdians abroad not permitted to 
return to India. 239. 

Indianisation of the Army. 628 . 

Indo-British Trade Agreement. 
26-27. 

Indo-Japanese and Tudo-British 

Trade Negotiations. $ी.; 

Instructions isstied to employees 
certain 
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SAKSENA, MR. MOHAN LAL—ontd. - 

Question re—contd. 

Introduction of “Short service 
system” in the Army. .. 847. 

Maintenace of followers in Artillery 
Units in India. 849-50. 

Mainter of the Railway School 
at Kalyan. 25. 

Medical expenditure on soldiers. 
4853-54. 

Mileage of roads in India. 8-I9. 
Money raised by the imposition of 

additional duty on petrol spent 
on. village . 29-20. 

Money spent on Broadeasting. 44. 
National flag of India. 38. 

New books for the library in the 
Cellular Jail, Port Blair. 47 

‘New Pass Rules for railway employees. 

New Pass Rules on Railways. 
247—50, 

Non-official vititors of the Deoli De- 
ition Camp. 37. 

Non-provision of quarters at Aish. 
bagh Junction, Bareilly and Mai. 
lani for the members of the Traffic 
and Loco. Department. 48 

Non-transfer of judicial officers and 
others in Ajmer. I9]4. 

Opening of a branch of the Traffic 
counts Office at Lucknow fo: 

the East Indian Railway. 237. 

Overhauling of the secondary sys- 
tem of education in India. 46. 

People treated as ‘“ non-martial” 
for recruitment in the Army. 
इ847. 

Periodical __ transfers in the Cen- 
trally administered areas. 94 

Persons refused passports. 2329. 

Persons under restraint orders in 
the Centrally administered areas. 
2632-32. z 

Present state of health of Mr. 

Subhash Chandra Bose. _547-48. 
Prices of radio sets. in certain 

countries. 45, 

Proposed decentralisation of the 
Railway Clearing Accounts Office 
and its Audit Office. 23I 

SAKSENA, MR. MOHAN LAL—contd. 

Question re—contd, 

Prospects of release of Mr, Subhdsh 
Chandra 5l. 

Provision of combined intermediate 
class waiting rooms on certain 
stations of the East Indian Rail 
way. 39. 

Provision of rest rooms for Indian 
guards at certain railway stations. 

45, 

Rates of allowances given to the 
soldiers. 848, 

Reduction in the price of the Rast 
Indian Railway time table 
495-6, 

Refusal of admission to Indian 

Release of political prisoners, 448. 
Repatriation of prisoners confined 

in the Cellular Jail, Port Blair. 
- 47. 

Report submitced by Raizada Hans 
Raj and Sir Muhammad Yamin 
Khan on their observations in 
the Andamans. 46. 

Representation of India at the 
Imperial Conference in London. 
238. 

Representation regarding the 
amalgamation of the two clerical 
grades in the Operating Depart- 
ment of the Divisional Superin- 
dendent’s Office. Lucknow. 2433 

Represent bmitted by 

detenus in the Deoli Detention 
Camp. 37. 

Resentment amongst Indians 
against the Birder Report. on 
Indians in Zanzibar. 250—52. 

Reservation of a section of high 
ground for Europeans. residential 
sites in the Tevne District in 
Fiji. 2334. 

Resignation of Sir Osborne Smith 
from the Govyernorship of the 
Reserve Bank of India. 38. 

_ Resolutions passed by the Legis- 
lative Assembly and the action 
taken thereon. 548, 2249-50. 
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कर 

SAKSENA, MR. MOHAN LAL—conid. 

Question re—contd. 

Roads in Cantonments in India. 
इ857 

Rules regarding transfer of staff 
on the Bombay, Baroda and 
Central India Railway. 2433. 

Searches of detenus. 20-2I. 
Selection of candidates by the Pub- 

lic Service Cemmission for the 
Indian Audit and Accounts Ser- 
vice Examination. 50. 

oes and officers in the Army. 
22. 

State control of the Bengal and 
North Western, Rohilkund and 

> Kumaon and Madras and Southern 
Mahratta Railways. 252. 

State management of the Bengal 
and North Western and Rohil- 
kund and Kumaon Railways. की 

State of health of Mr. Bhupendra 
Kumar Dntta, a detenu. 20. 

State of health of Mr. Manoranjan 
Gupta, a detenu. 20. 

Steps taken to fight unemploy- 
ment. 42. 

“Strength of Artillery Units in India 
and England. 850, 

Strength of the Auxiliary troops. 
4845-46. 

Strength of the Indian Territorial 
Force. 846. ~ 

Study allo allowed to deienus. 
28. 

Sufferings of four Bengali State 
Prisoners detained under Regula- 
tion II of व88 in Jail in the 
Bombay Presidency. १9. 

Suicide committed by Santosh 
Chandra Ganguli, a detenu.  35- 

36. 
Sums spent by foreign countries 

on radio research and manufacture 
of radio gocds. 45 

Supplementing of their diet and 
clothing by prisoners ‘n ~ the 
Andamans. 47. 

Supply of daily newspapers from 
India to prisoners in the Andamans. 

© ‘Time tables of the East’ Indian 
Railway. 39-40, | 

SAKSENA, MR. MOHAN LALconeld. 

Question re—coneld. 
Travelling expenses. paid to the 

relations and — dependants of 
detenus for interviewing them. 
36-37 

Unemployment problem. 46, 
Unhealthy conditions obtain- 

ing in the Andamans. 48. 
Uniformity in rates of fare on State 

Railways. 40-4]. 
Uniformity in the treatment of 

detenus. 27-28, 
Value of radio goods imported 

into India. 44-45. 
Village Post Offices opened during 

the last, two years. )30. 
Visit of His Majesty the King 

Emperor to India. 42. 
Welfare officers on the East Indian 

Railway. 5-52. 

Civil suit filed by Mr. J. Caroll, 
formerly a Roman Catholic 
Military Chaplain in the Arch: 
diocese _ of Agra, for the 
recovery of his——. 327-28. 

Deductions from the —— of officials 
of the. Posts and Telegraphs 
Department towards the dues of 
co-operative societies. 779. 

Enactment of a Legislation to tax 
income earned as—— and pen- 
sions in India when sent abroad. 
96. 

Orders-in-Council regarding pension. 
,ete., of Chief Justice and 

leave allowances of provincial 
Governors. 59. 

Payment of ——of the Roman 
Catholic Military Chaplains. $8- 

—— of the Roman Catholic Military 
Chaplains. 429-30. 

SALE(S)}— 
proposed --- of certain 

areas in the ‘Cantonment 
: Municipality. 482-83. 

SALE, MR. 7: F.— 
General discussion of the General 

Budget. 3263-64. 

Oath of Office. . 
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बुर 8 INDEX TO LEGISLATIVE ASSEMBLY DEBATES. 

SALES DEPARTMENT— 

Question re income and Expenditure 
of ‘the of the North Western 
Railway. 56. 

SALOON(S)}— 
Question re— 

Charge for empty haulage of —— 
of Members of the Executive 
Council. 3479. 

Railway —— supplied tothe Mem 
bers of the Government of India 
497-98. §) 

Rules regarding 
wo Railways. 5 ; 
——of Makaraja of Dholpur lent 

for the usé of the Maharaja of 
Baroda. 4478-79. 

5७ 9 Travelling oi) other persons in —— 
reserved . for othe... Executive 

SALT— : rae ts 
Demand for Grant. व 
Demand for supplementary grant in 

respect of ——. 2272-73. 

SALT | (ADDITIONAL) IMPORT 
DUTY" f 
See “ Duty(ies) * 

SALT FACTORY(IES)— 
Question re alleged exactions..on the 

in certain——in the. Madras 
' Presidency... 3-4. 

SALT OFFICIALS— 2 
See Official(s)."..5 

on the Bengal and North Western 
Railway. 488-89. 

SAMPLE(S}— 
Question re test of —— of read, ed 

SANCTION(S)— 
Question re opinion expresse 

the Indian delegates to the League 
of Nations -regarding conquest of 
Abyssinia and raising of —— against 
Italy, 70. 

SANT SINGH, SARDAR— 

Appointment of —— to the Committee 
on Pétitions. 83.  * 

Code of Criminal Procedure (Amend - 
ment) Bill (Amendment of Sections 
30, 34, 34-A and. 35)— 

Motion to refer to Select Committee. 
5l5—20, 77—36, 744-475, 747— 

56. 

Demand for supplementary grant in 
respect of— 

Miscellaneous Expenses. _., 44-42, 

discussion of the — 
Budget. 84l, 860—64,..877-78. 

Hindu Women's Rights to Property 

Bill— 

Motion to consider. 49i, 495. 

Motion to refer to Select Committee, 
760—65. 

Indian Army (Amendment) Bill— 

“Motion ’to pass. 867,°87I, 373— 
76. 

Indian Boilers’ (Amendment) Bill— 
Motion to refer to Select Committee. 

Indian Electricity (Amendment) Bill— 
Motion to refer to Select, Committee, 

396. 

Motion to consider. 822. 

“Indian Oaths (Amendment) Bill— 
Motions to consider and to circulate. 

2378-79 
Land Customs (Amendment) Bill— 

Motion to consider. 390. 

red oxide paints submitted by cer 
tain firms. 537. 

SAMPLE PACKET(S)}— 
See “ Packet(s)”.. 

~ Legislative Rules, Amendment of 
Indian— 
Motions to consider and to refer to 

a Committee. 342, 349—5, 357, 
360, 382—86, 
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INDEX TO LEGISLATIVE ASSEMBLY DEBATES, l79, 

SANT SINGH, SARDAR—conid. 

Motion for adjournment re— 
Arrest of a Member of the Legis- 

lative Assembly and subsequent 
withdrawal of proceedings against 
him. 67, l574—76. 

Arrest of Congress leaders and 
* ~~ volunteers in Delhi. 2607, 266. 
Motion to reduce demand for— 

Executive Council re frontier policy. 
637. 

Motion to reduce demand for— 
Railway Board re paucity of Muslims 

in tailway services. ]00—02, l0, 
iLi2 

Question re— 
Allegations against Mr. C.J. Hammil, 

Station Superintendent, North 
Western Railway. 62, 
Appointment of Commissions, Board 

ibunals by Local Govern- 
ments. 2440-4] 

Appointment of Mr, Hales as Divi- 
ee Superintendent, Rawalpindi 
Divi of the North Western 
Railway. _57. 

Audit report of the Archwological 
Survey Office, Frontier Circle, 
Lahore. 092 

Classification of the staff of the 
Telegraph Offices. 2450. 

Commi: formed for the Posts 
ee at Department. 93 

30. 

Conveyance allowance for the Posts 
and Telegraphs staff. 782-83. 

Deductions from the salaries of 
officials of the Posts and Tele- 
graphs Department towards the 

- dues of co-operative societies. 
॥779: 

Detention of Teja Singh Azad as a 
State Prisoner under Regulation 
TH, of 8i8.  6-62. 

Different rates of pay for linemen an 
- class of the Tele- 
graph Branch. 2450. 

Different sets of outturn statemen: 
the Caléutta Central Tele- 

ph Office. 7784. 
Disposal of traffic on the Ri 

SANT SINGH, SARDAR—contd. 

Question re—contd. 

Duty allowances of the~ Baudot 
Supervisor-Operators. 2065-66. 

Duty without meal relief in the 
Central Telegraph Office, Madras 
780. 

Employment of Australians in 
India Indians in Australia. 
793-95. 

loyment of retired public ser: 
vants in new appointments. 783 

Employment of the sons and relatives 
of Linemen in the Telegraph 
Department in the Bengal and 
Assam Circle, 2067. 

Explosion at the Moghalj work- 

shop on the North Western Rail 
way--- 29. 

Gazetted officers in the Telegraph 
Traffic Branch. 2066. 

Grant of daily allowance to linemen 
of the Posts: and Telegraphs 

Grant of higher house rent to Sub- 
Inspectors and Linemen of 
Posts and Telegraphs Department. 
2068. 

Grant of house rent to Line Ins- 
pectors of. the Posts and Tele- 
graphs Department. 2066 

Grant of increased house rent to 
Linemen of the Posts and Tele- 
graphs Department in Calcutta. 
2067. 

Improvements made in train ‘ser- 
vices on State Railways. 790. 

Income and expenditure of the Sales 
Department of thé North Western 
Railway. 3 

Inferior servants of the Telegraph 
under 

sd ae eats be acne concessions. I78I- 

५
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SANT SINGH, SARDAR—contd. 

Question re—conid . 

Injustice done to Indian Officets on 
the North Western Railway: 356. 

_ Insufficient representation of Sikhs 
in the Posts and Telegraphs Audit 
Offices. व76-77. 

Loss of telegraph messages in the 
Central Telegraph Office, Madras 
778 

Men qualified for First and Second 
Divisions awaiting appointment in 
the Government of India offices 
and recruitments made in the 
Foreign and Political Department. 
शक, 

Mutilati éf tal be 

departmental Telegraph Offices 
id Combined Signal Offices in 

the Madras Circle. 778. 
Non: ionabie a) in 

the Telegraph Department. 32. 

Overtime work in the Central Tele- 
graph Office, Madras. 4779-80. 

‘Powers given to officers in the Tele- 
graphs: Trafii¢ Branch for punish- 
ment of subordinates. 2070. 

Press. articles against the adminis- 
tration of the Central Telegraph 

, Madras 

Publication of advertisements . of 
she Public Service Commission in 
certain newspapers in the Punjab 
7772-78. 

Recruitment: in the sorters’ cadre 

General, 
Telegraphs, Delhi; — 3476-77, 

Registration of the Unions~of the 
employees of the Posts and Tele- 

Rejection of nomination. — papers 
filed by two Sikh candidates for 
membership to the Delhi Muni 
cipal Committee. 279-80. 

Removal of unemployment amongst 
the educated classes and others. 

“Replacement of ated ied 

by qualified ones in the Govern- 
ment of India offices. 2358-60. | 

SANT SINGH, SARDAR—tontd. ~~~ 

Question re—coneld. 

Reservation of Percentage for Sikhs 
for appointment in the Punjab 
and North-West Frontier Postal 
Circle. 2062-63. 

Resignation of Sir Osborne Smitk 
from the Governorship of the 
Reserve Bank of India. 6I. 

Retrenchment of employees in ‘the 
Posts. and Telegraphs Depart- 
ment. 783-84. 

Rules for travel by mail trains by 
passholders. 6]. 

Rules regarding seeking. of redress 
in courts of Law by public ser- 
vants. 4784. कं 

Scrap steel sold to a Japanese firm 
by theNorth Western Railway. 
792-93. 

Signatures taken fron? messengers of 
the Central Telegraph — Office, 
Madras, on typed English letters 
under false pretences’ addressed 
to the Postmaster General, 
Madras. व7र& 

Sikhs in the Punjab and North- 
West Frontier Postal Circle. 
206-62 

Stoppage. of allowances of Head 
‘elephone Operators. 4782. 

Strength of operators sanctioned 
for the Central Telegraph Office, 
Madras. 4778-79. 

Telegraph Masters in Telegraph 
Offi -62. 

Telegraphists recruited to the sta- 
tion service in 930 under certain 
conditions. 

Ti travellers on State Rail 
ways. 789-90. 

‘Transfer of clerks in the Posts and 
Telegraphs © Department. 784- 

University Training Corps training 
camp held at Shahdara 
Lahore. 62, 337. 

irel heatstone for work 

ing between Rangoon and Madras 
544—46. 
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™ "SANT SINGH, SARDAR—condld. 
Question (Supplementary) re— 

Different dates of polling for elec- 
tions in different Provinces. 

६ Persons under restraint orders in 
~ the Centrally administered areas. 

*». 2632. 
Resolution. re— 
Amendment of the Indian Legis- 

lative Rules. 2662. 
India’s withdrawal from the Member-_ 

ship of the League of Nations. 
2599, 2600—02. 

SANTHANAM, MR. K.— 
Election of ——to the Standing 

Finance Committee for Railways. 
» 225 

General di 
Budget. 2I2—I6, I296, 298-99. 

Indian Army (Amendment) Bill— 
Motion to consider. 355-56. 

Indian Finance Bill— 
Consideration of Clause 2. 2084—86. 

b. Indian Tariff (Amendment). Bill— 

Motion to consider. 2635-36. 
a Motion to reduce demand for— 

‘Executive Council re policy of 
repression. 73l—33. 

= Railway Board re— 
Control of expenditure. 949—5]. 
General policy “of railway adminis- 

tration. 939-40. 

r
 

Rail-road competition. 83—36, 
है i444, 

Taking over the management of 
the B. and N. W., R. and K. 

~-and M. and 58. M.. Railways 
under State control. 008. 

Oath of Office. 905. 

Question re— 

Collection of free salt in certain 
areas in the Madras Presidency. 

Imports and exports of cashew nuts 
and cashew kernels. 08]-82.. 

Indian insurance companies. 086- 
87. 

Reduction in the number of staff 
officers in the Army during the 
separation of Burma. 2328-29. 

SANTHANAM, MR. K.—contd. 
Question re—contd. 

Scant attention given to the 
economic conditions of India in 
the book.» “* World Economie 
Survey, 935-36” of the League 
of Nations. 242]-22. 

Ships engaged in the coastal trade 
and executive officers and marine 
engineers employed by them. 

Suspension of certain officials of the 
Customs Department, Madras. 
3085. 

Thumb impressions taken under 
the Postal Insurance “Rules. 
4085-86. 

Question (Supplementary) re— 

of Radio receiving sets 
in India. 555. 

Certain information regarding the 
strength and ‘personnel of the 
Indian Army. 4845. 

Conferment of titles inthe centrally 
administered areas. 2304. 

Education Expert Committee. 693. 
Formation of trade unions on Rail- 

ways. 97. 
Non-employment of ez-‘‘ Dufferin ” 

cadets as officers on steamers 
of the Penisular and Oriental 
Shipping Company. 463. 

Postal rates between India and 
Burma. 775. 

Representation of India at the 
In ional Economie Conference 
at Geneva. 2326. 

Resignation of Sir Osborne Smith 
from the Governorship of the 
Reserve Bank of India. 306. 

Settling down in India for practice 
of German doctors. 839. 

States willing to join the Federa- 
tion... 549. 

Values of imports and exports from 
and to Italy. ॥99. 

SARMA, SIR SRINIVASA— 
ga mes mt demand for Execu- ay ona a ० 
ee ee eee 
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SARNATH— 
Question re— 

Exhibit. in the museum .at.-— 

Benares, 467 
Levy of entrance fee for visiting the 
museum at—— in  Benares. 
466-67, 

SATNA— 
Question re-alleged mishehaviour of a 

European pass holder towards a Prince 
# —— Railway station. 629—3] 

SATURDAY(S)— 
Question re closing of certain rail. 

way workshops at Lucknow on —. 
626-27, 2250. 

SATYAMURTI, MR. 8.-- 

pemand for supplementary grant —— 

Finance Department. 

Salt. 2272-73. 

Superannuation Allowances and Pen- 
sions. 2287-88. 

Taxes on Income. 227I-72. 

General discussion of the General Budget. 
3207; I28, 222, 224, 262, 278, 
3286, 3295, 297, 299, 4804-02. 

Yndian Army (Amendment) Bill— 

>> Meter to consider. 853—56, 364- 

Motion 6° pass. 376—78. 
Tndian Finance Bill— 

Motion to consider. . 948, 96— 
78, 997-98, 2052-53, 2055—58. 

Consideration of— 
Clause 2.  2088—9]. 
Clause 3... 259. 

Clause 4... 264. 

“Schedule I. 2202, 
2239—2I, i: 

Consideration. रन recommended. 
2258, 2262. 

Indian Limitation (Amendment) Bil— 

Motion to consider. I344, 347. 

Motion for adjournment re— 

Amendment of the Rules of Business 
of the Assembly relating to the 

-privilege of interpellation. 9 

SATYAMURTI, MR..S.—conld.. - ax 

Motion for adjournment re—contd.» 

Arrest of Seon leaders and 
volunteers in Delhi. 26I4, 269— 
2, 2624. 

Racial discrimination against Indian 
members of the Military Medical 
Services in India. 2502. 

Motion re— = 
Election of Members to the Central 

Advisory Board of Health. 338. 

Election of Members to the Public 
Accounts Committee. 923—26. 

Motion to reduce demand for— 
Defence Department re Indianisa- 

tion of the Army. l5]l—l4. 
Executive Council re policy of pro- 

tection. 420, 424, 443, 446. 
Finance Department re revenue 

duties. 403—09. 

General policy of railway adminis- 
tration. 939-40. 

Grievances of third class passengers. 

| L06], 2065, 
Indianisation: of railway... services 

075—77, 079. 

Rail-road competition. 2l, l40, 

Taking over the management of the 
B. and N. W., R,and K.and M 
and'S. M. Railways under State 
control. 0I4, 06—I8. 

Working Expenses — Maintenance 
and Supply of Locomotive Power 

construction of locomotives in 
India. 032, 038—40. 

Nomination of ——to the Panel of 

Chairmen, I82, 
Point of order raised by as to 

whether a vote of the House can be 
a “lighthearted. vote”. l]54-55. 

Point of order raised by——as to 
_ whether it is open to an Honourable 
Member to raise a cut motion for 
the purpose of ventilating one’s views 
‘and saying, in advance, that he does 
not, propose to move a censure of 
the Government, 394. 

e
e
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* SATYAMURTI, MRs(S.—contd sn 24 2 SATYAMURTI, MR: Si—contdih 6 (7८० 

Question res" 45७ (०७४पं०0-१०7४०४४२. ,....] 6 ए5) sole 

Adoption “of of=rediitoait + Position’ of Indians in, Zanzibar in 
és proc 562- 

against certain colonies: ?:27—75 ean shes emadies TS 
> Attempt made to reduce the Army Position on the Frontier... .l560—62 

e expenditure. 564. Position with‘regard tothe Rail 

Ban on Indian. students in Great way Road competition. 5 3566-67. 

Britain, 3] ~ Postponement: of the King’s Corona- 
Bilateral trade gs ied tion. 562. 

= countries other U Proposals’ to re-arrange the pro- 
Kingdom. 557 vincial and Federal Finance. 

h Broadcasting stations and pro- 569. 
। grammes, 909—LI. Racommendations of Sir Otto 

Building of Radio receiving sets in Niemeyer. 558 

India. 554-55. Report on Indians in Malaya 
XCivil posts reserved for members of the results of elections in 

a Military Medical Service or for Provinces. 569. 
European members ___ thereof. Resignation of Sir Osborne Smith 
sone from the Governorship of the 

ion of the Government of Reserve Bank of India. 559. 
India in the appointment the 
Chiet Justice of the Madras High 

Se —- Courts 567-68 ७५ 
*. wees eee of quinine to ptovinces. 

= ections in the Provinces. 55-52 
A _~ Extension of the life of the Legis- Tours of the Agents to the Viceroy 
जज lative Assembly: 552> to the various States. ~549-50. 

= _~ Extension of the University Training Question (Supplementary) re— 

ina pesca ‘Appointment of Whip in’ the Legis- 
Indianisation in the Boardcasting 

Services. 
India’s balance of. trade. ~I558-59. 
Joining of Federation by States. 

4550-52 

Judges of the Federal Court. 567 
Legislative progranime of the Legis- 

Assembly in the Delhi 

of Science, Bangalore. 4965-66. 

Ne 8 ions for replacing the 
os Agreement, 4555-- 

57. 2९:24 ६ 

lative Assembly. 2320. 
Article entitled “Railway Stores 

Scandal” published in the pilot. 
2424-25. 

Asiatic Bills in the South ‘African 
ture. 962-63. 

Attitude of authorities towards per- 
sons joining the Burma Railways 

"Employees Union.  332. 
Books and publications forfeited in 

the céntrally administered areas. 
263I 

Collection. of. free a : paces 
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SATYAMURTI, MR. 'S.—contd. SATYAMURTI, MR. S.—concld. 

Question (Supplementary) re—contd. Question (Si } re—coneld. 

— of Government servants Subjects for the competitive exa- 
from joining ‘political bodies or minations held. by the. Public 

associations. 2240. 

Employment of — ex-“ Dufferin 
Cadets on Steamer of Shipping 
Companies... 457-58, 459. 

Exclusion of Indian Philosophy from 
the syllabus of the Indian Civil 

Service. xamination.. 2429, 
340, 5.5 

Government's policy in respect of 
the Training Ship. “ Dufierin” 
453-d4. जब 

- Imports छावे rts of cashew nuts 
and cashew kernels. 082. 

Interest. charged, upon State-owned 
taken by the 

New Road Fund Resolution? “476. 

Non-employment of ex-“ Dufferin” 
की cadets as officers on’ steamers of 

the Peninsular and Oriental Ship 

») Reeruitment;of soldiers in the Army 
and military stations, ete. 2236 

Representation of India at the Inter- 
national x5) Economic i A] Confere: f a 

Service Commission. 2426-27 
Repealing and Amending Bill— 

Consideration of clauses and 
Sehedules. 24065. 

Motion to adjourn further considera 
tion. 2407—0. 

Report of the Public Accounts Com- 
mittee on the accounts of 988 - 
34— - 
Motion to consider. 2459—76, 

5 2493, 2664-65, 2667. 

Resolution re payment to the Depre 
> ciation’ Reserve Pind from ‘the Rail- 

way Revertues) 2663.5" ७ 
Statement re attempted budget leakage. 

4092 

tion and credit in. the Account 
received by the General Post Office, 
Delhi. 856 

Deputy ones ete eel bri 
Post Office in connection with 
defaleation from —— by the Branch 

“Postmaster, Sttkehiar. " 2988-89. 

SCALE(S) OF, PAY— 

Question re 
Fixation of the —— of the Railway 

रे Mail Service Officials. - 2439-20 

IMPROVEMENT 
OF AGRICULTURAL MARKETIN 
IN INDIA— 
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* = SCOTT, MR. J. RAMSAY contd. 

Question re—conid. 

Catering in the Railway —— of 
‘Transportation, Chandausi. . I488 

Bzx-apprentices of the Jumalpur tech- 
4 og ——, East Indian Railway. 

Grant paid to high —— in Ajmer- 
Merwara and pupils in’ these —. 

. 4836, 23645, - 

Introduction of tea lessons in text 
books in—— of the United Pro- 

पे? 

~ sy wincese- 2.) asl 
Maintenance of the Railway —— 

at Kalyan. 25. 
wteMedical- leave’ with full fe in the 

Refusal 
ll students “in” the Railway ae 

“= at Kalyan. 24:95. © 7 कल 
9 of the Committee that — 

"i कक A a certain-—— on the East 
BS Railway. I48,  I485. 

“SCHOOL OF MINING 
= ee re applications invited for the 
ae of the Professor of Mining at the 
५. Indian —, Dhanbad. 2). 

SCIENCE CONGRESS— m2 

pple, Congress,?”4/53)/ + gate 

Demand for Grant. _757. 

Demands for supplement Brant ii 
respect of—Miscellaneous शक हे 

Question re— का 

Amounts spent in 
Indian States on roads._ 77 

Basis of taxation on private cars, 
motor buses and_ lorries. 79. 

Constraction of houses and quarters 

Cost of the Delhi Car Registration 
Office,.and, receipts: from driving 
and ear licences, 402, I9] 

Delay in obtaining driving and car 
licences from the car registermg 
authority in Delhi. 40-02,,I9] 

Enhancement, of rents, of, houses, 
|) | ete. in.case the Coronation Durbar 

| held in Delhi. 397-98 
+, ‘Holding of the Coronation Durbar in 

Delhi. 397. 

Housing of Government guests dur- 
i ing, the Coronation: Durbar. | 399. 
_-v> * Indreasevin the aniount:to be spent 

on roads credited ‘the petrol 

Motor vehicles in 
Indian States. 74-75. 

Non-validity of motor car licences 
India: 400-I. 

Officers and clérks not provided with 
Government ‘quarters in New 

Mies os 

लाए to the Public Accounts 
श्श्छा 

Election’ of ——to the Standing 
Advisory Committee for the Indian 

Be pi ce 
TTT this 

fii. " 
of for the carriage of 

coal to pore. 399. 
Taxation on lorries. 79. 

Taxation on motor buses. 78-79. 
Taxation on private cars. 78. 
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SORAP STEEL—. 
See “ Steck” I 

SEA BATHING 
Question” ré facilities regarding 

and open ‘air exercise to prisoners in 
the Andamans. 47. 

SEARCH(ES)— 
Question re— 

—of detenus, 20-2. 
—— of the Mahabir Jain Library of 

Delhi. 880. 

SEAT(S)—_ 
Question re— 

ing of third’ class —— on 
the Shahdara-Saharanpur Light 
Railway. 2362-63. 

Tnuéme-seoured by the reservation of 

on Railways. 790. 
Reservation of Intermediate and 

Third Class——on Railways. 
-68 

System of marking and reservation 
of ——in intermediate and_ third 
classes on the East. Indian Rail 
way. स्‍465-66. 

SECOND CLASS— ~ 
Question re— 

Abolition of —— and creation of an 
class on the Assam. Bengal 

Railway. _2I87. 

Reduction of —— fare on Burma 
Railways. 

Supply of ice-containers’ to first 
—— passengers on the East 

Indian Railway. 479. 

SECOND CLASS PASSES— 

See “ Pon ल 

‘SECOND DIVISTON- 
Question re men qualified for First. and 

—— await: ppointment in the 
foveal ot India. offices and 
recruitments made in the Foreign 
and Political Department. 236l. 

SECONDARY EDUCATION— . 

- Question» re overhauling of —— in 
Tilia, “aie! ai ecuinst 

5  च्णआ 

SECRETARIAT(S}— 

Question 7e— re ro 

Re. isation of the Goy t 
of “India &--+. 226, 9300-0 

Revision छा scales of pay of superior 
officers in ernment of 
India —— . “230I-02. 

SECRETARY(IES)— ७ « 
Question. re— “ 

Filling up of the post of —— for 
Indian aifairs in Fiji, 2333. 

Private attached to ‘the Mem- 
bers of the Governor General’s 
Executive Council. _2i82. 

Publication of the Report of Mr. 8. 8. 
‘kham,. Rapiro 

in India. 4-5. 

Recommendation. .of - the. Wheeler 
_ Committee about the institution 

SECRETARY OF STA’ 
Question. re— 

Case instituted’ by the National 

Council for the actions of the 
Agents of State Railways. . 49. 

SECUNDERABAD— eat 
Question re location of liquor and toddy 

shop near a Hindu temple in the 
—— Cantonment. 800-0], 92, 

SECURITY(IES}— | 
Question re deposit of —— by new in- 

companies ~ established in 

SECURITY PRINTING ; 
Demand for Grant in respect of 

“Capital Outlay on——”. 762. 

SEED(S)— 

Question. re free,. distribution» of —— 
of Soya beans to cultivators. 2357-58, 

SELECT COMMITTEE(S)— 

“Thsurance Bill— 
Appointment of Mr..J. 

to the place of Mr. P. J. tars मर Dg, 
oh: Geetha 9898. Mia HEE 

at 

ral in Council and the in, 
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वक्ष 

Sees | See MR. SATEN= 

Question re state of health of —— 
detained in the Ambala Jail. 92-93 

SENIORITY LIST(S) 

Question re option in the matter of 
seales of pay and—— in the 

* Moradabad Division of the East 
Indian Railway. 353. 

SEPARATION. i 
Question. re— gat हैंह८« ite 

of on ¢cer- 
tain railways on the +—of Audit 
and, Accounts Servives,. 790-9 

Rétirement- of- British Officers in 
Burma. before. its —— ., 4326. 

SERYANT(S)— 
Question re— 

Accommodation 
ers mission fot third class passeng 

to travel by the Fast Indian Rail 
way Punjab Mail. 543. 

Facilities’ for——to travel with 
their masters on the East Indian 
Railway. 570. 

- ate nce of records of subor- 
Mate —_ non-pensionable —— on 
tate Railways. . 57. 

~ Travelling of ——in railway com- 
partments with their masters. 
409-09. 

SERVICE(S)— . 
Question re— 
a 4४: Whéseeeendered 

ry. 
Bengal Railway. 224]-42. 

Reservation of percentage of direct 
gppoioements to Government ——. 

Trav by air of the officers of 
: India and Central ——. 

SERVICE CONDITION(S)—. 
Questi re 

present —— of the 
employees. 532-33. 

SERVICE STAMP(S)— 
See “ Stamp(s)”. 

revision of the 
Railway 

SESSION(S)— ¥ 

Question re legislative programme, of 
the Legislative Assembly in. the 
Dethi and Simla +—. 7568-69, 

Report of the Government. Delegates 
at the twentieth —— of the Inter- 

tional’ Labour’ Confer ‘laid 
on the tabler ol59-8L tts 

SET(S)— & 
Question ve ‘building’ of radio receiv- 

ing ——in “India. 554-55. 

SEWAGE PUMPING STATION— 
Question re prepionderance of Muslims 

on the staff of the Kilokri 
550, 2247-48, 

SHAHDARA— 
Question re— 
"Electric supply in——,Delhi. 43, 

as hieusih * 

_ University Training Corps training 
camp held ~ at dara 
Lahore. 62, 337. 

SHAHDARA SAHHRANPUR LIGHT 
-RAILWAY— 
See “Railway(s)”. 

SHAM LAL, MR.— 
Election of —— to the Standing 

Committee for Roads. 2 

General discussi ef the General 
Budget. 232-35. 

Indian Army (Amendment) Bill— 

Motion to consider. 358. 
Motion pass. 38i-82. 

Motion to consider. 897, I904. 
Sn of Schedule I. 267- 

Motion to reduce demand for Railway 
Board re rail-road competition. 
7228-3. 

Question re— 

Absence of lights on the roads on 
the ridge leading to the Anti- 
Rabie Centre in Delhi. 797, 
2564. f 

Acbonbapdistioa 2008०: for pat है the 

Anti-Rabic ital at Delhi. 
397. 
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SHAM LAL, MR.—conid. ai 

Question re—contd. jae 

Applicability of certain Notifica- 
tions or Official Memoranda to 
the Staff on State Railways. 252. 

Article entitled “ Railway. Stores 
Scandal” published in the pilot. 
2424 

“his = Siesta io doodatatla 

on State Railways. 799-800. 

Cases of fraud and embezzlement in 
the North Western Railway Gene- 
ral Stores. 245]. 

Certain students sent up for the 
matriculation examination of the 
Delhi University. 838-39. 

Cessation of representation by Bur 
mese Members of the Legislative 
Assembly. 24]7. 

Checking of drugs imported into 
India. 842. 

Collection of money from Indian 
food contractors on the Bengal 
Nagpur Railway. 28-24. 

Complaints against Messrs eas 
and Company, European Caterers 
of the North Western Railway 
800, 

Construction of the Jhajjar-Rewari 
Road. 622-24. 

Contracts of Bookstalls and European 
Refreshment ‘Rooms on the 
North Western Railway. 

Discontent amongst the serap iron 
dealers.in Lahore. 2358. 
pent on the jon and 
repair of churches and cemeteries. 
इ84. 

Expenditure 

Institution of an enquiry into the 
working of the Public Works 
Department, Delhi. 0-I] 

Loading and unloading 
railway stores and contzact for 
coolies on certain stations. ]836. 
37. 

near a tem) in the 
Secunderabad Cantonment. 
Ol, ॥92. 

. Lecation of liquor ee aga shop 

800- 

~~ Location of the courts and offices of 
Tehsildar and Naib-Tehsildar at 
Delhi 

SHAM LAL, MR.—contd. 
Question re—contd. * 

allowance paid to Railway 
staffat Lhaksar. 856 

Mandi at the Narela Railway Station 
in the Delhi Province. 247-8. 

Mi nd: i sub- 
mitted to the Railway Enquiry 
Committee. 842. 

Money derived from excise duty on 
sugar. 843 

N lusion of neering a8 & 
subject for the Indian Civil Service 
examination in India. 

Occupation of cettain private build- 
ings in New Delhi without ols - 
ing completion certificates. 4१ 

Option in the matter of scales of 
pay and seniority lists in the 
Moradabad Division of the East 
Indian Railway. 53. १ 

Overcrowding of edia: 
carriages on the — Frontier, 
838. 

Passes given to European Refresh- 
ment Room and Bookstall Con- 
Foe a the North Western 

tising of medicine by compoun- 
ers and dressers. 84]. 

Practising of medicine by un- 
qualified and unregistered people. 
840-4. 

Prevalence of malaria in the rural 
areas of the Delhi Province. 9, 
490-9. 

Racial discrimination on the North 
Western Railway. 544. 

‘Rates of interest or dividend paid 

class 

on Indian Railways. 837-38. 
Reduction in the diet alk wees of 

detenus. 92. ‘ oi 

Registration of nurses in the cen- 
trally-administered areas, 84] 

* Release of Mr. Hira Lal Das Gupta, 
Mr. Manoranjan Dhar and 
Hi Dha in 
the Puna ]7-2, 546. हे 

Research work into drugs 
conducted by members of the 
Indian Medical Service. ॥842. _ 

its and privileges of the Non- 
कटनी पक Railway Staff. 753. = 
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SHAM LAL, MR.—concld. SHAUKAT ALI, MAULANA—contd. 

Question re—coneld. Motion for Adjournment १९--- : 

Sale of food contracts on the North 
Western Railway. 323. 

Settling down in India for practice 
of German doctors. 839-40, 

* Special third clas fare charged from 
passengers travelling by the Bom- 
bay, Baroda and Central India 

Railway mail. 93. 
State of health of Mr. Satin Sen 

detained in the Ambala Jail. 
92-93. 

Supply of water to passengers at the 
Bahadurgarh Railway Station on 
the North Western Railway. 94. 

sTenders for the construction of 
the Imperial Agricultural Research 
Institute. 0. 

SHARE(S)— 
Question re— 

Jncome-tax deducted by the Reserve 
Bank of India from the dividends 
paid on its —. 795-96. 

Price of Tata’s——. 882—84. 
Value of of the Tata Iron and 
"Steel Company. 204. 

SHARIAT BILL— 
See‘ Moslem personal Law (Shariat) 

application Bill” under “ Bill(s).” 

SHASTRI, MR. HARIHARNATH— 
Question re rej of the i 

tion paper of ——for the United 
Provinces Legislative Assembly. 
879-80. 

SHAUKAT ALI, MAULANA— 
General discussi of the G J 
Budget. 269—72. 

Indian Army (Amendment) Bill— 

Motion to pass. 372. 
Indian Finance Bill— 

Motion to consider. _20I7—2I. 
Leg islative Rules, Amendment of 
dia eS 

Consideration of draft amendments 
reported by the 

Committee of the Assembly. 573. 
Moslem Personal Law (Shariat) Applica- 

tion Bill—. 

Arrest of Congress leaders and 
yolunteers in Delhi, 26I2-3. 

Official interference in elections at 
Moradabad. 59. 

Motion to reduce demand for— 

Executive Council re— 
Frontier policy. 69, 639—4l, 

646. 
Policy of repression. 734—36. 

Railway Board re grievances of third- 
class passengers. 054—56. 

SHEODASS DAGA, SETH— 

Question re— ३ 
Bajri quarries in the New Delhi Can- 
tonment. 2442. 

Expiry of leases of Nazul lands in 
certain areas in Delhi. 2556. 

Resolution १६ Indian’s withdrawal from 
the Membership. of the League of 
Nations. 2592, 2593—95. 

SHER MUHAMMAD KHAN, CAPTAIN 
SARDAR SIR— ant 

Code of Criminal. Procedure (Amend- 
ment) Bill, (Amendment of Sections 
30, 34, 34-A, and 35) 
Motion to refer to Select Committee. 

ब्र$, 733, 747. 

Indian Arms (Amendment) Bill— 
Motion to refer to Select Committee. 

75, 758, 764. 
Indian Army (Amendment) Bill— 

Motion to consider. 363, 364. 

Motion pass. 369. 
Indian Railways: (Amendment) Bill— 

Motion to refer to Select Committee. 
424. | 

Legislative Rules, -Amendment of 

Indian— 

Motions to consider and ‘to refer to 
Committee. 349. We eae 

Motion to reduce demand: for—— ~ 

Department of Education, Health 
> and Lands re treatment of Indians 

abroad. 590. : 

Motion torefer to Select’ Commi 
254. a 

i Cen a नितिन: यमन 
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Question re— 2 ‘ : 

Bad food supplied to Haj Pilgrims 
on——. 203-04. 

Carrying capacity of the pilgrim —— 
~* Rahman.” - 3622. 
—— engaged in the coastal trade 

and, executive officers and marine 
engineers employed by _ them. 
2086. 

“Travelling of officers under Lee 
passage concessions by Empire— 
“3464, as 

SHIPPING— है 
Question re— Tt 

Development of Indian ———. 22. 
Development of the Indian Mer- 

cantile ——, 333. 

Safeguarding ofthe interests of 
Indian Commerce.and——.... 390. 

SHIPPING COMPANY(IES)— 
Question 
Employment — of ~~ ex-* Dufferin” 

cadets on steamer of ——. 
(457-59. 2 

Non-employment of ex-“Dufierin ” 
cadets and officers on steamers 
of the Peninsular and Oriental 
+-- 9454-67, 450-64. 

Subsidies granted to the Peninsular 
‘and Oriental —— and employment 
of “ Dufferin” cadets. 625-26 

SHOE(S)— 
Question re removal of —— by 

visitors the mosques and tombs 
under the Archeological Depart- 
ment. 2434-35, 

SHORT SERVICE SYSTEM— 
Question re introduction of “—— 

in the Army. 847. 

Question re given to Minis- 
terial Officers in of 
‘Education, Health and Lands. 

SIGNAL OFFICE(S)— 
jon ve mutilati of tel 

between. departmental telegraph 
‘»-Offices and . Combined ——in the 

Madras Circle. 778: 

SIGNAL RED PAINT 

See“ Paint(s).” 

SIGNALLER(S)— 

Question: re relieving allowance to © 
staff sent to outstations to relieve 
Station Masters, —— and clerks. 54-: 

SIGNATURE(S)— 

Question re —— taken from messengers 
of ‘the Central Telegraph Office, 
Madras, on typed English letters 
under’ false prefénces addressed to 
the Postmaster General; Madeas. 
काका, 

SIKH(8)— 

Question re— 
Insufficient representation of —— 

in the Posts and Telegraphis Audit 
Offices. ॥7647 sb 

Rejection of nomination papers filed 
by two condidates for mem 
bership to the Delhi Municipal 
Committee. 79-80. 

Reservation of Dercantege-d aes 
for appointment he the Page 
and North-Western Frontier Postal 
Cirele. 2062-63. 

—— in the Punjab and North-West 
Frontier Postal Circle. 206-62. 

Work given by the Céntral Public 
‘orks Department to the Hindu, 

Muslim and —— contractors. 2444. 

SILK— 

Question re— 

Fall in prices of imported raw —— 
and —— products. 2-3. 

Protection of the indigenous —~ 
Industries. 3. 

SILK INDUSTRY 

Question re inadequacy of protection 
granted to the Indian * 
906-07. 

SIMLA— 

Question re— 

Centralization of the office of the 
Director of Ordnance at ——. 
2353-54. 

” 
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Question re—contd: 

Expenditute incurred onthe mainte- 
nance: of the  Viceregal Ledge, 
New Delhi and 335. © 

Giving upsof move to—~and:hold. 
* ing-of the Autumn ‘Session’ of the 

Legislative Assembly in’New Delhi 

633-34. 

Grievances of Army~ Headquarters 
stat? compelled-to: wintervat —— . 

2354, 
Keeping of certain offices of Army 

Headquarters at —— during, the 
winter, 8-9. 

Legislative programme of the Legis 
« lative Assembly in,,, the Delhi 

and Sessions. 568-t 

SIMLA EXODUS -4:45-¢ तहत 

Question re——. 628-29. 

SIMPSON, MRS.— 
Qui nl of Gov 

of India regarding ex-King’s proposed 
marriage with ——and his abdica- 

~ tion: 86. 

SIND— 
Question e— 

Concessions in railway fares for pil- 
grims attending certain fairs in—. 
II88, 2248. 

Transfer of the office of the Super- 
intendent of Post Offices, Lower 
——and Persian Gulf Division 
from Karachi to Hyderabad. 
2335. 

SINDHI EMIGRANT(S)— 
See ““ Emigrant(s).” 

SINDHI, MAULANA OBAIDULLAH— 
Question re removal of ban placed on 

23I. 

SINGH, MR. RAM NARAYAN— 

SINGH, MR. RAM NAYAYAN—contd.: » 

Motion _toreduce demandfor Railway 
Board re general policy ofrailway 
administration. 933—35, 

Question 7e— 

Appeal against the discretion of the 
Divisional Superintendent on the 
“Rast'Indian Railway. | 57. 

Case of one Mr. Phoolchand Jain, 
Chief Reporter of the Daily 
Arjun, Delhi.  092, 859. 

Contemplated diversion of thé mail 
and express strain from the main 
and Grand Chord Lities ‘to the 
Barakakhana Loop Line. 23I6. 

Creation of a new postal division in 
Bihar. 2339-40. 

Grievances. of passngers on the Bara- 
kakhana Loop Line of the East 
Indian Railway. 2346. 

Maintenance of records of subordi 
nate non-pensionable servants on 
State Railways. 57. 

Qvercrewding in 7-Up express train. 
235-I6. 

Procedure of State Railways, for 
punishing or reducing the staff 
from superior. to Infeirior service 
on failure to pass an examination. 
वह. 

Village Post Offices opened. in 
particularly in the Chhota Nagpur 
Division. 09-92. 

Resolution re India’s withdrawal from 
the Membership of the League of 
Nations. 2593. 

SINHA, MR. ANUGRAH NARAYAN-- 

Question re— 

Contract for the supply of red oxide 
paint for rally, wagons and 

Consideration of clause 3. 2१60. 
Indian Soft Coke Cess (Reconstitution 

of Committee) Bill— 
oso to consider and to circulate. 

silting up of a certain waterw 

bid Ree and Chausa_ Rail 
Stations on the East Indian 

Railway. 83. 
- Pender for the supply of Inside Body 

varnish approved by the East 
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SENHA, MR. SATYA NARAYAN— 

Election of ——to Standing Finance 
Committee for Railways. 2250. 

Motion to reduce demand for —— 
Railway Board re exclusion of 
Indians from the Wedgwood Com- 
mittes. 965-67. 

Question re allegations against the 
magisterial checking at Samastipur 
Station on the Bengal and North 
Western Railway. 488-89. 

SIRCAR, THE HONOURABLE SIR 
NRIPENDRA— 
Arbitration (Protocol and Convention) 

Bill— 
Motion to refer to Select Cor 

SIRCAR, THE HONOURABLE SIR 
NRIPENDRA—-ontd. 

Demands for. suppleme: 
pect of -Miscellan 

456, 

Expressions. of regret on the deaths 
of Maulvi Badi-uz-Zaman and U Bar 
Si. ..57. 

Hindu Marriage validity Bill— 
Motion to refer to Select Committee. 

292-04, 468-69. 

a Women’s Rights to Property 

tary grants in 
Exp Pp 

Motion to consider. 500, 50-03, 
504, 505, 

Considerati f clauses. 506, 507- 
85. 

Presentation of the Report of the 
Select Committee. 322. 

Motion to consider, 647-48, 648-49. 

Consideration of clauses, 649-50. 

Motion to pass. 650, 

Arya Marriage Validation Bill— 
Motion to postpone debate. 269. 

Code of Civil Procedure (Second Amend- 
ment) Bill (Insertion of new Section 
44-A).— 
Motion to continue. I84. 
Motion to re-commit to Select Com- 

mittee. 84 

Presentation of the Report of the 
Select Committee. 322. 

Motion to consider. 64-42. 

Consideration of clauses. 643, 645, 
646. 

Motion to pass. 647 
Code of Civil Procedure, (Third Amend- 

ment) Bill (Amendment of section 
60)— 
Motion to consider. 652, 653. 

Code of Criminal Procedure (Amend. 
ment) Bill—(Amendment of Sections 
30, 34, 34-A and 35). 

Motion to refer to Select Committee. 
5l7, 58. 

memes of Courts (Amendment) 

Motion for leave to introduce. 340. 

.. Motion to consider, 638-39, 640-47. 
Motion to pass. 64]. 

09, 520-I], 522. 
Motion to pass. 5I3. 

Indian Electricity (Amendment) Bill— 

Motion to refer to Select Committee. 
395. 

Indian Income-tax (Amendment) Bill-— 
Motions to consider and to refer to 

Select Committee. 623, 624, 625. 

Indian Railways (Amendment) Bill— 
Motion to refer to Select Com- 

mittee. 420, 425. 

Insurance Bill—_ : es 
Motion to refer to Select © Com- 

mittee. 402-I], 45-6 

Legislative Rules, Amendment of 
‘an— 

Motions to consider and to refer to a 
Committee. 347-43, 345, 346, 
347, 349, 358-62, 363, 364, 378, 
385-87. 

Legislative Rules, Amendment | of 

Presentation of the Report of the 
Assembly Committee... 467. 

Consideration of draft ते 
to the ——, as reported by the 
Commiittee of the Assembly. 553- 
55, 556, 557, 563, 564, 565, 7. 
58I-82, 584, 586, 587, 588, 589, 
590, 59-92, 595, 596, 597, 599, 
602, 604, 605, 6I4, 6I5, 66. 

Motion for Adjournment re— 

Amendment of the Rules of Business 
of the Assembly relating to the 
privilege of interpellation.~ 920. 

| 
: 
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SIRCAR, THE HONOURABLE SIR 
NRIPENDRA—contd, 

Motion for Adjournment re—contd. 

“Official interference in elections at: 
Muradabad 

* Motion re loyal congratulations to His 
Majesty King George VI, Emperor 
of India, upon His accession, and an 
assurance of devotion to His Royal 
Person. 82. 

Repealing and Amending Bill— 
Motion for leave to withdraw. 83. 
Motion for leave tointroduce. 660. 

Statement of business by——. 323- 
25, 547-48, 774-75. 

SKINS— 
Question re— 

Arrangement for expediting tranship- 
ment of hides and -—— from 
certain places to Calcutta. 636. 

Reduction of railway freight rates 
on hides and ——. 

SLADE, MR. M.— 

ath of Office. , 467, 905. 
SLAUGHTER— 

Question re —— of 

in India. 7 

SLEEPER(S)— 

Question re— 

Damage done to the Rolling stock by 
tron and purchase of —— 

_ from Burma. 7320-2॥ 

——taken by the Assam Bengal 
_., Railway. 30 
—— taken by the’.Bengal and North 

Western Railway. 32 

-——-taken by the Bengal Nagpur 
Railway. I3]. 

~ —<taken by the Bombay, Baroda and 
Central India Railway. 32-3. 

—— taken by the Burma Railways. 
१0)/ 3 « > 

+ tiken by the “East Indian 
“Railway. 307-09. 

——taken by the Tastern Bengal 
Railway. 485. 

a — taken by the Great Indian 
“Peninsula Railway. 386, © 

Cows and Calves 

SLEEPER(S)—contd. 
Question re—contd. 

———taken by the Madras and South- 
ern Mahratta Railway. )36-7. 

——taken by the North Western 
Railway. 327-I8. 

—— taken the Rohilkund and 
Kumaon Railway 

——taken by the South Indian 
Railway. 320-2l. 

SMITH, SIR OSBORNE— 

Question re resignation of —— from 
the Governorship of the Reserve 
Bank of India. 38, 56, 57-58, 67]. 

335, 305-07, 559. 

SMOKER(S)— 
Question re provision of special com- 

ents in each Railway Train 
for——. 94. 

SOCIAL INSURANCE— 
See “ Insurance ”. 

SOCIALIST ACTIVITY(IES)— 
Question re communist and ——in 

India. 0-02. 

SOAD-ASH— 

Question re development of adequate 
source of Indian ——for promoting 
Indigenous glass industry. 84, 

SOFT COKE CESS (RECONSTITU- 
TION OF COMMITTEF) BILL— 
See ‘Indian ——” under “ Bill(s)”. 

SOIL — 
Question re methods for 

productivity of ——. 7989-90. 

SOLDIER(S)— 

Question re— 

Classification of —— convicted for 
raid on Benda Village. 95. 

Expenditure onthe army education 
of 852-53. date 

Farniture allowance allowed: to —-. 
85-52 

[जहर कक - etek बल्ले आरक: 
oy 848. 

Medical’ expenditure on ——. 853- 

| 

Expenditure on the movements of 
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SOLDIERS—conid. SOUTH INDIAontd. 

Question re—contd. Sg rari Question re—contd. 

Rates of allowances given to the --— 

Recruitment of —— in the Army and 
Military stations, ete. 2235-37 
— and officers in the Army. 22 

SOM, MR. SURYYA KUMAR— 
General discussion of the 

Budget. | 272-74. 
Indian Finance Bill— 

Consideration of Clause 3! 234 
Motion to reduce Gemand for — 
‘Executive Council re policy of repres. 

sion. I704, ]75-I8, ) 724. 
Question re 

Applications invited for the Post of 
the Professor of ‘Mining at the 
Indian School of Mining, Dhanbad. 

General 

24 

G *s policy regarding em- 
ployment of retrenched officials. 
2i2, 

SONI, MR. 8. R.— 
Quéstiod’re undisbulsed तलाश balan 

of one of the Royal Indian 
Army Service Corps. 855, P 

SORTER(S)— seu 
Question re— *- 

Thelusion of the time spent at termi 
nal stations in the duty hours 
of the Railway Mail Service —— 
888-89, 

Recruitment in the —— cadre in the 
Office of the Deputy Accountant 
General, Posts and  Telegaphs, 
Delhi. 76-77, 2562-63. 

SOUTH AFRICA— 

SOUTH INDIA— 
Question re— 

of paintings in Conjee- 
Mica and other places in-—. 

Recognition’ of the South Indian 
Federation of peasants and workers 
fo” représent’ “the Tndian ‘Tea 
planters ०४. 209, 

SOUTH INDIAN FEDERATION OF 
PEASANTS AND WORKER(S)— 
Qnestion re recogniton .of the-—~ to 

represent the Indian*Tea Planters of 
South Tndia. 209. 

SOUTH INDIAN. RAILWAY— 

See * Railway(a)’*. 

SOYA BEAN(S)— ~~ 

Question re free distribution of sééds 
of —— to cultivators. 2357-58. 

SPANISH GIVLL.WAR— 
Quvtion-re consultation of t 

ment of India’ on the question of 
non-intervention-~ “in. the 
Civii war. 70. 

SPECIAL ALLOWANCE— 

See“ Allowance(s),.”” 

SPECIAL DUTY— r 
See “ Duty (08) 7. Sera 

SPECIAL TICKET EXAMINERS— 

See “ (Ticket Examiner’s).” 

SPECIAL TRAIN— 

See “ Train (s) ””. 

SPEECH(ES)— 
Question re delaying of the —— deli- 

by Members of Legislatures in 
the Legislative Chambers. 2439-40. 

SPENCE, MR. G. H. — 

Motion to appoint Mr. J. A. Mackeown 
to the Select Committee हु 
225 Bill in placeof Mr. P. J. 

2633. 

Oath of Office. 54] 
Point of order raised by ——as to 
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SPENCE, MR. G.H.—¢ontd. 

Resolution re— 

Amendment, of .the Indian: . Legisla- 
tive Rules, . 266: 

India’s withdrawal fromthe Member- 
ship of the League of Nations. 

5 25 

SPENCER AND COMPANY, MESSRS.— 

Question re— . 
of catering contracts for 

Euro: Refreshment Rooms on 
Railways held by ——. 436 

Co E 

caterers of the North Western 
Railway. 800. 

Concessions allowed to—— and 
% di refreshmy 

PRE <P = 

SPRAWSON, MAJOR-GENERAL SIR 
CUTHBERT— 
Oath of Office. 

SRI PRAKASA, MR.— 

Budget. 263 
“Jndian Army (Amendment) Bill— 

Motion to consider. 36I-63, 
Indian Finance Bill— 

General 

Consideration of— 
Clause 3... 2854-57. 
Schedule I. 2209, 220-l], 2273 

4, 2230- 
Yndian Red Cross Society (Amendment) 

‘Bill— 
Motions to consider and to circulate 

2390. 
“Motion reelection of Members to the 

Central Advisory Board of Health. 
4337-38. 

‘Motion to reduce demand for— 
Railway Board re— 
= of expenditure. 95-53, 

ae 

and M. and S.M. 
State control. can 

| SRI PRAKASA, MRi—éonbdi ६ 

i Question re— adh 

for s and 
। permission for third»class passen- 
| gers tovtravel by the East Indian 

Railway Punjab Mail. 543. 

Address presented to Sir’ Muhammad 
Yamin Khan and Raizada Hans 
Raj in the Andamans. 477. 

Air-conditioned.coaches on | Rail- 
ways. - 467-68. 

Alleged prevention of a‘prince going to 
Bombay to board a first class. com- 
partment by railway officials hold- 
ing passes. l466. 

Al ive routes between Benares 

and stations above Allahabad on 
the East Indian Railway. 2l4. 

Amount. spent in repairing the 
Damages due to Earthquakes at 

Blocking of the © 
Dharamshala outside ; 
Railway Station and‘ advertise- 
ments in the Aj and Pratap news. 

papers. 
Charge for empty haulage of saloons 

Members the Executive 
Couneil. 479. 

Censoring of letters containing 
Railway receipts for fresh fruits. 

Check on the use of service Stamps 
and stationery. 

Classification of soldiers convicted 
for raid on Benda. Village. 95. 

Conferment of titlés in the Centrally 

Confusion caused in having separate 
postal districts and revenue dis- 
tricts. 200. == 

4
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१... Shatka and-Halal meat supp 

SRI PRAKASA, MR.—contd. 

Question re—conid. पर 

Enactment of a legislation to tax 
incomes. earned as salaries and 
pensions in India when sent. abroad. 
96. 

Exhibit in the museum at’ Sarnath 
in Benares.. 48प 

Expenditure on official whips: 2438. 
Favilities for-servants (0 travel with 

their masters on ‘the East’ Indian 
Railway... 4670: .....- 

Framing of time tables for the East 
Indian. Railway. 200-0],. 546 

Free platform to super- 
‘intendents . of police: 20] 

Honorary Magistrates in the Cen 
trally.administered areas. 95, 

Improvement: of Be oad Rail- 

Inconyeni Candidates 
for 

elections anid theiragents, 2329- 
30. 
Inconvenience felt by Intermediate 

third class passengers and. 
platform. ticket. holders.at the 
Howrah Railway Station. 99. 

2i4-5, l79]. के 

Increase in the 826 of the embossed 
postcards. 202. 

Issue ot latform passes to the Mem- 
of | Investigation 

partment. 202-03. 

Issue of ae Stamps and Curren- 
cy with New King’s Effigy. 
98-99, 489. 

lied in 
Refresh- Railway*Dining Cars 

ment rooms. 27. 

through at con. 
venient places at Moghal 

95. *; 

4466-67. 

लय gan: of circulation of Bills for 
eliciting public. opinion, 395-96. 

‘Newspapers’ in the United Provinces 
receiving 

were, fromthe East . Indian 
ry: ५. हक 4 

INDEX TO LEGISLATIVE, ASSEMBLY DEBATES, 

SRI PRAKASA, MR.—conid. 

Question re—conid. 

Aw 

Nomenclature of the Bengal and 
North Western Railway. 569. 

" Non-booking of Pidsiengers from and 
to the Chheoki Station on‘ the East 
Indian Railway. 4466: 

Non-teturn of their incomes to Inconie- 
tax Officers by high “Government 
Officers. —.94. 

Opinion of the’ Goveritinent of India 
regarding” the “proposals’ of ex- 
King ard VIE about his 
marriage and abdication: 96 

Perforated pipes provided in the 
latrines of the intermediate class 
compartments of the Hast Indian 
Railway. “570, 2364 ss 

Platform Tickets sold at Lucknow on 
oécasion’ of the visit’ of His 

Excelleney the Viceroy. 96. 

Position with regard to the Cifiema- 
tograph (Amendment) Bill and the 
Indian Motor ehicles (Amend- 
ment) Bill. 94. 

_ Proposal of the Great Indian Penin. 

हि ps 

re to remove the wire- 
of -467, 

SF 

Protection of diff ligi 492. 

Provision of head-rests on roads in 
New Delhi. -"य577 

Provision of letter boxes on island 
platform on certain stations. 
462]. 

Provision of special compartments in 
ee Railway Train for smokers. 

Public subscriptions raised: for cer- 
purposes, 4 ~ centrally 

*. Publication of list of post: offices. 
2302. 

Punishment for violation of Govern- 
ment Servants’ Conduct Rules 
in’ the” ‘Centrally Administered 
Areas. 480, 
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SRI PRAKASA, MR.—contd. 

Question re—conid, 

Rate for Registration of Telegraph 
addresses. 499-200. 

Report of the Income-tax experts. 

*. Report submitted by Raizada Hans 
Raj and Sir Muhammad Yamin 
Khan on their visit to the Anda 

mans. 293-I4) 388: 
Reservation fora certain period of 

the Dufferin Bridge neat’ the Kashi 
for Station 

तर traffic. 09-20,, 546. 
Reservation of ‘intermediate class 

— compartments for males and-females 
» on the East. Indian, Railway 

of the 3-up and 34-down 
Howrah-Delhi Express trains on 
the East. Indian Railway via 
Benares and Janghai.,.23. 

Sale of platform tickets at) the Bena 
res Cantonment Railway Station. 

पर connection 
_ the Industrial Exhibition. 26-7 
Supply of clothing to the Staff on the 

East Indian Railway. 26, 96. 
Supply of ice-containers to first 

and second class passengers on the 
East Indian Railway. 479. 

System of marking and reservation 
intermedia‘ of seats in te’ and third 

way. 465-66, a 

| SRI PRAKASA, MR.—contd. 

Question re—coneld. २१3४-4६ 

Tickets for the Bengal and North 
Western Railway plaftorm at the 

Railway sta- 
tion, §227 

Travelling of Executive Councillors 
of the Government of India in 

| acroplanes. 334 

| 2s ‘Travelling of Goyernment.and Rail. 
| way servants in air-conditioned 
| Coaches. 464, 

‘Travelling of other persons in) Saloons 
reserved. for the Executive .Coun- 
cillors of the Government of India. 
2i2-I3. 

"omparmcn wih te in. railway 
220 ला wih te masters. 

‘Use of the word.“ coolie” for porters 
at Railway Stations. 96. 

‘Use of the words “ Ki 

op. Indian 998६ 

छलका 

cae Ne eae 

480. a. 

Withdrawal of one Mail Train’ from 
the Grand Chord Line of the East 
Indiari Railway. 792-98. 

Question (Supplementary) re— 

Alleged misbehaviour of a E 
pass-holder towards a Prince at 
Satna railway station. 63] 

Books and publications forfeited in 
the centrally _ administered. areas. 
268] 

Classification of Suryavan. Raj 
_ 88 untouchables. a ag 
Construction of a tomb over the 

graves.of the late Emperor Baha- 
dur Shah and Empress Zinat Mahal 
at Rangoon. 336, 

Sleepers from Burma. 432] 

Expert Committee. 603- 
Elections in the dmeialbiatess |e Pampa oa 4552 

Des 
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SRI PRAKASA, MRi—coneld. 

Question (Suppiementary)-re—contd. 

‘Expenditure ‘on military. operations 
the Frontier and causes of the 

trouble by tribesmen. -4694, 695. 
Extension of the University Training 

Corps. 3565. 
Judges of the’ Federal Court. ' 567 
Persons under restraint orders in the 

trally administered areas. 

Posting of Indian Medical Service 
Officers to Burma. 327. 

Present state of health of Mr. 
Subhash Chanra Bose, 547. 

Proseription of the Congress Pledge 
of Independence. 547 

amenities 

Removal of shoes by visitors to the 
mosques and fombs under the 
Archeological Department. 2435. 

Repealing and Amending Biil— 
Consideration of clauses and sche: 

dules. 
Resolutions ve introduction of Homoco- 

pathic treatment Government 
itals and recognition of Homoeo- 

हु (0०४० in India. 258] 

ty of certain Notifications 
or Official Memoranda to the 
——on State Railways. 252 

Olassification of the —— of the Tele- 
graph Offices. 2450, 

Communal composition of ——in the 
Divisional Offices of ‘the Central 
Public Works Department: © 2445. 

Grievances of Army picasa E 
—— compelled to winter at Simla. 
2354. 3 

STAFF—conid.. 5 Aa 

Question 2—contd. e528 

Tnerease in the Central: Publicaltion 
Branch ——, 23l0-lL. . « 

Leave~ passes, etc.; of the-i—on 
the Bengal and North’ Western 
Railway. 83. 4; 

Levy» of Income-tax frome the —— 
employed in the Anglo-Indian and 
Domiciled: European Association, 
Calcutta. 2243-44. 

Non-Grant of overtime or Special 
Allowance to the Traffic or Loco. 

of Muslims on the —— 
of the Kilokri Sewage Pun:ping 
Station. 2247-48 

Procedure of State Railways for 
punishing or reducing the —— 
from superior to inferior service on 
failure: to. pass an examination. 
57, 488- a9 nia 

Provision of rent-free quarters to the 
on State Railways. 244-45 

Recruitment of —— for the proposed 
Central. e for. Veterinary 

55 trainings. 767-68. ; 
~~ Relaxation a in 

the Howrah 
Office. -249. 

Relieving allowance to——sent to 
outstations to relieve Station Mas- 
ters, signallers and clerks. | 54. 

Rent recovered for residential build- 
ings from. State Railway— and 
outsiders, 25], » 

Rules regarding transfer of —— on 
ay Baroda and Central 
Railway. 2433. 

~ —— eligible for promotion to Station 
Maste: on. te 

— retrenched on Railways. 2352- 

hed on State Rail 

Subordinate enial —— on the 
Shahadara Saharanpur Light, Rail- 

—e 

| 
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- See eee 

STAFF—coneld, STANDING COMMITTEE(S)—contd.. 7 
Question reeoncld: Election of Members, to the 
५00०८ हे rf के he the pastes of Industries and em 

‘Transfer aot 93. 
t- . carriage ee रन पथ o. E icon of en to the—— on 

Bast Indian Railway. 2449. ५ करे as 
Motion re— 

STAFF MEMBE 
See “ Member.” 

STAFF OF FICER(S)— 
Question re reduction in the 

of ——in the Army during the 
separation of Burma. 2328-29. 

STAIG, MR.— 
Question*re selection of —— as Finan- 

cial Co for y: 
१768-69. 

STAMPS— 
its 

umber 

Question re— 

Check on the use of Service 
stationery. 92. 

Issue of Postage ——and Currency 
with New King’s Effigy. 98-99 

 apeail for services rendered by 
-y Officers as bankers and 

=_ suppliers of postage —— and 
stationery to, the post offices in the 
Bombay Presidency. 882 

STAMPS DUTY(IHS)— ५ 
Question re abolition or reduction of 
——on inland Bills of Exchange 
908-09. 

STANDING ADVISORY COMMIT- 
TEE(S)— 

Election of Members to the —— for the 

Indian Posts and Telegraphs De- 
. partment. 2452.53, 2572-73 

See also * Committee(s)”. 

STANDING ARMY COMMITTEE— 

and 

हू Question re— 
Action taken on the Resolution re 

न Appoi of a——. 628. 

है Appointment of a——. 85-86. 

: STANDING COMMITTER(S)— 
7 Election of Members to the —— 

for Department of Commerce. 
025, 252. 

Election of Members to the —— for the 
Department of Education, Health 
ang Lands. 025, 292. 

Election of the ——for the Depart- 
ment of Commerce. 82-83. 

Election of the —— for the Depart- 
ment of Education, Health 

Lands, 338-40. 

Election of the —— for the Depart- 
ment of Industries and Labour. 
83. 

‘iment 2 a pati on 

॥ of the on Roads. 927. 

Question re Rice —— of the Imperial 
Council of Agricultural Research. 

48-82. 

STANDING FINANCE COMMITTEE— 

Motion reelection of the——.  2369- 

STANDING FINANCE COMMITTEE 

FOR RAILWAY(S)— 

lection of the-——and the Public 

Acecunts Committee, 2250-5) 

Motion re election’ of the ——. 927. 

STANDING COMMITTEE FOR 

ROADS— 

Election of Members to the ——. 

2452. . 
lection to and nominations for the 

STANDING ORDER(S)— 

—in respect of privileges of the 

Legislative Assembly. 5I. 

STATE(S)}— 

Question re— 

Agreement with the” Maritime —— 

and Fren Seeing मद the ca al, tg 

-Ynstruments of Accession. proposed 
by the Rulers and. Ohiefs.of Indian 

M89LAD 
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STATE(S)—conid. STATEMENT OF BUSINESS— 

Question re—contd. —by the Honourable Sir Fran 
Joining of Federtion by | १650- Noyce. 89I, 70, 2233, 2295-96 

bl, —— by the Honourable Sir Nripendra 
Loans advanced to Indian —— and 

others. 628. 

Mileage and classification of roads 
in provinces and In a ——, 
77-78 

Motor vehicles in province and 
Indian —. 74.7 

39026 0 एक with the: Mackin 

with regard to Customs Revenue 
under Federation. 558 

Rebates on tariff duties given by 
maritime ——. 5: 

——signifying their intention to 
accede to the Federation. 88 

— willing to join the Federation. 
548. 

Tours of the Agents to the Viceroy 
to the various ——. 7549-50, 

STATE CONTROL— 
Motion to reduce demand for —— 

Railway Board re taking over the 
management of the B. and N. W. 
R. and K. and M. and §. M. Railways 
under ——.. 4000-व9. 

Question re——of the Bengal and 
North Western, Rohilkund and 
Kumaon and Madras and Southern 
Mahratta Railways. 252. 

STATE MANAGEMENT— 
Question re—— of the Bengal and 

North Western and Rohilkund and 
Kumaon Railways. 4. 

STATE PRISONER(S)— 
See “ Prisoner(s)”. 

STATE RAILWAYS— 
See * Railway(s)”. 

STATEMENT(S)— 

Question re different of Outturn 
——in the Caleutta. Cental Telegraph 
Office. 784. 

STATEMENTS) (LAID ON THE 
TABLE)— 
—re cases in which the lowest 

tenders have not been accepted by 
the High Commissioner for India 
in टेप stores for the Govern 
ment of 785-87. 

Sirear. 323-25, 547-48, 774-75. 

STATESMAN— 

Question re statement of the Bhayna- 
gar Durbar reported in the ——. 
Bb. 

STATION(S)— 
Question re— 

Absence of an overbridge at the 
Bhojeepura Railway +—. 48. 

routes bei Bei 
and ——above Allahabad on the 
East Indian Railway. 2l4, 

Blocking of the passage to the 
Dharmshala outside the Etawah 

way and advertisements 
in the Aj and Pratap newspapers. 
549. 

iiehieces 

Broadcasting ——in Tddia. pony fi 
2439. 

Collision at Barhan-—— on the East 
Indian Railway. 2-23. 

Decorations at Railway———on the 
occasions 
and Governors. ile tea 97. - 

Inclusion of the time spent ~atpter: 
minal —— in the duty hours of the 
Railway Mail Service _ sorters. 
888-89. 

Tnconvenience and hardship caused 
by silting up of a certain waterway 
between Buxar and Chausa Rail- 
way on the East Indian Rail- 
way. 33. 

In i felt by intermediate 
and third class passeners’ and 
platform. ticket holders at the 
Howrah Railway——. 99 

of through Bogies at conve- 
nient places as Moghal Sarai and 
Benares Railway ——. 95 

Mandi at the Narela Railway —— 
in the Delhi Province. 247-8, 

Overbridge over the level crossing 
north to the Jamalpur Railway 
——. 2355. 

Overhauling of the Patna Junction 
Railway ——. 2304. 

05:
 W
y.
 2
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STATION(S)—contd. gtd Bicone 
४ estion re— 

eae = om neice a Check on the use of Service Stamps 

' ; erence usiims on | 8 and ——. 92 

% Stafi of the Kilokri Sewage pump- Payment for services rendered by 

~ ing ee 2247-46: Treasury Officers as bankers and 
+ Provision of bined intermediate 

class waiting rooms on _ certain 
stations of the East Indian Railway. 
39. 

Provision of rest houses 07 the Rail. 
way Mail Service officials near 
terminal——. 887-88 

Provision of rest rooms for Indian 
guards at certain railway ——. 
345. 

*Recruitment of soldiers in the Army 
and Military ete. 2235-37. 

Reseeration न for a certain period 
the Dufferin Bridge near the Kashi 
Railway for vehicular trafiic 
09-0, 546. 

Sale of platform tickets at the 
Benares Cantonment Railway——. 
09. 

Supply of water to passengers at the 
~ Bahadurgarh Railway —— on the 

North Western Railway. 94, 

Tickets for the Bengal. and North 
Nao Western Railway platform at the 

Benarés Cantonm = ent Railway 
in 2i7. 

Use of the word “ coolie’’ for porters 
। at Railway ----+_ 96. 

| STATION MASTER(S)—~, 

Question re— 

Relieving allowance to staff sent to 
| 5 ॥ -... outstations to relieve —— signal. 

lers and clerks. ॥ 84. 

Staff eligible for promotion. te —— 
~ ship on the North Western 

« Railway 232-22. 

STATION SERVICE— 

Question re telegra) oe recruited to 
the in 39; under _ certain 
conditions, 2449. 

STATION SUPERINTENDENT— 
Question re allegations against Mr 0. J. 
Hammil, —— North Western Rai-- 
way. 62, 337. > 

to the post offices in the Bombay 
Presidency. 882. ; 

STATIONERY AND PRINTING— 

Demand for Grant. I76I. 
Demand for suplementary grant. 

258. 

STATISTIC(S)}— 

Question re collection of —— of property 
owned by the employees of the 
Central Public Works Department 
in'New Delhi. 2443. 

STATUTORY PROVISION— 

Question re —— to have access to 
workers Houses in Assam, 2069. 

STATUTORY RAILWAY AUTHOR- 
Bi iy eo हि 
See “ Railway Authority.” 

STEAMER(S)— 
Demand for Grant in respect of “ Work- 

ing Expenses—Maintenance of Ferry 
— and Harbours.” ]49. 2: 

Question re— 

Employment — of Dufferin 
cadets on —— of Shipping 
companies. 457-59. 

Non-employment of ex-“ Dufferin” 
cadets as officers on——— of the 

Company. 454-57, 459-64. 

Sending of unregistered: 
bag to Dabhol incharge of the 
captain of Ferry 886. 

STEEL— 
Quetion re— 

Exemption of the material 
ed f 

i y impoeed’ 00 ——— 

——sold to a Japanese firm 
by the North Western Railway. 
792-935 

STEEL ARTICLES— 

Question re rise in the price of iron and 
i80. 

r2 

a
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STORE(S)— SUBJECT(S)—contd. 

Question re— Question re—contd. ८ 

Loading and unloading of goods Recruitment of Dominion for 
railway ——and contract for 
coolies on certain stations. —836- 
37. 

Purchase of —— by inviting tenders 
by the Indian Stores Department. 
535. 

Statement laid on the table re cases)in 
which the lowest tenders have not 
been accepted by the High Com. 
missioner for in एल ——- 
for the Government of India. 785- 
87. 

STORES DEPARTMENT— 

See “ Indian——.” 

STRIKE(S)— 

Motion for adjournment Jute mill 
——in Calcutta. 92] =— 

Question re —— on the Bengal Nagpur 
Railway. 00, 270-I], 333. 

STUDENT(S)— 

Question re— 

Ban on Indian ——in Great Britain. 
B 

Certain —— sent up for the matricu 
lation examination of the Delhi 
University. 838-39. 

Refusal of admission to Indian —— _ 
in the Raiiway School at Kalyan. 
24: 

—— admitted in the Lady Hardinge 
Medical College. 798. 

+—— passing from the‘ A’ class of 
the MacLagan Engineering College, 
Lahore. 49-50. 

SUB-HEAD(S)— 

> ee #€ non-confirmation of Muslim 
in ——grade in ‘the’ Railway 
Clearing Accounts Office. 707-08, 

SUB-INSPECTOR(S)}— = = 

Question ve grant of higher house rent 
to ——and Linemen of the Posts and 
Telegraphs Department. 2568. 

SUBJECTS)— 
Question re— = ES 

Exclusion of some—from the 
» Publie Service Commission Exami- 
nation. 2427-28. © 

the Defence Forces of India. 
2553-54. 

——for the competitive examina. 
tion held by the Public. Service 
Commission. 2426-27. 

SUBORDINATE(S)— 
Question re— 

Entertainment of new in the 
Central Public Works Depart- 
ment. 2445, 

Insanitary condi f for 
——of the Burma — Railways 
at Malawoone and Insein, _324-25. 

Powers given to officers. in the 
Telegraphs Traffic Branch for 
punishment of ——. 2070. 

SUBORDINATE ACCOUNTANT’S 
EXAMINATIONS— 
See * Examination(s)". 

SUBORDINATE EMPLOYER(S)— 

See “ Employee(s)”. 

SUBORDINATE NON-PENSIONABLE 
SERVANTS— 
See “ Railway Servants. WN 

SUBORDINATE RAILWAY... SER- 
VICE— 

See “ Railway Service(s)”. 

SUBORDINATE RAILWAY STAFF— 

See “ Railway Staff”. 

SUBORDINATE SALT OFFICIAL— 
See“ Official(s).” 

SUBORDINATE STAFF(S)— 
Question re scales of की for the —— 

of the East Indian Accounts 

SUB-POST OFFICE(S)— 
See “ Post Office(s)”. 

SUBSCRIPTION(S)— 

Question re Ruble raised forseriale 

hota, 

= 

‘ 

d 

* 

~ 
/ 
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SUBSIDIARY RULE(S)— 

See* Rule(s).” 

SUBSIDYfIES)— 
Question re —— granted to the Penin 

sular and Oriental Shipping ‘Com- 

y and employment of ‘ Duffe- 

+ rin” cadets. 625-26, 

SUBZIMANDI— 
Question re posti ८7 aie unqualified 

Assistant Station at —— and 

Delhi Railway Stations. 79-92. 

SUFFERER(S)— 

Question re compensation to. the 

of the Quetta earthquake. 2063-64. 

SUGAR— 
Question re— 

Amount spent on—— research. 

2340-4L. Pet te 3 t cekees 

> ७ २ अर कक ——in India. 2348- 

Excise duty on——. 776- 

Export of —— from India to the 

United Kingdom poder Bee wefer- 

- entrial tariff scheme. 47. 

> 5 Bpetories manufacturing Palmyra 
- | > ——. 2304-05. : 

* 
< 

A Cs 

ilies, 

‘Money derived from excise duty on 

——-, ]843. 

SUGAR TECHNOLOGY— — ; 

Demand for grant in respect of ४ Impe- 
zial Institute of ——-- 758. 

SUICIDE(S)—- 
Question re— 

anid deaths of detenus and 
interenees and their release on the 
occasion of the King's Coronation. 
वण. 

committed by Santosh Chandra 
Ganguli, a. detenu. 35-36. 

SUIT(S)}— 
Question re civil filed by Mr. J. 

Caroll, formerly a Roman Catholic 
Military Chaplain in the Archdio- 
cese of Agra, for the recovery of 
his salary. 327-28. 

Bas ae कर 

a a cl हरे 
mestion re charges framed against the 
Deputy Postmaster, Dhubri Head 

. Post Office in connection with defal- 

cation from Savings Bank accounts 
vy the Branch _ Postmaster, —— हे a st 

SUNDAY STANDARD— . : 
Question re article entitled “ Bombay 

exposed to Grave Danger in event of 
War” published in the ——. 223-24 

SUPERANNUATED STAFP— 

Cai >ऋषक , i port of 

— ‘the producing centres to 

SUGAR CANE— ; 

॥ Question re— é = 

Cost of production of ——. 2343-44. 

traffic on the Shahdara Saha- 

sk ranpur Light Railway. 43l. 

~ “S.gUGAR CONFERENCE— 
See “ Conference”. 

SUGAR EXCISE DUTY— 

% See“ Duty(ies)”. 

SUGAR FAGTORIES— 
See “ Factory (ies). 

SUGAR MILLS—__ 
See “ Mills (s)”. ae 

SUGAR SELLING ORGANISATION— 

Question re stops taken by the Indian’ 
Sugar Mills Acssociation for the pro- 
motion of a joint-——. 2345-46. 

——— ee
 

. 

Question re —— on Railways. 2353. 

SUPERANNUATION— oe 

Question re— 

Extensions to officers on attaining the 

SUPERANNUATION ALLOWANCES 

AND PENSIONS— 

Demand for Grant. 76I. 

Demand for supplementary . grant. 
2287-88. ae 

tbat 
कर Stacie pol न 
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SUPERINTENDENT(S)—contd. 
Question re—contd. 

Racial discrimination in the matter 
of promotion of Office ——on the 
North Western Railway. _50. 

SUPERINTENDENT(S) OF POLICE— 
Question re free platform~ passes given 

aa. 20: 

SUPERINTENDENT(S) OF 
OFFICES— 
Question re fransfer of the office of the 
—— Lower Sind and Persian Gulf 
Division, from Karachi to Hydera- 

POST 

SUPERIOR OFFICERS— 
See “ Officer(s)”’. 

SUPERIOR. SERVICE(S)— 

Question re procedure of State Rail- 
“ways for punishi 25 SLs अटल 5 2 ing the 

staff from —— on 
failure to pass an examination. 
॥87, 486 

SUPERVISING 
CER(S)— 
See “ Marketing Officer(s)”’ 

SUPERVISING STAFF— 
Ques classificati a technbeally 

trained —— of the Mechanical De- 

MARKETING OFFE 

) 

partment, East Indian Railway. 
69, ॥2. 

SUPERVISOR-OPERATOR(S)— 
Question re duty allowances of the 

Baudot —. 2065-66. 

SURVEY OF ENDIA— 
Demand for Grant, 755. 

SURYAVANSHI RAJPUT(S)— 
Question re classification of —— as 

untouchables. 2305-06. 

SUSPENSION(S)— 
Question re —— of certain officials of 

SUTARALI— tone 
Question re explosion at —— near the 

Bassein Town in the Thana District. 
6l-I2, 2363. 

SWEETMEAT(S)— 
Question re letting out of contracts for 

——,, bread and refreshment rooms 
on the North Western Railway. 

SYALLABUS— 

Question re exclusion of Indian Philo- 
sophy from the of the Indian 
Civil Service Examination. 2428- 
3l. 

SYSTEM OF PRINTING— 

See “ Printing”. ~ 

TABLE(S)— 

Display of flags or emblems on the —— 
of Honourable Members within the 
Assembly Chamber. 2553. 

TARIFF (AMENDMENT) BILL— 

under “ Bill(s) ”. ‘ 

TARIFF BOARD— = 
Question re steps to be taken in case 

protected Industries make a profit 
above the amount contemplated by 

32. the 55] 5जंअलेललनान 

TARIFF DUTY(IES) 

Question re rebates on ——. given by 
maritime states. 53-54. . 

Question ve export oF sugar Onn Z 
India “to the United Kingdom 
under a preferential’ ——. _ 2346- | 
47. ’ 

TATA— 

Question re price of ——’s shares. 
2-84, 

न
 

हि 
जे 

See “ Indian —— ” 

TATA TRON AND STEEL COMPANY— 

Question re value of shares of the 
204. 

TAXATION— 

Question re— 

of —— on private cars, motor 
buses and lorries. 79 

arse 

— on lorries. 79 

——on motor busses. 78-79. 

——on private cars. 78. 

TAXES ON INCOME— 

Demand. for 
respect of ——., 227I-72. 

grant in 
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TAXES ON INCOME INCLUDING 

CORPORATION TAX— 

Demand for Grant. 75l. 

TEA— 

Question re— ‘ rs 

Effect on Indian ——of the depre- 

ciation of the Dateh*currency. — 54. 

Introduction of ——Jlessons in text 

books in schools of the United 

~~ Provinces. 2. 

Raising of Cess on —— 209. 

TEA CESS (AMENDMENT) BILL— 
‘Sie Indian —— ” under “ Bills)”. 

TEA CONTROL | (AMENDMENT) 
BILE 
See Indian — tinder “पा: 

TEA PLANTATION— 

Question re— 

Constitution of Boards of Health and 

Welfare for workers in the —— 

te, he 

Recognition of the South Indian 

Federation of peasants and work- 

ers to represent the Indian —— of 

South India. 209. 

: TEA ROOM(S)— 
~~ Question re tenders for contracts of 

| Hindu —— and refreshment room, 
etc., at the Delhi Railway Station: 
437. = 

TEACHER(S)— 

2 Question re qualifications of —— 

a appointed in the Railway Schools 
in Rajputana. 835. 

| TECHNICAL SCHOOL— 

ee See “ School(s) ”. 

TEHSILDAR— 

Question Fe Location of the Courts and 
offices of —— and Naib —— at 
Delhi. 92. 

TEJA SINGH, AZAD— 

Question re detention of —— as er a 
Prisoner under Regulation. of 
I8I8, 6-62. ass पे 

TELEGRAM(S)— 
Question re— जे ; 

Improvement in the services rendered 
by the Posts and Telegraphs 
Department and delivery and 
transmission.of ——. 772. 

Mutilations of —— between depart- 
mental Telegraph Offices, and 
Combined Signal Offices in the 
Madras Cirele. 778. 

TELEGRAPH ADDRESS(ES)— 

Question ve rate for registration of 
99-200 

TELEGRAPH DELIVERY PEON(S)— 

Question re pensions of —— . 0-I2. 

TELEGRAPH DEPARTMENT— 
“Question re— 

Employment of the sons and relatives 
of Linemen in’ the —— in the 
Bengal and Assam’ Circle. 2067. 

Inferior servants of the —— retrench- 
ed under retrenchment concessions. 
78-82. 

Ni ionably isin 
Pe Ppo 

the-——. I382. 
Revision of the strength of operative 

staff in the ——. 088. 

ENGINEERING TELEGRAPH 
BRANCH— 

Question re— 
Different rates of pay for linemen 

and class II operators of the है 

TELEGRAPH FACILITY(IES)— 

Question re provision of postal, —— 

and telephone facilities in rural 
areas. 530-3]. 

See also “ Facility (ies ) ”. 

TELEGRAPH MASTER(S)— 

Question re— 

Strength of  telegraphists and ——, 
088-89. 5 

in Telegraph Offices. -256-62- 

Question re loss of —— in the Central 

‘Telegraph Office, Madras. 778. 

868 also “ Message(s)””. 
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TELEGRAPH OFFICE (S)}— 

Question re— 

Absence of a=— in village Hazurpur 
and derailment of an engine at 
Bhera Railway station. 78 

-@lassification of the staff of the 
2 

“Different sets of Outturn 

TELEGRAPHIC +CONNECTION(S)— 

Question re abser teleph 
of —— or 

connections of stations on the 
Malakwal Bhera 
North Western Railway. व]. 

in the Caleutta Central—— . 784. 

% Duty without meal relief in the 
Central —— Madras. . 780. 

Employment of unqualified tele- 
~ geaphists in certain Government 
i L089. 

Loss of telegraph messages in the 
Central=—., Madras. 778 

Mutilati fetal नि 7 लक 

Bignal Offices in. the Madras 
© Circles” 778. 

Overtime work in the Central ——, 
Madras. 779-80. 

Press articles against the adminis 
Es of the Central Madras 

780. 

Re-conyersion of the Cochin —— 
into a combined Office. 089-90, 
3858-59 

Signatures taken from messengers of 
the Central 

2 {eels ea : pre 
addressed to the Post- 

master General, Madras. प्रा 

Strength of operators sanctioned for 
the Central——, Madras. 090. 
9,3778-79 

Telegraph Masters in —— . 256-62. 

TELEGRAPH OPERATOR(S)— 
5 PE TEESE 

Bee Operate आज 
Sap lic. 

TELEGRAPH TRAFFIC= = 

Question re— 

Gazetted officers in the —— Branch. 

lexstox)> ntl # ey te 

TELEGRAPHIST(S)— 

Question re— तट 

Compr of the strength of + 
3087-88. 

Employment of unqualified in 
certain Government. ‘Telegraph 
Offices. 089. 

Strength of —— and telegraph 
Masters. 088. 

—— recruited to the station servzse 
in I930 under certain conditions. 
2449. 

TELEPHONE— 

Question re— 

Disposal of traffic onthe’ Rangoon ~~ 
Wireless working on ——.  782. 

Provision of a —— connection at 
Bhera. 79-80. 

Question re absence or 22443 ‘or 
— of stations on the Malakwal 
Bhera Branch Line, North Western 
Railway. ताप, 

TELEPHONE FACILITY(IES)— 

Question re provision of postal, telegraph 
and— in rural areas, 630-3] i 

See also “ Facility(ies)”. 

TELEPHONE OPERATOR(S)— 

Question re stoppage. of allowances 
of ——. 

TELEVISION— 

Question re experimental ch in 
regard. to 90-9. 

TEMPLE(S)— 

Question re location of liquor and Oboe eae a Hind th 
Cantonment 

Ol, I92. ar 

Branch Line, 
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TENDER(S)— TEVNA— 

Question re— Question re reservation of a section of 

Aseria nce of —— for the supply of 
to State Railways. 2554 

Purchase. of stores by inviting —— 
by the Indian Stores, Department. 

Supplementary —— for the supply 
of paints invited by the Indian 
montane 535. 

x= of Hindu Tea and 
refreshment room, ét¢., at the 
Delhi Railway Station. 437 

—— for paints invited by the Indian 
Stores Department, Calcutta Cir- 
cles» 536. 

जज for readymixed red oxide paint 

high ground for European -residen- 
district in Fiji tialsites in the 

2834. 

TEXT BOOK(S)\—) 2 कक 

Question re introduction of. tea lessons 
in —— in schools of the United Pro- 
vinces. 2. 

TEXTILE — 

Question re protection. given to 
Mill companies. 205. 

THANA DISTRICT— - 
= 

required for. certain Question re explosion at Sutaré ali near 
538. अंक the Bassien Town in the ——- 

seneall construction of the Im- 6-2, 2363. 
perial Agricultural Research In 
stitute. 0. THEFT(S)— 

—— for the supply of Inside Body 
Varnish approved by the East Question re—— committed in the Ajmer 

Tudian: कि ! city. 34-42. 
tbe the of paints invited parm 3६ THIRD CLASS— 

the Indian Stores Department 

invited by. the Indian Stores 
Department, Calcutta Circle, for 

“paint readymixed lead white. 
535. 
a ie laid on the .table re cases 

in which the lowest —— have not 
been accepted by the High Com: 
missioner. for India in» purchasing 
stores for the Government of India. 
785-87 

TERMINAL STATION(S)— 

See “ Station(s)”. 

TERMS OF REFERENCE 
‘Baraca — of Sir Ralph 

Enquiry Committee. 

Motion to reduce demand for— 

Railway Board ve grievances “of 
passengers. 044-67 

Question re— 

Accommodation for servants and 
f ng 

travel by the East Indian Rail- 
way Punjab Mail. 543. 

Income secured by the reservation of 
— and intermediate class seats 
‘on Railways. 790. f 

Inconvenience felt by Intermediate 
and —— 
ticket holies a0 ae own ]8-6. = 

Question re strength of the Indian Reservation of Intermediate and —— 
—. 846. ares _ Seats on Railways. _ 767-68. 

TEST(S)— wit Special —— fare 4 sai 
Question —— hela... travelling 
“the Public Ri Commission vig 0003, Baroda and Cettral 
communal basis. 777 India Railway mail. 93, ~ 
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THIRD CLASS—conid. 

Question re—contd, 
System of marking and reseryation 

‘of seats in intermediate class and 
—on the East Indian Railway. 
465-66. 

—— touring cars on the East Indian 
Railway. 767. 

THIRD CLASS CARRIAGE(S)}— 

See “ Carriage(s)”’. 

THIRD CLASS PASSENGER(S)— 
See “ Passenger(s) ”. 

THIRD CLASS SEAT(S}— 

Question ré broadening of —— on the 
Shahdara Shaharanpur Light Rail- 
way. 433-34. 

THORNE, MR. J. A— 

Code of Civil Procedure (Third Amend- 
ment) Bill— 

Motion to consider. 
2385. 

Motion to pass. 2385. 
Code of Civil Procedure (Third Amend- 

ment) Bil] (Amendment of Rule 3, 
Order XX XTT)— 

Motion for leave to introduce. 339. 
Code of Civil Procedure (Third 

Amendment) Bill. (Amend: 

238i, 2382, 

of section 60}— 

Consideration of clauses. 656-57. 
Commercial Documents Evidence Bill— 
as for leave to introduce. 928, 

Indian Arms (Amendment) Bill— 

Motion to refer to Select Committee. 
256. 

Indian Oaths (Amendment) Bill— 
Motion for leave to introduce. 928. 

2569, 263-I6. ie 
Motion to reduce demand for— 

Executive Council re jabour grieyan- 
ces. 58]. 

Oath of Office. 449, 765, 2235. 

THUMB IMPRESSION(S)— 
Question re —— taken under the Postal 

Insurance Rules. 085-86,  - 

TICKET(S)— 

Question re— 

Tneonvenience felt by intermediate 
and third ७ passengers and. 
platiorm holders at the 
Howrah Railway Station. 99. 

Issue of insurance for accident 
or death o¢¢uring during Railway 
travelling. 73-I4. 

Platform sold at Lucknow on the 
occasion of the visit of His Excel- 
lency the Viceroy.  96 

checked at the bidding of the 
Criminal Investigation . Depart- 
ment officials on the East Indian 
Railway. 25-6,_54l—43. हर 

for the Bengal and North West- 
ern Railway platform “at ~ the 
Benares Cantonment Railway 
station, 2)7. 

TICKET CHECKER(S)}— 
5 ise ae, 

Question ve designation of —— on the 
East Indian Railway. 43, 484 

TICKET CHECKING— 

“Question re bea 
system of —— on 
Railway, 483-84 

की 
TICKET COLLECTOR— 

Question re alleged throwing out from a 
moving train of an Oriya boy by a 
travelling —— of the — Bengal 
Nagpur Railway. 43-44. 

TICKET EXAMINER(S)— 

Question re— 

Case of Mr. Ghulam Hussain Khan 
ex-Trayelling ——, North Western 

__. Railway, Lahore Division. 6-7. 
Confirmation of Special—— on the 

North Western Railway.  50. 
Group Inspectors of Special —— 

on the North Western Railway. 
2330-3L 

Pressure on-——to increase — their 
earnings. 34. 

Travelling —— on the North West- 
ern Railway. १. oe 

a ig ड 
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TICKET OF LEAVE SYSTEM— TODDY SHOP— 

Q = pri in the Andamans Question re of Liquor and 
i ni ——and convicts confined —— near a Hindu Temple in 

* in the Jail at Port Blair. 65-66. the Secunderabad Can‘ it 
ot f 800-0I, 92. 

~ _ TIOKETLESS TRAVELLER(S)— TOMBS) 
a + See “ Traveller(s)”. * Question re— creat 
- TIME-LIMIT— Construction a——over the 

Question ‘tion of ——. for disposal | 

of appeals of subordinate Railway 
taf 

TIME TABLE(S)}— 

Question re— 

Costs of —— of various Railways. 
37-8. 

Framing of —— for 
Railway. 200-0, 546 

Increase in the price of the East 
Indian Railway ——~.992]4-I6, 

॥8 ६५) ॥ 

Reduction in the price of the East 
छक्का Railway 95-6. 

System of printing the East Indian 
oo Railway ——. 2 

of the East Indian Railway. 

i 39-40. 

TIMING(S)— 

Question ‘re ins anie of the 
East Indian “Railway | 24-Down 
Express. 468-69. 2 

TINSUKIA— 

, ’ Question re Raih collision 
“Se and’ Lumding districts on the 

Assam Bengal Railway. 25-52. 

= TITLE(S)— 
Question ve conferment of ——in the 
penyrid  adminstered areas 

TOBACCO RESEARCH STATION— 

Question re opening of the—— in 
the Guntur District. 6i]. 

TODD, MR. A. H. A— 
Oath of Office. I 
eS ee 

of 
graves of the late Emperor 

~ Bahadur Shah and Empress 
oe Mahal at Rangoon. 332— 

Removal of shoes by visitors to the 
mosques and ———° under the 
Archwological Department. _ 2434- 
35. हर 

TOTTENHAM, MReGPR. F.— 7 
“Army (Amendment) Bill— 

Motion for leave to introduce. 892. 

Indian Army (Amendment) Bill— 

Motion to consider. 3353, — 354, 

356, 357, 359-60, 364-5. 
Motion to pass. 367, 368,  369, 

370, 377, I382—84. £ 

Indian Finance “Bill— 
Motion to consider. 949, 965. 

Indian Naval Armament (Amend- 
ment) Bill— 
Motion for leave to introduce. 550. 
Motion to consider. ..900-0l, 902. 
Motion to pass. 902. 

Indian Red Cross Society (Amend- 
ment) Bill— 
Motion for leave to introduce. 339. 
Motion to consider and to circulate. 

2385-86, 2389-92. 
Motion to pass. 2393, 2394. 

Manceuvres, Field Firing and Artillery 
Practice Bill— 
Motion to refer to Select Committee. 

74-I5. 3 

Motion for 

ofthe Army. 493, 496, 498, 499, 
506, 520, 5, 55, 5L6—22. 

Oath of Office. 2553. 
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TOUR(S)— 
Question re —— of the Agents. to the 

Viceroy to the various States. 
549-50, re 

TOURING CAR(S}— 

See “ Car(s)”. 

TRADE— 

Question re— 

- Difficulties regarding lations of 

TRADE UNION(S)— 

Motion. to . reduce .demand for— 
Departm: of Industries and 
Ree re recognition of —— by 

employers and withdrawal of 
recognition. ae in. certain. 
cases. 696: 

See also “ Union(s)”. * 

TRAFFIC— = 

ritish India and Indian States. 
52. 

India’s balance of ——. 558-59. 

India’s Export —~ in merchandise 
Sand lowering of the rate’ of ex- 

change. 28. 

India’s export with Germany 
and other European countries. 

‘Thdia’s —— iffected’ by the devalu- 
ation of currencies in foreign coun- 
tries. 35 

Position of Indians in Zanzibar in the 
matter of clove ——. 562-63. 

Representation regarding —— with 
Germany. 797-98. 

Ships engaged in the coastal _— 
and executive officers and maritie 
engineers employed by them. 
I086. : पु 

TRADE AGREEMENT(S)— 

iota 
Bilateral —— with countries other 

than the United Kingdom. 3657. 
Indo-British ——. 26-27. 

Negotiations for replacing the 
Ottawa ——... 555-57. 

TRADE COMMISSIONER(S)— 

sles in fi 
countries. 7325-26. : 

Appoin ointment of the Indian 
basa, East Africa. 

TRADE NEGOTIATION(S)— 

Question ‘re Indo-Je nd Ind japanese a [0- 

TRADE RELATIONS)— ४5 

Question re —— with Germany. 57. 

Question re— 

Disposal of —— on the Rangoon 
Wireless Working on Phones. 
782. 

Lorry and Railway ——. 436. 

Reservation of a certain period of the 
Dufferin Bridge néar the Kashi 
Railway Station for vehieilar ——. 
546, 209-0. 

TRAFFIC ACCOUNTS OFFICE— 
Question re opening of a branch of the 

East Indian. ——at Lucknow for the 
Railway. 237 

TRAFFIC AND LOCO. DEPART-— 
‘MENT: 

Tonto, Bari a members a for 
—- 48 

TRAFFIC DEPARTMENT— 

Deniand for Grant in respect of “ Work 
ing Expenses—Expenses of 
]49. 

TRAFFIC STAFF— 
See“ Stat.” 

TRAIN(S)— 

Question re— 

Alleged loss of lives due to over- 
até ernie in—— during the Garh 

nor an w fair. I487._, 

Alleged throwing out froma moving 
—— of an Oriya hoy by a travell 
ing ticket collector of the Bengal 
Napgur Railway. 43-44. A 

Contemplated diversion of the mail 
and express———from the 
and Grand Chord Lines to the 
Barakakhana Loop Line. 236, 
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ie TRAIN(S)—contd. TRAINING CORPS— 7 

Question re—contd. Question re— 

Non-running of special—— by the 
North Western Railway for the 

> Garhmukteswar mela: 9l.- 
of the Willingdon Bridge at 

Bally for certain —— » 550. 

Overcrowding in 7-Up express ——. 

Provision of latrine fitted coaches on 
night on the Shahdara— 
Saharanpur Light Railway. 433, 

6. 

es
 

. 

Provision of special compartments in 
> each Railway ——for smokers. 

i94. 

Robbery in=—— between Viramgam 
‘Wadvana. 

Rules for travel by mail——by pass- 
holders. 6 

Running of the 3:ap and 4-down 
tt Bat acon press 

‘Indian Railway via 
and Janghai. शो 

Special —— ran from Allahabad to 
Lucknow in connection with the 
Industrial Exhibition. 236-7 

Withdrawal of one Mail from the 
Grand Chord Line of the East 
Indian Railway. 92-93 

TRAIN SERVICES)— 
Question re improvements made in—. 

on State Railways. 790. 

TRAINING— 

Question re— 

Co-operative education and —— in 
the provinces. 223. 

~-=— of Indians in Field-Work in the 
Department. 4. 

TRAINING CAMP— 

esti Uni i Question 76 <a Bere 'f Training 

Lahore. 62, 337. 

«TRAINING CLASS(ES)— 

> Question _re——for recruits to the 
Rajlway Mail Service. 2350-5l. 

Contingent of the University——for 
the Annamalai University. 28l. 

Extension ‘of the University ——. 
564-65.~ 

University —— training camp held 
at Shahdara near Lahore. 62, 337. 

TRAINING SHIP— 

Question re Government's policy in 
respect of the =—— “Dufferin” 

TRANSFER(S)— 

Question re— 

‘the Central Publication 
ad ae a employees for to cer 

tain offices in Calcutta. 2306-0. 

Non-——— of judicial officers and 
others in Ajmer. 9]4. 

Petiodical ane the Teena: wa 

ministered areas. 49]4. 

Rules regarding —— of staff on the 
Bombay, Baroda and Central 
India Railway. 2433. 

Rumoured —— of the Railway 
Workshop from Ajmer. 909-0. 

—— of certain officials in the Railway 
“Mail Service, ‘E’ Division, 
Caleutta, to the moffusil, —248- 
39. 

—— of clerks in the Posts and Tele- 
graphs Department. 784-85. 

—— of staff employed in the Carriage 
and Wagon section attached tothe 
Divisions of the East Indian Rail- 
way. 2449. 

——of the office of the’ Superin- 
tendent of Post Offices, Lower Sind 
and Persian Gulf Division, from 
Karachi to Hyderabad. 2335. 

TRANSHIPMENT— SSI RE 

Question ve arrangement for expedi: 
ting —of hides ~and skins from 
certain plices to Calcutta. 636. 

TRANSPORT— 

Question re— 

“Possibility of economic —— of sugar 

—
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TB ENSPORT aie £5 TRIBUTORY(IES)— 

Question’ १७४०-००. उन Question re distribution of the Waters 
Railway freight rates for the —— of the Indus and its ——. 87. 

of dry milch cattle. 9-0. TROOP(S)— 

Reduction of the rate for —— of 
dry cattle on Railways. 770. aegis 2 
vy Rebellion in Burma‘and non-employ- 

TRANSVAAL— 5 ment of Indian——— in Burma. 

Question re safeguarding of the inter- 280-8I. है 

ests of Indians in Natal —. 8 न 

8-9. > trength of the Auxiliary ——. 

3 845-46. 

TRAVELLER(S)— 

Question re ticketless—— in State 
Railways. 789-90. . 

TRAVELLING EXPENSE(S)— 

Question re paid to the relations 
and dependents of detenus _ for 

TRAVELLING TI eer COLLECTOR— 
See“ Ticket Collector ”. 

TRAVELLING TICKET EXAMI- 
NERS— 
See “ Ticket Examiner(s)”’. 

TRAWLER(S)— 

Question re fishing in the Bay of 
Bengal by Japanese ——.- 2326-27. 

TREASURY OFFICER(S)— 
Question re Payment for services ren- 

ed by——as bankers and supp- 
fiers of postagestamps and station- 
ery to the post offices in the Bombay 
Presidency. 882. 

TREATMENT— 

Question re— 

Humiliating —— meted out to cer- 

tain detenus by the authorities of 
the Arthur Road Jail. 22-23, 

niformity in the—— of detenus. 

TRIBESMEN— = 
Question re expenditure on. umilitary 

operationson the Frontier and 

causes of the trouble by ——.- 

694-95. 

TRIBUNAL(S}— 

Question i re appointment i + of Commis- 

yvernments. 2440-4I. 

= despatched to Khaisora Valley. 

Wks 

TUNGABHADRA PROJECT— 

Question re— = 

Negotiations regarding development 
of the - 620. 

Negotiations regarding the 

ae 
TYAB ALI MR—— =~ 

Question re statement issued by 
on Mr. Binder’s report regarding 
Indians in Zanzibar. 98. - 

2 
हक = 

TSR pas ae 
UMAR ALY SHAH, MR.— _ 

Arya Marriage Validation Bil— 

Motion to Pass. 2295. 

Election of —— to the Central Advisory 
Council for Railways. 2452. 

General discussion of the Railway 
Budget. 865-66. 

Hindu Marriage Validity Bill— 

Motion to refer to Select Committee. 
297-99. 

Indian. Finance, Bill— 

~ Consideration of clause 3. 2097-98. 

Question re— : 

‘Abolition of Crew system of, 

ticket checking on the East Indian 
Railway. 483-84. 

Abolition of night Schools for educat- 
ing the illiterate Railway workers 

of the Loco, Department. 54. 

क्‍ 
[ 
|
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— 
UMAR ALYSHAH, MR.—contd. 

Question re—contd. 

Alleged loss of lives due to over- 
crowding in trains during the 
Garhmukteswar fair. 487 

| Catering in the Railway School of 
Transportation, Chandausi. 488. 

Condemnation by the Health officer 

- 

of the Bhagat fs Sub-Post 
building fur. L474. 

of ticket checkers on the 
East Indian Railway. 484. 

Discharge of certain firemen and 
shunters on the Eastern Bengal 
Railway. 53-54. 

_Hlestiric supply in Shahdara, Delhi. 

Government's policy regarding em- 
ployment of retrenched. Officials. 

3 ae. 

ss 

4483. 

२ “= . | Intervention in appeals.of railway 

25५ ler cs, 
हा 

Governor 
Council. 488. 

Issue of charge sheets to subordinate —
 

“व
ा.
 

जी. Employées on the Hastern Bengal 
Railway. I8. 

rooms in 

न. 

| heat. of es refreshment 
carriages on the 

~ North Western Railway. 2322-23. 
Maintenance of records of subordinate 

non-pensionable servants on State 
Railways. 486-87 

Mileage allowance.granted to the 
gant ‘lerks on the 

Railway. 54 

‘ 

regard to demotions on 
the North Western Railway. 2322 

Powers given to Agents of State 
Railways to modify the - rules 

“Wee forthe grant of allowances. 55, 

“State Railways for 
hing or reducing the staff 

from superior to inferior service on 
failure to pass an examination. 

Provision of box khalasies to carry 
the boxes of Indian drivers. 54. 

Quota system on the East Indian 
Railway 

484-85. 
Fittings and he 

‘Western 

UMAR ALY SHAH, MR.—coneld. 

Question re—concld. 

Reduction in working expenses on 
the Bengal Railway. 55. 

allowance to staff sent to 
outstations to relieve Station - 
masters, signallers and. clerks. 

Report of the committee that visited a 
certain school on the East Indian 
Railway. 485. 

Retrospective effect to concessions 
granted to Railway Staff. 55. 

Running Parcel clerks on the Eastern 

Bengal Railway. 56. 

Staff eligible for promotion to Station 
Mastership on the North Western 
Railway. 232-22. 

System of auctioning contracts with 
regard to refreshment rooms on 
certain railways. 232l. 

Waiting room charges levied by 
Messrs. G. F. Keliner and Com- 
pany, refreshment room contractors 
on the East Indian Railway. 
487-88. 

UNDERFRAME(S)— 

Question re— 

Annual contract placed by the Indian 
Department for the supply 

of paint black readymixed for 
— and wagon bodies. 536-37. 

Contract for the supply of red oxide 
paint for Railway wagons and——. 
538. 

UNEMPLOYMENT— 

Question re— 

Removal of —— amongst the - edu- 
cated classes and others. 

Steps taken to —. 42-43. 
—— problem. 

“ UNION(S)— 

“Motion to reduce demand for Depart- 
ment of and Labour re 
recognition of Trade ——by em- 
plovers and withdrawal of recogni 

ion of —— in certain cases. 696— 
702. 
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UNION (S)—contd. UNIVERSITY TRAINING CORPS— 

Question re— Question re— , 

Attitude of authorities towards 

persons joining the Burma Rail- 

ways employees’ —— * 33I-32. 

Formation of trade —— on Railways. 

946-I7. 

Recognition of the Burma Railway 

Employees’ # 7929+3!- 

Registration of the —— of ४७ 

employees of the Posts and 
Telegraphs Department. 

UNION GOVERNMENT— 

Question re representation to the —— 

of South Africa about. the Anti- 

Asiatic Bills. 2557-58. 

UNITED KINGDOM— . 
Question re— 

‘Abolition of the import duty on_ pig 

iron. in the ——. 7989-99, 2059- 

60. 

Bilateral trade agreements with 

eountries other than the —— « ॥ 0057. 

Export of sugar from India to the 

_——-wnder a preferential tariff 

scheme. 2346-47. 

Import duty on plain cotton fents 

from the ——. 796. 

Reduction in the frieght on cotton 

exported from India to the ——. 

55-56. 

UNITED PROVINCES— 

Question re— 

Introduction of tea lessons in text 

books in schools of the ——. 2. 

Newspapers in the —— and Bengal 

receiving advertisements from. the 

East Indian Railway. 493-94. 

Rejection of the nomination paper of 

Mr. nath Shastri for the 

__- Legislative Assembly. 879-80. 

UNIVERSITY(IES)— 

Question re— 
students sent up for the 

matriculation examination of the 

Contingent of the —— Training 
~orps for the Annamalai ——. 

2 सकल पलक 3 मक 

Contingent of the ——for the 
Annamalai University. 28l. 

Extension of the ——. 564-65, 

——training camp. held at Shab® 
dara near Lahore. 62, 337. 

UNTOUCHABLE(S)— 

Question re classification, of Suryavanshi 
Rajputs as ——. 2305-06. 

UPPER CLASS— 

Question re abolition of Second Class 

and creation of an onthe Assam 
Bengal Railway. 287. ° 

Vv 

VACANCY (IES)— 
Question re 

Absence of provision in “ther@overn- 
ment of India Act, 935,efor the 

appointment of representatives by 

rulers in cases of casual Syen88- 

Filling up of certain —— in the 

-Governm: eee India Press... 2425. 

Filling up of te yo" in the 
Government of India offices!" 283+ 

84. 

VAN PEONS— 

See Peon(s)”’. 

VARMA COMMITTEE— 

Question re endations of the 
———of the Posts and Telegraphs 

Department. 450-5I. 

VARMA, MR. 8. B— E 

Election of-—to the Gontral Ad- 

visory Council for Railways. 2452. 

Motion to reduce demand for Railway 

Board re taking over the. manage- 

ment of the 8. and N. W., Re and K. 

andM.and S. M. Railways under 

State control. 0I-I2. 

Question re— 

“Distance between the Workshop Gate 

in arg मर कह at 

t
e
,
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- VARMA, MR. B. B.—contd. 

ee Question re—contd. 

Factories manufacturing Palmyra 
- sugar. 2304-05. 

“Introduction of the Clocking System 
5 for the attendance of the clerical 

। staff at Jamalpur. 2356. 

% Leave, passes, ete., of the staff on the 
North Western Rail 

Medical leave with full in the 
East Indian Railway High Schools 
2354. 

Opening of a military base in the 
district of Champaran in Bihar. 

०» 2354. 

Overbridge over the 
north 

Scales of pay for the subordinate 
, staff of the East Indian Railway 
कै Accounts Department. 

w. aie hours for ministerial staff 

sttached | का in offices in the 
~~ lpur Railway Workshops. 

56. , 

| VARNISH(ES)— 
: _ Question re— 

Deteriination of the quality of 
ae enamels, ete. 

Tender for the supply of Inside Body 
| —— approved by the East Indian 
i Railway. 538-39. 

| VEGETABLE OIL— 
{ See“ Oil” 

. | “s. VEHICULAR TRA?! FIC— 
See “ ‘Traffic ”. 

{ VENDING CONTRACT(S)— 

>= = pi —on the North Western 
435-36. 

System of selling ——on certain 
Railways. 435. 

VENDING OF BAD STUFF— 
| Question re complaints against 
} railway platforms, 437. 

\ VERMA, RAI SAHIB HIRALAL— 
“Oath of Office. . 

—— on: 

VERNACULAR NEWSPAPER— | 
See * Newspaper(s) 

VERNACULAR TRAINING CLASSES— 
fixed 

for admission to the ——in Ajmer- 
Merwara. 836, 2365. 

VETERINARY SERVICE(S)— 
Question re recruitment of Europeans 

766-67. 

थे +:>२१६ 

Qi estir re percentage 

in the ——. 

VETERINARY SERVICES, CIVIL— 
Demand for Grant. 758. 

VETERINARY TRAINING— 
Question re recruitment of staff for the 

proposed Central College for ——- 
767-68. * 

sath pace ae? 

VICEREGAL LODGE— 
in 

the maintenance of the-———, New 
Delhi and Simla. 335. 

VICEROY(S)— है 
Question re decorations at) railway 

stations on the occasions of the visit 
of —— and Governors. 96-97, 

VIGEROY, HIS EXCELLENCY THE— 

Question re— 

Platform tickets sold at Lucknow 
on the oceasion of the visit of —. 

urred 

to. the —— to 

the various States. 549-50. 

See also “ Governor General, His Excel- 
leney the”. 

VILLAGE(S)— 
Question re damage done by the hail 

storm in———of the Delhi Province 
233-5. 

VILLAGE POST OFFICES— 
See “ Post Office(s) ”. 

VILLAGE ROADS— 

See “ Road(s)”. 

VIRAMGAM— 

Question re robbery in train between 

——and Wadvana. 68. 

VISIT(S)— 
Question re of. His Majesty the 

King-Emperor to India, 42. 
Se a 

५ 
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VISITOR(S)— 
Question re— 

Appointment of non-official. Members 

‘of the Legislative Assembly as —— 

of the Deoli Detention Camp. 37. 

Non-official —— of the Deoli Deten- 
tion Camp. 37. 

Removal of shoes by——'to the 

WAGON(S)}— 

Spemand for Grant in respect of लक “ Work- 
ing Expenses —— Maintenance of 
Carriage and —— Stock”. 48. 

Question re— 

Annual contract placed by the Indian 
Stores Department for the supply 
of paint black readymixed for 

Mosques and. Tombs. under the een and —— bodies. 536- 

‘Archwological Department. 2434- 37. ‘ ee 

| 35. Contract for the supply of red oxide 

| VISSANJI, MR. MATHURADAS— paint for Railway-— and under- ji 
frames. 

| Appointment of —— to the Committee Supply of —— for the carriage of 

on Petitions. omni coal to Cawnpore. 399-400. 

| Gen oa Ok ee Generel | WAFTING LIST 
~ Question १6 retrenched staff on the— 

and staff re-employed on Railways. 
235-52. 

WAITING ROOM(S)— 

2 i ag, ९ ition re— 
Intermediate class —— on 

Income ot Lae ae लाला, rst te | 

| Indian Finance Bill— 

| Consideration of clause 3. 2096-97. 

Motion to reduce demand for Executive 

~ Council-re policy of protection. 429- 

30. 

Question re— 

Employment of ex-“ Dufferin ” cadets 

on. steamers of Shipping Com- class rs and 

t 
t 

| 
| panies. 457-59. 

passeng i 

z Glass ——on the Bast Indian Rail- a : 

Goyernment’s policy in respect: of the way. तप. a 

i 84. मम PtP 2 st 528 Provision of combined intermediate 

it = edactiow ‘class ——on certain stations of the 

hy a ae to East Indian Rai 

| | : Las meee lustry. 906- charges levied by Messrs. GF. 

07. = — Kellner and Company, refresh- 

Non-employment of ex-“Dufferin ment room contractors on the East 

— —— ee ahi the Indian Railway. 487-88. 
Peninsular iental Ship mppne | -WALK-OUT— 
Company. 454—57, 459. 

9 

‘Travelling of officers under the Lee _—— by Members ot the Congress party | 

concessions by Empire 56. | 

। Ships 4464. WAR— 

| VIZAGAPATAM HARBOUR— Question re— i 

| Demand for Grant in respect of “ Capital Anti -—— meetings held in - India. 

i Outlay on ——”. 763. 45. 
‘Article entitled “Bombay exposed 

| VOLUNTEERS— 
to Grave Danger in event of ” 

| Motion for Adjournment re arrest of published in the Sunday Standard. 

i jeaders and——in Delhi. 223-24. dl 

: 2565-72, 2605-27. Consultation of the Government of | 

ia! 
India on the question of non- 

i 
intervention in the Spanish Civil 

| ण़ च+> 70. 

| WADVANA— WAR BLOCK— ; \ 

| | Question re robbery in train Question re officers selected to relieve | 

| | Viramgam and——. 68- congestion in the——. 90. ० 

i 

लय 

Li ti 
i} 
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नि WHIP(S)— rR 

WATER( S)— Question re— 

Question ae Appointment of ——in the 

green oa tae the Indus lative Assembly. 23]9—2I. 
i bu es. . ene Expenditure on official —— Z 2438. 

bs — हा! of Ajmer. wIDow(s)}— 

Supply of —— “ral assengers at the In ti हब पर सह: re draft (28: 7 of -the 

० सेमी के: Station on Labour 

hate Rie 8” | each Pe “SCHEME प्र — or- 
WATER SUPPLY SCHEME— caphana igantanee: S08 20s 

Question re grant to the Ajmer Mani. WIFE(VES 

cipality for drainage and——. 96- 2 pastel Se 
97 Question re— 

WATERWAY(S)— Memorial by the of the Ceptral 

Question re inconvenience and hardship 
caused by sar at Cae up of oy = 
between ‘an ae nat 
‘Stations on ; Indian 

Publication ee employees re- 

Running of busi: by the —— of 

- 

WEDGWOOD COMMITTEE 
Rail 

railway servants. 2246-47. 

WILLIAMS, MR. A. ७४ C.— 

Totion to reduce demand for 
Board re exclusion of Indians from 
the ——. 965-l000, 965-L004 

75 wanewoop ENQUIRY COMMITTEE 

कर A 

SIR RALPH— 
Question re terms of reference of —— 

5-I6. 

WEDG WOOD, SIR RALPH— 
Question re rumour regarding the report 

of —— Committee. 

WEIGHT(S)-- 
Question re fixation of uniform stand. 

ards of and measures in India. 
97. 

WELFARE OFFICER— 

. Question re——on the East Indian 
Railway. 54-52. 

WHEAT— 
Question re— 

system of freight on—— 

Rebate system on——and flour. 

WHEELER & Co., Lrv., A. H.— 
“Question re high prices charged for 

books and magazines, etc., by —— 

WHEELER COMMITTEE— 
Question re report of the ——. 

is 
63l- 

See also ‘“ Committee(s) ”. 

Logialati Rules, Amendnient of 

Indian— 
Consideration of draft ‘amendments 

to the ——, aa reported by the 
Committee of the Assembly. 605. 

Oath of Office. 327, 569. 

WILLINGDON BRIDGE— 
Question re opening of the ——at 

Bally for certain trains only. 550. 

WILLINGDON NURSING HOME— 

Question re——at New Delhi. 426- 
27. 

WIRE-FENCING— 

Question re proposal of the Great 
Indian Peninsula Railway to remove 
the ——of the railway lines. 467, 
2563. 

WIRELESS— 

Question re disposal of traffic on the 

Rangoon —— Working .on Phones. 
782. 

WIRELESS WHEATSTONE 
‘iM — 

Question re—for working between 
Rangoon and 544-46. 

WITHERINGTON, MR. 0. H.— 

Demands for Supplementary Grant 
respect of Working Expenses 

Miscellaneous Expenses. 465-66. 

SYs- 

eae 
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WITHERINGTON, MR. 0. H.—vonid. 

Election of —— to the Standing Co: 
१. -nittee for the Department of Educa. 

tion, Health and Lands. i92 

“Motion to reduce Demand for Working 
Expenses —— Maintenance and. Sup: 
ply of Locomotive Power re construe: 
aon of locomotives in India. 026- 

Resoli f 
Road Fund for the purposes of road 
development. 689-90. 

WOMAN(EN)— 

Question —re— 

Safety of —— passengers on the 
tailways. 66—68. 

St the words मे Female 2 

and “Lady” onthe East. 
Railway. 26. 

WwooL— 

Question re —— exported from.Ajmer- 
Merwara and Beawar. 74 

WORK(S)— 

~~ Question re— 
Giving of ——in connection with 

the Kilokri Extension Scheme 

Increase in the volume of ——in 
“the Railway Clearing Accounts 

_ Office. 908, 490. 
Volume of in certain Post Offices 

in Caleutta. 2350. 
——given by the Central Public 

Works Department to the Hindu, 
Muslim and Sikh contractors. 

WORKER(S)— 
Question re— 

Abolition of night schools for educa- 
ting the illiterate Railway —— of 
the Loco. Department. 54, 

Constitution of Boards of Health and 
Welfare for —— in the tea planta- 
tion. 2069. 

Recognition of the South Indian 
Federation of peasants and — 

६3 4 [to represent the Indian Tea plan. 
ters of South India. 

Statutory provision to have access 
to —— houses in Assam. 2069. 

WORKING VORKING 

WORKING EXPENSE(S)— 

Question ve reduction in—on the 
Eastern Bengal Railway.  55. 

‘WORKING EXPENSES—APPROPRI- 
ATION TO DEPRECTA’ FUND— 
Demand for Grants» 60. 

WORKING EXPENSHS—BLECTRIC 
SERVICE DEPAR' NTS 
Demand for Grant. 80. 

WORKING _ EXPENSES—EXPENSES 
OF GENERAL DEPARTMENTS— 
Demand for Grant. 50. : 

WORKING EXPENSES—EXPENSES 
OF TRAFFIC DEPARTMENT— 
Demand for Grant. 49. 

WORKING — EXPENSES—MAINTR- 
NANCE AND SUPPLY OF LOCO- 
MOTIVE POWER— 

for Grant, 020, 47 | 
tary Grants. 464. 

Motion to red A 
construction of locomotives in India 
020-23, 025-4 

WORKING EXPENSES—MAIN®#- 
NANCE OF CARRIAGE AND 

Demand for Grant. वि लअरतल- 

__ EXPENSES—MAINTE 
E OF FERRY STEAMERS 

AND HARBOURS— 

Demand for Grant. 49. 

WORKING | EXPENSES—MAINTE- 
NANCE OF STRUCTURAL 
WORKS— 

Demand for Grant. 46. 

WORKING EXPENSES—MISCEL- 
LANEOUS EXPENSES— Ss 

Demand for Grant. वक्‍हछ0.... 

Demand for Supplementary Grant. 
_ 465-66. 

WORKING EXPENSES—TRAFFIC 
DEPARTMENT— 
Demands for Supplementary Grant. 

465. 

WORKING HOURS— Le 

Question re for ministerial staff attached । | 
certain offices in the Jamalpur 

Railway Workshops. 2355-56 

+r 
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WORKMEN’S COMPENSATION YAKUB, SIR MUHAMMAD—contds 

(AMENDMENT , Bate Demand for Supplementary Grant in 
See“ Bill(s)”’. respect of — 

= WORKS COMMITTEE— 
“aw Question re meetings of the in the 

Government of India Press, New 
बे Delhi. 2433-84 

WORKSHOP(S)— 

Appointi आशा, hi 

cal ex-apprentices of the Lillooah 
28. 

Glosing of certain Railway —— at 
= Lucknow on Saturdays. 626-27, 
& जा 5 950 

Distance between the ——Gate and 
the new Colony constructed 

Rampur for the clerical staff at 
है Jamalpur. 2356 

Explosion at the Moghalpura— 
on the North Western Railway. 
29, 

Rumoured transfer of the Railway 
= ——from Ajmer. 909-I0. 
Successful e¢z-apprentices of the 

Lillooah ——. !28. 

a Working hours for ministerial staff 
का - attached to certain offices in the 

. 

Te 

रू 

Jamalpur Railway — 2355-56. 

WORLD ECONOMIC SURVEY, 935- 
36— 

Question re scant attention given to the 
economic conditions of India in the 
««___ of the League of Nations. 
242]-22. 

= Se ¢ 

YAKUB, SIR MUHAMMAD— 
iain Produce (Grading and 

B 
consider. 894. 

Arya Marriage Validation Bill— 
Motion to postpone debate, 269. 
Consideration of Clauses. 2290. 
Motion to pass. 2292. 

है ‘Code of Criminal Procedure (Amend- 
Ps : हट ment) Bill—(Amendment of sections 

= 30, 34, 34-A and 35)— 

a Motion to refer to Select Committee. 
* 744, 747, 749, 752. 

Finance Department. 2279. 
Miscellaneous Expenses. 445-46. 

450-454, 457, 458, 462. 
General discussion of the General Bud- 

get. 206, 252-54. 
General discussio: 

Budget. 626-3 

Hindu Marriage Validity Bill— 
Motion to refer to Select Committee. 

294-95. 

Hindu Women's Rights to. Property 
Bill-= j 

fs ah 
4 

Motion to consider. 494. 
Motion to pass. 53. 

Indian Arms (Amendment) Bill— 

Motion te refer to Select Committee. 
प्र, 765, 766, 2535, 2520. 

Indian Army (Amendment) Biil— 
Motion to consider. 363, 

Indian Finance Bill— 

Motion to consider. 943—48. 

Consideration of— 
Clause 2. 2083-84. 
Schedule I. 2209. 

Indian Income-tax (Amendment) Bill— 

Motions to consider and to refer to 
Select Committee. 632. 

Indian Railways (Amendment) Bill— 
Motion to refer to Select Committee. 

Legislative Rules, Amendm of 
Indian— 

Motions to consider and to refer to 
a Committee. 359, 365, 368-69, 
37, 38, 386. 

Consideration of draft amendments 
to the, as reported by the 
Committee of the . 568- 
78, 575, 585-86, 594, 597, 599, 62- 
8, 65. 

Moslem Personal Law (Shariat) Applica- 
tion Bill— 

Motion to refer to Select Committee. 
2530. 
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YAKUB, SIR MUHAMMAD—+onid. 

Motion to reduce demand for— 
Railway Board re— 

Exclusion of Indians from the 
Wedgwood Committee. 985-86, 
994. 

Paucity of Muslims in railway ser- 
vinces. ]04,32. 

Working Expenses—Maintenance 
and Supply of Locomotive Power 

of tives in 
India. 027. 

Muslim Intestate Succession Bill— 
Motion to circulate. 2544-45, 

Nomination of ——to the Panel of 
an. 82 

Payment of Wages Amendment), Bill— 

Motion to pass. 266I. 
Point of order raised by Mr. G. H. 

Spence as to whether, in the position 
existing on that day, on which the 
whole of the Government of India 
Act, 935, except Part I, came into 
operation, the Legislative Assembly 

with the Indian Subscriptions. Bill. 
2547-48. 

Point of order raised by—— that the 
on 

measure like the Indian Income-tax 
(Amendment) Bill should ४७ 
adjourned since only two Indian 
elected Members were present in the 
whole House. 636. 

Question re— 
Appointment of Muslims and other 

minorities in the Central services. 
226-3]. 

‘praise entited Boniba 

to Grave Danger in event of War” 
‘published in the Sunday Standard... 

Communist and socialist activities in 
India. 0-02. 

Different dates of polling for elec- 
tions in different Provinces. 265- 
68. 

N tation of India regarding 
important events, resulting in the 
abdication of ex-King Edward 
VIE. 302. 

Position of the Army in India. 0]. 

YAKUB, SIR MUHAMMAD —coneld. 
Question re—contd, 2 - 

Protection of the lives and properties 
Indians in Abyssinya. 2558-6 

Representation regarding trade with 
Germany. 797-98. 

Pin Dopasinen in certain 
Government of India, Departmen 
797 तक 

Use of thick axle box faceplates’ on 
the Hast Indian Railway.  03. 

Question (Supplementary) re— 
Employment of Australians in India 

and Indians in Australia: 5 

nN 
ह 
i 
} 

| 

Government's policy in respect of | 
the Training Ship “ Dufferii” 
453, 454. 

Tncome-tax deducted by the Reserve 
Bank of: India from the dividends 
paid on its shares. 795-96. 

= Bases a of ex-“ Dufferin ?? 

Peninsular and O 
Company. 455- 

= 

Report of the Public AccountsGom=— 
mittee on the accounts of 933-34— 

potion. to consider. 249:03, 2663. 

Resolution re— 

Creation of a separate Road Fund 
for the purposes of road develop 
ment. 675. 

Tntroducto fH pathic treat- 

ment in Government hospitals and — 
pathie col- 

leges in India. 258. 
Revision of the pension rules for in- 

ferior services. 782, 783, 784, 785, 
786. 

YAMIN KHAN, SIR MUHAMMAD— 

Election Standing 
Finance Committee for Railways. 
225 

General लि आल) 

449--3200. 

Hindu Marriage Validity Bill— 

Motion to refer to Select Committee. 
275, 276, 295-97. 

Indian Finance Bill— i 

Motion to consider. 866-73, 

of the General Budget 
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YAMIN KHAN, SIR‘MUHAMMAD— 
; conid. 

Indian Finance Bill—contd. 

~*Gonsideration of — 
हे Clause 3. 205---0, 282. 

: q Clause +. 2464. ; 

| Recommended:¢dlause 3. ~2260—62. 

Indian Incomeé-tax (Amendment) Bill— 

and»te refer to 
623, 624-26 

Legislative Rules, Amendment of 
Indian— 

Motions to consider and to refer to a 
Committee. 372-73. 

Consideration of draft amendments 
to the > 8 Tepor by the 
Committee of the-Assembly. 56l- 

| attr CD hereinte pc 
है Moslem Personal Law (Shariat) Applica- 

tion Bill— 
“4. Motion to refer to SleeteCommittee. 

| = 2530—32. 

ee “ta rednce demand for— 
-* सं ee Department re Indianisation 

of the Army. 495—97 

Executive Council. ze policy of 
protection, 448-20, 7447- 

जयंत Boacd ssepeiacion ता Indians 
from fedwood Committee. 
972-73. 

E Working Expenses—Maintenance 
and Supply of Locomotive Power 

ad re construction of locomotives in 
India. 027-28, 036. 

| Question re— 

| Address presented to ——and Rai- 
. zada Hans Raj in the Andamans. 

477. 

| Inadequate programme of work in 
——— the Legislative Assembly. 32I. 

leducted by the Reserve 

submitted by Raizada Hans 
‘Raj and —— on their visit to the 
Andamans. 23-I4, 338. 

| KHAN, SIR MUHAMMAD— 
contd, 

Question re—coneld. 

Rise in the price of iron and steel 
articles. 480. 

Question (Supplementary) re— 

Construction of a tomb over the gra- 
ves of the late Emperor Bahadur 
Shah and Express Zinat Mahal at. 
Rangoon. 334, 336. 

Non-employment of ez-“Dufferin ” 
cadets as officerson steamers of the 
Peninsular and Oriental Shipping 
Company. 462. 

Resolution re interference from public 
servants in the ensuing election. 
322-23. 

Z 

ZAFRULLAH KHAN, THE HONOUR- 
ABLE ‘SFR’ MUHAMMAD— 

Demand for Grant in respect of— 
Railway Board. 92 

Working Expenses—Main 
tenance and — Supply of Locomo- 
tive Power. 020. 

Demands for Supplementary Grant 
in respect of — 

Audit. 440. 

Miscellaneous Expenses. 442, 444, 
45, 452, 463, 454, 456—62. 

Refunds. 463. 

General diseussion of the Railway 
Budget. 832, 835, 848, 856, 857, 
859, 840, 86], 862, 863, 864, 866—78, 

Indian Finance Bill— 

Motion to consider. 944. 
Indian Railways (Amendment) Bill— 

Motion to refer to Select Committee. 
46-7, 48, 422, 423, 425—27. 

Indian Soft Coke Cess (Reconstitution 
of Committee) Bill— 

Motion for leave to introduce. 
4788. 

Motions to consider and to circulate 
2394-95, 2398, 2399, 2403. 

le Indian Tariff (Amendment) Bill— 
Motion for leave to introduce. 2370. 
Motion to consider, 2633-34, 

2636. 

Motion to pass. 2637. 
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ZAFRULLAH KHAN, THE HONOUR- 
ABLE SIR MUHAMMAD—conid. 

Indian Tea Cess (Amendment) Bill— 
Motion for leave to introduce. 89], 

892. 

Motion to consider. 35] -52. 
Message from His Excellency the 

General 
perform the functions assigned to the 
Finance Member on. the occasion of 
the General discussion of the Rail 
way Budget. 659, 803. 

Motion re— 
Election of the Central Advisory 

Council for Railways. 927 
Election of the Standing Committee 

for the Department of Commerce. 

I82. 
lection of the Standing 
Committee for Railways. 

Motion to reduce demand for— 

Executive Council re— 
General policy of the Government 

of India. 664—T7l, 672, 673, 
—— 368] 

Policy of protection, 420, 439— - 
47. ड़ . 

Railway Board re— 
Control of expenditure. 948. 
Exclusion of Indians from the 
Wedgwood Committee. 976 
977, 979, 987—94, 995, ,000. 

General policy of railway adminis- 
tration. 935—4l. 

Grievances of third class passen- 
ws. I04], 042, 044, 045- 

049, 053, 056, I057, 06—66, 
Indianisation of railway services. 

069, 072, 074—79. 

of Muslims in railway ser- 
vinces. 0l, 2203,"2I04, i2- 

3. 
Rail-road competition. 7, 9, 

322, 725, 80, 273], 439 
—44. 

‘Taking over the management of 
the B. and N. W., R. and K. 
and M. and 8. M. Railways under 
State control. 00, 002, 003 
40l2—9. 

ZAFRULLAH KHAN, THE HONOUR- 
ABLE SIR MUHAMMAD—coned, 
Motion to reduce Demand for—condd. 

Expenses—Maintenance 
of Locomotive Power 

ction of locomotives in 
02I, 027, 029, 034— 

a 

= il 

Road Fund for the purposes of road 
development. 

ZANZIBAR— 
Question re— 

Appoingmanty of an Indian to wtach 
of Indians 

+ 

India. 
40, 

Presentation of 
for 937-38. 

Hesal 
804—T9. 

बच 

during Dawson ल्वुफां/प>--3694. 

Position of Indians in ——in the 
of clove trade. 562-63. 

port regarding the 
Indians-in — 

Resentment amongst Indians against 
the Binder Report on Indians 

5 200--52. 

Mr. Binder’s pti val 2 
98. Indians in —— . 

208 

ZIAUDDIN AHMAD, DR.— 
Demand for Supplementary Grant in 

Tespect of— 

Andit. 439-40. | 

Miscellan Expenses. 447-55, 
462. 

Working Expenses—Maintenance 
and supply of Locomotive Power. 

—to the Standing Com- 
mittee for Roads. 2296. 

General discussion of the General Bud- 
get. 220—23, 233, 

Hindu Marriage Validity Bill— 

Motion to refer to Select Committeo. 
47. 



La * न so INDEX १0 LEGISLATIVE ASSEMBLY DEBATES 223 

*ZIAUDDIN AHMAD, DR.—contd. 

Indian Electricity (Amendment) Bill— 
to Select Committee किक के om, 

Indian Finance Bill— 

*~ Motion to considerg 2026—29. 

Considerationof— 

* ला —27, आ28-- 

Schedule I. 223]—33. 

Indian Income-tax (Amendment) Bill— 

Motions to: consider and to refer to 
Select Committee. 63. 

Tn&an Railways (Amendment) Bill— 

Motion to, refer to Select Committee. 
wc AUTI8y420, Stree 

Indian Soft Coke Cess (Reconstitttion 
6f Committee) Bill— 

-—Matonss to consider and to circulate. 

4408. 

pe Land'Customs (Aiiendment) Bill— 
Motion to consider. 39] 

| Legislative Rules, Amendment of 
indian— 

Motions to'sGnaidéP'ahd to refer to a 
“s = Committee. 352, 379—82, 386. 

6 Conside: of draft dm 
है. to the ——, as reported by the 

हज | =" Committee of the Assembly. 559, 
574—8l, 583, 585, 587, 588, 589, 
590, 59l, 592, 593-94, 596, 597- 
598, 599} 600, 60-02, 606. 

* १ Motion for Adjournment re firing by 
police at Panipat. 25]. 

Motion re election of the Standing Com. 
e for the Department of Educa. 

tion, ] Lands. 339. i- ss 
“ Motion to re 

Board re paucity 
way services. I]]0—I2. 

38 « 

>» “Muslim Intestate Succession Bill— 

Motion to circulate. 2545-46. 

— of Wages’(Amendment) Bill— 
Consideration of clauses. 2656. 

ZIAUDDIN AHMAD, DR.—contd. 

Point of order raised by —— that 
there should beno discussion on the 
motion re amendment Ms the Indian 
Legislative Rules (l) because it is 
outside the scope of the Assembly 
since the Rules or any amendment 
to Rules have to be framed by the 
Governor General in Council and not 
by the Assembly and (2) because 
the Governor General in Council is 
not competent to bring about the 

to questions by amending the Rules 
and this can only be done by amend. 
ment of the Standing Orders by the 
House itself, 55-52. 

Queation7a— 

Abolition of import duty on pig iron, 
205. 

Bad food‘ supplied to Haj pilgrims on 
ships. 203-04. 

Collision at Barhan Station on the 
East Indian Railway. 2-l3, 

85. 
Expenditure"on the experts brought 

out tolindia. 6, 2362. 
Extra-Departmental Post Offices. 

252. 

Issue'of insurance tickets for accident 

lussaferkhana for the residence of 
Indian pilgrims “in Damascus. 

Production of electricity at the 
Kalyan Power House. 329--2. 

Protection given to Textile Mill Com. 
panies. 206. 

Putting of lauggage vans behind 
in parcel ex- passenger carriages 

press. 4-5, 86. 
Re-organisation of the Central Public 
Works Department, 792. - 

Report of the Inspector ys 

A the accident. I4. 

Imperial Dairy Expert. 243. 
Reshuffling of portfolios in certain 

of 

797. 
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ZIAUDDIN AHMAD, DR.—eontd 

Question re—contd, 

the report’ of Sir 
Committee. 205. 

Supply of wagons for the earriage of 
coal to Cawnpore. » 399-400, 

Rik 64. टिक. 
Report of the Public Accounts Com- 

ittce on the Accounts of aa i 

Distribution of quinine to pe nces. 
2. cect : 
Earthquake shocks hospitals and recognition of Homo 
83. 47 tee i nt 4 3 >न्खर pathic colieges in India. 2579-80, 

Baguiry mio sno revision “at tat oom the sent ; ZINAT MAHAL, EMPRESS— . 

HEPA + re4 
‘of i dur Shah and —— a; Rang ngoon, ‘Giving “of work in connection फऋ ith 4332—37. “ the Kilokri Extension ‘Scheme to q me 

Duncan Stratton andCom.- - ZOOLOGICAL SURVEY— 
‘pany. 2437. Demand for Grant. 7856... ७ | 

see 
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